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INTROQDUCTION

L the Clwdnoea, Publlc Accounts Conpniltee (2014-15} having been authonscd
by the Commifies, do present lhis Eightih Report (Sixisonlh Lok Sabha) en "Watey
Polluiizn in hxla® based on C&AG Report Mo, Y1 of 201112, Union Govermment for
iha year ended Moseh 2012 rolated fo lhe Minisity of Cnvironnient Ell']d Forest. '

2. The above-mentiongd Repart of the Coinplroller and Auditor Ganerat {:rf triciia
was laid on the Tablz of tha House nn 16" DGLEH!—[‘]E}I 2011. .

3. The Pitdie Accounts Cammities {2011-72) look uwp the subed for detailed
axamination and repofl.  The Commilles took evidence of the rpprnsentatnms of the
Ministry of Environment arid Farest on the subject at thelr siuing hatd on 17" July, 2012,
As the examination of tha subjact could not be completed due fo paucity of time, the
Pubstic Acgounls Commilles (2012-13} and 2013-14 re-selected lhe subjed! lo confinue
the examinalion. Howavar, due lo diszolution of the Fiftcenth Lok Sabha, the dran
Report collld not ba considered for adeption by-the Public Accounts Committes [2043-
14). Accordingly & Draft Report was prepared and placed before the Commiites {2014
15) Tor thair cnns:dpratmn The Committaa considerad and adopled this Oradt Report at
thafr siting held on 257 November, 2014, The Minutes of the Sittinos are a;:-pended io
the Repart.

4. For faciity of refereuﬂe and convenience, the Chservalions and
Racommendafions of the Committee have baan prmtaed in frick typs and form Part» )i of
the Repuil.

5. The Committee thank their predscessor Commitles for faking oral evidence and |
obtaining information on the subject

G The Commiliee would Lke to axpress their thanks to 1he representalives of the

Ministry of Environment and Foresl for londering evidence before them and furnishing
the requisite information fo the Committee ardd to the general public for submiliing
memorandurmfsuggestions in connection with the examination of e subject.

7. The Committes’ place on record thelt a};preciatfan of the assistance rendered to

" them in the matter by the Office of the Comptroller and Auditor General of Indla.

" NEW DELHI; _ PROF. K.V. THIOMAS
Dacenmier, 2014 ) Chairparsan,

Agrahayana 1936 {Saka] Public Ascounts Commitiee,
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REPORT
CHARTER - |
INTRODUGTORY

1. IMTRODUGTION

i.1. Water' I_S the basis nf ak fe. .H iz & rn{Lqrr_'IE.i"LE_aE For human existence, ecalogical
) balance and for the very future of ow planct. The National Water Polley deciafeﬁ veakay a

soaree national Tosource -[ur:!}jumanLai o life, hvalihood, food sacirity and sustainable

da‘-.rétopment. Safs drinking water is a baslc need and a rlght Tor evary human being.

Claan, safe end adequate fresh water Is vital to the survivat of all organisms and the
“sinooth Linctioning of key syslents, entities and sconomies. Waler based ém-systems
. provide a diversily aof sapvicos vital for 'hurqan well-being and paueity alleviation and the
dalivery of frash water is ;::—an Heutariy immrlaﬁt senvice hoth disectly and indiactly, While
vratsr palution ard eontamination weakens or desirays natural eco-syslent that suppods
huraan heallh, - food production and bio-divarsity, polluted walsr cait lead to serotis
problems with diseases and deafh of lumans, anim-_;llsg plant and vegsiation,

1.2, India s a signalary (o he Rio+20 United Mafions Confarence on Suslainable
Oleveloprment efating 1o water and sanilation. iveld | Rio de Janciro, Brazil from 20-22
_ June, 2012, The Rio Canferenca gawa racognition that water is at the cofe of sustainabié
dev_e!upment and tharefore, roiforated the [mparr:ame of integrating water in sustainable
developmant. Tha Conforence conenltied to the progressive realisation of access to safo
and -affordable drinking water and pasic sanftation for afl as necassary for poverly
eradication, the improvement of women and to protect himan hoalih and 1o. significantty
hmprove the implementafion of l’ntegrated' water raseurce managenient at all levels as
appropriate. Comraifmants regarding the human rght to safe drinkdng water and
sanitation, lo be pmgresswely reallsgd for our ponutalion with full sespect for nai:unalt
sovercignly was ieaiftmed while highiig;lﬂmg the ‘-::n}mmttmﬁnl to lhe 20052015
International Decade far- Action, “Water for Lifle," .The Supneme Cotit ot Indta In its
Judgment dated 25,8196 in the cass of Velare Citizeris Welfafs Farum vs. Unfon of
india and Ofhars also took cogrisance of "Sustainable Dévalﬂpmnt' as the answer to
meat the naeds of e present withott mmpmmsing tite akiii ity of future generalions to
maset thalr awn neads and upheld Tha Frf-cautmnaw Prumple and The Pofluter Faps’
pincpe as essental features of Sustainable Devalopment and Interprated tvat thesa
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peinciples acs part of the cnvirannientat kaw of the Country. ~ India's participation in carfler
UN Canferences e Humar Enviconment held at Stockholm i June 1972 and that on |
Erdronment and Development Rio De Janeiro in June 1432 resultact In the enactment of
tho thjn'ndl {3raan Tr['lmml Act, 2HO providing for establishment of 2 Nafional Graen
Tribnenad fﬂr cﬁechvc dhd  expedilious dispﬂsml of cases rnlatmg in etwlrn}:unentaf
protection. ‘Ssction 20 of the Act Mid clearly stipudales that the principles of sustainable
development, the nrecauhﬂnaw pringiple and the poliuter pays pringicls are to he appiuad
whila passing any oider or declsmn of award,

1.3 Vargus aspects af the lsstia of waier potlution, albeil, lmited to the pollution

" River Ganga had engaged ihe slientldn of the earlier PACs (2!)0()4001_, 2004 -2002,

2002.03 and 2003-04} wherein oral evidences of nof only the representalives of the
Minislry of Environment and Forestz (MoEF} but alsg from the State Governiments of

Ut[ranclﬁ!, Haryana, Ultar Pradesh and 'West Bengal wers taken In connection with the

examination of -sublect ‘Ganga Aclion Plan’ {GARY and the 62" Report of PAC [2003-

, 20043, i3th Lok Sabha contained a number of findings including Stata spacific ones

regarding the slot pace of davei\;]ping infrastructure to controt pollution In Gainga Rlver
The Commitiee had then deplored ihe ineficiency and lack of fosesight an the part of the
implernenting agencies of GAP | and |l and had cbserved then that unless wgent

. meaesures were instiluted to adceleraie the pace of wark on contral of pullulim._tﬁs

sillialion would dateriorate further causing irepaiable loss lo the ehtics Ganga river
systen. Slressing he nesd.to genarate addional resources by way of infraduking ussz
charggs;-'beneﬁdariés pay' and 'pofiuters pay' penciple atong with olher colisctive fine
syslam, ate., tha Commitiae had alsc smphasisad on the cors issue of the nead for

-efficient and co-ordinated working of diferent deparimentsfagancies working for the
.control of polistion. The Coramittes also found that the imptementatlon of GAP, fradd been

maore of plecemeal solution for tacklmg a mmplex problem and falled to treat the rivar

2Lo- ays’:em ent:re[y

14, Tha ‘Cmmﬁiltee had theh, furiher- aiserved 1lhat for such a mass orlented )
programma as GAP, a criclal aspect fike public patticlpation which catld have been 4
deciding-fastor in the successful imjlemantation of the GAP had act baen given adequale
attention, ITha Cormmillee E‘ecummmded‘cnerge!ic mags awarenass sifarts lo eslablish a

‘patlern of co-aperallve refationshlp betwesn le Ooverriment NGOs, V.0s and

Associations and also appropriate measures for infialing a public awareness campalgn
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with the help of law enforcing agencies and community leaders lo inculcats a scienfific
Enper i the paople so Bat people do not bacumé s cornulsiye partner in pofiuling a
tiver they revere as ‘holy’. The Conuniltes was, however, nat salisfiad with the Aclion
‘Vaken fheraon by the MoEF a3 contained in the 26™ Repart of PAC {2005-08}, {ATK an
£2™ Report ot GAP). They had depiored the casuai altitude of the Ministey tﬁwa{d's atich

8 vexed B50¢ as community parficipation and ivolvemant of the Public. The Commitias )
 hrad also observed that no amownt of additionat resuurce will rejuvenste the GAP unlll i

systern stope foforating the officials who do'nat pesform.  Amclioration in governanc:e

- through impraved performaitce and acommiabiiity throngh public parlla,lpatim was the

basic thrust of e Commilizd's remmmendaﬂnns .

(L AUDIT-RE:UI EW

1.5.  The present eniiiry of the Commitico is based E'I;"I the CEAD'S Hehmt Mo, 21 of
201{-12 {Unior Goverment .. Scientific Depatinents) on the 'Performance Audit of
Water Polition indin’ which was lald v Padlament on 16" Dacember; 2011, The
Compiroller and Auditor Ganeral of Indla conducied a comprahensive Performance Audlt
of Waler Palkilion In Indla riuring 201011 aftar their Stakeholders' Conlerence on
Eiwlrorenent Audit heki In July, 2005 fagged waky poliutlon as the most imporiant
evironmental issue and perhaps remaing {0 be India's largest snvironmental pmbiem_-
The audit sought to examine.the broad contours of polioy, 'pm_grmjnrnea, [msitulions and
intiatives la[ci;n by Ministey of Environment & Foresis {MQEF} to address the Issue and
alao ta examing availabifty of data regarding water pollution, assessment of 1isks io
heati and environment; and sustainabilily of the measures upderfaken fo addiess waler
pdlld!im._"l’he aueiit examination extending o 140 projects acmss 24 polluted skrefches of
fivars, 22 lakes and 118 blocks across 28 Stales of India revoated among othars that

-wator pollution has not been adequately addressed in the existing Legisiative and Policy

frame work., Audit also pofnfad aut that water poliulion in the 14 major, 55 minor and
several hundred small rivers of the Counlry feimains a serious coneern for wanl of

efiactive Iagisiatim and paticy framework.  Whie indla has fhe Watar [F’revenﬁm and |

Cuontral of Pcih.umn} Aot 1974 in pt:me Eha lav doss hot addrass: the Isaue of restoratian
of Hhe pmlutect waler bodies. i afsq does pot daﬁna sfrictay ﬂrmr!.cfai and nor-Enanciat

penaities to environmentat offendars. As por the sxtant panaity provisions, The maimum '

fine is Hmited to ¢ 10,000 for cases relating lo watér pofiution and T 100,000 R
enviranmantal poliution. This tacuna couplad with 2 highly tolerant inspection regime of
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fie SPCAas {Slate Pollulion Conkol Boardsy ensuras that the costs of defianca, non-
adherence and violations dre lwer than the costs of éempiiuncn. Civerall glonning and
" rnonioring of pragrammes B conteol pofiulion of fivers and lakes in [odia have ol e -H"'IE
deisired resufts poinfing to weak internidl c::;ntﬂs exisling at all ievels of Government, for
mislance B2% of the pr-_c:}c:c{s undarfaken under Natidnal Hiv&r.Gc-:nsar\m{ibn'F'mgra.mme'
INRGP} ware completed after the scisddled date of complation and 28 projects costing
2 951.27 crore were consfructed but not uliized as vet The dala an e resulis of river
cieaﬁing programmas haing implemenied since 1955 are aiso not very encouraghig with
mast of W rivers cotinued lo be .p[aguéld by higls levels of organic pfﬁlutiﬂs:l and inw lavet
of oxygen availabllity foc aguatic organisms; and most lakes in india found to be under
threat fram nutrisnt overloading and ﬂvegt!uél chaking up from te wesds proliferating the
" nutrdent rich waler. Audit_ﬁru:i'ir}gé also pointed to inadeguate funds as well as mefficient
and uneconomic uiilization of avaitable funds. '

167 Atthe Cenirs, the Audit methodolagy was guided by the Stakeholders Gonfarance
on Environment Audit held in July, 2009 and Ihe Internationat Conference on Emitronment
Audit on Concerts about Walee Poliution hald in Marsh, 2010 and suggesfons rocsived
from the general public regarding water poliuion problems faced by them,  An enly
Confarenca with MoEF was hald an 30 July, 2010 wherein lhe audit obleclives, scope of
‘audit, audit ciiteria and audit mathodoloqy were discussed, Exi confersnce o 6 June,
2011 was held with MoEF where awdit findings were discussed,

1.7, The main audit ebjectives were to ascertain whetlier -

« inventory of water sources has bsen prepared and whether the overall status of
gualily of waler In rivers, lakes and groundwater has been adequately assassed in
.[ndia; 1 I _

« Rizka ofpofiuted water to health of fiving organisms and the impact an en\gh:onmant
heve besn adsquately assassed; _ '

' Mequaée pollcles, legislations and programmes have hosn formutatad and
aﬁentive_inﬁtiiulions heen pul infa place for poliution greventlon, trealmsnt and
rest::-:-*gtiﬂn of poliuted waker in ivars, iakes and ground waler;

* F!rt_ngramm&:é for pﬂEIutidn praveriion, reatment and restoration of poilutdd h"{ate; in

* fivers, lakds and ground watgr have heen plantied, implamented and ‘mapitored
aﬁcien’liy and effectively; -

e T T N D A e A A R A A T T e e TS SR K B e et e —— ——
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v Funds weroe ulilised I an efficlent and econonic rannef te further the aim of
reduetion of watarpntluﬂun N -

» Adetide mechanisms hava beon pu: i pEdLb i}s,r the gg:wemmrant to sustain

" ingasures to fackie watorpollution; and :

+  Programmies for e control of patiulion had succseded in reducing pollution levels -
T ground watey aﬂd.surf_ace water and restoring water quality, | |

13 | P‘.Li-dﬂ ciiterta of the evaluation of pederniance were desived from fhe Waler
(Pravention and Control of Pollufion) Ach, 1974, Agenda 21 Qocument of the World
Commission on Suslainable Davelopment. of tha United HMations Cenference on
Erwvironimeant and Development, hald in Bie in June 1992 Guidetines for implemenialion
and monitarig of Malions! River Consarvafion Plan and National Lake Consarvalion
Plan; - Mational Water Policy, 2002, Nalional Environment Pdiim_.r. 2006; Impdernentation
Guidalines for inlegrated Water Fesources Management;, and specifically Infagiated
Fiver Basin Mahagemeﬁt aind integrated Lake Basin’ Managemsy; and Guidelines of
United Mations Envirenment Programime (UNEF).

19, The main findings of the Audit Report are a5 undsr ;

(it Legislative and Pollcy framework

\ = Water poflution has not been adequastaly addresse:d in ary policy i [nd|a
bath at Fie Central and G Slate favel,

+  Abseince of a specific water polfition policy incorporating prevention of

' pallution, treatmenl of pofluted water and ecological restoration of pulluied
watar badias revaaled inadequale goverimer afforts In thesa areas.

(i} Plaaning for contiol of polintion of rivers, lakes and ground water “
Anrdit pointed ‘out tivat cweraIF planning for the sonirol of poliution on pﬁft af MQ'E;:
and the Slates [a!ts short of an :deal sifuatton having repercussions on impiemeniatmn af

pmgrammas for coniral of polfution and thelr oulcomas. Sugch shartcammga inclide :

"o wcomplete nventorisation of riversflakis and Keystorie specles associated with
thent.”




jiii)

Non-idenlification of existing pollulffon fevels in Tivers and fakes in jeims of
blotegleal indicators.

Nop-identification sl yuankficalon of cenlaminasds i rivers, lakes and ground

wakey,

Non-identification and quantification of human actvities that inpacl water quality.
Mon-assessment of lhe ;i;ks of pollutad water Io hqn!-th and e:rvirunmcrnt_.
Nﬂi‘lﬂﬂﬂpéiﬁh of lha basin lavel approach for condrol of ];aﬁutian. _

Mon-davelopiment of water qualify goals and camespanding parameters for each
rivetifake with restltant Rallurs 1o enforce theaa,

Implemantation of programmes for control of palledlen of rlvers, lakes and

ground watar

Programmes o controt poflution of sivers and lakes in India have not had tha

desired resufls.

Currenl programmes for control of pollution of rivars, lakes and ground waler wars

Insufficlent. -

" Inslitufiona! sat-up to manage programmas for control of pollution in vers, lakes

ahd ground water was inadequate.

Inchusion of rivars and lakes tto Malfonal River Conservation Plan and Matianal
Lake Conservation Mlan, respactivaly, was flawad,

Unsatisfactory performance of projects undertaken under NRCP with ohly 82 per
cont of tha projacta cumptstéd after the scheduted date of completion and 28
;iro]e_cks cosling T 261.27 croro constructed but not uiiised. Shatas implamanting
the projects faced problems in land scquisition, gaellhy requisite permissions,
espacially forest dlearances, echnlcal preblems, probiems from contractors, ete.
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a MNiGP as a pmgr&mmel had besn Toeffeclive W achifeving the objestive of

cotservabian aid restoration of lakes in India. Only two of the éamp!ed 22 projects

* had been completed and the rest wers either continting beyund the sanctionad

date of corplelion or had baen abandoned. Pratdemns Bke resistance .f[um focals

n‘-fﬂr.g_xrnpc:-sed' censtruction of STPs ol dispole. over sita, inabilily to wrest

sewago fow, non-avalabliily of land ele., confributed to non-completion of. the
projects, . -

(v} Monitoring of programmas for conirol of pollution of rivers, lakes and
ground watay

Monllaring of programimes was inadequate which poirts i weak internal controls
exisiing at all levels of gaverntnent.

« Iadequats inspecifai and maenitoring of projects bsing imptemented tnder NRCP
ahd NLCP atall thees levals, i.e., local lavel, Slats level and Central level.

_« Paudity of nsbioik for iracking pollution of rivers, lakes and ground waler due fo
nadeguale nimber of moniforing stations, lack of real- tirr_i!i moniforing of waler
quatity and inadequale disseminaton of the data on water qualily.

NI BEXAMINATION BY PAC

1.10. Against the above backdeap, the PAC (2011-12) selecied ihe sublect for detailed
exaininalion and reporf, Howaver, aa lhe subject could not ba taken up for examination
during the tenurs of the Connities, Ik was carded forward and kaken up by ﬂ-‘lﬂl PAC
(201213) as the unfiished work of fis pradecessor. Tho Cofnmitee obtaned
background material and delalled willian raply fram the MoEF (Ministey of Environment
and Fofests) and alse ook oral evidence of the repﬂg&entaiiues of the Ministiy on
17.07.2012 and sought Post Evid-;e::ti:& Raplizs from them oh vaifous aspaéts of tha
subject pertaining fo mulifarious Miristries/Ogpanimenis/Agencies nvalved,

1,14, Keeping in view the togicality of the suliject, and also I view of the magnitude and
enormity of the Issus, the Committee callad for suggestions from fhe public by way of
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Memoranda on e _suhient Df. 'ii‘mﬁenﬂm of Water Pollidion -i'n Indiy’, A PAC
cantmlirioqud was pﬁlblisht_ad on 31,B.2312 in 30 leading dalliss alf aver the Counity in
Englishy, Hiscli and other vernacular languages cafiing for suggestons or 'Preventian of
Water Falition' and A totat of 118 Mamoranda ({54 enghsh atid 54 in Hi'rtﬁi} were ieceived
fomi the public. Suggestions highlightsd In thasa public views Includas irder-afia talking
halp uf_ Reglonal RE’:‘:-:QHFCI'& Luhu_ralmies {HEL} for linding ot tha exact nature of poliutior:
Mdeguate [unds arrangements for seling up lreabmsant pl_ant Hirough Public Private
P tnerships (PPP); Slict mandalary benchinarks for Sewage disnosal and enforcement
af manitoring thersof; Higher pondlties for polluters; Comumunity Participatios; Awarensss
campaigns itwolving media, schuals, faimars, villagers wilh special emphasis oo Ia&ims;
Cifizens Duty CharterfCanduct Rules for conservalion of enviroament: Self Help Groigss:
Provention by add:essiug the 3 Ps - Palitatils, Processes and Peopls; Gitizens' Police
and Sacial Audll, Bringing Walor to the Concurrent List; Encouraging ntore use of
organic faeming; Regular waler purily testing; Gonteol of Poputation growt for conlol of
water poiiutfon; Augmentstion of r;‘;a;:aﬂity of Sewags Traatment Plands, Strengthening of
&xisting Monitoring Syslem; Skingant Polluter Pays Approachy; independent Environment
Impact Ass;zssment; Inforpal Regutation and Padpte‘s Participation; Stict enloicentent of

water Pofiulion Control Laws; Use of GIiS and Remote Sensing based Decisian Support -
Systeins; Exploring different models of parnership for managing pollution; R_egu;lar

freining and confinuous capacity building of ali stakeholders invoivad; kwalvement of

-Fanqhayats; Lifestyla change for léss water poliution; Provision for Bio Tollets I ains: .

ale, .
The suggesuans!wews receivad: from the Public have besn summartsed end
brﬁi}gl‘li Ut i Annexum- -liof thss Reparl. -

1.12. Recogrising the overriding need for haightenitg public awarcnsss gnd mmrﬁuniiy
involveinent towards finding 2 sustainable solulich o ihe aefion’s mast important
environmental issue, the Carieitfee also obtained a detaled note on fhe meé4sures

- nstilfed by the Miisky of Human Resowca Dovelopment (Depadment o’ Sch::mi'

Educafion and Literacy} fo sensitise the impressionable minds of - sfudends an

" environmental issues Including the need. for prevention of water polufion. The

Department, theraupan, furnishad a detailed note hringin,g ok the meastires ihcaiparated
by tha NGERT and the CBSE in Welr various surriculum for requ;s:te sensiizalion of
Efudcntﬁ These inclide infer-afe Incorporation of varioys topics %pﬂmaify reiated ta
Water Polkition and its prevenlion i tie -textbooks and other curriciar st
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r.lwe!r;rped by the Mationat Gouncll of Educational Resaarch & Teaining (NCERT) for e .
Upper Primacy, Scetndary and the Higher Gacondary Sfages to sensitize impressionable
_ minds of students; encowraging salfing up of Feo Clubs in uchfmis vicle GHSE Cirgular
Mg, 18 dated 1_‘2..&6.‘2%1: directions to all offitiated schools of CBSE to impart’
Environenent Education iralagratéd i differand sub]uuia I all classes fram 1-X through Hre
activity mods o senslize sludenls B global wamiing and othor .:-:.rwir:}:t_menl relabed
concarna;, direclives sent to Schoals from fime to tima 1o i.r'npart sdusation to shidents
about eawviohmental proteclon issues; CBSE Teachers' Munual on Enwironmantal
Educafion from Classes | o VIIE on Climate Change aind Global YWarming cavering topics
on Waler Cycle in Nature, Purifying YWaler by Solar Energy, How Plants Modify (he
Environment and Green House Effect; GBSE Training Manual For Class L{ covaring lopic
on Watar Conservalion; Section on Ece Clubs in the quarterly Jolrtal CENBOSEC
" published by the Board sensilizing Schools about Waler Managemenl; Organization of
Mational Urpan Water Awards (NUWA) in the year 2010; Sclence Exhibiions and other
Water Conservation activilies.

The aforesaid detalled nofe received from the Minlstiy of Human Resources
Devalopmanl (Depariment of School Education & Lileracy) along with ile enclosures is
reproducad in Annexure - 1L of #is Repart. '

1.8, As lhe examination of the subject could not be conckided during tha kenure of PAG
(2012-13), it was carried forward and faken up by Wie PAC (2013-14) as be unfnished
weark of ils predaceasar. The gxamination of fhe written and oral mfurmaimnﬂeﬁllmoﬂy by
tha Cammitice i contained in the sticceeding paragraphs.
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CHAPTYER - H

CONSTIVUTIONAL FRAMEWORK

24 India is the first- Gountey, which has ntade provisions for the proectlon and
'impi’wemﬂﬁtl{:lf enviconmeat In Its Consfitulion.  In the <2nd amendment to the-
Canstilulion In 1975, pravﬁémm_tn ihis affoct were incorposaled In the Canstitution of i
with effect from 3td January, $977. Thc Qirective Principles of State Policy cantainad in
Article 48-4 enjoins upon fhe Siale to make entsavour !ﬂi: proteciian and mprovemsnt of
the emdironment and for safeguarding le forest and wild e of the cownty.
Aclicle 51-Alg) of Ihe Constllutlan provides that it shafl be the duly of every citizen of India
g protect and Improve the natural environment Including forests, lakes, rivers and witd
iife and fo have.compassion for Iving creaturas’.

2.2. The subject “Wa;ter" I5 placed in the Constitution in Entry 17 of List F (State Lisl) of
Schedule Vil However, the caveal ie Enfry 58 of Uist | (Unlon List), which saya,
"Regulations and davelapmant of intorotate rivers and fiver vallays to the extent ko which
such regutation and development under e conlrol of the Union is declared by Parllament
by Law to ba expedient In (hs public inferest.” However, the Cenlre has made liltle use of

 this pawer.

23, the T3d amendment added the Eleventh Scheduie (Adidle 243G) to {he

Caonsbitution: of frdia which provides fiiat subject o the provisions of this Constitution, tha

) L.agislaﬁu'r:a of a Stite may, by law, endow the Panchayats with stich powress ard avihonty

ag may be necessagy {o enable them lo function as institutions of self-gavernment and

such law may contain provisions for the deveiutlon of powers and responsibiliies Lpaon

Panchayats al the appropriate lsvel, subject o such conditions a3z may va specifiad

therein, with respectfa - - ) o

fa)  the preparation of plans for economic development and social justica;

b} . the inplementation of schemes for economic devetapment and social fusiice as
fnay b anfrustad ta them including those in rafaton {u_tha maitars {fsted in ihe'
Elevardh Schadule.
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2.4, Furfher, e 11h Schedule tc}: fthe Copaliukon 950 Minge Irfgation, Waler
flanagemant, Walsrahod Davelopmant and [ mklng watrs*r as sublects refaling to walker

'that have best 'enirusted to the F‘mchayats

2.5, Sioflacy, the 74th ameﬁdhen’l to the Constiilon added the hvaltth schedule
{Atiche 243W} o ke Constifiiion which provides thﬂt subiact fo thP ;}rr}ws:crns of iz
Constiulion, the Legistalure of a Btate may, by law, ‘endow - :

{3} The Municipaiifes with such powers and aulhority as sy be necessary to enabla
tham o function as insfitufions of self-gavernment and giich 12w miay conlaln provisions

for the devolulion of powers and responsibiliies: wpon Mamiclpalities. sﬂb&eci to such

conditlons as m_-ay' specified heveln, with respact bo -

it tilt'-! preparation of plans for econuinic déveldpment and sociat ;’uslic'e;

) the performance of funcllons and Ihe implementation of schefmes as may be

-enfrusted fo tham including those i reigtion 0 the matiers !1sted in the
) Twelfih Schedue; _

{th  The Cornmifiess with such powers and authorlty g8 may be necessary to anabile
Ihem lo carry out the respansitilities mnferrer:i upon Ltham mc!udmg those In refation o
Ihe matters fistad in fhe Twaltth Scheduie
268 The Tweifihy Schedule llsts waler supply for domestic, iiduslrial end commercial
pu.pusas public heaith, samtaimn conservancy and sofid waste management, urban
forestry, profteéction of the ﬂnﬂru{lment and pramofion of ecological aspscts; shan
[mprayemmt and upgradation a3 subjects pﬂﬁaini.’.‘lg to onvironmant having refevance {o
watar paliuion that have been entrusted 1o lhe Minrtlcinslities,

27, \Wih respect to constitutionsl provisions, fhe Sé-;rahr}._ MoEF submitted during the

gl ewd&m& as under:

© "Now, if you kindly look at 73" and the 747 Pmendnmﬂta of fhe Gmsmuﬁan ithas
very cleatly fransferred the subject of sanitaffon fo tha local authoriies. This has
eraatad confusion at the ground level where B Puliudion Gondrol Boards say vasy
cléarly hat water act and air act are afi to do with industry and it has el said
anything aboui what aclion we can {ake against local autharities.... fhere is no
mention of penafiles, restoraion cost, ste.  So, they use only 33A which is the
concarnad saclion of Waler Act by which they close the Indusiry.  IT the indushry
- comas b sae feved, they dake some samples and then they opan the indusiny.
This is all hal they do. Mow, lotdl authorities say they Haveé no experise,
wherswithal, resouress to carry on trealing aid connacling doorto-docr, They are
not baing able lo get any sewerage chargés - Of CotEse, some cmes have started
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but much more has ta be done. So, this dichotoy 15 going on at the field lovet

and thare s [of of passing of buck. I s sltuation, it I8 dbsolulely essantial thal
- there 5 completaly close coordinalion at the Canjre for whieh | raquested the
" Planning Comirittes to statt the boll rulig based on this Roed Map.

&8, On beiny asked lo datall the sxact lacurae i the vanous Adts pertalning W the
issue of water, the MoEF in their writlen reply submilled fiiat ‘all!mu-gh water s @ Stale
subject, guidelines for the preparation of Water Qually Management Plan have been
circuiated do all the Siates. However, nonc of flie Stalss have prepared Water Cuealily

tanagament Pla Ui date, as & was notmandatory for State o follow e cenfral directive
oh the subject.’

2.9 Rasponding to a pointed quaey, the MoEr calegorically stafed that Watar may be
made a cantral subiect in the Conslitution for coantral and reguiaion and to solve a varniety
of problems which relsles to interdependant activiias emanaiing at the State lovel.

2.10. Tha Prima Mindsler himself in his inavgural speach during the 'Indla Water Weak' in
Agitl, 2012 observed that a problem that hindered belter Water Resource Managementl
was tha fragmented and inadeguaie Institulional and iogal struciure for water and that

-Thore was an urgent nead for reforms. By \rirtual of Adlcle 248 read with Edlry i?. List 11,

States hava axciutaive jurisdiction over water that are focated within thair teritories. s
arguably this slalus of water in the Congitullon that consteains e highest in the
axdoiive and the judiciary dospiln Eteir‘p-rmnun-::éman}s and commitinant to resolve
probiems related to water. In e light of the above, the MOEF was asked to furnish their
views 83 o the inadeguacy of e present insliutional and legal struckure and wheihe; a
Consfifutional amebdiment would indesd pave thie way for beker coordination of mljun[y
ovarall Waler Resources Management of the Cduntry tut afso far implemantation of yater
poliction cantrol programmes. 1o reply therato, the Minlsiry statad that the present
arrangament with respect o Instiutlonal and legal errattgement for water golluien confrol

'in the Tauntry has been working satisfaclarfly. However, constitutional amendmeants may

be mate to bring Waler under the Goneureent List of the CohsBiivtion to improve water
sector in @ holistic manner, as at pre:sent it s a Stale subject except-for nler Stale ri*.re's

2.11. Ona spemﬁc guary of the Committes as te whether a Lonsbiuhenai amenedment

will ba nagded, ha Secretary, MoEF submitted during eal evidence that

"t is really 4 huge task. _Bdt, | think the tinte has come for us ln bake it
exiremaly sariously because we will not have wa#er in maEny paiks of ﬂve
Gnurtir‘f
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2.12. The Tenth Report {12th Lok Sabha} of e Departimentaly Relaled Paliamentary

“ Standing Commitiee on Water Rasourcas, Lok Sabha on 'Augmentation of Depleted

Groand Wa-ttﬁ‘ Lavel, Sl;létainah!n Dl::uniopmﬂntg Conservation, f‘-‘lﬂ_ﬂﬂ{}ameﬁt, lize of
Ground . Water and Prevention of Water Poliudion presented ko the Paliament oo
308211 wide ;I)ar:i 22-aof their revommendations slressed on the nsed to wild a naftoreai
consensus ko bring water sither in tha Union List of in the Conouitent st The

- Cammities had wged the Governtnenl o inifiate steps 'in right eamest fo stiva to build

nafional consensus on s aspect after dite conaultalion wilh tho Stale Governinents se
that a comprahansive national plan,of aclion is evolved for waler ¢uheeivalion,
developinent, exploitation and aquitabla distrilntlon in the farger ard long lerm nationat
interest.  The Commitiee’s 12th Report (15th Lok Sabha) presanted to Pariament on

.27.3.201% on the Actlon Taken by the Goverrment en this_particular racomsmendation

repruducéd tha Ackion Takan Nota fumished by the Minksiry of Water Resources which
staled Ihat the Cabinet Sacrofariat consliuted a Cormmitize on Allocation of National

" Resouces {CANR} ender the Chakinanship of Shid Ashok Chawla which subrnlted iis

reparl on 31 fay, 201 1 which ier-alfa recommended as followa :

The Commiltes sees an wrgent need lo have & comprehenslve nalional

legislafion on water. This can be done sither lhrough bringing water under
Ihe Concurrant List angd then framing the appiopriate legisistion; or by
obtalning congensus from a majorily of the States that such a 'framewark
law' is nacessary and desirable as a Unlon enactment. The legal oplions in
this regand nesd to be examined by the Ministry of Wader Resources, The
naticnal legislation should clarify a comimon pasition on 2 rumber of isstes,
eg., Nheed to consider alt water rosowoes as conjunclive, unified whole;
water as a corman property resource; prnciples of allocations and priclng
-and so on. The Iramework legistatian should recognize thai pollution also
laads to cenjunclive use of water, which makes the resotrces unusable for
othar purposes.” The reeommendations of CANR have baan referred o a
Group of Ministers, It [s further stated that fdinistry of Water Resources has

.establfshed Naiohal Viiaier Mission Sacrotanat to achleva goals &
Strategies idenfified under Matlonal Water Mission, Two of the five goals of
he Nalional Water Mission were: promefion of cifizen and State aclions for
waler conservation, augmentatian ard preseivalion; and fecused attention
ko vulnerable areas itcluding over exploited area.”

2 13 The Najﬂﬂl’lﬂi Water Palicy, 2012 adnp{‘s-d by e Nati::sr:ai Water Resaumés

Council on 28 Becember, 2012 states that
. "Ewan whie It s recognised fiat States have ihe right to frame suifabla

palicies, laws and regulalions on water there is a faft need o evalve a tread -

ovar-arching natlonal legal framework of general prinsiples on water o laad
(he way for ssseniial legisiation on waler governance In every State of the
Union and devolution of necessany atthordty 1o the lower frers of gwarnmant
to deal with he Eocaf watar sduaimn "
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CHAPTER - HI

LEGISLATIVE FRAMEWORIK

-

.. LAGUNAE iN THE LEGAL FRAMEWORK

3.1 The goal of compltanca ta environmental kaws was fo assure the average cillzen
that nahgal values were protected, thal spocific violalors were idenfified amd that thoy
complied with legal provisions in order to satequard human heatth amd eiyyironmant and . '
to delar future viclafions, Audil pointed out that the legal and instilutional rameworks for
water qualily proteclion must evolve from the present fractured and often urenfoscaablis
guidedings o & comprehenaive appmach to pollution preveftion and soutce watar
protedtion. )

52 Audit poiftad aut that at the Cenlre, Walar {Pre*-renls'pn énd Contrel of Polution)

Act was enacted in 1974 under Article 262 of tha Gonshitution which pravides power to the
Parliament to legislata for two or tnora Slatas by consenl aryd adoption of suck Iagislauon
b}f any other State. The Acl provides for prevenlion and Sontrol of watar puEtuison and for
maintaining of vestoidng of wholesomeness of watar in tha Country. To achieve ttis
ob;eclwe Ihe Act provided for es!abltshmg Boards af the Contral and Staie lavel for the

'pmven{ian angd contrd of water pollufon and cenferrad . ziid asmgned powers and

finctions relating this lo these Boards. 11 lays down & system of consent wherehy no
industey or aperator process o ety reatment and disposal syslem can be aalabﬁshed
without the previous’ consent of the Stats Soard, Simﬂaﬂy, e 1nduatry OF PIoCess can
discharge sewage of irade effuent into a stream or well or sewsr or land in excess of the
standards, Confravention of tha provisions of this Acl was punishable in monstary a5 well

| as fn-monetary erms. As per the provisions of secllons 25/26 of the Watsr Act, 1974,

1o induatry or operator process or any treatment and disposal system can be established
withoul fie previous consent of the Stats Board and no. industiy or process can discharge
sewdge of trade efffuertinte & stream or walk or sower ar land in ex{:asé of the standards
and wﬁhwt tha -:x:ns:enl of the Board. Whosaeaver conlravenes the péovisiors of saclions

- 25 or 26 of the Water Acl shall be puu:ahab-!,e with Imprisonment for a tarm which shall ot
be lsss than. orte and half years but which may extend to six years with fine under

saciivg 41_:3;'44 of the Water Act. Accordingly, action was #itialed: rom- me o {ms
against the defaulter municipafities/indusirles by the concerned SPCB. Tha Board can’
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11<:n [tz rhrert:unq for clasura-and disconnaction of Ffm!rimiyfmtarfany olhor sandce in
asc of porsistent dchancc by any poliuting industry, operation and process ttder saction
33-A of the Water Act and section § of the £PA Acls,

2.3, Tha Water {Peavention and Control of Pollufion) Cass Rct., Q7Y provides for {h;ar

levy of cass on uas of waber Ity various usars of walsr Le. industey and local aufhorifies,

This cess is meand to augrnent he furds cequired by the State Foliutlon Boaids for their
effective funclioning in discharge of dutiss under the Water (Prevention and Qonleol of
Poliution) Act, 1974, The cass is collectad by tha Slate Government concorned and paid
o the C-I:entrsli Oovernmant. The procoeds are ¢radited o lhe Consolidaled Fund of Indla.
-The Cenlral Gwérnment, affer dus approprialion made by Parllament tw Law, dishurses

“such sums of monay as [l may think fit to the Cenfral Roard and the Stale Baards, hawrs_';

regard o tha amount of cess collacied by the State Govearnment cunmmﬂd

3.4, Audit Bndings pointed ot that the Water {Freventian and Controt of Poliutiany Act
faresees .a"balance of strategies ¢ ensure compliance: education and assiskance;
monitozing and nspeclions; communication and oulreach. However, it falis sharl in the

vital aspect of developing falr and differentiated responses t0 non-comgliance and here

was little evkience of the destqn of enfarcement programmes to detst iiegat conduct by
craating nagafive CoNsEqUEnces. Audit further pointed ot that in the Siates, out af 25

‘States tast checkad, tha Water Acf, 1974 was adopled by ali the 25 Etatﬂs and States

F‘allutlon Contrad BoardfCarnmillas were framed i @il these States.

35, ) Audit lindings alss polntad ouf that the MoBF had not framed any Isgislaﬁon which

specifically ideniifies pollufion as an emvirenmental offerice and resloration of waler -
. bodies as a priarily acfion. On being queried by ihe Committee, Minlsiry submlitied that

Ihere was no proposat under thelr consideration _i’uf franing additional legisiation in this
ragard, ' - '

3.8. The Road Map fur Mansgement of Water F'r.:!IELiHﬂn in gt 'brﬂught aut by tha
MoEF, for thi2 implementation of recommendationstabsesyations made in the Audif Repart

“gtabarately brings out fhe exi'-aiing Eegif-‘»ia_tinn for pravendion and conkrol of poiidion fram
paint and nﬂn~pail1i souices, The Rend Map also ehvisages alt aiendnsnt 't e

Envirosiment {Protection) Aot of 1988 propesing o aciﬁre&s various fmpartant Essues )
ﬂrwirunmentai management vfz. btk n penalties for conlravention ufﬂs prmr;aimls a cwu[

EIL
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adninistrative adjudication systam o ensure Fast-racking of the irposition of penéities on
arwizonmental offendacs; provision for furnishtr;g suftable hank guarantees for spesliic
b fu[mdn::e andg for rustoration ¢f me ddma:;b?d Prwnnnmcnt slabiishnar nf a Mational

I_-lwimrtmftnini Anpraisal and bMonéoring ﬂﬂtlmﬁtg.r {NAM} 1 cary ouk enviranarenial

apprais,ais and monl!{}ring of compliance l:anditnﬁrls

37, On beby asked a5 o ';-.rhether any altempt has been made lo undertake a
comprehensive review fo oxaming the adeguacy o relevancy of the extant provisions in -

the exdsting jegal kamewatk vis-a-vis the pragant snornols challengs Being faced in the
confrat of water poliuion I ndlia, the MoEF subruitied that the matier of reviewlng the
provisions of varous acts and nibas pertainlny %o Water poltufion bas baen carded out by
Cenfral Poliufon Control Board (CPCE} In house i 2008 es wel as In the regular

canference with the Chairmen and Member Secrefariss of lhe State Pailubon Conliol '

Baaeds and Pollolisn Contrgl Campilleas. The information was alze collecled from
various State Poliulion Control Boards and complled. || was further submitted that
suitable conslitutional amendments are required lo be made to bring Water under
concurent list of the Constituion to Improvs waber sesler in a holistic manner, gz at
present it is 2 Stale subject except for inter Shate rivers.

| 3.8, The MobF wds asked to highlighl the level of complianca to the etisthg legal
feamework and alse indicate the area which taquirs mors tasth in 2aforcement theraof.

The Minisiry submitted thel (e level of compliance vith respect to the provisions of the
Water (Peavention and Conlrol of Pofiubion) Pollulion Act, 1974 has bean satisfactory so
far. 'Huwever, ta make it mere result oriented and In line with the aspiratiens of the
poople, Stale Govermnents may constltide Vigilance Commilliees consisting of
enlightened Citizens, Farrriqm Non-Gavernmental Organizations {NGOs), Academicians
and Comman man (users of waler, living and surviving only on the river water resogn:a}

o monitor the use of river and water and to keep an £agle's aye on poiluters as well as.
usars of river water, The State Sovemment riry adopt mare ransparent ways b gpen up-

the mechanism of inspection, prosecuiion and closure of sources’of polution, Tha
maititoring mechanismlima‘y‘ be ‘evolved to oversee Dbuplementation of riies and
regis!ations f:erﬁaiﬂitm ko water polittion. Suilable methanism may he worked out Joindy
by State as w2l as Central Government to monitor interstate ovemard of water polluflen
with respect [o bulle discharge of poifulants [n to the river it may also be useful lo
canstiiule flying saqisds to manifor hot spots, the pafiuted river stretches and iakes. afe,

b
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especially, upstraanm . af drinking waler intake points, o er{sure that poliuters do not spoit
thee waler quality. Technological assistance may be required to 3=t up Hoating watch
bowvers et &énsiﬁve areas with respect k- watar guallly, o helfer conBnusus- and
rppmdumhln: results, The assistance ol Jocdl fisterman and fmers miay be hl-:en for =~
mumh}nng Viver wator quality Dy vsing ii1d|gartmis methods and {echiniquos ke using u
- floating aquarlut to monltor dver water quatity. 1} was frther sttynitted mat he aobition
conbrod laws as they exist tﬂda}r follows the criminal juslicé systatn that was maore time
constming being ik of technicalies. Thefe was therafore & need lo biing in ecnnomic
instrumonts as a means of polidion control. This, combinad with cammand and coinkal,
restita i more efficiart knplemeantaiion of laws and better control of pollution.

3.9.  On heing calogorically asked to state whether there was any propuaa-i to ameinc
any of the provisions cxistiag in the axtant- ﬁ.mmures, ete. and o indicale the atatus or
the limefearne withinn which these amendments wauld be effecled, the MOEF siated fthat
& present there Was no proposat pending with the Ministry for amendment of Actsifules
efe, '

3.10. On baing asked to raspond Lo the observation of audit That water pollution has not
haen adequately addressed in e legislative and policy framework, the MoEF stafed as
under ' )

"The Waler being Slate subject, majer responaibility for providing sewarage
facilites rests with the Stale Govermmenis. The Minisiy &5 only
supplemanting efforts of the State Governmonis for providing adaquate

sewerage facilifes In the citlss and tnwns which are d%EChEtrﬂ!ﬂg uﬂireated
or partially froaled sCWage info tha rivars.”

. HEED FOR RESTRICTIOR FOR DHAIHAGE OF SEWERS INTO
RIUE’RE AND WATER BODIES -

311, The Committss pointes out that in 1932, a Britieh Commission ardersd that &
sewer drain in Varanast be diverted inlo the Ganga ﬁiu.'er and ever since this provislon
. laok sffect, sewers are being drained into tivers. On Nuriher being asked as to wiether
there had been any amandment & iis pftivision of the 1932 Oredar, the MoEF ﬁubmillt'ed
that the Wader (Piovenlian and Conteol of Pollsdion) Act 1974 takes sore of this, widsr
seclion 25 (g), which prdun‘ﬁes'far, o lake parmission ko discharge sswags ate, in e
tiver after frealment and o conply uﬁih peescrified discharge standards.” On furher bain{_j-
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asked a8 to whether there was any olhar rudeneguiaiinrbforder wiich restrict the drainaga
of seswers info dvars or othiar walyy badies, he MoEF tepliad {1 the affirmative and stated

that tive same seglion 25 {L} of the Water Acl, 1874 lakes'eare of the requirement.

3.12. The Comnitles sought a detailed nots givihe nced for a Cential Act which clearly
slipulatea' e separation of fivars and sawers, considedng he fact that éévmga drairagy

was ang of the most polluting source for rivers.  The MoBEF mgreupcin furnishad the -

Foliowing nota: _ :
Water is conzsidered as nalural resourse, availabla in plenty and distinuted alt over

the Cauntry hut when subfectsd to variely of use it gets contaminated and renders

t unft for deinking, bathing, and induslial use due o presance of vaiiety of
poilutants which finally results in to shrinking avallabllity of usable quality end
quaniily. Over the years this has ecoing regula trend due b increased use of

* fresh water for industaal use, domestic use, for irigation and power genaration.
The frash water get contaminated and thus avallabifity of fresh waler hecome more
scarce. Dunng rainy season, ha surface waler storage gats cleanad of poliutants,
grourd water storage gets replenished but tha frend has conlicued unabated.
However, accumutation of heavy metals and pesticides in fishk and goil may lead to
heaith prablems fike mini-matd disease of Japan, The populafion growih and
igustiafization will forher accenfuato the problern of shortage of frash waler
availability in the counlry. The Mational Water Policy has ideniilisd the maln
condems wiich inciidas intar alia following: '

.. Large parts of Indla have already bacoms waler aliessad,. Rapld giowth in

demand for walar dus o popufation growth, wbanization and changing

iifestyle pose serioys challenges to waler sacurity;

. There is wide femporal and spafial varation n availabibity of water, wh[uh
inay increase substantially with passage of time;

. Growing pollution of water gaurces, especially through industial eﬁhmnts is
afieclng ihe avaliabiiity of sals water besides causing environments! and
haalth azards, In many parts of fhe country, targe strefches of rvars are
both heavily pothited and devoid of ﬂnws fo auppart aquatic scology, cuttural

. nesds and assthelics;

v Access to water {or sanitafion and hygiane is an even more sertous probiam.
Fadequate sanitafion am:l lack of aﬂwag:e treatment are polluling the weakar
SOUTCEs! arl

v. The, lack of adequata frainad persmmel for sclestille planning, u h!azmg
modern techriques and analyticat capabiliies incorporaling information

- fechnchagy conmstraing good water management.”

3,13, Considerlty above concerns ralsed in the Naticnal Water Policy 2012, the npte'

further stressed that the severest inpact on walsr resaurces which has put whale
clvlizaion lnto danger wag c;r:miammﬂt;on of frash water due to inconirolled discharge of
tr&afed ‘untreated and parﬁa[ly‘ treated industilal effluemts by industries ard sewsge

cﬁscharged from clfies and toums. According to 3 recent report of CPCB, against an
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Trame of the | The Wator | The Watet (Prevention | The Environment
Act! {Frevenation and Control of [[Proteciion) Act, 48546
Proviaien and Coalrol of Pollution) Gess Act,

NS

estimaied sewage genacalion of about 38254 mid fiom he Clazs-d clies and Class-|
fowints of tha couniry, the available ireatment capacily is for 11787 mitd sewage. As per
this feport, nearly 39 % sevane treatmeant plants do nn'_t caifarm to (he affluent discharge
slandards praserbad under the Environtnent (Folection) Rules for discharge info

. shsams. The major reasons far nan sompliance of standards include poor apetation and
malntenance oE.plﬁnts dise to inadequata resourcs mﬂbilizat_[on by the Statef Udian Local
Badias, tack of tachnical man f.Jrs.‘}"'.l"fEI and non availabilily of regular power stpply. The
'agn'miiural runaft, excessive use of Ireﬂi[lzer and pesticides and non poit suurmf'c;f
polbtion has furher GnmpDUndad the pmbfem of pokuilon of strface walers as Ihey
pmvide unlhnit&d $Llppi'f of autriants for fuatirg lhe grawih of waler hyrac:!nth and athay
waed5 in the riviars, takes and pﬂn(l&_

3,14, On lhe aspect of a 3eparate Centrat Act for separation of sivers and sawars, MoEF
submitied that i ewisting instifullons are strengthenad for effeclive enforceiment, 2
separate central act may no! be raquired. However, slrengthening SPCBs nesd 1o be
looked Info on aspa:cta like CQrganizational Sitructure: SPCBs are Isolated without any
decision making mis In de\felubment planning; lack of adonomy and accountabildy:
Environinent Management Procadures: Lack of integrated planhing procedures, Lack of
puhcs Cum.munit;r paricipation Cammand and Cantrol approach; Huran Resolirces:
nadequate staff, lack of Irained professionafs, lack of training opporurifies. lack of
‘autonamy and ascountability: Financial Issues: Inadequato budg;etary support, lack of
sconomiz jnoentives for compliance, economlc Inshiuments not used for environment
planning; E-governance: Training, Hardwara & Softwara, Rulss and procedures. ‘

"1l . INADEQUATE PENALTY PROVISIONS AND HIGHLYI TOLERANT

IHSPECTION REGIME,

318, Audit scruding breught ot the penalty provisions under various Acts relalng io
confral and pravention of water poflution as indicated in table 3.15.

Tabla 315 ; Penalty, Proylsions for Water Polintion

Pu!lutlﬂn} Ack 1974 [ 1977

Brgiision | Fafiure cumpfy " Fallure to comply wilft | Faifuro to camply with
refating to - | with . provisions or for -Dredsions o fr

| panally provisions o f{)r__ " { conteavention of be - | contravention of the

e tazapa
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cuntr&venilou ei e
provisians of the act
aid thc ruies,
arders

and diroctions shal,
in

respect of oach

pravisions of e act
and

the refes, ordars and
dreciions shall, in
respect of each slich
Eailerr o
coniravention.

provisions of the aat
and tha rufos, arders
and directions shall, in
respact of 2ach such
faifire Of
conlaveniion, bo

e R g

prinisi e with
suich Fadiure or _
gonfraventian, ba
nuslsl able with

be punishatide witk

° Impilsmment which | e
may exlend ko six

Impﬂﬁunmséh‘r for @
tewrn which may axtench

v Im'g:);isonmen!. for |
a lerm witich may

satond  to  thres’|  months ko waiseven years
morths  {o sk« Flne which may +  Fina which may axiand
yodrs gxtend to ¥ one i £ one  lakh,
+ Fine which may housand confiiwed  fallure  or
exiend ko § 1044 Orwith both conl:avention, with

addittonal  fine  which
may extand o ¥ fivo

hosand and
case of the faiture

coniinies,  with thausand far every day
an addifiong Ana during  which such
which may faflure or cohtravendion
exiend ko T five cordlntes  Bitdr - fhe
theusand for cotwichion far e first
evary day during such tailye or
whttch such failure canfraverdion.
continues  after = Orvith both,
the conviction for .
the firal  zuch

falture.

3,16, The madimum peﬁail’f preseribed under the Water (Prevention and Conirol of
Pallufion) Cass Act, 14977 is only ¥ one fhousand, while the same undor the Water
{Frevention and Coisirgl of Polution) Adl, 1974 is T 10 thousand. The maximur penally
under the Environment (Protection} Act, 1985 is T ene lakh. However, in the'case of water
poliution, the fng O penally prescribed under Lhe Waler (Preveation and Control af
. Peilution} Act, 1974 would be applicable as per sub sechion 2 of seclion 24 of the
Environment Profesion Act, 1086, Thus, the maxmum panaliyfine |s linited to T 10
thousand for water poliution. It was also observed in Aadii that powers retating lo filing of
‘tases of viotations were exercized b’f tha SPCRs. Whils CPCB candicts ram:::rn chea:ka
. of industries or offiar stake holders mntnbutlug i water poliutinn and CDS6S uf violadioHs
ware reported o the respediive SPGB for their action and casos of setlous violalions
ware dealt with for notice of chostre or closure under sedlion § of the Environment
Protectlon Act, 1988, Audit furher polndad aut that the CPCBARIOCYF did not complle any
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m}rmaﬂﬂn o CAsEs 0f viclatons rci&ting o water puifutinr; fifed by the SPCEs and
ammlnt ol penaliyﬁme caaliZzed. Yhe Infotination relating to the pases, wiers the diogure
noticas or ﬁna! cﬂﬂsu:e were ardered h‘,r LPOR was also awa:[ed iy ahsersm uf
infarmation on e extent of vlolafians of provisions of Acty relating 1o water ﬂnﬁutmn in
varios States, Il was ool cear how the effoclivensss of lmptamentation of these &cls.
Ware analyzed and mnniimcxl'lr,r the CPCEBMAOER. Thus, CPCBMOEF was not awars of
how the provisions, padiculady provision of the Isvy of parally under the Water
{Prevention and Control of Pafiuiion} Cass Aet, 1977 and the Water {Prevention and
Conirgl of Poflution} Act, 1974 wisra being enforﬂed, éxient of wiolations coonparad to total
users and extent of anforcament sk - Audit painted out that the low quanium of penalty of
Z 10 thousand as slsa Ihe fallure of the State In entgreing the provisions of the Act strlcty
to secure pravenlion and conteal of waler pollution, has lad fo the sttuatlon whare tha cost
- of noh compliance became significantly lower than the gost of compliance with ‘the
Drovisions of rties and ordars under he Adts. Thus, ere was need fo stictly anforce Ihe
provisions of the Acls | while reviewing the quantum of penalty as alse the wide dlépa:lty
prevailing under e vardous Acls which ranged dfram ¥ 10 thousand to I one Faldh
prescribed N Environment Protection Ack, 1986,

3.17. While tha responsibility of management and develogment.of ground water rests
with CEWS, the prevention of waler polluion comss under the purdew of MOEF and
though the Act envisages both manetary snd non-monctary penaliies, Ultinately, a highly
twlerant Inspecion regime- of the SPCBa enawes that the cesls of defiance, nen-
adnefen-:e and viclafions were lower than the costs of compliance. MoEF stabed bt {ts
rapfy that it had shacted leglslations Hke Water {Frweﬁilan and Conlral of Folluﬂﬂn} Act
and the Envirenmenl Protection, Act for confral of water leEulI{HI In nciia. The Miniskey .
further submifted that as per sections 25/28 of the Water Act, 1974, no industy or
oparalor process oF any bealment and disposal system an t:ua astablizhed (witith was
ety to discharge sewage or effiuents) wilhout fhe previous consent of the State Board -
andd no indﬁslryr or. process can dischacge sewage or trade effluen! le 2 siteam, wet,
sewar or lard in excess of fie standards and without the consehl of the Board,

3.18. On a specific quan;r as o whether the maximum fine of T 10,000/ for casigs relating
to watsr pailution was felt to be adequate In the presant sat up, the Minlﬁtr‘j.; afjreed that
the maxlmunt ﬂne_i}f 7 10,0006 was nﬁt adequate and there was need lo reviawr tha
“amount of fine imposed, it was evident that sver since 1974 when the Waler Act was
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" enacted, the guantum of penally has remalned staiic at § 10,000, Fhe Comenilles soiight

to know, whether in 38 years the Minisiry had not folt the need for undaraking a review:

The MOEF in their wiillen reply stated that aithough fudiclary has not Faftouesd the uutise

of imposing fine for vickafion of pollbion conten) beies“and  fon dligwed the pn[lute;s o

irnstall qu!uEfﬂ poliution coniro| equipments in tirna botnd manner. Howevar, panally may _

hzfz tham:ed feorn mdnfru T 10,000 fo ¥ 1,00,000 for violation of pravisians of the Walar
Ack, 1874 and the Environment (Pratection) Act, 1988 williout amending e provislon for
imprisanient. This addifional penally may be lavied Fom the polluter at the e of filing
uf casa in the court of Iaw-irraapac!f;m of outcomia of tha casa, . .

318, On baing asked about the dme fame w!;én thdla would be free from Water

Pollition, the Secrefary, MoEF danased ;

"I Ihink it is a great opporunity for our M:mstry o be abla to discuss parhaps
Indiz's fargest environmenta! problem. | would also like to thank C&AG for taking
%0 much iroubls Ior going Into dapths of the issues both on the policy a8 also on
tha implementation front froms qualily and quaniity aspeds of water po!]utmn which
Is extrenysly impartand. | am very graleful o thaim for having flaggad it in the end of
2011 e this report on Waler Pollution in India’. After the report came, we
Immediately read it and formed 2n expert Committos to look inlo the repart and
find out how to convert lt into an implementation programms.”

120 The Commites {urther soughl 10 know how these recommendations have been
taken cars of and how the MoFF soudd to remedy them. The Secrelary, MoEF during
avidence elaborataly submitted as under

Itls a Ruad_Map which means (hat it i3 an implomsnlation plan of the CRAG .

obsarvalions. To the exient thal it can be implemented within the exlsting legat

framework and constilufional strlclure, this Road Map came fo us in March, 2012, -

Wa hgve baan discissing as {6 how we can move farward. | have had two
meetings Wwith Dr. Kastuid Rangan and ofhers of the Planning Commigsion. Ws
faal that sinca water pollufion Is anInter-Slale and inier-minlstarial issue - It 18 inter-
mintstertal al (he Ceitre and inter-State because of the fact that waler i3 & Slafa
subyjact - this is absolutely sssardial that a fead coordinafing agency actually pulls
alt these forces logather, THis was also baice discuzsed with Dr. Kasturd Rangan
ovar tha last six months while {his repord was beaing prepared. What we have
requested hfim and his officials in lhe Planning Gommission s that they should
maka a bady within the Blanning Commilssion. 1§ will review this mialier with us and
with the Mlnlstry of Uitan Cevelopinent, Ministry of Adrictiture, Ministry of Water
Rasources, Caontidt Ground Water Boards and NGRBA plus the States concerned.

As nated In the CRAS report, we have identificd orifcal sietohes of the river in

States. Thare are 160 of tham. _We have klentifiad the real major issues., We
kniow that how ko scive them; every lechnology is avallabie and procedures are in
place. Cf couwrse, resources are a prablem but there fs alzd the PPP modal which
has E}EEH deveiuped fo 4 great extent. I has also Laen recormmended by the
CRAG. . So, we kmw Ihat what to do but Eiva pichlam is how we do it We have

A
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sddressed this issus of water pollution only from our side. You will s surprised lo
© know that fros 25 per cant fo 30 per cent waley pollufian is indusina!. Hyoutalkle
our Central Poflufion Conlrel Board or Slate Pallution Gonteol Boards, hen they will
. say that thoy wilt oaly fook after the induskial pollution; they wilt glose e industey
for poliites and they will ogen the Indusiry if i comes to slop that procass. Thatis
gk They cannut move agamst the lecal aulhwtilies who are incharge of the
demestiic polwion, commercial pollution and agricuttural poliulion which s nen-
point i nadure. 1E covers 70 per cant of tha pollution foad on water in fndta.”

3.21. He luther supplemanted as under ; -

"At faast, loday we have this' Road kap whicl can ba used, providod you ve 510
abjection to k. This can ba used as a main agenda.” '

_.?}.22. hiilh ﬁariie.u!aé eaference to the panal provistons axisting in the varous Ads, the
Committae sought the data for the fast 3 years of the actual number of cases filad
parlaining to water pollulion, the amauat of pegialliss lavied and recovared, the number of
coivdclions imade, the number of pending casas and ather relevant information in e
matter. Tha MoEF thereupon stated hat e inventarisation of grossly poliuling industries
was carfiad oul in consultation with Slale Pollution Cordrol Boards (SPCES) and Foliution
Controf Comurittaes {(PUCs). There were 1055 grossly polluling industries in he Country
which gensrates 5982 MLD effusnl These industies wera being inspected Biroigh
Environmenial Surveiliance Squad (E55) of CPCE fhwough randem number selaclion
pracass. The detalls of inspections carried out under varlous provisions of the Waler Act,
1974 viz. Undet sections 6, 18(1){h) as well as the details of cases litled i the Cours
StatefSector wise during the lest three years (2000-2042) is reproducad in _tabiga
3.22(1y to 3.22{wi). ‘

Talile 3.22(i); Inspections by CPGE undar ESS Programme

Staie Currant year | 2008-10 | 2040-11 | 201112
(TIH -July 2042) ‘

Andhra Pradesh | - 8. T 12 18
“Arunachal Pradesh - ) 4 f -~ ) 2
Assam 5 ) 18 ] 14
‘Bihar - 3 6
Chhatiisgarh ) - 6 ] =8 13
[}adl‘a&ri‘\iagar -] - . -
Havali- '
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L Tend

Qujarat - 20 [ 14 | 14
Haryana s | &8 | & | 47
Tifimachal Pragasn —- 4 3 —
Jharkhanl [ . BT
 Karataka - T2 T i2
ICocala 4 12 - F 1z
Madhya Pradesh | TR AR T
Maharashira 10 : 22 - 33 32
_I"Eit;l.!lipl]l’l " . ) - -
Meghataya - =S B A
Mizovam -- 1 - -
Oriasa 4 5 16 - 4 .
Pandicherry - - - -
 Punjab - 12 [ 8 4
Ralasthan 16 TR T T
[ Sikkim B 3 - -
Tamli Nadu 4 ' 8 -| 28 % 8
Tripura - - - 3
[Uttar Pradesh | 8 6 | 2 28
Ulfarakhand - g - 8
“Wast Bahgal -i0 23 | 29 35
‘Gioa . ot - - . A
’ Dethi R - - - 4
| Total 8 248 | 258 | 265
Grand Total , _ | 1
Table 3.22{)1) : Na. of Courf Cases fliﬂd'durinlg_'iast thraa yoars
As on Date . Tolal cases filed uixder Water Act
30.06.3405 - T34
36-08:2410 . 76648 )
311230 . - 67
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Yoar Saction 18 ) | BaeFon®

2004-10 A1 ST
LSt = R S Ty

201312 54" B
Tolal 118 "8

[State 2003-10 | 2010-(1 21142 Total
- Only [Watert | Only [Wated/ Oniy | Water!
Air | Water+ | Alr | Waters Ajr | Ar | Watart
Alr _ Ajr

“Andira Pradesh q 3 YT Ve [
?iunacha! 1 il i
Pradesh
Assam N T4 i 4 9
Bitar - N _ 2 2
 Chhattisgarh | 1 2 8 B 3 8
DG & DRH - — 3 1
Gujaral - T 3 3 6
Hirmachal - 1 2 3
Pradesh
Haryana 2 1 3
[Tharkhand B T 1z 3

| Kerala B R B B 1 2 |
Warnataka | T 1 2

~ {Madhya - - 4 4 8

| Pradash

| Maharashira K 10 g 215.{
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iﬁc’gha'iégui _ 0
Qrissa 1 2 3
Ittarakhand 1 4 3 &
Fanjah z It s~ 7
Sikkim NE: T 2
Taminadu ¥ 1 1 4|
l-.fttaa;'l“radash 3 2r 130 64

a1 e
Rajasthan ) 1 2 5
Tokal ¥ (17 73 6 81 185

Talila iEﬁ!‘u’i : Dimciié_r;g s undar Saction 8 issued Sector wise during Ias.l: throo years
Stato 200910 201611 Wiz |Toal
Only | Water/ Only | Walorf Only | Wate! i
Air | Waters Al Waterd Air | Air Watere
Alr ' - Alr
CETP ;! o 12
Chemical 8 e 16

.Brewery 1 ) 3
Distilery 15 1 ]
| Fortilizar 2 12 4
Pulp & paper 7 14 T éﬁ--“*
Patrochemical i ) 1 2
fiharma catticals 4 § ) 9 1%
Sugar 2 _ 7 9
Thermal pmu"er 8 11t 4 13
ptant
Tanrery 1 G 1
Cemant 2 ¥ |
Iron. & stael 2 i q 11
Dye & Vs 1 4 2

| intermediates 1

_ 'Fiqund IR E 1 2
[ Safi drinks ' B




0

2.

Enyineering 1Kl - g
 Taxtile 7 -
Nairy . X .
e e S S e S RS
Slaughter house 2 1 T -
Refinery - 7 — 5 =
Tota) TR m T = it -

* Table 3.22{v}) ; Divections uls 18{1)(B) issuad State wise during last fhires vears

[Etato 208910 20041 201112 | Total
‘ Only | Waterf Only | Wateif Only | Waterf ]
Air | Waterr Alr | Waters Air | Water+
Air LAl Alr

AP, - 1 2 ¥ 1 i 8
Assam 1 T T 3|
Chattisgarh 4 2 B
 Gujarat N 1 3 5
Haryana 1 1 1 3
dharkhand 2 1 2 {2 7
Korala - K] 1 1 3
"Karnataka ] R
aE. IE i 6
 Maharashtra Z. 8 2 47 18
 deghalaya 1 Kl
Dilssa F 1 i 1 4
Uttarakband TTia 1 g
Punjab K i 1 5

| Sikkim E T
Tamlinadu 1 T4 ) 15
OF. 3 2 T 7 15
'W.B. 1 7. 1 T 1 3 8

I Rajasthan 2 3 5
Total TR FEED 8 |46 I, 118

.
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Talble 3. 22(vii) ; DE|'eg_tjgg;___u!gf,:,E,ﬁ,{j}dlb_}__Isg;:,g;d Seecloy wise duiling last three years

Sector 2003-10 20011 1 201112 Tot |
| I L
"E}':iif' Water/ | Oniy | Wated | Oniy | Watart™ |
Air | Waler+ Alr | Waters | Alr | Wakert Air
. Aiy . Alr '
CETP - I I 15 {8
| Shamical ™Y B 7 T
: disﬂtlary" z 1 1 4
Ferillizer 2 T B 3
Foam making | }1 TR
Pulp & paper ‘8 4 2 114
 Petrochemical i 1 1 3
Pharmaceutlcals 1 & T 12
Supar 2 T 4 19 16
Tharinat  power 1 ] 2
plant .
Tannery Z 3 4 1 17 17
| Gement IR ) ' 7
Iran & steef 7 1 - 4 11
Dya %  dye - 3 3
intarmadiatas ’ .
Fiywuud. 1
"NGRBA F 5 T
Iioﬂdrinks : b
Stone crushers T 2 it 3
Total 10 21, 3 a4 18 A48 118

3.23. The Comnittes was informed fhat Miniéﬁ’_-: is considering rafsing the1ilmﬁ of Rnel

penally from fhe present fewsl. On hc_iné'asked as to whether the Ministry have data on
finaf panaily levied under these Acts for last 10 years, if weas informed fhat ihq
Fine/Penally was imposad and levied by fhe courls In the chmiﬂ.; and the Minlsly has ho
data on fihey collecied by various cours. ' ' '

TR T T T R e e r D e nam T e AR L Fo e i W e N T e e T N T e R AT T T




Rl
e
b

M.

324, Ona furiher specilic quary as to whether the present panaity and fne provisions
wera Liming.-cn[urr_a&d effectively, the MoEF replied Wat the presant penatly and fing
provisions were being eforced by cours. .

325 Opnbaing askad as o whathet Ihere has been airy sttcly untartaken for enhancing
penaltiasffing, the MOEF stated that there was no proposal to snhance e penally and
fine stipulated i various acts for violstion of the Water (Provention and Confrol of
foliuiion) Act etc. and no study has been comducted in this regard.

3.25. On beifg.asked ds i the preseribad system ol laking punitive action agalnst the
defaulfing urdts that discharge heaniil efflusnts info tha rivers, the MoEF sfated Mot

punitive acfion agéinst the defaiting units hat discharge harmful efflusnis and do not

maet discharge standards are taken by respective State Poliution Controf Board & Central
Poljution Cordrol Beard livough inspeclions, surptlse checks and issues show cause

nofice and / or wosure nolfce,

3.27. The Commitlee furfites sought to Know whethor there was any proposal to endow

legal antity stafus for commion effluent ireatment plants'tu facilifate investments and
snahie enforcement of standards. I reply therelo, the MOEF stated that the small scals
industies locatad [n clisstars or industial eStates/ Indusidal areas form an Association
and get |l registerad under the Socleties Act for availing Cenlral Government Stale

finanicial grant for the consfruction of Common Efuant Treatment Plant {CETP). The

Barks (oo, provide soft term lpans {o such registered socletiag for construckian of CETPR.
The Sociely 30 formed, run the CETP and operate and maintein t on “no prqﬁ& na !asa:.
basiz.* The members of the Socisty share (he cost of the Operatlon & Maintenance (O &
id). Each membsr pays an me;::_.trit wifch was proportionate to Ihe vohime of waske waler

ar puiltili-r:n load sonlibuted to CETP for treatment. The Assoeiation so reglsterd undar
- the Sacislies Act was llable to bie prosecuted under the Watsr (Praventian and Conirel of
. _'Punutii:nn} Aet, 1974 for non cumpﬁam}f& of dischargsz_id stardarda. The'_GEfP Company

was also required o oblain erwlronmental clesrange under Snvirohmenot Impact

* Assessment (EIA} Notification of 20086,

3.28. On being asked to slaborate the ref:;:r_ms' that were urgently required o be pul in -
aapeciafly 0 fE!Cﬁ _lhsa ey-::rmdus challenge of water poliutlen in ndia. the MoEF slaterl
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that e reforms whmll e urgenlly renpilired retate to handlm@ of enormous quankity of
sewage and rriusiial efflienis. Thase were the fwo wal lor cause crf problem of poiutian
of fivees and iakos in e country. With the avaliable rasocrces, B was not possile {6
pm'n.-ride lreabigent capacily for sowage as well as indushial cfitucntz. The scwage
Ireatment capacy was being augmented i inetro ciftes and also clliesf lows which are
dire-ctiy discharging unbreated or parkally treated aéwage into rivers. However, with ever
growing pogplilation a'ndl proporlionate ingreasa U1 sewage ganeration, it will not be
possible for e State to provids 100 % sewags coflaction and keatment 'iadiil.'.ylr in eacls
and avery town In the colirdry. The cost of installaion of sewage colisciion and Lsatroent
facilifies was not-ona time expendifire but such faciiiies are requlred to be malrdained In
twp onerafing condilion to enable eatmant at gpfimum affciancy which entails recuinng
expenditure.  The freatment facilities require trained n:uanpwfac for proper opsralion and
maintenance. Therg was acute shortage of fralned manpower in this area. The trealinent
of industial affuenis in Iérge and medium Industies was taken care of by industiles
thentssives, However, 1o lake cara of regular mizintenance and upgradation of tachnalogy
with respect lo Jf}hanghng e and rescribed discharge nonms they wers required fo
install batter fachnology and alse upg;ade i al regellar interval  The Industries find ot
difiicult, at Bres, fo comply with changing regufatory requiremant, unless financial =
assistance is extended o them. In s regard Tt may be suggested that separats banking
faciiily may be created for unhindared credit Bow For envifonment related projects which
i ansure protechion of environment and consarvatlon of slvérs, fakes, wetlands ato.

3.29. The Ministey further submitted that Govarnment of India started Junding common
effiuent trealmant plants with the nancial assistance made available by the World Bank,
. Geveral CETPs ‘ware installed for smalt scale indusirtes located in clusters, Industeial
areas and industial States. An exclusive financial mstttutmn gy be amvisaged to caler
to the ever increasing demand of funds for fundlng gawarage and induetial pelution
cﬂnirﬂt refated projects. The credit flow for conservation projects wil ensure private
participafion and p[annéd exaculion of seweiage refated projecis Eﬁ af fowns ang clies
irrespective of their si.;fn end location. The time targeted achion rpiaﬂ for aqch river hasin
r;'i&'; be [mp[amehied ooty IF uninternupled credit flow is mads available. This wilil hefp not
" only ct}nsewatmn of rivers buf also Q & M- of faclittes, developmenl of water resources
- ard pub[m prwate pari.lr:.!-paimn At prasent, reluin o investment was not so altractive so
as o atlract private funds or foreign equily. The slualion may be changed by. smploying
fwo sefs of acllons, one, firancial Incentive and (wo, legizlative supports. The invastmant
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on sewarage facilily may also be made altractive If Govemumient provides land for
instaliation Of sewage freatment fackity. ivtial funds requived for O & M of seweraga
ia{:fﬁﬁes, Tax tnlidays for say 10 years, and lax benellis for Investmend on é.ewé.fage

[aciies, madcl suppbrted Wy kegal framework ke ulilize freated seWége, irchask il
 efuanis, sludge, biogas, id,

330 It was also submitted that. some major Ppoposals for raforms viz, Nivata
participation for Facing fie challenga of providing facity for sewage colisetlon and its

weatment in each and .eveiy city and town, funds for sewerage facilly from Hate

Government/ Cenkeal Govamment in every townielty Municipally by law for mandalory
reuse of trealed sewags for oilets, krigation et for whith dual plumbing may be mads in
the houslng saclor; and at the Natlonal level, a designated single agency o daal with
sanftation sector. - '

3.3 It was further submitted hat the SFCBs and PCCs do not heve adeguate

" wherewithal to monitor afl sources of poliution in the State/iTs-and for non compliance
“with discharge standards, o take legal action agains! polluter and follow it up fo its lagies
conciusion. The sewage management and Induskial poliution contral was being carr_led '

aut 25 per the following:

1 + Llooal bodiesfnaler & . Sewerage hoards/Public | hesllh  Enginaaring
departimenls; Install water and sewerage infrastructure for water
gistributlon, sewage coliection and treatmant. Most of the STPs do not
function propery lagely -dua poor financial condiions and inadequa{e
Irzined manpower. . I

« “Industrial polfution conteol Individual indusides provide patulion abaterment
measdres and obtairlm peﬁﬂlﬁéiﬁh tder ihe Water Acl {874 for dischargain
to water bodies. The SPCEs in turn monitar their pardormance and non

complionze with: discharge standards afiract penal action undsr the Watsr

Act, 1974, in case of 581 units, cotnmoen effluent reatment plant is inetalied
fur indusiial sross/EStates and: clystars of industies with the linanclal

assistance from Cenkral and Slate Govls. The SPCBs alse monifor leir-.

parformance and nor compliance with discharge standards atiract penel
action under the Water Act, 1974; ang -
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+ The Stxta Polglon Canfrol 8oards and Poliutizn Cantral Committess tn UTs

reguiate dischargs of eaked sewage and indistdal etffisents in the suface

water bodies as per the provisions of the Waler Act 1974

3.32. The Committes ware informod that adeclale saofeguards have boan p]’ﬂ-ﬁdﬂd

under the Waler Acl, 1974 ds well as the Envirenaetd {Protecticn) Ad, 1986 for

praventian and Ct)f_i-ff'ﬂ] of waler paflation. The ewsting regutations have been amended
from time to timé to accommodate new situations. In this cannection. the Commities

asked lhe MoEF to juslify the faikure o abate poliutions of waler bodios asseriion was that

the extan! fegistative and reglilaloty framework was adegUate foe pravention ad control

of Watsr poliution, The #infsiny theretpon replied that there were 2 larpe pumber of '

staketiolders viz. Mintslry of Powar, Ministry of Agriculiure, Ministry of Walsr Resares,
Ainisiry of Urban Development, Ministry of Chemicals & Fartilaer, Anfimal Hushandry
Deparment, Municipalities, Irigafion Department and Departnent of Fisheres
Dovalopment and coordinated effards were fequired from each stakeholder. Besides,

) pollution load was increasing in geomelnc progression whereas freatment capacily was
increashg Ir arithmetis progression die to imited resources mads available to handie the
paliufion lnad genérated.

333, The Comunilteo furthsr saught -to know whelhor the shorcoming was st the
enforcement level thenn. The MoEF agreed fhal there was neiﬂ.l,d for organizalional
strengthening and capacity bullding to Imprave the leval of enforcement. Capaclty building
and organizalionat slrengthening are ongoing aclivities of the Ministry hut Slate
Governtmant should alse chip in efforts to maintain e cplimum level of efficiency and the
State Pollufion Confrol Boards should monitor sowees of golkition in ths Stalos
stipplemented by adequats and psampt action against poliutars. The large industries were
requirad fo install sudomatic monitering stations; small indusiries cannot afferd to manitor

- gourees of pofution Individisally wheraas Comimon Efifuent Trealimen? Mlanls do ingtal]
automatic monioring stations. However, due to funds constraints It was not passible to

install automalic water qualily monitoring equlpments on each water sieeam. The State

Pollution Contra! Board has water quality ronifering programime urster which regilz -

monitoring of Water stesan was carred out But dus fo limited resources available,
frequency of monitosing was vary low (often ¢ince a month).

3.84. The MoBF-further submited fhat the Stafe Government need ko provide adequate

manpower and resourcas, arangs for thel training, provide wedl Elql.,;ipped labaratory with
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lates!t monifoiing sampling squipaents, deviss and develop new programmes  arid

~ _meumdak}gy for pravention and confrol of poflution n the Stete, A proper tnan powsr '

dwe!mmeni projrarite shmald bo out | place Ec lake caee of thair irsining aed
de\mtupmuu! —:1eeds The mduatnca foo are lacing the prub:em of scarcily of bained
manpawsr which results in merupc.r O&M of pui’uimn abatement infrastruchure. Al
times, due o lack of oordination amengst variouy organizations, poliution of surface
waler andd ground water gaes on unabated. The small towns, where théré are no
ar:_'angnn1crit5' for coflection and groper disposal of salid wasts, genarally duap it in the
river, resulling Into poliution of tiver. Often, human saitfemetits are allowad lo devslup on
the bank of rivers which causes polfion of rivar. The tocal odies, Waler supply and
dratmage depadmenl, Nagér Migam, Municipalily, Cily Oevelopment Authorily, Cily
improvament Tedst, Housing Beard, Slum Improvernsant Daparlmerit, el woik af crass
purposes. There is a plefhora of wmies and regulalions which hampér not oaly
developmant but also eacourage mushiooring of stums, liftering of solld waste and
duraping it in rivers gr drains. )

3.35. Kwas also submilted that the cily devalepment olaf was nevsr adhered lo by the

. local aufhorities to accommodale changing neads of peogle and growing town. Thers was

ho interface belwean comman man and Gaverment Agancias which lad lo mismatch at
Ermos with respact fo p!anni;lg of activitles fix cilyflown dovelopment, The involvament of
peapie N maiienance af iy town sanitafion, solid waste management, fdeer fronk
Jéveloi}ment. aducation of paople, et are not ong tima act%ﬁiy but orgolng pri}grémmﬁ:
wiich should be taken care of af cifyl town level. The State agaencies, ofien do l‘lﬂt.hﬁ'{él
adequate resgurces ab thelr disposal to camy oui basic funclions rslated to Masa
FNDLETESS Pragranimes, saritaion, elz., In additian to above, real fime monitoring of
sources of [}Iﬂfl.l.;tflﬂn and prompl asfinn against polluters was alsy aqually irtportant but
inordinats delay In Gilng court cases and taking it fo logical end also an impaortant
impediment In fhe -whole process for prevention and control of poliulon, Howsver,
Cenlral .F'a!ELitEDﬂ Canlrel Board, State paofufion Control Scard and Pelution Cuntro{
Committess have infroduced seireraf amandments and mdifications in the . way
inspectons were heling ::arr!ed out b!, their teatn le maka i maore effectve and resuit
orignted. The jumt Inspacion byﬂ faam of Sﬂ&‘erﬂists and Enginesrs fromt both Cantral.

' Bolkstion Caontrol Board and Slafa FﬂHutron Control Buard Outiution chntru‘ Gomrnitlgss,

sharlng of data and inspeclion repmt SFprisa ingpection of indumnas ate. are sama ﬂf
the measwes :mhaled by the MoFF ffucugh the Caitiral Foﬁlut:r:m Contml Board.
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POLICY FRAMEWNORK

41, Strong pulicy framevark s an a::.scnual Test siep in efiecively regutating waier

- quatify. At screling poamed al “thiat aiumugh g cancerng ;eialed to waler p-::!iutmn

have been adequately addressed i National Watar Policy and Nafonal Envirarraent
policy i India, both at the caniral and tha Stafe level, provisions for geredation of
resaurces for pre.\renﬂu.rl of polfufion, treatmett of pafuiad walor and e{:é::l'og"u;a[
restoration of polliiad water bodies are not adequate, Audit ﬁndings also painied oot thaf

" lack of a comiprehensivo appioach has ofien lad-lo ¢ostiy and ineffactive waber policias_
" Good and erforceable regulalions st follow creation of an overall water quality policy.

4.2, - The Nakonal YWaler Pdlicy was adopted In 1987 and was revlewé«d anid Lpxdated by
the Ministey of Walar Réﬁn{_rrcea in 2002, This'policy aimed at meeling the challengas that
have emarged ia lhe developmenl and management of Water resourcas inchuding waler
potiilicn. The satient features of Mational Water Policy relating to water pollution
envisages fnter-afia regwlar quality manituring of both surface water and ground wates for
a phased programme for improvements in water quality, treatment of effluents fo
acceptable fgvals and Istand.ards hafore  discharging them inlo nafural  streams;
maintonance of ainimum fow i the perennial streams . for ecology and -socka
eonsiderations; principle of ‘poliuter pays’| necessary {egr‘s!-aior-: For prégsewaﬁuﬁ of
aXisting water bodies far provention of encreachment and detadaration of waler quality;
for Malntéﬂanca of water resource schemes undse noi-plan kidget, and generally
Insfiiitional arraugements need for improvements fn existing strategies, innavation of new

tachniques on strong sclance and technalegy base for efimination of poliution of suriaca. -
- and ground water reseurces lo intpeove water qualitys and importanca of Science and

wihnology and training in water resqUrces davalopment and management with emphasis
of watar qualbty, recyciing and reaus-a of waler,

4.3. The 2006 policy daars wilih wataa" quality painting 0ut that Engrovement in existing
strategies and nrovations wﬁre needed to efiminate pollution of surfaca and gruunu'
water resourcas and Also sfales that rasources should be consaivad and avaiability
augmented by maximising ratention, climinaling poflulion and rﬁinimisipg lossas, Tiwls,
addreashng water poiulion was ane of the tiust areas of the Natioral Water Paficy and
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the .Enwimnment Policy. in June 2611, Mokl stated hat the Mafional Envirorument Poligy
gleclared by MoEF In 20038 hr[gﬂif dascribed the key environniental ciallenges curenly -
and prospootively fat_‘.i_ﬁg the r._:cauniri.l, fee abjectives of eovitonment policy, e normalive
principles wirdsrlying policy action, strategic thames for Tntervention, broad indications of
the Tegfslative ad mnefiltiunal developmont noeded to-aecomplish the strategic EHI_EﬂIEE
and mechacisms for Emplerrb:a_ntmin-n a0d caview,

44 The National Environment Folley oullines a significant numiber of new and
confinuing inftlativas for enhancing emvvrenmental conservation. & formal, perodic higly
lovel ravtew of implementation of tho different slements of the Nationdt Environinent

- Pollcy was essentizl at [east once a year. The findings of he review shoukd be publichy

dischsad, so hat stakahelders ate asswied of the serousness of the Government in

" ensuring Imp[eménf:alinn of the Policy, Howaver, audit pointed oul that no such raview

has tuken place. Audit indings fether pointad aul that the Mational Water falicy, 2002
alsn emisaged thal within a lime bound mannar, say a period of fwo years, Stales would
frame and adopt State Water Policy. With respect lo State waler policy formulations, it
was observed (hat 12 Stales have framed water pelicy and in the remaining seven States,

_waler polley was vet to he flnallsed, Onfy Kerals formulsted a separale policy ta deal willh

water poliulion Furier water puiim} of tnast of the States also does ot yive adequate

. emphasis on prevenlion and conlrol of water poliulion.  The polley of the Slale

Gavarnmest of Kerala addressas poliution isaues by stating that “Thete shall ba spocific
plan of action for implemenling location spagific sewerage in all uben areas and
sppropriats sanilation .?;yrstem-in all rural arzas. Appropriate sanitation sub policy and
acfion plan shall be formedaied and implemented. The potential for recyclng and reuse of |
water shall be recagnized and all water users shali be diracled ts adapt measure lo

recycle for Ingremental reducilon in Waler extrachion.”

4.9. .ﬂ;ﬁksd which. States ofher than the State -Gwem:ﬁent ¢f Ferala has formutated a
saparate policy for water_ poflution, the Mo&F replisd that Maharastira and Goa havo
nofified watar policy. Chatfisgarh has formulated and nolified ground water p:eoiiéy for ils
davelopmenl and controf. There was a need for other States also to formulate & dear
palicy on water pullutlon taking into account prevention and canttol of water paliution as
wall as ecologleal rastoration of degraded water badies. -
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48, The MoEF fnther submiled thel sustainabifly was key m success of such
programs and Slates are heing encowraged W adopt effective and user- friendly
lechinology, suskainable model of revenue ganeration. Urban Local Bodles (ULBs) were
also belng involved since conecplualizaion of » project as ey were the Gustodic of

. asmgals,

47 The Ministry of Mol:F has. also prepared new guldelines for preparation of dn.a-lailed
profect reports {DPRs) under- MRCPINGRBA for fundkng of sewerage projects. The

guidshines envisage thal OPRy shotld have deb:!iiad. Plan for reusa and recysfing of

troated sewage. Without such a plan, OPR woldd not be considered for funding seworage
projects. Project imptementing agencies/ ULBs are also encouraged ko avall several other
good practicas including use of Biogas for powar generallon. The digested shudge
ganereﬁed may he used a3 soll condiioner. Also lraatad efﬂuent emay be usad for
Irngatmn elc, ’

48 Ona further guery as to whether in tha recent past, the matlat was laken up by the
Ministry with these Siates the MoEF repiied that fo givéa frash impetus o the fver
conservation prcgramrr]e in the couniry, the "Malional Ganga River Basin Auﬂmrity‘ fras
been "set up ot 2022009, as an empowered plannlng, finanging, menfiodng and
coordinating hody 0 ensiie effective abatemant of polltion and co_nsewhiiﬂn of the river

If}anga by aclonting hotlstic agproach, will the ﬁuer basin gs lhe unit of planning. It was

further submiltad 1hat the issues are also taken up with the State Governmerit at highest
level g, at Chief Secretary / Administrators of UTs and Chief Miniztars beval and also villy
tha pﬁject Terplementing agencies, e urban lacal bodies, shﬁ. which are the ullirate
custodian of the assets created for their proper operalion and manisnancas.

438, The Commiltee asked tha MoEF to elshorale whether any formal, pariodic higlh
lavel reviews of knplementation of e -diffecent clements of the Mational Frvironment '
Policy was baing proposad by MoEF. in reply therelo, the MoEF stated Hat they have
sanclioned sewerago schemes to various State Governments and these scheiies were
r‘er!ﬁdicafiy reviewed by e Project Directar, an Hddllmnaﬁ Sacratary rank officer It the
GGI for mmpilance with respect to approved Hine schedafe and cost of the project, The
Sclentists also visit the profact sites and review the prograess of the praject with the officer
copcerned from the Im'plemunting agency and the State Coverament. The, shortcomings
arg fhen communicated (o the Stato Government as wéll as the project mpiemeniing

e e e n e —me—— i o
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agency. The accumulated expedienco gained over the years ond also e observations of
the infernational lunding agencias has led to review of the guldelings prapased for OPR

' proparation. The pedoedic roview of projects had alze erabled involvement of RS,
-Emplerﬁenting agoncics at the State Governmend along Wi_.th I_i'-lG HRGO by sigaing

memnranduifn of agreemenl, evaliation of proposals by culside agencles, third parly
Inspections, ete. The fevisad guidelines piovided Tor preparation af Clly Sanitation plan,
{eosibdily raport, els. before any 3cl1eme-was posad o lr.‘te NRCO for fmtiir!g.1The
proposed profoct for funding should be selactad for preparation of delaflad profect raport
{PR} after proparation of city sanitafion plan, prlodtizalion of varous projesis,
prépara!iun of feasibllity reports and solection of appropriate lechnology, ete.”

4410, Iy the contox] of water poliay, lhe Searstary MoGEF submilled during evidenca that
.Wfaker Policy from the Cenlral Gwémmer]t side was onginally issued in 2007 hy the

Minishy of Water Resturces and updated in 2042 The Water Palicy incluted the quality
of water, quantly of water and oco-flows at the nafional level. He (Urther supplemenlad
that tite MoEF was doing only quality monitoring of 1700 stallons and sco-fiows was
something on which they have nothing tosay. On funher haing asked a3 kg who decidas
about tha aco-flow, the Secrelary raplied fhat | was the Ministry of Water Resourcen. 1t .
was further submitied i.hat the Minisiry of Water Rasources and MoEF wara Mambers of
thiz Walar Qualily Assassment Authorlby.

4.11. The Commilize were informed that State Goveminent of Koral, Maharasnlra, Goa
and Chattisgach have formulated and nolifix geound water poticy for its develuﬁme_ntand
contral and these is a need for othar States also fo formulate 3 clear puii&; on water
poliution taking inlo account, preverfion and conkol of waler pollulion as well as
ecological restoration of degradad watar badies. The Ministry of Enviconment and
Forasts acks 43 8 calalyst for achisving desired oufpris as enshrined in the Eiji.rimhm_qnt
Policy and guides te Statss to formulate transparent melhodotogies, procedures, and
sirategles wim'a'd_equaf;u pubiic patlicipation and well stipported by ruies and regiiations
for watei poflution control In the cotntry. il was figfher submitied that the State
Govarnments have alfeady formulated water poilcies. Some of them have aiso included

 watar pollutlen as part of Water Poliey of the Slale. Hewaver, there was need to reodent

daveloprmeant ;ﬁutia:*,'_ of Iha State and align it with the Water Policy for waler Poliutfon

. cardrol,
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412, On belng asked éhnut_ the stens taken {or smufation of sucoessful water pa!if."y
miadels, e MoEF submittad fhat the bMimistny aof Watar Resourcas had circzilatad & Modeal
Bilt tes the Slaloet and Einlon Territur;'e:} ta enabie them to anact suilable logiglabon for

T orequiation and conbegt of grms:kl w-c;[e_i 'uwe]u;i;m_anl_ and nmnag_m'u'&nl_ M.ps'::s'aut T
States have enacted the ground water bill based on Madet Bill and another 6 Shates.

havo laken initiativ for enactment of madal bil. The Cantral Ground Water Board,
Ministy of Witer Resatrees Is pursuing with G respevtive state Gaverrients for sarly
anactuent of lhe Grotnd Water Bl based on the Mode! Sif.

4.43. The names of (e States which have enacted the redel leglslafion for reguiation
and coniral of ground water are given below :

A1} Tabia 4130 ; Model 8ill {or Regulation and Control of Ground Water snacted and nolemete:d

Sl No. [ StatesiUTs 77 ISk Ne. [ StatesiUTs
T, Andhia Pradesh ) Caksnadweap
7 Bthar e Puducherry
2 Chandigmsh 14, Toemil N
4 Dadra & Nager Haveli 1 Woet Gengal e
5, Goa 12. Jammu & Kashmir -
8. Himachal Pradash 13. Karnataka
E T._ Kerata . 14. Axsam

A1y - Tabla 4.93{4) : Modst BIH for Regulation and Gontrol of Ground Water initlated

5L No.  [ETATES!UTs 5l No.  ISTATESS UTs
1. iaharashira e[ NCT Dalhi
‘e Gujarat ) - 10| Jhaskhand
3. -Hawéna , 11| Meghalaya
L Mtizgram I . 12, Mad}'{ﬁl Pradesh
5. . Ordssa 13| Uttaranchal
B. Fajasthan T4.| Andeman & Nicobar
7. Uttar Pradestr 15| Chhattisgarh T 7
8. Daman & i X th. Punja'b-
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414,

30

On ths suggestians made by e MoEF far the Mafional F‘ﬂhcy on Water, the

Secratary MoEF deposed as ynder :

418

418,

"Fear our side on the water p-:ﬂiutmn quaéﬁ‘,r su!ﬂ wo have sugpjested some Bhings.
We have also suggested cerfain maasures in regaﬁi o Femendois extraction,
which ks happening on e major dvers mainly for agriculluze and irrigation, which

I nof meterad and which s not weasired and nor s it controlied by the State |

(‘mcrrunmata The cancentrations of poltulion increass in the water. Every hil of
stiface walor gels polluted because of fack of dilubion rafher than excessive
polluken.” Anclther very major aspect, which hias te bo insisted ugon, |s that the
aca-fiows are mainteined "

FHe further supplementad -

"Our Kerala Water Policy is an excellert doclment. Thal has been partly coplad
st il hias aksn been localised. Mahareshira and Goa have alsa thelr State lavel
Watar Policy. Water belng 2 Slale subjsct, & Nallanat Watar Policy I8 belng
prepared by the Minisky of Wator Resources and Siate policles are propared,
which ara much localized and much more refated to lhelr local canditions. So, thls

Kerala madet Is actually taken parily by Maharashira and Goa. Chhattisgath hos.

also developsd a State level policy but that is smostly for gmund waler hasng A
fandiocked State.”

The Sacretary also’ highlightad the desalination prajiect undertaken by the

Gavernment of Tamdl Nadu. This project could be extended to-all the Coastal States for

supply and meeting the demand of polabie water, Tami Nadu Gewvamimant ie planpiog

to cover the whale of Chennal with this project. Moreover, will the use of roverse oamosis
“technolegy, the prico of convering one litve of waler has drastiaéiln_.'r come down; Hereby
" making & affordable.

417,

The Hoad Map of tha MoEFR Ilsts the foiowing recommendalions an Policy

frniTIRWOEK |

An amendnient to the Environment {Protection) Act of 1988 is propased to address
various Important issues in environmental managsment, such as hike in panalties
for contravengion of its provisiens, 3 civ administrative adjudhicalion system fo

ensura fasttracking of the mposition of peﬂﬂlllés on envirdnmental offienders,

provision for furrishing stitahie hank guamnteea’ for speciﬁc parformarice. and for
rastaraficn of the damagad w:mmnent Itis also propqsed tu establish a Natmnal
Environmenial ,ﬂ.pprmaai and Mﬂﬂimﬁng qumanty (RAEMA} fo cﬂrr:r awl
enﬂmnmeﬂtai aporaisats and monitating of GOI'I'II}'HEIHEE mndﬁmns This may he

Filad ited,
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¢ Maostly insaclickles and pasticides are usad in agriciliure aclivity. The gniarcemenl
af pofuiion confro! laws for sueh. achvilics leading {o difused pollufion is dflicult.
This can be better tackled Bwough judicious use of pesticidas and inseciicides in
agricedture, The Maticnal Environment Policy dlso recmaﬁmnds ky toko exphicit
account af.gmundWatar polution in pricing pelicies of agricullural Inguts, espéc&aIEy

- pasticidas, and q;s.‘.seminaﬁun of agronomy practices; Encourage Indegrated Pest

P - Managemeant {PM] and use of blodegradable pesficidas. Ministry of Agdcliiuis

may continue the angoing prodramime of legrated Pagt Managament ([2M) and
- Farmars Fiald School {FFS) under (PM in a {qigger way to address the issue. )

« - Stale Govetnment may ansure to check the encroactinent of he food plaing,

 The Mational Environment Policy Is lntended to be a'guida o aclion; in regulalory -
refarm, programines and pmiects.fur endenmenial conservation. The agencies of
the Cenfral, State, and Local Govamwmenis, Eha{efurej, need 1o (ake approprlate
shaps for review and enaclment of Iegis!a_lion in a fims bound inanner, '

+ Bureau of Waler Efficioncy (BWE} undar the Mintsiey of Water Relsaurces is baing
set up oh the lines of the Bursau of Energy Efficiency, set up by the Minlstty of
Power. The bureau wil stipulale lhal machines eansuming water sport a waler
efficisncy labal just as energy efficlency labels are put up on air-cenditionars. The
government may Qiue incentives to farmers or Induskiatists if ey foliow goad
waksr-effclant methods. ' .

+ Enhance capacitles for spatial planning among the St'z::to and Local Governmends,
with adaquale padicipalion by tocal communities, lo ensure clustering of politing

_indusicies to fam!itata seling ij of commion effluent kealinent plants, lo h'e
operated ol cos{ recovery ‘basis. Ensura that lagal snbly slalus iz avaflable for
common  effluent treatment planls to faclitale inwvestments, ard enable
enforcement of standards. .

+ Take explich aceount of greimdwater paliufion in priciag policles of agrisuliural
inputs, especially pesticidus, and dissetnination of agronoiny practices, Encawage |
Intsgrated Pest Management (IPM) and use of blodégradable pesticides,

* Cun;iewaliuh of water bodies and e lsswes retaled to their encroachment fail _
within e domain of the reapeclive State- Governments, However, aei;nir-iisiratlkm
requirernants contained In e Matioral Lake Canservation Pragramime {HLCP)
auidelines call upon’ tha pmiect_ nroponerts ko take necassany steps lor dselaring

the lake boundary through a Govarnment order, lo enswe removal of
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ericroachrients In the lake submergence areafiake batindary; to consider for
nolifying the 'Establishmant of a Bio-conservation Zone' accund the water body for
oetter saleguard of lake sufroundings fromt the growing pelittion F'iﬂ’tf::ﬂ!i.i_ﬂ_ and ihe’
endrogchineants . .

o For effecive Use of Waler .fesourcos, Ministry of Agicullre  shod

' standardizefidedine the landusa for diferent craps M each region. Good practices in

waler usage should he repitcated. Yo check the conkantinalion of Rincif from e
agricultural fields, a clear cut policy azeds to bo evolved by Ministiy of Agricultuns
for use of hastickles, In this regard uss of bio-fertiizers and bie-pesticides should
be encouraged, ‘ -

= Inlegrated: water resoUrcs management to conserve water, ninimiza wastags &
gnsufe more edeitable diskibution both across and within States shouwld be
encouraged. Thiough requlatory raachasisms with diffarential enfitlements and
pricing, considerabls shara of the water aesds of uban areas can be mat through
racycling of waste water.

s Water requivemants of coastal cities with inadeguate allernafive sources of water
can be met iheough adopfion of now and approjiiale techneologias such as low
tamporature desalination tachnalogiss that allow for the use of coean water,

4.18. The Matonal Waler F:oﬂcy, 2012 was adoplad by the National Waler Regources
ﬁnuncil on 28 December, 2012, The ubje;:ﬁve of the Pollcy is to take cognizance of the
exlsting situation, io propose 2 framawork for crsation of 2 system of laws and nsfituliens
and for o pianlut‘ aclion with a unified pallonal pespective.  OQn ha aspest of Water
Framowork Law,.the Nafional Polivy staiss that even while I is racognized that Stales
have the Aght to frame suitable palicdes, laws and regulations on waler, there Is a felt
need to evolvo a broad aver arching. national tegal lramewark of general pdaciples on
waler b fead the way fﬁr- essential legislation on. water governance in every State of the
Urnion and devolulion of nocessary authodly to th-a Tower fiery of Government to deal with
the: local water situation, 'The policy takes inte recagniion the prasent critical scenarlo n
tie managamant of waler resotirces and inter-alfa highilghts ‘Iarg'alparts af Ihe Cauntry
rémaiﬂil:rg yeater stressed due lo rapld growtli in demand for water due fo papulation
) growlh, wibanisation and changing Iifeslyle pasing serious challenges iq water gecurily;
nadeduate waler gu:;vemance‘a_m:f miémaﬁagarmnt; el(ewéd availadility of water with
widg temporat and spalial variatians; unsustainable and over-gxplaiation of Groundwater; )
implamantation of waler related” projeats though nudtdisciplinary, It a fragnmented
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mannsr leaving @ dent on opfimum uilisafion of exising insttblions, environment
sustainabifity and helistic banefil fo lhe people; growing pollution of water sources thibugh
industdal cfients as well as inadoquate sanitaion and fack of sowage featment
afiecting avajiabliliy uf saiewater_!.maldaa 'c.au:;ing_e:wi:'un[n-&:h!al atd Iilaalih .fiﬁ};‘.ai'(i':i',

wastaga and ineflicient use of water dud o Jow publie consciousness about the overal

scarcily and econdmic valua of water; lack of irained parsonnal far _sciian!iﬁc: planning,

- uliiditg modeie leciniques and analyfical capabifites Tncorporaling  infermation

technology canstraining good water managemenl; abserice of a holistic and Inter
disciplinary approach to waleryelaled probiems; decsion making withaut adaguate
constdistion with stakeholders often resulfing in paor and unreliable sarvica characherised
b-_;r inequilies of vafious Kinds, ele. The pslicy recoguises the need for comprehenaiva
Ingistatlon for opthvium development of inter-State rivers and river valleys o' faclitate
infer-State cm-ﬂiina’ltiﬂn ansuring scientific planning of kand and waler resoumes baking
basinfsub-basin es unil with unified perspactives of water in all its forms (including
pfec'ip‘itaﬂéﬂ, sob-molsiure, groumd and surface water) and easuring hofistic and balanced
developrient of both the catchment and the command arsas. Such legistalion needs, Inter
alia, to doal with and enable astablizshment of basi authorifies with appropaats hawsrs fn
platy, manage and regulafe ulifzation of water resourco i e basing. As regards
Institutionat qrréngements. the Pelicy stales that there shalld be a forum at he nakional
laval to dalibarata upon iasueé relating to water and evolve cnnsens_.us,_coaperat'm and
reconciialion amangst parf:..r States. A simifar machanisni should be astablished within
each State o amicably resolve differences in compeling domands for .w&tﬂr.among'a_t
diffarent users of waler, as also belween different paits of the State. Mlegiated Water
Resolrcas Manzagament (FVRM} taking dver ba_slnfstm-hém’n-as a unif, should be e
main principle for planning, develapment and management of water resquroes. The
depantnmntsforganisations af Centre/Stale Gavarninents lavel should be resirustured and
made muki-cischiinary accardingly. On the Implementalion aspect of Lhe National YWaler
Policy, the palicy siabed that Natienal Water Board should prepare a fdan of acion based -
on B Nafional Water Policy, ag approved by tha Natonal Water Resources Council, and
b reguiarly monitor s Implesmentation. The Siate W&if_':r Policles may need fo be
draftedfevisad I accordance with (his paficy keeping in mind the basic concerns and

. principlas as also & unified nalional perspeciive,
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CHAPTER - V

INSTITUTION AL ARRANGEMENTS POR MANAGING
' WATUR PCLEUTIOHN IN INDER

5.1, Audit Reporl pointed out that at the Cenke, the various agancies responsible for

poticy-maklng, implemontalion anc Monitoring were as.undar

Tabfe 5.1 lnstihtions! Arrannements for Maraging Watey Pollution Condtel Programimas

T Policy-making [ Timplaneatalion Monitoting -
o Forfiveciiake poiiution; |« For RivarfLake |+ For Riveriiake Poleon -
Ministry of Poliution: Matiorad NRCDICPCE
Envitonmeni & Forasts River Gansarvafion o Far ground watar pofiubon ©
© (MaEF), Centrat Diracforate CGWE '
Poliutlan Conlrol Board fa  For Ground water . o Waler Quallly Assessroent
(CPCB) _ MGEF, MaWWR Althority

1 ForGround water
poflution: Ministry of
Environmant & Farests
(MOEF), Ministry of
Water Resources

T (MoWR) Cendrai
Grovnd Waker Soard
(COWE)

A

52. In the States, specflic programmas for dver or lake pollution control, abatément or
restoration of quality throuigh. NRCP/NLGP are executed through differsnt State
Governmient Deparments. Thase vary from Slale © State.  In mest Slates, the
responsibility of controt of waler poilufion was azeigned to State Pollution Goulrat Boards

and not specifically to Slate Govemment Departments.

53, Audit findings pointed out that CPCE and SPCBs were aulonomous of sach ather
While CPCB was under the adminlstralive sontrot of The MoEF and responaibla for overalt
policy, ptanming =nd coordingiion, the SPCBs were undse their 1zspecihve State
Governments and were expaciad to work under the overali policy framewark of CPCa, ‘
MoEF and responsibls for implementation of provisions of various emircnmentad Acls. -




[EE TR




welsf-

fetating Y Valar pollution al the geound level. This dichotemy of conteol finds its sourcz i
fhe Waler (Prevention and Control of Peliufion) Act, 1974, which further entrusts the

SPCE with the @ilical funchions of cumplianes fo and énfﬂfﬁemez}t af pollution cofol

relatad acti;arilies, whereas CPCB was given an advisary and éoordiﬂ&tiun_@& SPCBs
were nol empovired o geiorate adequate faanclal resources of helr own (o eifsclively

. discharge iheir wandale and waro dependent on Centrat Government and State

Govarmment for grants even for axpenditum an normal 1ﬁunitming of poliution levels.
Thus, while the outputs of the actions of CPCS snd SPCBs wars co- pefated, thers was ne
funclional en-retation balveen them at the input slage. This dicholomy G_f mntm& CEIUSES 3
situafion whareby thare was no singls agsncy to taka charge of tha issuc of conrof of
watet patluiion on a patlon-wida basia. :

54, The Sacrotary, MoEF conceded Uit there was wanl of requisite cooperafion
betwaen the Union and States. He dlsa referred to the problem between sapitation and
industrial poliution, He further deposed

"...ingtilutiona are worling in sitos. They ace neol ceoperaling hecause of these two -
laws, The segond probien is thak who waill pay "

55, Hefurthed supplemented on Lhls tssue

"..lhe nyain point | want to Underling hore 13 that Hare @& need for 3 caordinaling
bcdy to start pufting In these moasures and using this book {Read Mapj as lhe fist
agenda. Aler that, this cunt be priciifissd and made into emaiier modules.”

5,6. The Commillas were informad Bat a Working Group was conslituted during tho
568" Conlerence of Chairmen and Member Secrelaries of 3PCBs / PCCs on
“Strangthening of Information Technotogy in CPCB f SPCBs § POUs and Water Cess”

. which reviewed the implementation of Water Cess Act and Inar-alia recommended

enhancemant of Cess rales, online measwemsnt of water fow to be Installed by all
indusirial units and heantives should ba given i the form of rebatos, If the Units praciices
cie:amar tm:!‘:nﬂlﬂﬁ? and sx:und etwironmenlal managemeant system, Imposilion of Penaity

to be doubiled, if ti'ua mduﬂflal wit exceeds the stipuialed specliic’ consuraption, of watar,

On belng a-:ked ihe MaLF submilted thal the Cenliyl F'ni!uhuﬂ G::rnlr:::i Board had
submitted Working Goup Heport on "Revision of Waler Cess”™ to enhance tha rale of
waler coss to the MoEF, which was curranlly widst examiﬁaimn
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5.7 On lhe punilive perattios for violation of provislons of the Walor Act, fha MoEF
submitted that the relevant provisions in the Act provide that # any amotnt of cess
payable by any person carrylog on any spouitied wdusiry or any |ocal authc:riyr trer
sechon 3 of the Watsr (Preu&rttmn and Canteot of Pallution) Act, 1677 g ol pald to the
Statz (:l:wertiment within tha date spedified #1 the order of assissmon! made undar
section & , It shali be deemed o be in acears anc fhe atthorily prescribed ln this behalf

" Inay, after such enguiry as i desms ﬁt  mnpose on su::h_:.:iers{}n or, as the case may be |
local autharity, o penalfy nol exceading the amount of cess in arrears, pravided that Eme .
;is giren ta such person of autharily of belng heard. Whoever lmishes wrang or False

rotuns uder this Act shall be punishaile with imprisonment which may extend to six
manthe of with fing which may axtand lo ane thousand ropees or wilh both.

58 The Comnmiltee futher sought lo know the current level of preparedness of
indusiial units in terms of cleansr technalogy v sound environmental management
system for avaiting the proposed incenlives snd rebates as per the aforesaid draft report
of the Minisfry of Erwironment and Foresls was under examination in the Rinisky,
Hawever, action plan te use cleaner lechnologies or reductian iy waste has beer under
implsmentation in some seclors viz. Pulp & Paper, Distiflary, Sugar Chemical and CETP
& STP; lnsfallation of Chamical Recovary Uit in agro basad industry; Introduclion of
Bivtagleal Treahment Ffiani in waste paper based indusky lraproved pulp washing

‘%ystem; Reuse and Recycle of keated effluent; Introduction of anasrobic treatinent

followsd by Revarse Osmosls process for recovary of waler (permaate} and disposalof
waste water (refects); Inslaltafion of Muly Effect Evaporator andfor usa of bio-corapasting
for dfspc}sal of refects; Dlspnsal of treated efffuent on land for Hriyation and mtmductmn of

Zoro Liguld Discharge were some of the infliatives faken in tals regard.

5.9 On fhe aspect of online measurement of water flow by all industriat urﬁts‘._ fie

Commolitee was appyfsad that the onfine measuremant of waler can be ensured by a
comprahensive 'selup o install depth senaors in the channel with 2 Closed Clreuit TV
(CCTVY) and transmission of measurement Ihrough dedicatad talecommynidation Sysiem
o State Polltion Gontrol Boards/Poflution Cantrol Commiltees and Gental Polfution
Cantral Board far Instant checking and ecruting, Such 4 measuremenl system shafl ba
maintained by. a dedicated alned persoonsi in State Pallution Controf Boards/Poliition
Conrol Cominittess and Canteal Poliviian Conlrol Board or throtgh outsowrchg,
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513, The Gt}mmiiﬁéa wore hiormed that Be possibilty to inspect ali the largs and
medium scale industries and the sources of pofidlon was once a year. The Ministey

- admftfed that the same is et adequate o assess fhc compllance oF prosciibed

standards. There was.a need b skengllien SPCBE In terms of manpowar and [aboratory
sefun for raprovemeant in perodictly of Inspm-ntiun_ G bafng 'n-s-kaci ma to whether lhe
canstiats faced by SPGBy in terms of maspower and laboralory sel Up have basn
detitifed, the Comimities ware apprisad t}tas the Gommilise/insition on manpowar
fssua was conslituted by Ceniral Paliution Conlrol Board and the reporl on thal was
avajlable. ' ' |

&11. On the guesbon of ldeal pari{:diciiy of Ins;:-eciinn for indusirial pofiution so as B
enable adequate assessment of comphints of prascribed .;.t}andam!s,',the bokF submitted
fat the Industrial effiuents should Be monitored ragutary and instantly through onfine
monitoring mechanism. Tha pedodicity of inspeclion in respect of grossly polluting units
should be as frequenl 23 possible whareas it case of maodaralely or non polluting units
should ba inspecled at [east every three miohths.

5.12. CPGB was anvisaged to e a technical and regulatory body. However, now CPCB
has aiso become a fund-sanctioning authority. Further, GPGB has no cortil over the
_funcliml'ng of SPCBs=. Given the serfous and hisr-stats nature of water paliubian and the
waak levale of exlsting detetrence, the Commitles sought'to ¥now whethier e KoEF
arwisages seiflng up of a separate regulatory i:aod‘y wiich sels standards, enforess the
standards set and takes recourse kg remedies wt the event of vialations of the standards,
The Ministy Brersupon submiitted fhat the Gentral Paitution Contgaf Board (CPCE) wlsl_s
not a fund sanctionlng aythority, Mast of thelr budget was uilllzed for menitaring of Ay
ﬁua!ily. water quality and inspaclion of indusfries, efc. They only rebnburss the
axpenditure (fixed rate basls, capital + O & M) incurred by the: monltodng agency ke
SPCH and others instiufions, for O & M of rrﬁnibring stafions. The Cenfral Poljuilon
Coplrol -Boasrd also cardes out several field [nvestigations Jointly with State Puolivion

- Cantrol BoardsiPoliution Conlral Gormnifttees for which expenditure is again einbused

Eo the State Poliution Centrol Baards{Paliufien Control Cotrmittess. The Cenlral Peliution
Cottral Bosid had been performing the work assignad to it under various Aects for
prevenfion and contral of watar pofluion and no such preposal for Seiting up of 2 separats
reguiatory body, was undsr constderalion of the Ministry at this staga. -
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5.13. On being dsked as fo whether the MoEF had aver considersd entrusting e
monitoring - of waler quafity fo reputad third pardy agsncies like |ITs o indapasdantiy

_ tatitor & process which was not ieing done in a salisfactory manner by CPCB/SPCES.
© The Conuniltee were apprised that the menitoring of walar quality can be strsngthenerd

vitth adleguate Nivding, adaquate manpowar and adaguate infrastrictural faciiliag to fuki
the requirements of camprohenshve assessment. Tha third parly agensias fika MITs may
not have rﬂguiar'manpowér o underiake such type of molttarlng activifies and to cover
the entirs nalion's aqualic rasourss. . '

5.14. The Ministy was asked to explan |heir stand on Ue abservation made by audit
that the CRCBAMGEF did nol compile any information on cases of violations refating to
waler pollution fled by SPCEs and the amauni of ine realized. The Minkstry thareupon
repllad that the Information on poliuing sources ine:i'ueiing induatries {3 complled under the
autmties of Environmental Survellfance Sguad anxd direcﬂuns are issued to defauilers,
There were 1055 Grossly Foliuting Industﬂes and the total eff{uent ganemﬂnn was of the
order of 9982 MLO.,

515, Tha Camnmittes sought to “know whethe;. the axisling system of inspection by

SPCBa was adequate or requirad fo be strengthened, the’ MoEF replizd that under the
Watar *{F'reveniion and Contral of Pollutlon) ﬁct. 1974, State Pollugon Contral Board at
State level had bean entrusted with the responsiilily of prevention and conirol of water
paliufion. The control of pofluion was governed by Consent management in raspect &f

- -industies through State Polfution Contrel Boacds. With respect to polluion of surface

watar' and groundwater by municipal sewags and solid waste, whban water bodies wars
belng persuaded o collect and treat the municipal wastewater hefore dispesal and to
deovelop sanitary landfill sites for Municipal solid waste. The siaffing for inspection and

foflow up aclions vias highly inadeguaele. The possibiliy to ihapect all the large and

medlum scale Indusiries and the sources of polfution was once & year which was not

- adequate lo assess the compliance of prescribed standards, There was need to

strangthen SPCBs by terms of m‘mpﬂwcr altict Ial::na::ra’mvwr setup for ;rnpruvemenl in
periodicity of lﬂspectfﬂn

516, Ona pc:il-mtad query as to whather the Ministty was satisfisd with the isfitutional °

arcangements with regard to review of waler pollution at the Canire and in the Slales, the
MOEF submitied in thair written reply tihat the Stale Pollution Control Boards and Poltution




5.

Controf Commitess in the Unlen Tonhorias had been constibitar?! under fhe, Waler

[Pravention, and Conirel of Poltution) Act,-1974 ta implement the nias sl reguiations

pertaiing ko pravenlion fn coplrl of water polution in the S_tlata'. The E-_”fé{tiral Pollution

Board had baen t_;hﬂst_itu'md under e same Act to plan and execute oationwide

programmas fur ewironmoat protaction in the Cotnfry with Ihe help of SPCEs and
Pollution Gontrot Cﬂnmﬁ&ﬂﬂj&: Adequate safaguards had been provided uader the Water
Act, 1972 as well as the Envirormant (Profection] Act, 1986 for pravenlion and conteal of
water poliution. The ;axisting ragulaions had. been amaiwled from fne 1o fne lo

accommadate new siuglions,

§.17. The Cammitiee sougizt to know the manner in which the Ministry axercises theit
power aver vaious agenclas im!udin;; SPCBs, which were under the respactive State
Gavernment, The MoEF repliad that undsr the pmwsmﬁs of Enviiomnent {Prolaction)
Act, 1986 powers have been delegated to the Stale Gavit. as well 35 the CPGE o direct
any agency, institutions, Industies, elo. lor taking nacessary steps for protection of
mvlmr_‘inent i-ncfuding closura of manufaciuring procass of ndusisias, Instiiu-tinns ate. Tha
CPGB had been empoviared to issie dlisctions under the exisfing provisions of the Water
Ack 1974 fo the SPCBs and pollution ccmi-mi commiites to take specific action agalnst
industriey or 1nsEit-uiionls ake, for protaction of envlronmant.
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CHAFYER - VI
WATER QUALITY ASBESSMENT AUTHORITY (WQAAY

6.1 The Water Qualily Assussment Authority (VOAAY was sat up al the central lavel
In May, 2001 for cercsing powors wrider the Environmant Protection Act, 1996. The

_.ﬂutimrlty s equigped 10 Issue d rections for pietection @l ::aﬂaar\ratmn of B

gnvironsaant and peeventing, conlralling and abaling pu!:uttori andd o direct agencies -
{govemment/ local bodisstmon-goverpuental) in the feld of water patlufion. The Auharity
is mandated b dicect agenclas to standardize water guality monitoring methods, ansurs
proper traatment of wasle Water to resfore the qualily of sudace and ground waters, lake
un R&D aclivity related to watar quality management and promote recydling and reuse of
reated wastewater. However, Awdit findings painted out fhat 181 duta, WOAA had issusd
only Uniform fonitoring Protocol (UMP} in 2008 for uniform procedure for samipling,
analysis, data storage and rapoding amongs! the agencies uperafing Water Quality
donikoring natwarks En-tha country. A Task Force for developmant of Water Cuality Data
Infarmation System; co-ardination i collection, use and dissermination of data; review of |
Water Quality Moniturlrig nehyork for uptimis[ing radwork for the Counbry and for
aceraditation of water quajity labaratories in ihe Couniry had been set up, | had not,
hiwover, taken any action towards promating recyclingfre-use of sewagalrade efifueils,
drowing U action plans for qusluly impravemeants in watey quies sehaimes for reskiclion

" of water abstraclion, reviewing (e status of aatlonal’ water. resources, [dentifying

hotspots, ete.

G2 Watar Cuatlly Rauiew'cdmrrﬂttee_s wara consfituted I somo Stales with an -
objective o improve eoordination amongst the Ceniral and State agencles to
revlewfassess schames launchadfte be launched, fo improve quality of water resouices,
rwpw water quaiity dafa analysis and n'ﬂerpretat.an m arder i ldenlify protiam areas,
davek:p action plans for nmprowng qualiy on & suslainable basis, identfy hat spols for
survelllance motitoting.  Holwewer, audzt findings pﬂinted gilt that such Conunftlees were
aclive and mel reguixdy only in bwo Sia[&s wiz, Maharash!ra and Himachal Pradesh.
Audit also pointed out that sines 2001, oy saven meelings Gf water Qual:t;r

Assessment Authorly had taken place.
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On being asked to respond fo these chsenallons made by Audit, the MaEF

sufrmailted hal;

g4

3.5

suhmlssmn was made;

“i,lﬁdrar the halionat Water Quality Monitoring Progranime canrlad out by Cantral
Potution Confrol BourddSte Pollution Cuntiol Boards, water qustity imonitaring is

“heing prosently cagled awt at 1700 focations in”the miain stream of rivers, .
- bributaries, takes, tanks, paids, groundwafer, creeks, canals elo. v addition

Groundwaler qualily monitoring s being caimed out at 15,000 stations rosiy in
rursl areas by Cantral Ground Waler Bosrd. The weater bodies not meating the
desirad waler quality citeria are idaklitied as polluted tiver strafchosfualar bodies,
10 1iver stretehas not meeling the dasired crilefla wers Wentfifled during 1988-89.

The polluted stretches Incrassed to 37 during the year 1992 covering all ihe major
river Dasins. With the raptd gmwth i urbanizalion, mdestiatization, increase &
poputation, subsequent expansion of monitoring pelwork and covarage of more
nunber of rivers for regular moniforing, the number of poliuted water badies.
Identifiad in 3010 Increased to 150. The pollifed river slratches were Intensively
surveyed by Cantral Poifutlon Gantrof Boards (CPCE) and Stale Pollulich Conteot
Boards {SPC83) 0 dentily the sources of polhidion such as Udban Centres and
Tndustrlal Unlls, The devistion of walar quality fram tha desired waler qualily
crlteria in the data genecated by GPCB for the dvar Ganga formed the basls for
taunchin) Ganga Aclion Plan (GAP) and gradually sxtended to other polluted
tlvers through Maflonal River Consarvation Plan {NRGP)."

Ag regardds Water Quallty Management Plan, it was futher submlited hat
WQAA te pursuing with State Governments 1o prapare water gualily manageniant

" plan far each and every slate, Necessary guldelines were droufated o afl State

Governmeits for preparalion of waler qualily management glan, Apant from Wi,

‘the following informafion systems and websites hava been launched to

disseminate the data colfected througiy vardolis orgamzaﬂﬁns of Ministry of Water
Resources."

'on the aspect of National Lake Conservation Plan {NLCP), the foliowing

"The Mivistey is implementing the schemes of Mational Lake Canservation Plan
{MLCR} since June, 2001 for conservation and ‘managemenl of polluted and
degraded lakes in urban and semi-urban areas of lhe Counlry where dagradation
is primarily on account of discharge of waste water o the lake, thirough an
integrated ecosystem approach. Tha components/activiics covered under NLCP
are aimed al achievisyg raatmentfirejuvenation of poliuted/degraded lakes. In arder
fo dentify polluted and degraded lakes acrass he country, a study was Ganied out
at-fhe instance of Planning Comaisalon. A list of 82 lakes across the Couniry
raguiting conservation was prepared under he shady. The Stale Govermants
wera asked to review this Wist and to priorilize e lakes in their States for
submsston of propusals under MLCP. Proposals for lakes conservation ere
considered for sanclion suliect to thelr admissibilty as per NLCD guidetines,
paltuflon siakis, proritizatlon and availablity of Tunds under e Plas. Some Stales
namely -Chhatisgaih, Himachal Pradesh, Bihar, Manipur, Assam ek, had-
furniished prlozity Hat byt elthar not submithes! any proposal for eonslderation undes

~NLOP, or the same nof found mesting MLGP guidelines. States namely Jammw .

and Kashinir, Kerala, Uttarakhand, West Bengal, Tripura and Magatand have sent

Abhe . oily one proposal sach, wilch wera ax:amznad and appmwed by the

r:mnpeten! authorlty.r for fundihg under MNLECPRM
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- BB Ok a pointod quary rejgacding meetings of the Waler !:éuallly' Asgussment

Autnoeity, Chalred by Secretary, Ministy of Ervironmant and Forests, |t was submllied

that the last {9%) meeting of the WQAA was held on 30™ May, 2042, it was furher

seibmriticd that the Auhorify is recred 1o meet't-a.flc._é i a year and Turnish report of its

 activilies to the Mlinls.lrj,.r of Environmeit and Foresls once in three months.

B.7  On the powers of the WOAA, the Sacretary, MOEF testilied -

hatar Cuzlity Assessment Authotly is achis8y not reafhf an auihuni\_.r ir: he
sanse that £ has not bean empowared to issue diceclions. Il any direction is

fmsled, | s Issued Under the Emdrenment Protection Act which even we cando o

_ which even GPCE can deo or a Slate Boaid or a Diskict Coliectar can do. This
autharity is nothing but a mix of lhrea or lour Departents, natnaly, Cenlral
Ground Walar ‘Board, Water Resources Ministry, Ministy of Environment arsd
Forests and CPCE. They mes! and discuss fubirs plans especlally of probiems
areas fike Ganga. This tine wa net. After | cama have, we Imet once. It is af least
to exchange noles but & has not mest for 4 lang tima. This is the first #ihe we met in
last one yoar. But he only thing is It Is convened by the Mirustry of Walsr
Resgurces, They are the convenors. We are just a member of thal, S0, we asa not
the convenors of that."

6.8 Asked {o explain the contradictlon between the meelings required kb be held
siwally and e aclusl meetings heid. he Secrelary, MoEF submitted during oral
evidence as Undes : '

"This Is what it Is supposed bo do bul it has not done so. But this year onwards we
have startod and | am quite sure we will be abla b push through hacalse aclually
wless we have g parficular team or a subject to work on, it becamias Yeiy, very
general discussion on waler and problems of quality and guantity. So, we ha\m
taken up Ganga specificaly.”

-6.2° On the debberations made during the last meeting of WQAN anoliwer

rapraseniative of the Minlstry submitted during cral evidence :

“Recantly, in May 2012, we had this maefing of Water Quallty Asncﬂsman’t
Autharlty under lhe chairmanship of Secrelary. There are membars from the
Ministry as well as experis from Indian Counct for Water Resowces and various
offter Departmenls. Yes, the meetings have besn held at longer intervals...
This iz an autherty which is mandaled fo underiake the uniform momtormg
protacol for the iver water quatity. i is the prarsquisite fo do e comparlsons at
varaus levels, Toa monitarng profocol kas been finaflzed. That will be aniformiy
appllcable o varlous dver strelches. Wo will be undertaking some research
proposals, which are impacting the water quality. Sa, that Is one of the major
“apenda items, which this althority would uiidertake. We will see whather we naed
_ to have maore cxports on this profocol assessment authority 16 ke I more
-technical and scientiflc Insotar as the research work of. this is coneamed. 5o, we

aré working on & paper on fhis ang we will be having this discussed in this Water -

Cluality Authority meating to be chalred saon by the Secretany.”
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870 As regards atreﬂgthéninq of Waler Onality Manilériﬂg Network, the Minksiy
subrafitad Bt fie Mumber af-monitordng stations increased from 1019 B 2500 ducng 11

* Plan. Notwork wilt be expanded fo 5000 during 12® flan, If fundis are altocated. Monitating

of miceo pofiutants will be sirenginened with qust by nssliranca, Tihe Planning Camntizsian
Has fixed ihe largets for sirengthaning of rnomt-:mng rm!wuiks sl B achisye fhe
numbars by the etd of 1™ plan a3 2600, by tha and of 12 plan as 5000 and ;-lﬂ

optimum network for the” size of the Country as 10000 midnitoring focafions. Tha

stnangthenlng pragrathmes weee infiiated to ulfil the targﬁls and accordingly {inancal

- requlrainents ware propased. The strangihening programme lo achisve the targsts will

rol be achisved If requiired funds are not allocated,

8.1 The Minisiry further supplemented laf the Government had notfied rules for
conservatlon and management of wallands that restﬁci harmli achivifies sush as
consbiuction, dimpling of unlreated waste, and industialization, to prevent damage to
iese senuitive ecosystems with nigh biodivarsily values. The Wetlands (Consarvation
and Management) Rules, 2010, wars aimed at enstring batter conservalion and
preyending degradation of weltands, Undor the vules, wetlands have been classified for
better management and easier idsrfificalionn. Weliand regiiatory autherities and
appraisal Cormittess wers sat up at Bie Central, State and District levels to ensure
proper implerpentation of the rulas.

812 The Commiliee was informed that e Water Qually Assessment Aubrority

{WQAA) was basicaly consftuted wilh 3 maidate to maks the water qualily monitoring
35 & uniform practice. The Gormmittss tharaupon sought to know whelher the WOAA
had been able to five up W ils mandale a3 an aulhotly for water quality monitaring, the

MeEF raplied that Water Qualily Assessment Authority (WQAA), since its incepiion has-
carded out & numbar of achivities on waler quality manitoting. Expert Group and Task -

Force ware constitutad o recommend the uniform prosedure for sampling, analysls, data

storage and reporting amongsi the difforant governimsital agencies oparafing welar '
. qually monitoring nebworks. Based on lhe recommendations of Expert Group and Taak
_Force, a Unifornt Protecot on Water Quarltjr donitoring {UPWQM) was preparerd under

aegis of WOAA and was nofified Ihraugh a Gazette Nafification on Uniferm Protocel on
Watnr Chualiby Mﬂnituriné; inJune H05, waa clrcillated 1o all the States_and Coroarnad

Cenlest agencies for Iplenientafion. WOAA grovided a comtmon platiomn for- hase

arganizations to come fogether, discuss, decide and share the data and experiéme Of

.-tha water quallty Issues i the country.. Slate Governmans ‘-'-jarei directed 55’ _W{:IM to. .
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courafifLits Water Cuakity Review Commitiees {WORC) lo altend to various related issues
witl the water quniity at the Stals fevel, In pursuance of the dacisions of tha 5P mesting
of WOAA, e WORCS ware reconstituted o make them more effechve. THl date, 17

- States have re-constittted Water Quafity Review Coinniitees in e States,

6.13  With respect lo the v;‘:onatrainfxx bai-ng faced in tho fundioning of lhe WOAS, The
MobF veplied thal Water -h&lzﬂg a State slibjﬂct, Water Qualily Assessmont Authorily
(MOAA) is unable o lssue effeciive direckives. Further, the Waler Quality Review
Cosnmilices I'C-GGHSE“H!E:’J i 17 Slates at the Slate laval ware not able to funclion and
implement the Terms of Conditions (TOR's) assignad to them.

814 On a painied queary on fhe agparent Mcongrully a5 o how a quanterly Repod was
to be furnished when tho Autharity is sfipulated to meet only twico a vear, the MoEF
subtnitted that e provision of submilling quarterty reports ko MoEF wers replaced by
annual raports vide the nofification dated 27 May 2008 Mnreave_n Secretary, Minlstry
of Environment & Foresls was Ihe Chairman of Water Quality Assessment Authorily
(WOAA), the activities of WOQAA wers discussad in the mieslings of WOAA as an Agenda
itern and as such Secretary, MoEF was well aware of the activities of WJAA Seamtary,
MoEF lasues dirgciives from Time to time regarding actions to ba 1aken in the meafings

ltself.

615 Asked whethar the present sifpufation of frequency of mealing of WQAA was
. adequate for tha discharge of its mandafad functions, the MoER replled in fhe affitmative.

'$.16 On balng asked about the legal skatus of WQAA as an Authorty o discuss and

coordinate mportant water pallution refated projects, the MoEF replled tat \niadar Cruafily
Asseasment Authority (WQAA) had been consfituted by the Central Govarmiment in
exercise Of e gowers conferred by sub-section (1) ard (3) of section 3 of ke
Erivironment (Proleclion) Act, 1986. As per the Gazette Nolification Ordar lssued by

. MoEF vide 8.0. 863 () dated 291 May, 2001 published In the Gazetie of India

{Extracrdihary) dated 22¥ June, 2001, the Althanty shall exercise fhe powsts under
secton 5 of the Envirseurment (Prolection) Act, 1906 For Issufiny directions and for falking
measwos with respact to matiers refarred to in clause (@), (xl), (i) and (il of sub-
soclion 2 of aackion 3 of the Act B
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6.17  Aske:d whether there was any praposal to anhancs tho powears of this Authority 1
elevaiz it o that of a regubatory Authodily which can conlrol and direct the muttifatious
Central anct State Ministries and Agencies invelved with the issua of controt of Walter

" Politdion, the Mol subm'riled that i pursuance uf'ih& decision kaiwen in e 3™ meating
- of Water Gualily Assessment Authorty, a sub-coinmitles had baen consttuted undor the

Chairmenstiip of Adisor, Malional River Consarvalion Aulhorlly; Ministry of Envirrmant
and Forests to look inte the genesis, re-evaluation of Its powers, s mandale, and
achievements and auggest appropriale c:imng&a’mui’s.e of action o make Ww Authnﬂf‘f
more affective and refevant

5,18 About lhe role, kmclions and fmpact of the WOAA, the representallve of the MoEF
deposed a3 under

“wWater Cualily Assessiment mmmw will bzeotne more effective by inslitutional
strangthening of water quality coll of Minlstry of Waler Rescurces whick was
providing secratariat services lo WOAA aiwd enhanced administrative control over
Stale Waler Quallly Review Commitiees (WQRCs). WOAA was vigorously
pursuing o bring Slate Governmients en board for nplementation of Taoms of
Refercnce (TOR's) of WQRCs. The speclflc remedial measuras and steps intet
alia consisls of conatitution of Expest Group and Task Force to rcoommand the

uniform procedure for sampling, analysls, data storage and reporing amongst the

. differend governmental agencles operating water quality monilering nebworks,
preparation of a Unlform Pratocol on Water Quality Monitoring {UPWQM) under
e =zegls of WOAA and nolifcallon through a Gazells Motiication on Uniform
Protecol o Water Quality Monitoring It June 2005 and ganduct of a Mational
Woarkshop For praparation of Quidelines_ on Waler Qualily Management Pian
{HQMP} by GPGB. The Guidetines were chcilated b all the Slates and 1Ts for
implamenlation, Water Quallty Review Comimitless were re-consliluted in 17

States. One of the TOR's of Water Qualily Review Cornmiliees (WQRCs} was

uicler preparalion of WQAMP'S: for thelr respactive Sltates; Working Greup on
‘Minimum Flows In Hivers constitelion by WQAA which submillsd s report during
2007, A Comwwiltee on Legal and Instiiutional aspecls of the implemantatian of
Working Group's recommenviations on Miniurg Flows waz eonsliuled which
submillad ks repart during 2009, After delailed discusslon an lese two reporis in
8" WOAA meeting, a Sub-commitice was constitited to review the Group's
reconmendations of 2007, - The sub-committee has submilted s repori
preparalion of a ceport on Water Quality Hol spols in rivers of India® by CWC., The
88 critically  polited  industial  Clusters  idenlited by GPCE and the
recommandations of CPCB wera cireuldted. {o Stata Governments by WQAA.
CGWE rapart on "Water Quality In Shallow Aguifers' under the aag:a of WOAA
were ciccuialed to all the States; ate,

" 6149 Ona pd-i'ﬁted query as to whether WRAA will be able o take charge of Waler

Poficlian Issuss nalionwide, as 2 single agency snd ensure that nalional standards are
developed, propagated and maintained, with better coondinalion acrosy lhe States-and
lessans loarnt being exchanged across fie Nalion, tha MotF submilited that Waler

Cualily Assessmeant Auihont_.r WOAAY has tima to fime Issued diraclivios to State




. -83:

Gc:u.fernments- to reconstilsle the Waler Qualily Reviow Committess {WORC) o
coordingle works 2ssinned to tham as per Ihe TOR's. WQRCS in 17 Stafes had beon re-
constliated as on 01.03.2013  'WOAA was vigorously pursuing to h’lng Slale
Gwemmpnts an board for fis :p!uncnlaimn of TCIR of WOIRCs.

6.20 The Commilteo Wuré_infn'rmed hat WQAS was puesting with State Goveiaments
to prepare Water Guslily &anagement Plan for each and every siale.  Mecessaty
guidelines ware cicilated to afl Slale Governmards for preparabion of water {ihaiih_.r
ii\anagemcnt phan. On a pointed query as fa whal slage was this preparalion of Water
Cuality Mahagement Plan across He States, the MGEF'{epEiad that guidelines for the
preparaifnn of Water Quality Managoment Plan have been circulated to ali the Statas.
Howwer g a:-f the States had prepare-:l Water Qual'ty Managemant Plan as of
01.03.2013.

G621 On skrengliening Ehﬁ waler gquality monitoring nelwark, fhe Road Map of the
M-::EF brought owt the fact that the CPCE has been monitsring watar: calily al 1429
staflong within the peailable resources, These slatlons covers 293 rivers, 94 lakes, 9
tanks, 41 ponds, 15 creeks/ sea water. Thare are §4 parameters which are analysed in
divee \ake! ground water samples taken from rivers, lakes, ponds, crseks ofc. These
baramelers wore monitored on different intervals. The slafion specific péramaler was
selected on fle basis of source in the vicinily of monttordng station. However, for Inchusion ‘
of new parameter, toxicily study was carded aut io singla ouk new parameter and further
study was carrisd ouf In the fab to study Bs loxicily befare taking it up for réguiar -
mu‘r.ituring. The water quality data was published and circutated.  Towns and cities wera
includad under NRCP for abatement of poliution of rivers on the basis of proposal
raceivad from the State Governnenls and approvad undar NRCP on e hasls of upds
avaitabie under the Pan from Ume lo lime. Currendy, automatic wator quality monitoring
stationis were being instalied on river Ganga and River Yamuna b fuitier skengthan fhe
ranual manligring catrled out on river Ganga and Yamung. The data so abtained are
published regularty by CPGE. The data andlysis for a particular monitoring staon watid

; incilcate trends if pavameters are varying with respect o time, oo change in data provides )
baseline status of the ground water gualily and station located near saurde of pollution

indicates impact of activites ot e ground waler,

6822 | was furlhar poinied out that addifienally, NRCD was aiso Interacting with various
arganizalions in the Couniry for solting " up more water. uatily mmrﬁtmlng'slei!tuna

b
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fnckuding of CPCH, SPCOx, snd academic instiulions to maeasure water qualily of tvar
siratches where it has taken up poliufion abatemsat schemas, So far the mwjor
moniloring thrust has bdan i fhe Gengelle hasin, Wilh schemes being taken up on olher
fyezs, b mognilo: ing- progranime of the _I"_:irectora{e ias bean exiertded o other dvers.
Yha objective of ths rﬁenitﬂ;ing prograntme was to estahlish he waley quality i {he divers
nafors B schemos are taken up and fhen compare iU with The guallly as e
imp[emerlt;&tinn of scheine progresaas Iit order to check tha eflicacy of the actions talen.

" The focations are usually dﬂsciy spacaed downstiedin of cilffles and wastowalor otlfals.

Tha ncations may he classified as surveillance Iype for pollulion monifodng. The water.
Was nnahrzeﬂ mainly for poliution refated paramaters, BOD, DO and coliforms. At some
places analysis for hegvy metals was afso inchuded.

6.23 Objectives of Watar Quality Monitoring listed its the Road Map nfer-afo incladed :

. To continuausly Monitor the water qualily of the stretches of 1ivers, where
MRCD programmes aro being Inplemented o assess the elfeclivenass of
pollutton control efforis and draw water quality trend ever a period of lime,

. To evaluata proper functioning of voliutlon Gonteal :syrstems mstalied under
e River Acfioh Plan :

. To assess the improvement in waler quality as a resull of " fhe
imptemanlation of the River Action Plar.

. To assess pollufion leads in temms of kaportant pofiutants, énlering in to he -
fiver by continuous monliering of major deaina on ;agular hagis.

' To assess micto pollulands lead I the rivar water and scdiment through”
fheir seasona) manitoning.

* To aszass water qualily of tha river comprehensively in lemhg of important
\water quaity parameters (42 parametors) ance a yaar, '

6.24 On strengthening the Watar Quallly Menitoring Network, the Road Map of MoEF
futhér states hat the scope and coverage of waler qually monitoring needs lo i
enhgncad i terms of 3 number of mumtnnng stations, ils avtomallon and puram&ters

“and in pursUancs Yo this, made fha fﬂllﬂ‘uﬂﬂr@ recoimmandation peralning to Water Qualily

tdonitoring Programmeas | .

R A report an the status of poliution of all majorfvinor Rivers and their
kibutatles and lakestwetlands may be comyiled by CPCR. This may be
updated every 2 years. This will foim the basis for inEtEatiﬁg action for he
shatament of polivfion of v.-'ater hodiss, in the country,
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Mot as formulated a set of Standardized Seivice Level Berchmarks

- [(BLBMs) For Hiban Waler Supply and Sanitation (UWSS) as per

international Best Praclices. The SLEMs have bsen ciroulated o the Statss
I Seplember 2008 for adoplion i infrastruciure development projeots. Ag

_ laras ‘pm;s':ble: profects seeking Cenbal Asslstance shall be appraised with

respecl fo these banchimarks.

- Centtral Ground Waler Authorily majr'cumpile & report on tho stalus of

paliution of grotind waler sourees In the country. _

The guldelines contained In the Unlform Protocal on WO Drder, 2005
should Be followsd in sefecling the focations for c:ir.:awing samples,

EFor the water ql..lalilg,r monitoring pragrammes to be effociive, 3 winimum
10% of praject Junds need o be aliccaled for this aclivily. -

Biological indicators rafeel lhe effect of pollalion on Wie waler bodias,

Hawever, causa of poliulion is difficult to be. establiched wilh biclogical
Indicators. For better source idenfificalion, spatislized paramslers like
heavy metals, pesticldas, elc may also be included in e oty
progiam wheraver requirad.
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CHAPTER Wil

NEED FOR A NATIONAL LEVEL LEAD COGRDINATING AGENCY

71 Auwdit dings pointed eut that while. the oltputs of the actiong of CPUE and
GPCHs were ¢o-ralaled, there was ho runr:lmnaf co-refation bolwesn them at f:he inpk
stage. This dichalomy of conlrol causes a siluatmn wharchy thens was nn singls agum;'f
ko taka charge of the issue of contral of waler poffufion on a nation-wida basis.

z2. The Committan weie infarmed lhal considering the inter-state and inter Mimisterial

natura of tha issue of waler poliution, a propesal has been made o the Planning
Commission for gonstitution of a bady within the Comimission ks&lf a5 a izad coordinaling
agency for enforcement of the Road bap drawsn up for implamentation of the
reconyendalions made in the Auwdit Repoit. On being asked as lo wiiat was the curent
staius of constitution of this lead coordinating agency, the MoEF staled that the maliar of
go-ordinaling agency was just at conceplual slage and It seeded o ba discussed with

" yarious stake holders fo arrive at consensus before & concrate proposal was formtdated.

7.3, The Committea scuglit to know whether this proposed |ead mnrdinatii’:g agancy
be able lo address e lssue of funcional non-co-refation amangst the CPCB and SPCBs
and dichotonty of conlrof 2s pointad out by Audit. The MoEF, thareupon, submitted Hial

“the issues related to Water Pollution in The Counlry are distussed at cential level with the

State Pollilion Control Boarda and Polittion Confrel Commiliees i a Conference of
Chairmen and Memg}ér Secretarfes of Central and e Slate Pollution Condrol Boards. A
common sirategy was evolved and worked on & Jolitly by all staks holders. The

.conference of Chairmen and Member Secrelaries of tha Cenlral and fhe State Poliuion

Conkol Boards met of requiar intervals at Delhi or al any State venue and discitss
problems facing the natlon r&bar{i!ng waler pollition, policy and rufes and Regulations,
atc. The inputs and outjputs were thus relabod la ackion planned.

7.4, On the cbservation of he Comittee that sometimes there is a map but there &
ng road, the Secretary, MoEF deposed dwing évidence as under,

“The point Is |Ets possible if onsa or twice ey have the masling at the conlral
level and than break It up Into 35 oF seven States where the- sarme group will be
represenfed at the Siate leval and they will reviaw., There are only two things

which the State Governments will have fo agree o, Thatls analner reasan vy &

is_not working, One is. the problam bofween sanitation and indusirial pollution,
That means instiutions are worklng in sos, They are n::-t c:uuperatlrtg because v
those two laws, The sgcomd pmblam is. that who wiil pay.* .
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Flaborating on ihe aeed for-gonoration of fevenue for mesting fraabimant of

sewerage cosl for control of water polution, ha supplementad as under -

7.8,

“Now PP mode! has best usad very well for the roads and infeastriclirs seciar
where the revenue is absoluialy guaranteed because you can achially filbe i and
yau can aclually know exactly what Is the miniinum number of vehicles passing
by. That is the only reason it i working. Inn the case of water polistfiay, itis a cost
which is added to the metar for water supply. Nobady really waets Lo aukd that gnd
sewerage cost. They say that you do not lreat properly, we will nal pay. So, is
is the roason why privale sector is ngt coming forward to fake this. Qperation
c0sts of sewage treattmant pianis canndt ever be met only by sewerage chargos
nacause in sugh B gese-the sewerages charges will go up vory highe This Is e
esason why some level of subsidy will be required If you want the privale seclor
snterprss fo comea ang ralse rezources to 100 pay canf cover the network "

Clting tha naw holistic snd basic approach of the current Ganga Project, ho further

daposed that :

77

“In Bie Ganga case, ﬁ_mu mentioned abaut eatker Ganga profect 1ot having wotkad
stmply bacause wa paid foc oniy tresiment. We did not pay for collaction. Todal's
Ganga peajecl Wik work bacause we have taken a holistic and basin approach
where each hause-to-houss connection we are paying for on a 7Q:20 basis. They
are paying 30 per cant and we are paying 70 per eanf plus we are giving operaiion
aiwd maintenance 100 per cont coverage for five years” Of gourse, since we are
doting that there is no incenthve for the State Governments to slowly slart charging.
It is because unlass thay start charging and put a [He subskdy no private parson is
goming forward to realitaln these resources, Bulb one thing s that I has come
he knowledge of the State Govamments that it is a very important Ihing and now
wa have lo talk very sadausly.”

Emphasising on Tie imperative need for a lead ca-ordinating body, he further

testified as under: ) ' '

7.8

"The main point | want to under‘ime hera is That there is need for a codrditating
baody o start pulling in these measures and using this book {Read Map} as the first
agenda. After that, fhis can be priontised and made into smaller modutes.”

On & painted query of fite Commitiee as {0 why they have falisd on flie aspact of

ea-ordination, the Secretary of MofF deposad during evidence that :

"t is because we have raached a slage whare we may hol be abls to quickly do
this coordination, What you arg saylng Is correct, s fhe case of power, tefesom,
coal ete., we have perhaps nof reached a stage where we need lo urgently lnak at

. aamathmg and coordinate af this favel. There is not mueh of coordination involved

these. There, itls a ¢ instion of prica ﬁmng or declding poiicy on how o disiribuie
or allocate nafwral rescurces. TRIS case is very different. In thiz case, vl only
have knowledge. We just do nat know whe Wil do what and how In coardinate an

"a daily basis. Our monitoring la alsd campletely in silos. We do monitodng onfy for

industrial poliufion af 1,708 places in ihe country. CGWB & monitoring 15,000
walls in the Connly and giving data. That is the gnly wark we are doing. We nead
samgang to caordinate this whala thing and start taking acton.”




6.
GHAPTER - VIl

HSEWAGE TREATMENT

8.1- Audit scratiny eoveated thal the Counfry's 14 majer, 55 ainor and several small

iivers reeele fiffions of fittes of sewage, Indusirlal apd aglir:l.ﬁtureif waslas, The mns|

polluting sowes Foy rivers Is tha clly sewage and lndustrial waste discharge. Prasently,

tfn!yr ahatil 10 percent of the waste water Jenarated is roated; the rest is dischacyed as i

'ia Inito fire wator bodies. In thisz context, fhe Commitios have been Informad Hat Waler,

bely 2 State sublect, major résponsibiity for sewerage faclliles rests wﬁh fhe Slate
Govamments and the MoEF was only supplementing their efforts. It has further baan
submitled thal sewage goneration by 2025 was estimated ‘o be about 4100 mid.
Considering Iie evaitable capacity and the capacily of aboul 700 mid being conslructed,
Incitkling Lnder JNNURS, the gap was expected to be around 2200 mid by 2025,

8.2 |n the above -contn_xt, tho MokF was askad as to how they plan o sugihent the
efforts of the State GovernnentsfUrban local bodies who hag the prmary responstbilly of
creatlon of civic Infrastructure faciiies for treatment of wastewater inclufing safe
disposal, The Ministry tharsugon submitied in their wiitten reply that the conslilutionzi
armendment has empw}areﬂ them o raise funds for creation of infrastuctural Taciities,

“The need of the timie was {or State Govermment to prepare 3 fong term plan far creallon
of sewsfage Infrastryclural faciities. The State Governmaent may have lo evalve &

revolutionary design now for taking cafe of providing adequate civie infrastructure
fecilities. for nol orly treatment of wasfewater including it safe disposal but also
collection and proper disposal of sofid waste, unclaimed bodles, adimal carcassss,
refigious offerings, etc which are dumped at fimes In river causing severs poliution and
urthygianic conditions. Tha privals seclor invesiment was inevitable who atay parficliate
if canducive environment coupled with incentives ware put In place to atiract them, Under

‘Waitd Bank funded Mission for Glean Ganga, efiorts are being mads to-snifist proposals

for funding under PPR model afse. Oir the 2bova fines, State Gavt ars fo be advised to

procesd at the aarliest,

83 On heing enquired as to-whether e Planning Commission has so far coma ot -
with any fime hound siratagy to bridgs fhe g.'gp' bakveen required sewage lreatmenl:

capacily ahd availsbie regtment capacly In the counlry, the MoEF staied that the lssus
of inadequacy of clvic infrastructural facitities can only be tackisd over a period of fime in
a phased manner, It requires proper planfiing, aliocation of adequale resources it
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capacily of institlitions to ntroduce new and alficiont infrastiuchure in fme. The Planning

‘Cominiasion has been makmg adequile alfocation of funds for suppiemanting the efforts

of ’[hﬁ Slate Sovarnments for crua!mg wivis Rl astnoctural EHF!EIIIPS in ific Skates.

B4 Kacaplng It vlew e fuge rF_!{{i.i'it“mE‘!'IE of funds a5 eslimated by lhe High Powarad
izxpert Conwnities (HIPEC) on Urban Infmsh ucture sid Services, the Committee sought
Iz keow hiow the funds requlrcmr:nt WE:re gmn-g o be mel. Tho MoEF thersupon
submiliad lhat the funds requirement may be met by crealifn an excusive financlal
institution like - Natiohal Bank for ﬂgrlcuih.we and Rural Developmen! {NABARD} for
creating olvic infrastusting in towns and cilies in which Central Government, State
Gauemment, ULBs and public have equity participation. Exicmaf dssistance from bilzteral
and muitiiateral agancias theolgh 3 mix of equily and debt may also be included. Funds
fmray alse be mobilised from private seclor, hanks, financial institulions etc. The Gendral

. Government and State Govenmants may canldbuta finds for.crealing infrastucture and _

it tnay be gliocated to the projects by Conkral Governinent on the recommandations of the

 expert-organization fike Central Poliuion Contral Boacd/ Stafe Pofiuion Control Board,

Thesa projocts may be exsculed by crealing separate organization ke National
Highways Authority of Indfa, DMRC, U.P. Bridge Cerporation, elc or elsa prvale
parliciration may be inviled.

8.5 On a pointed quary as to whether any action plan has been forntutated to enhance
the capaciies of municlpatlliss for recovery of user charges for water and séﬂe{aga
systeing, the MoEF stated Ihat tha mechanisim lo ¢olfect user chaiges for S&WEHEQI; and
water facilly has already been put ins place in States. However, collection of dafa may
only indicate aclual realization and shorlfall with respact to target for further Improving tha.

, coliection and enhancing the capacities of municipalities for recovery. It was furhar

submitted that the Ministry of Urban Development may have to look into ¥,

8.6  Asksd whother India hag aby con&preh&nswa poficy for sanilalion, the Minsiy
submilfed that it has published the Nallonal Urban Sanitation Palicy (FNUSP} In 2008,

_ However, sanitation being a Sfate-subject, the MUSH is & mods paflcy kor the Siates to

prepare thalr own sanitation stratogies. -

' 87 On being asked as to whether efforts taken in this direcilon Lnder varlous Central

Schemes_ ke Jawahasial Neho dational Urban Renewal Mission (JNMURM), Urban -
Infrasteuchire Development Scherme in Small and Medium Towns (LIDSSM) and Statey




-
Schemneas were beltyg dovetalled to the River Consenallon P.mgramm& {a addreas tha
lssue of the huge gap. it $ewage1reatrr11ent capacity in 3 holistic manner, tha Ministry
stated that it examines In delafis, proposals for sewarago and sm-.rége kreatment grojects
. duly lelsinjt:iiﬂg othear Mini;!rir:_s projects, wiles NRGP ete. Fur exanple, in Hyderahad,
e sewane lréatmem planks were apprwe{j under National E;‘.iuﬂr' Consarvalion Plan
{MRGEP) whereds seweragh natwork Was appmueﬂ pder JNNURM Siel

83  On e fssue of sewage l}ﬂau'ne'ni, the Comndites was Infortmad of twie miain '
problers areas. First was the apparent fack of coondination wilh instikitions warking i
isolation and o second was tha difftculty in ra:;ouer} of cost of investmeant in Uis sectar.

it was submilted that z2ome tevel of subsidy will be required fo mollvate private settor.
enterprises to invest in the creation of sawage infrastrechure a3 revenue generafion
canhot be guarantesd unlke i ofiwr seclers Bkae roads where the Public Private-
Parinership (PPP} model was working éucccss!uily.

84 In s context, the Committee sought to know whether this problem of fack of
Coordination would be addressed by the anvisaged lead coordinabing agency being
proposed within Hhe Flanning Gnmmislsiun, the Ministry stated Ut ths laad coordinating
agency being proposed within the Planning Commission will menlter whether decision
making was mads expedifiously. -

810 On being asked as fo whather any sofious proposal has been made for
introduction of some level of sulisidy for motivating Ihe private sector shterprises 1o sot up
PPP madats for creallon of sewage Infrastruciure, the MOEF stated that undsr Waeld
Bank funded Mission for Clean Ganga, efforts were being made io anlist proposals under
PPP modsl for devdloping sewsrage infrasiructure. The Stale Govermmnddls of
participaling States hava aleo beett expiofing the possihbility to execute projects on *Public
Private Partnersip (PP} model, '

811 On ihe issue of low lavels of traaimant of ¢ Sewage generatad tha Commities have
- baan informed that the low [ovels of koatment of sewage are primarﬂy due 0 iﬁacfequate
ateangameant for collection of sewage. To enhance callection of sewage, Minlstry has
been considering funding of sswerays schemes wiifi eewage coflaction r@ht irom the
ficcuses rather than Inten::eptmn and dwar_amr‘l. This will enstic 100% callection of SEWRgE
arict treai:iwnt The new giidelines prepared by e Minisiry in 2010 F-:sr-:lhe hreparaﬂan of
OPR has also eiwlsdged preparaion of Chly Sanitaion Plan u-mrch Wil acisireq-:- tha
problem of low iwai iraatment of sewage.
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812 in tiis contaxt, Ihe Commities sought o Rreow whether tha Minkslry proposes [o
outsanes such sewage colfection works 'Ihmugn Public Privals Parinership modals,

“which may ensure more affective collection and trealmont, i MoEF. reiterafed méif

oarfier reply that-wder Waortd Bank funded Mission foe Dlean (Ganga, efforts are ey
wade 1o enlis proposals under i*‘ilbhc Privato Maitvership (PP model for daveloping
sgwerage infrastraciyrs which would include sewage colleciion and reakmant, both,”

*.

8143 On beir‘ig ﬁsked as {a whather thore was any enncept of eolieciing feesfcharges for
calfeckion angd dibﬂﬂ"-‘:a’[ of sowages ffoun the generated sources, ha MoEF atatcd that, tha
meachanism to colfect user charges for seweraga facility had atready been put I flace in
States and Stale GovernmentfULE eto. wore collecting sewarage charges. Further, on
the modaities Involyed, the MaEF stated thal the user charges are collected by
ULBsimunlcipal asthostias/Sewsrage Boards along with water bl or properly tax, ele.

414 The recant reporl of the WHO painds o 638 milkon tndians not having &cﬂes.s. fo
toilets, as compémd to 58 ralllion {tha second highest) In Indanasia and 50 mdlion i
China, India seems 1o be We laader where it should not be. The Report of the CAS in
para 4.2 eonflrms the situation that even large cities like Bangaldre which is fhe IT hub of
India is able lo Treal orly 10% of e sewage being genefated, In Hydembad, the
parcentage of treabnent iy at 43% and in the rational capital Dalhi, it is at B2%. Tha

. Cominities ilOLrgE:Il o knaw as {6 what ssticus Ihought has been given to deal with the

stiuation thal puts india in such a peor Eglt. The MoEF thercupon merely veplied Fiat the
sewage yenaraied in Bangalore Is collected and more than 50 % is Freated in sswiage
treatment plants having lolal lreatment capacity of about 721 mid. In Hydetabad city
sewage ganerated ts volfeclad and 100% is treated and fraatmont capacity of 542 mid
has besn provided -Additionat treatment capacity Is baing crealed to treat sewage ]
genamte& from nelghboting municipatities alse, In Dslk, 3300 mid sewage s gane-ralﬂd
and 83 % of the installed capacily of 2460 mid s keafed. On  pointed query as fo
whather MoEF/ GPGE were reguiarly manitaring STPS buiif wedar NRCP and how does
the MoEF satisly iiself fhat efflusnls from STPs mest the criteria l2id down by CPCR, it
was stated that CPCB inspected 162 5TPs during 201112 and fndings were made with

respect lo Ganerai. Standards for Discharge of Envirionmental Poliutants o infand -
surface, publfic Sewers, land for irrig:{iim, rmarine caastal araas undor Schedute-Yl of the '

Ervironment (Profecton) Rules, 1988 iz 48 numbers of 5TPs are excagding Bio
Chemical Oxygen demand (BOD} standagds, oul of which {2 Sewage Traatment Plants

- are In Uttar Pradesh, 14 STPs In Haryana, 06 in Punjab, G4 STPs of Madhya Pradesh
and 03 (each) in Tamil Madu and Yest Bengal With respect to Chemical Oxygen
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Cremand {ODEJ 07 STPs are viokating the General standands of discharge, o of which

06 are i Hatyana and 39 51 Ps are non-operaiionad and 09 STE: are upds

mnstrucfmn

815 U:ujer JNRURM, MaUD was also sanclioning schemes for the treatmént of
sewage water h ciies. Un & polnted guery as to how MoEF finlend o dovetall fis
- prograrume under NRCO with JNMURM & enswe that thare weas.no duplicalien, the

MOEE stated that the Ministry, undar now guidefinos for Dotailad Projsct Roport
preparalles has mentloned thal schemes sanclioned tnder  SNNURM or any éi.hur
ceniral prografime should be properly dovetalled. This Mintstry of Urban Oevelopment
also examineg in delall, proposals for sawerage and sewage frealiment projecls duly
conskdaring olher Mirislries projects, undder NRCP otc. For exampls, in Hydorabad, the
sewage aalmend planis ware approved undesr Nalionat River Ganservalloh Plan wliereds
sewaraga aetwork was approved tnder JINURM - UIG,

846 On being asked fo siate whather MolD complles data on coverage and
adaquacy of sanllalion faclities (icluding proper dispesal of devrage) slate wise and .
district wise, it was stafed that the Siale wise data on gvaltabiity and lype of latine
within the premises has been collscted and compited by the office of the Regisfrar
Genearal and Census Cﬂmmissiﬂnér. GO'-JL of India and furnishad in Censug of India,

. 2014,

8.17  On the staps baing taken by MollD lo address the issue of Water Poliulion under
its various schemes {Jawahatlal Metwy Nalional Urkan Renewal Mission and Lirhan'
indrastructure Development Scheme for Sr.na!! and Mediun Towns, cle) the Minisiy
submitted that In order to lmgrove (he stuation in water suphly and sanltation, Gavt of
India lanched JENURM in 2005 with a view to provide financial assistance lo te State
Govis for f:raatirbg wrhan infrastructurs facifiites including sewarage and murticipal sofid
waste management for all the dlies n the Coundry with a reform oriented agendal.
JHNRUM had tve components namely, Urban Infrasiraciire aind Govertance (UIG) aind
Urban' Infrastructuee Development Schieme for Small and Medium Towns(UDSSA)

Under UIG component, G7 mission cifies having poputakion more’ thian 1 milfon and
State Copital were eitglnte ad remammg lowns wers ei!gfb[a far Eurtdmg unter
UIDSSRIT,

8.18 it was lurthar submi!tcd ihat e Mmlstr;r of Urbart Dawaicrpment ats-::: administars
the fu!!w."ng Drogrammes ;- '
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- Pilat scheews for Urhan Inirastudire and Salsliito lowns around soven
mega clies (UIDSST), e obiechives of which were to davelop Urhan’
infeaslructure facitities such as water supply, sewerage, deainage and solid
veasts management ek, 8t satelile towns! counter —:‘hagnais around seven
mega cifies.

S0 % BT sum ﬁchemc fur Bene:tt af. Nnr{h fastern Region incliding
Stkkim undor which projects were sonclioned for improvement of urban
infrastruchire services.

ADD assisted Morth Fastern Region Urbau 'Devel:};}mana Prograngne
{MERUDP), under which financial assislanca was provided for intgrovemant |
of urban infragirucluras and basic sarvices in Bye capital cifiea of Noith
Eastemn States.

Under Accelerated brban Watey bupﬁ-fy ngramme (ALWSPR)  nowr
siubsumed under UIDS3MY, o tolal of 1244 waler supply schemes had
boen sancloned at an aslimated cost of T 18228764 lakh for the lowns.
Rardng population less than 20,000 as per 1991/200 census.

Gendral Socter Sehame of Solid Waste Managerment and Drainage Schema
for 10 selecled |AF aifield lowns under which solld wasts management and
drainage faclities were provided in 10 selacled towns viz, Ambaia, Sirsa,
Adampur, Jodhpur, Dindigul, Gwalior, Fune, Mindan, Haresiiy -and Tejpur
having airfields of Indlan Air fares.

£.189 On being furer askad as to how many projects have been funded by MeUD {o
address Ihe issua of Walsr Polluflon under its varous schemies during 2007-12, the
MoEF submitted that under 10 Sub-Mission of JNNURR, 157 projects on water supply
have $o far besn approved for varous misslon clfies with approved cost of ¥
2048585.03 Iakh and ACA scommitment of ¥ 1003819.48 1aiih_"D'L-k! af this, an amotizl of
T £83113.60 fakh has been rcleased for utdizalion so far, 45 projects have been
repuited physically compleled and the remaining Projecls are ot vailous stages of
im;::feméntaﬂun. Projects which address the Issue of water poliution are presenify under
exgcution by the project States under the NERUDP wers given as below:

Tabile 849 : Proisots unr fize HERUDP funded by MollD)

CiyStete [ Saclo Alfgation{Rs Crara) Fuands - | Prosent
ureder Tranche-| 20049 | relengzed RE} Statis
14} farch 2012
- {fs Crore)
Kehina Sefid - ] 16458 185 t progress
[Hagakand) Wests _
Shillang Snfd .08 BHL In grograss
fMisnhalayad | Wasis ' -

820 On a specic query as to whether MoUD consullstt MoEF 7 CRCB hafore
sancioning siich prejects for contral of Watar Polluion, the Ministry subitisd hat the

‘Gavernment of India has consfuted Cendrai Sanclioning .end Monlktoring Commitiee
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[CSMC} under the Chafrmanship of Sadefary (UD) w:ﬁh memhprs fram 'srafmus
Ministries incitfing Ministry of Environmenl and Foresis for apprwai and- Sancimrﬂng of

" the projects under JNNRUM, MOEF was coasulled for the overal HERUDP Schame
cand fhe MoEF was reprosenterd in fthe National Skeerlng Commitlze. Tt each profect -
i sanchionsd undsr e Schame, consultation with the appropriate Polkdion Cotitrol

Authosily Was done as requivet.

8.2t On a polnted gquery -as W haw MOUD wis monilaiing the impiementallon of
projects fundcd-b},.r it, the Wintstry submifted fhal a5 per the JHMRUM, Slate Govi/
ULB= wope reapmslhie for mplcmenlatu:n of tha profects. Ministy also. monitors
implam;enta{mn of approved pwojects trough vasious mechanisms such as Chaarterrly
Progress Ropart (QPR}, fleld visit elc. Independant Review and Manitodng Agsnicy

(IRMA}, Projec] linplementation Unit (PHJ) at ULR loval and Profect Mondtorlng Unil

{F‘HU} have heen appalnted by the State Governmonis fo ensure the quaiity and timely
execution of e pojects. The Central Government provide [uads for PIU, PMU and

IRMA through JNNURM. For projecls sanctloned under NERUDP, an Invashinent’

Programme Goordinator Celi {IPCC) has been craated in tha MollD with sultable staft
for gverall management and monftoring of pivjedts in_five prugramme' Siates. Tha [POC
is supported by Programms Management and Moenlloring Consuliants (PMMC) - a team
of experts in various refated fialds - lo assist in profect management and monitaring. A

. National Steering Committes (NSC} has boon formed to manitor- prograss of exetiton
‘and provige guidance for effeclive Implementaion witich meets gquarterly. Undar fhe

project ‘a dedicatad State lwastmant Programme Management and mpletientaion (it
(SIPMILY camprising of experfenced officers and experts hias hasn credted In the urban
davelopien! deparkment of each State. They wore supported by a team of Consuffanis
for effciant exaoulion of the project. On a query as lo whether there has baeh any
improvement in the status of waler quaﬁiy of Water Bodias In the towns, where MoUD

had sanctioned its prﬂjactg it was submitted that the quality of water in walsr hodles.in

and arouncd fowns was haing monitored by the Geniral Poliution Contmi Board [CPCB}

822 Onboing asked as to whelher Mol consider wat&r—hawesﬂng essenfial it -:iaw

.of water shortage/ water poliution and what wars the plans to improve waler harvesting
in the Cauniry, it was stated that e Minislry of Urbarn Dovelopment has torwarded the |
auidéfines for Roof Top Rain Water havestiy o all the Stale Governments Including
Cenleal "Public Works Dopariment with @ request 1o adopl Roof Top Rain Waler

harvesting i al Gnvemment bulldmgs in Septﬂmber 2060, the Mmsatry of Urban

'Deve!upmmt had issued a -gazette | noffi cﬂﬁ:m daked 28“‘ July L2001 whareby
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madiisafions addifion to the buiklings byelaws of 1983 had bean made It Maiional
Capllal Tepitory of Delhl. According to the Notificatian, # has bocome mandatory to
adant water harvesting through storing of water runoff inchuding rafnwatar in all new

- huildings o plot of 100 aqu&r_"a meke area in and atotnd Deld Furiher, roof tap-fain-

water harvesting For rechatge of ground water was ofle of the roforms under the
JNNRUM. Tha 67 ralssion cifes snd other ciies seeling funds urider fha programme
are recuired Lo implement o roform for reoftop water harvesting in thelr irisdiction:

823 Tiae Road Map brought ot by tho MeEF fo inar{age water pollufion in India

]danﬁﬁéd the substantial gap between wastewaler ganeration and treatment capacity; A
fime: bound aclion plan needs fo be evolved to bridgs the gap and to ensure that slats of
art sewagj-é treabmient facilities are established to tackle’ 100% sewage kealment This
neads to ke raflected @ the priarltios of State GovernmenfULBs. Planning Commiasion
should wrefore ba requasled to undertake an exexciss in consuitation with the Minlsfry
of Flinance fo evolve a tme boumd action p!an with the [nvolvemant of States, WLBs,
Mimistry of Urban Development, MoEF atc so that the reqmsfte tregtnent m!rastmcwre
cant be built. Tha issus of snslking optinum utiization of these assels and the cefarns
requized for their sustenance should also be addragsed under this oxercise. Dalays in
award and implementation of projects needs 0 be cul down fwough Inprovemant in

_project implemeitalion. by dodicaled enfiies, steamiining the proceture  and
. empawering {he crganizations, Yvith rrasped'tﬂ_ indusirial effivents, it i the respahafiiiky

of the Ingustrles fo comply with the prescrdbed s;andardé far the discharge of lhe
affluent. This neads to b slifcliy enforcad by the State Pallutioh Contrel Beard {SFGéé].
For induskrial poliution condrot, slgicéar enforcemant of envitonmental nogs is cequired.
tn ihis regard CPCH and SPCBs nead 0 he adoquately strength?ned,

824 The Road Map- staled “that action was therefore required on two fronts “viz.

" - Capadity buliding of SPCBs and CPCS - under world bank asslstance a programme In

this regard is belig prepared by \he CP division of the Mihistry which may be fast
tracked; stitullonal reforms in SPCBs ~ inskifulional reforms in lhe 3PCB arg reduired
thmugh necessary, amendments in the Waler {(Frevention and Confrat af Pollutlony -

-Rules, 1975 sg that the pavers delegated to SPCBs under the enviraninental faws s

affectively used; well qualified porsonne! are appointed as mambeor secraliies and
chalibersons and stabifity of tenures of member secrefarids and chalrperons to be
ensured. JE furthar statad enviranimentad violations need to be suitably peanalized and e
panalfies should be large enough to have a deferrent impact. Mecessary amendmients to

the EP Act sholld, therefore; be caried out in a time bound manner, Unsyslamalin use
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of waber has 3 bearing on e availabllity of water, River should havs shough diufion
pofentisl in ordar 1o fake gare of ihe effivsnts dischaged afler treatment and to suslain
lts seff cleansing pracess. A policy, therefore, needs {o be framed by BIoWWR for rationat
gsa of waler In the Colmtry by the Skle Gu;femrnent-a and LH.Bs. Rational chayges for

za of waler in agrlt;ullure Incltstiiat and domestic' purpose aced lo be worked out and ™
|mp!<,mcniad by appaintment of empowered, Iindep&ndz—n! regitkaturs, The project of

. ‘Web Enatiled Waler Rosouices [nformalicon System’ launched by OWGC for, ‘Waler

Resource assasstieit and r‘nmiltﬁfll‘l.g, should bo expedited. Apart froim poftution of
rivers frant industrial and miniciat 53"?-"39'8 tiiere Is a significant contribttion from Ui
aaft from the agriculiural fietds, This can bé chacked by contprehansive mensures
ralated {o use of ledifzers and peskddes, A claar et policy therefore needs to he
avalved by Minktny of Agricutture fny Infs re_gard,

2.25 The Road Map further made the fﬂ“ﬂ\‘.‘i_ﬁﬂ reconunendalions on Municipaf
Sewage System. -

' The primary responsibility for croalion of civie infraskucture faciities for
trealment of wastewater including ks safe disposal Hes with the State
Governmants! Uibar bLocal Bodies (UEBs),  Cantral Gavernment is
sipptementing the afforts of the State Goveminents! LILBs for creatien of

- Wese faciitles through cenlral schomea. A lime bound action plan,
herofors, needs ko be prepared under the asdis of e Blaoning
Comemisslon to bridge the gap betweon requirad sowage freaiment
capacity and availabla irsatment capacity In the Country.

« A tofal wrban sanitation programme needs to be launched by Govarnnient
of iwha to achieve 100% sanitafion I the whan areas of the colntry.

s Keeping in view the huge raguirement of flunds as eslimaled by the High
Powsred Expert Committes (HPEC) on Urhan Infrasiructure and Sarvices
conzftuted Bty the Minlsiry of Urban Develypmenl, the amount b be
afiocated by Government of fndia Gnder JNMURM neads to he stepped up
for ereation of sawarage and sewsde treatnent [nfrastreciure,

. The river water qualily is monitored o maintain bast designated use of
rivers in tha Country, Any deterieration in water quality (eads to change in
designated best use t}{ river stroich warranimg mnmadigle attention and
aciiﬂn ;

« ' The water hodies nof mesing lhe desired water quality erteria ary
identiied as polluted river sireichesiwater bodies. CPCB has sluded

" potenflal polfution sourcas snd relevant sub-basin-wise characteristics,
They have been undartaken with the ableclive of fermulating action plan o
restora anxd malntain the dver waler guality at such fovel as ig neadsd fo
susialn. the designated-best-use of the differemt strebchas of the river.
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. Canprobensive action plan for fhe abaterment of poflution of thess
-wirefchas should be preparad synctrenizing witl the ongoing programmes,
. Projects may be prepaced by the Stale Governmend for tha abatetient of

potittion in the siretch.

ﬂltﬁnipt may be nixde i{} devdop and implemend publl-private padnorslip

rrdels for setfing up and speraling effilignt and sewage tesatment plants.
Onee the models are validaled, progressively use public resourtes,
including extaimal assistance, 1o catalyze such partnamhips.

Fnhanca the capacties of municipalitiaa for tecovens of user cEmrgf-.s for
waler and seweraga systoins.

Prepare and implement actlan plans for majar cilles for andreasing waler
pollistion, comprising reguiatory  systems relying on  appropy !ate

" gambination of fials and incentve based insfruments,

Projects Implemented through publle zgencles as wel as publicprivate
partiherships for @eatnent, reuse ard reoyelinyg of wastswater Fom
ratnicipat ang industrial sources may be encotraged.

F*romuté R& In developinent of low cast technologies for sawage
freatment at diffarant scalss o yield mulliple banafits.

For halistic approach apart from trunk sewsts, branch & lateral sewers
and hause connections up to the property fina should alse be Included in
projacts to make Bie city fully sewared.

Clty Sanftadion Plan {C8PY5awerage Mastar Plan shali be e basis for
planning and fersudating profects, Therefore, preparation of Hhese plans,
wherever it doss’t exisi, will be the first step. However, CSP shall e
preparad o the basls of Cily Development Plan (CDP), i so drawn and
finalized for the cily.

SMP shoukt Inehide complete detalls of genaration af sewage in the cify,
ts collection, convayance inciuding pumping equirements, Road Map i
-achieve 100% troafimant ks dasirad levels and re::y:cﬂng aspocis kaapang
itt vlevr fhe river waker quaﬁty

ft may be enaured that the new project are Formuialad and implemanted
with public consultafion and there iz Synergy with. the Mol
programmes namaly; Jawahadal Mehru National Urban renawal Mission

© WNBURE, Urban infrastructarat Deveiupment Scherme I Small &

Madium Towns {UEDSSMT}

ILis necessaw o farmui&ta an effective public aducation, awareness and
participation programme as part of DPR 0 as to wiske them socialy
Inchisive, An _exparl agency with right kind of background and
expariénce niay be engaged (o larmulate Public Participation sirategy.
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Industidal Effluznt

y Aclion may be iniffated against bia defautiar municipaliiesfindusides by the
SPCHs concemed. The Boards may aiso |ssue directions for chosue &
disconnection of einclicilyfwater/ othor saivicas in case of persistent

“deflance by any poituling ldustry, under sectlon 33-A of the Water At d!lﬂ
sectien 5 of tho £ Act.

826  On lhe aspect of Sewage treamaent, the Secratary, MOEF deposed:

"On the whole taday the latest 2010 pleture s that ciass | and class |F fown
together, not industrias, just the towans and cilies are producing 33,250 milian
lres a Jday of domeslic sewage which includes coinmercial as also agricultural
runt off. Mow, tha freatment capacily avaitable in our Couitry today is 11,788, So i
t about one-third treabnent capacity Is avallable and out of His trealment
capacify about 3040 per cent is not woiking opfimally and that s because of
meckanical fafures and also management fafiures. Why | am mentioning this s
because i is 2 managament failure. #Mechanical failure can bé repaired bl
managamant faiture is impossible ko repalr. Thal B where we again get inlo a
problerm whether it should bo privately inanagsd or it should be completely

Government managad, H s bacause any confuslon in belween i becoming an -

lesue, S0, wherever wo hava sean that the sewage troatment plants are working
- and where methane is being recovered and electricity Is'heing generated from the

sewhge. There are soms places ke Hydarabad wihere it i happening thera-

‘where Whey are running the treatment plan! with methane from lhe sewage.
Sirmtaly, hils 2 hapoening in J&K also, They have sfartéd. 3o, ffom lhat Ganga
Action Plan soime cities along the Ganges where the sewage action plants are not
-working becatize Industrial pollufion cannol be lreated by these plants, Tiig has to
ha salved again through a rigotous coordinalion of a-bady which is dealing with
financing and resoures conbre? for both Cerlre and Stakes For which | hava
sulimittad to this hon, Commillee that |t shoukd be ihe Plannihg Commnission, We
are willing o service tne Fianning Gnmmlssmn right up_from The Cénbro k. lhe
-Slat& laveal”

82?’ Dtl # pointed quary on aewage managcmenl the Secretary, MoEF submitiad
during oral evidence ©

A sawer line, by the way, going inta fha river I under a Ceniral Act, It is made by

the Stale at ihal Eme and Stales slse have the puwer to make Acts on water. |t is
because the water is a Sfale subject, We do not make laws on water and water
management, We do not make laws oh water at ali. It is done by the Ministry of
Woater Resources at Cante. Even {ha sewarage is not with us. Sewerage
managamant, sewerage Ireatmant planis, everyliing s with the Urban

" Developmant Departmants and in the Stales with the leoal authodties. Thalis the
reason that rdght from the begiming | have been saylng hat we nwst have a
central coordinsting body. ! suggesied for the Flanning Commissicn for e simplis

- . reason that Planning Commission has "get expertise. It Is also in cliawge of
_resaurce aliocation. Slafes give. it lof of knportance. Whaaever tha Planning

Commisslon's meelings are held, the highest level of representation happens '
there. 3o, kt.eplng all this in view, 't felt H-sat Plamting Commission iz a battar -

ﬂptmn
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828 On a query whether the Ministr‘;r vias {aking any consclous step to areata a :-ﬁenae
uf urgency of the issus such as by way of mitiafing a Cabinet Note, oo, it was stated that
lhe concem needed fo be discussed with afl stake hotders hefors mmatmg & concrete
propasal, ' '

Cghe Onte abpecl of pragtical pmb:emh faced i in racavesng the cost of -:::}!Eeuion and

weatmaent of sewaga and solid waste from the pubiac which are fnajor pr:sl[ul:arrt*; of
water, the Sectstary, MoEF ::Iepasecj during evidonee as follows:

"Sir, as'! said, operatlonally wa will nol be ablz to meef the lofal cost bacause of
tha lechnologies haing used for different rpes of reafment, Therefors, under this
modef what we have suggested in the MORBA s that we ga tor nver feoit
davelopment and we give therm other reverue tools.”

830 On the supply of pollulion free potable water requiring a lown fres fom ihe

-malaise of human exerets and other types of Sewerags fiowing Into the rvers or eating

tham, the Secratary further testifed dudng his oral evidence Ihat |

"Sir, thare are examples already In India where lhey are ueing a slab system

_which is cansumption based system. Anybody who is usiwl mere than so maiy
kilo fiires a day immediately comes inlo the higher bracket In such a ¢ase what is
happesing is that e poor paﬂpte el who are encreachers of who ame not
materad, thay are coversd ”

"8.31 On afurther pointed query as to whether metering of uze of water has bean done

in Detid, ha ceplied In the negalive and slalad dusing oral avidence that to the exdent of
higher consurmption, [t willt crass subsidise the poorer layers, which was sl possibia.

8232 On the Comnutied's view that a strang wil on the part of tha political keadershin in
the Cc;i.mtry was naaded for enforcing the cost recovery from the citizens, tha Sacrelary
candidly submitted durng is orat svidence that offierwise, it woulg bs imposaiile to
carny on as Ii'\ui:-g.‘r do not kave tha re3oLrees, '

8433 He i't!rther supplemented s under |

"There is a proposal, therefore, that now colieclian, to tha extent that !he rich
pacple in the city pay fo that extent, to coltect and the rest of the money would
have to Be arranged for e private developer fror outside, from ofher sources. I
is one model ad 1 is working in only few cities. I{ie not ac:‘epied everywherc and
we dfe tr\_.rsng ko upgrade it as parl of fGRBA diseusslon,”

834 Onaspadific query on poliution of dvar “faxml Nadu, the Secretary, Motk testified
as under during his oral e*.d{iew:a




s

"Ficstly. in Tamil Nacda we have identifisd nine piaces, We are manllaiing thess
ning places very regwlarty. In thesa rivers and Within bese tivers, wo have ot
certbin calchments; micre catehments which wea are monktorng on a regiar basls,
For each draa. there arg varlous actions taken, We have an induskial problem.
So, bath lhe High Court of Chostial and we ok fogether; industries are being
closad one by ope, and ey ate belhg opened depending dpon their pedormance.
it s “zerd” dischargs. What we afe trying to do with the indusiry is this. |he

. Cawary Rver and s bibulares including Moval River in Tami Naey are s
allowssd to discharge any fquid. n othor wards, mulfipla effective avaporators on

& commoi basis are heing enmuragad by our M!nhtw for lhe industial clusters.

- Thiega-are watking very well. So, for theso 43 industrially polintad dustars which

we have identifiad and in other less pofluled clusters also, we have intraduced thls
concejt of evaporation whore Such watees which cannol be frealad, which has got

vary high inarganic and salt content dre evaporated, and the solfids are passed on
and kept In 2 fined landill called TSOF, that i3, Treatment Storaga Drispasal

Facililies. So, his is 3 new development in e last forsr or five years.”

835 On belwy askerd as to whether the poluting confents ars being examinad for thair

Gnder :

‘pﬂmnuus and foxic effects, the Secratary, MoEF depc-sed (Iurlng N3 oral evidancs as

"Yes, 31, These come under our Jist of hazardous substances ard hazardous
wasles. Mow, thosa indusldes and cluslers which are using producing these
wasles in a mied form with sewage, such wastes are fo ba segregaled at the
industry lovel, and after segregatmn nstead of senﬁing It tg the STP of he
cornmaen affiuent treabment, which is not effective, it s diad up complately,”

T 8.38  On fudher baing asked as to whather Ihese hazardous waslas were r.lumped'ur

slored slaewhaors after drying up, the Sweeratary in his testimony renlied in Ihe aftismative

837

" and stated that i was done for highly loxic or reaclivo wastas.

Fiaborating on the sufficlent precaution taken while dumping these hazardous

wastes, the Secrefary statad that ;

B.38.

“Befare we put it intey tha lined tandfil, we de naulralization and we do sterflization,

. and then only we pul in a propes packst form.  Orlee these toxic elerments ara put,

these are alsg preperiy fined gells in the ground, lined celis with the Leachate
Treafmant Piant. There are 23 such plants which are there in the country now. At
leas! the large Industrial estatos are all coverad and nothing is gofng out.  Alter
evaporation, the sofid residues — | am talidng shout the $0Iid tuxic and hazardous
resldues ~ are belng properly managed.®

He fusthor went on to axplain the sloring process |

"Thay are lined land cells. We call it teach’. - Now, this leach comes ot Of
coyrse, after five or sbeyoars, the old material undar the ground teachies. This
seepags goes Into the Leachate Treatmenl Plari Under the ground.  After that,
that s sampled.” i
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839 Ona spechic qusry as fo wheihsr e fina! prodiust is oraperly carlfizd for its non-

e and non hazardous malrs, \he, Seccetary, MoER reptied In fhe affimative and:
- stated that #.was done by the faboratary in pash of he Trealment Storage Dispusal

Faciliy {TSDF):
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CHAPTER - 13

PLANNING FOR CONVROL OF POLLUTION OF
RIVERS, LAHEE AMD GROUMND WATER - . -

E ABRSGHNGE OF INVENTORY OF WAT LR Eﬁﬁ[i’ﬂ AND KEYSTONE
SPHRCIES ASSOCIATED WITH THEM

9.1.  Inventorisalion of riversflakas and the spedies assaciated with them, forms. a key
step in planning the control of polittion Iir aguatic resources, the ahsenca of which

. rellects deficiencies in e plannling pocess.  Awdkt Repard peittsd out dismal

compllance by fhe Stafes In tems of enumeralionf Edénlit‘s::aiiurﬂquanllllq:al!ﬂn of
indicatars and the absencs of 2 compretensive lvertory of rivers & lakes. The Mintsiry
of Enviconment & Forests hias not peen abla o adept a wide-ranging approach tawards
ideniliving polivdion  levels Indifferent waler bodies because of s focus orl chagicat
indicalars and lack of attantion to balagical indicators. Tha risk assassmeant provedures
of MoEF/CPCE and the Stales were daficient as thay failed To canry out comprahensive

" identification and quanlification of human activities which Impact water quality and Ihe

ditferent sources which affect valer gutalify, No agency in the Country has assessed the

tisks of poliuted water in tiversfiakes/ground walsr W0 health and ervironment Tha

anforcmnent of standards of water gualily is, therafora, hound to mast with limitad
sucosss given that MoEF had pot adupled the basinJevel appraoach for control of

" polition of rivers and lakes and dlso not 'da;.fiafapé'd'.'ﬁ'@_fer quality gozls and

corresponding parametess for each riveriake. As such, overall planning for the conliat of -
po’ilutian on gart of MoEF and the States was Ihadeguate which would have concomitant
rapercuastens on implementation of pmgrammes for con[rui of poliution and their
cutcomes. : ’

92. A pierequisite of sfficiant ﬁfﬂfediﬁﬁ of water fasources againét poliution & the
preparation of a comprehensive and detailed plan of profeckon which takes inlo
cansidaration alt point and difiss sawees of paliution, pofiution processes and
movenents, consaqusnces and all gossible strictural and adminisirative measwes of
profection against pé[[ution. In erder 19 make comprefensive and workable plans to
tackle watar pollutiot, Bt i5 necessary to establish databasss gn the evallabity of aff
types of hydrolaglc data at the national levet and to identify surfacs and ground water

tesources and polential sources of water supply and prepare pational profas.  Audit

findings pointed out that at the Canire, detailed inventary of rivers and takes Had not
been made by MeEF. MGEF stated that no survey to identify afl rivers s 1akes was
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done and no identification andd classification of fvers and takes as majsrfminag rivars
and fakes had Leen done- by # Since assossment of ground water rasources i the
Country was ol in Ihe mandata of MoEF, the satne has raportedl not been done. Audi
ohseved that fhe Mitstry of Water Resolices opafatas a Ground. Waler .iufnﬂnaiinn
Systern which tnaps, among other fings, hydrological boundanes, band yse, drainage
and waloer Iovel. In the States, with raapait o inw:nmrf-uf tivers, lakes and groutid
water resources and tdendification of kaystone spucies, audit soruting showad that anly
elght States had prepared an cxhaustive list of fivers running in thelr Slates, and only
four States had canfed oul 2 survay to Idenbily the lakes in thelr States and 14 Stales
had carried out dislrict-wise assessmant of geotind water rasalrces,

9,3, ﬁ;udit fieiher ohsarged fnal i the aboence of an inventory for givers and [akes,
WMoEF, which Is the nodal Minisiry for pallulion related issues in fndis, waukd not have
adequate knowiedge and informallon for a complate understanding of gualily and
quantity of water reseurcas which s the key part of the plalfoimn for sefting objechives for
water poflution preveniion and controf and implomenting responses fo & The absenue
of auch data base wh| further hamper the water pollulion managemant by tl.1e States,

8.4, Audit findings pointed out Bl al We Cenbre, MoEF hoo not identified kaystone
species which is so critical to an ecosystem that its ramoval csuld polentially destroy the

“antira gystein assoclalad with aach tiver and lake for major river systems and lakes in_
- India. This has been dons only i fhe caso of Ganga River Whare dver datphin was

identified as a keystons species. Such identiflcalion is lmperative as it woukl not only acl
33 Ingicator of the health of e ece-system bt woukd also help MoBF fo design
programmes 1o prolect specleé threaiened by waler paliutlen and in the Siates oniy
Himachal Pradesh had identifted keystons spacies associated wilh some of the rivers
running in thelr States, In June 2011, MoEF stated that idenfification of keyslone
species was localion-spacific and nesd-based and that it had notified e Gangatic River
Dolphin as the national aguatic anfinal. Hovwéver, the raply was sllant about prapaealion
of inventory of keysfune spesles tor ofher major river aystems and lakes in india.

9.5 As per the allocation of Business Rules, MoEF is tasked with tha consarvation of
lakes andwetlands as ajso the management and abalernsnt of polfution of dvers. N the
absence of o complata inventosisation of water badisg, the Cotmmiites sought b6 know
how does MaEF intend o [l thelr mandate as por the Allocation of Business Rules.
The Aokl theretpan merely reglied fhat e _Minisﬁy i!-*imugh Centrat Poliution Control
Board (CPLB) has heen preveniing and conkaling pnlluihﬁ of lakes and _r!ve;s by
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G
wfurc:ng te proutsfﬂns of the 'Water (Preventian and Controf of Fﬂiluhmj Act 19.**4 and
fhe Emmmmbeni (Prataction} Act, 1‘188

9.6, The Committee sought to know what action wes nelng fakenf proposed by MoEr
. o address the issue of-praparation and corsolidation of invantury ¢f alt waler badies in
" lhe Caunfry and whether any tellnes have been chalked out Tha MoEF sibmitted

fhat the irwentarf.r_nr_ walsr-boties is published by Govt. of India in respect of major,

medilin gnd minor flvers and thelr bibudarios. The monitoing oetwork is Iarge!yr.

de&lgneti oy the majur mediin and minor dvers and thelr Fribuaries. In respeat of
slreams and dvers nat mapped by irigation depadmcﬂtb and survey of India, need
irased Information s collected from local auihoriies and monitorlng localions are
sstablished in conypltance of the crilerfa for satting L of moniftoring I-ncaiinns. Therg was
a redufamment for conyprahensive Inventorisation of wator bedies in the Counkry and the
etforts made by National Ramote Sansing Centra (Formerly NRSA) will be reviewsd and
information oblained 1o il the requirement of iwventorisation of water bodfes_

97, In s context, the Conmmitiee sought to Know whether requisits data on water
bodies have been made avaitahle by the NRSC In tis regard. Tha MoEF replied that
Geniral Pollution Control Board (CPCB) was in cominunicalion with Mallonal Remole
Senszing Canfre {(NRSC) lo process the data and the sama shall be update:i through
NRSC,

0.8, With’ linmenss potential of the 3atelite Remote Sensing data for such
applications as fventotisation of waler bodies, the Commiiiee folt the need for more
concerted efforts (o use such cost-effective taﬁhnulogies by way of proper linkages and
coordination wilh thé NRSC. The MoEF thereuion rasponded that the Central Poliufion
Control Buard (CECB} wilf destgn long lerm programine with MNational Remots Sensing
Canire {NRSC) to harness the potentiat of Remote Sensing. ‘

25, Un a pointed query as lo whal inslitutienal arrangement Wwas baing madﬁ; far

T supply of auch Remole Sensing Data, the #oLF stated that Matmnal Remate Sansing

Centra (MRSC) belng a Gavemment Department under Deptt. of Space coordinated
study will ba comnissloned by MoEF for procurement of Remate Sensing Oata.

o

910 On furiher bejng apked a5 to whather adequately sidlled and frained technical

stafls 1.u.;ﬂre available to process and collate such Ramale Jensing datd, the MoEF
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stated Lhat the process of collecfing and collating the Rernotz Sensing data imay be it
sotrced t ovarcsime shortage of man power.

' . 11 The Cominftes pointed oul that ilhera WES @ iiove fowards, EHSEIET.UEi'{}_t}HEiS'II‘Lg uf
Remote Sensing Satelfite: Applications In vatious Minlstridis/Onpatiments in view of fs

" immense pofential as cost affectlye means in i rﬁamgnment'ﬂf naturaf resotrces. On
ety asked as to whelher any positive move has been mads by MoEF in his ragard, il
was sibimilted that National Remots Sensing Centre (MRSC) was balng contacted for
pracurement of Henwote Sensing data and procurenient shall be watked out Hwaugh
WMol mode, ? :

£.12. The Road Map brought ol ﬂ::at_ the endeavoyr of MoEF for a comprehensive
irvantory of afl rivers, {dkes and ground water sources in Indla, undar the mNations! Wata;:
Quality Monitoring Programime earrled out by Central Pollulion Goitrol Board/State
Polluion Contral Boards, walker guatity manitoring was baing presantly cariied out at
1700 locations in the maln stream of rivers, lributaries, lakes, tanks, ponds, creeks,
 canals ete. Iin additlon, Grovndwalce ¢ualily maonitoring was befiyg camied out at 15,000
stations mostly In rurad areas by Centrai Ground Water Board. The water bodios not )
) mealing the desired water guality criteria are identlfied as peiluted river strstchesiwater
haciizs, 10 fvar stratches nol masking the desired crileria were Identified during 1988-
_89. The mﬂuta& stretches Increased to 37 during the year 1992 _cnirmhg gl the major
rver basins. Wi the rapid growlh In urbanization, industialization, increasa in
population, subsequent expansian of monitoring nebwork and coverage of more number
of fvers for régu!ar maoritaring, the number of - poiluted water bodies idantifiod in 2010
increased to 150. The poliuled hver strelches weara infensively surveyed by Cenfral .
Paolulon Conirof Boasrds {E?GE} and Stafe Pollution Cuntrol Boards [SPG83) o idanlify
" ftie sourcas of poitufion such as Urban-Cantres and Industial Urits. The deviation of
veater qualily from the desired water gualify eriterla In the dala generated by CPCE for
the river Ganﬁa formed the basis for lounching Ganga Action Plan (GAP) and gradually
sxtended to other poliuted rivers through Natienal River Gonservatios Plan (NRCPY The
Road Map 'rurther_ stated that WQAA has issued necessary guidelines to sl State
Governments for preparation of Water Quatity Managemeant Plan. Sesides the hanlstny
of Water Resources has Jaunched a weli based Ground W_atar Information System
(GWIS) on 22 Ociober, 2010 for data disserinalion o all Stakehokders and and:
. users, The india-WRIS project, @ joint venture of Indlan Space Research nganiséntiml '
(ISRO} and Caateat Water Commissian with the vision fo take wales fesources data -
avafiahie In standard QIS forn to wser-commurnily hy caliecting ol such data avallalie
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e
fhrough variotis sawrcas, as well a5 the WQAA website wherein Information refated to
pu[[umon of bath surface and ground waker sourcds are, made avaable farms (he data
base ot water pallulon.

It~ HENTIFICATION OF EXISTING POLLUTION LEVELS IN VERMS OF
CHEMICAL AND BIOLOGIGAL INDICATORS

9.13. Ghemical iwlicators fike BOD, GOD, faceal cofiform and tolal eofiforn are
iradifional mathods of water qualily which provide an Indication of nrgani;: poflution. -
Howovar, da to comphavily of affllionts now entadng the waer bodies and the 'm-alzsllii'_;-r
ko develop anafytical m-ethrﬁds for each and avery pctrluiant tse of biological indicaters
- assumnas Impaortance. Siclogical momtonng goes beyond Ihe convenfianal measures of
wakar quafily to address quastsons of ecosyslem function and Integrily and glves a
tomnplets picture of the extent of poliulion of rivers, lakes and grosundwaler in India,

914, Audi findings polited out Bat at ‘lha Cenire, idenlification of chomical indicatars -
af walar pu[!htﬁan Kke faecal collforn, total colifonn, dissolved oxygen and bicchemical
oxygen demand in rivers and |akes was done by MoEF undar the Natlonal Blves
Conservatlon Programme and by CPCE under the Monitoring of Indian Nalionat Aquatic
H_esoﬁrce’a (MINARS) programme. CPCE had also idenlified chemical indicators of
paflutian of groundg water in the Counlry like arsenle, nilrate, Iron, Muotide and salinlly.

 [dentification of indicators of poliution by industrias which emit contaminants had been
donz by CPCB by means of indicatois fiko anions, other fnorganic iona and ntcro
pallutants. However, audlt pointed ot that these wers tested only once a year. This
aseumes significanea in terms of the high levels of dusirial pofiutants which were befng

- dlscharged into rivers, lakes and ground water in India. Audit also abserved that CECB
had [dentified biofogleal Indicators fbenthic macroinverisbralas) for some rivers in India
such as Yanuna, Nannada, Krishna, Cauvery, Tungébhadra, Gontll, Kesl, Mahanadi
and Brahmani. However, such identification was not done for each river in India due fo
insufficiant infrastructure facikties. Further, bicloyical indicatars had not besn ideniified
for any lake In Indla by MOEF/CPCB. MoEF slaled In its reply of dune 207 1 that it had
carsied out siudies relating to hiclogical Indicators and atso identified some imitations of
such indlcators. [t was stated thal though biolegical indicators rafiect lhe effett of

pcrliu!iuﬁ on ihe water I}ﬁdres‘ Hwey e only supplement bul not rep!'aoe the chomical
-inglicators. - ) ‘
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9.15. ©On a painted query as to why was it that keystonp species have been idenlified
ﬂ!‘i|5|’lfi‘| the case of River Ganga, the MoEF stated that idéniiﬁﬁathn of keystone species
was focakicn spec'i.l’ic and need based. The Ministry had nﬁiiﬁed the Gamgstic River
Dolpii as the Nations! ﬂgu&tﬁ: Animal and an Action Plan for do:;st:waiinn of Ganystic
Dolbhin'ﬁafl bean prepated for implentcriallon.  Blodndicators i various stretohes of
river Ganga, slarting with ‘Mahasaer the cold walar fishrin the uppar reaches of Ganga,
Turttes in the strelch from Marera I U.P. to Kanpur, Dolphing fromy Allahabad to
Rajmatal [n Bibar and general fisheries including Hitsa in the lower siretch of Ganga has
been dentifiad. The GNCE had ohsarvad thal Rie keystonos (ecology) specics .can oy
be idantified and recordad when _adaq&a!e fiowe ware maintaltgd @i the Aver which was
a0t the reality In grasant conditions. The nalural low in rvers and siresms had réduced
drastically doe o diversion of waler for frrigg!icn iecen 2l the reservolrs in the counlry,
Thus, there was litle fresh.water flow or flow generated due to discharge of sawage and
industelal effuanta. In such situalions, ibe'keyalc-ne spaciels cannot be jdentified.

9.16. On being asked {o slale the teasons for biologicsl indicators not being dentified

by tho Genlre for most ivers and nong of the fakes as pelnted out in the Audit Repod,
the MoEF stated that CPGB Identilied biotogical ndicator 5 dering the devalopment and
fesling of hio« mohiloring method on 39 rivers and iributarigs af River Yamuna Basin,

' . Rivers of Assam, Meghalay components, Nag’aiaqd, Mardpur, Sikkim, MEgram,
. Uikarakhand, Kamatakz and Kersia (on-oning). GPGE had alse- idendified biclagical

indicators for few major tivers In (ndia stich as Rives Yamena, River Nammada, River
Cauvery, River Tungbhadea, River Gomti, River Kosi River Malinadi and Rlver |
Brahmani. [t was Rulher submitted lhat due lo insufficient infrastruciuee facilities in

CPGB and SPGB, the hiological indicatars could not be developed for sach river in fndia .

and there was nesd o auginent the natural fiow in dvers and streams which had
reduced drastically due ke diversion of water for various purposes nciuding invigation, as
a rasult of which lhe aguake aecasyslen was geliing impacted for undeaking reatlstic
assesament of bin-ndicators, ‘

8.17. On the lssue of idenification of keystone speces assaciated with f:‘-:agh fiyar and
[ake In Indfa,.the Road Hap stated that, idenlification of key.::mne species 5 location
spegific and nood based. The Ministry of Eruwiranr:jém and Forests has nofified the
Gangetic River Dalphin a3 the National Aguiaifc .r-‘u-jimai. An Actlon Plan for conservation
of Gangetic Daiphin has been prepared for implementation. MoEF tug ldentified bio-
indicai:::nrs- In varicus stratches of dver Ganga, stating with ‘Mahaseer the -cold waler
‘fisht In the upper reaches of Ganga, Tudles In the strefeh from Marora in U.P. to Kanpu,
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Do;phms fram Allahstad to Rajmaha! in Bihar and generai tsherles including Hlilsa fr
fha lowor strefch of Ganga.

8.18. ©On the isue of developing Diologice Indicators, the Read bap staiod that CPCB

Pevs esarriesd - o var[ou_s studies on i:ln&ag‘séai lchicators and published the vartous '

Mews|aRars on Bioanapning of fivers- A Case sty of Assar state August 2008; Hio-
manituring; of Wolland in wildfife Habitafe of india Part-1 - Bird Sancluarias July 2003,

Blo-monitaring of Wetland I Indla Parbll — Bird Sdncluanes Japuary 2005; Bios

Monitordng of rivers — A casa shudy of Meghalaya stale- Augusl 2004; Sio-moniloiing of
vrater quality in problam aress -- Aprit 2001,

9.19. Based un ths above exporiance CRCE has found that there aro some inherant
Himitatlons to bitlogtcal maniioring of water badies In the counky, viz.,

Biclogizal moniforing cannol be carded out dwing July to, Mowatnber
months dua to fleods

. It needs highly specialized taxonamists for identification of spacies n the
' thvars

.. Diclagical Monitoring cennot be dona in highly pq::rrluted stratches, singe
fhose places are devold of fifle or invested with monoculurs due lo
aulrophicalion.

. ~ Rivers do nat have adequate continuous Bow o harbar an ecosystent
. The rivers are nol propaly cannalised

9,20, T further stated tat biokogical indicaters refiect ihe effect of potiutian on the water
bodies. Blological indicatars for non-poliuted strelch should be the same for pofiuled
sfratch. Howevet, I:]E::.:Jogmai Illd'fﬁdt!:.‘ll‘ can mly suppiament bl cannot raplaca tha
chernfoal indfcalm‘s which are the real ndicators!

9:21 . Dn EF:a' [T r:tf idenfificatien of b?nfﬂgica! indlcators assoclated with each river

and lake in the couniry, the Commitise was informed fhat due to isufficent -

infrastructure faciitlzs In CPCB arg 3PCDs, the biclogica ]ndic:ailcra cotldd nat bo

developed for each river in india, There was need to augment the naturai fow it rivers
ahd streams which has raduced drastically dus tor divarsion of watar lor varlous
numoses inchiding krkgafion. As = réaqtt the aquétic ecusystern was getling impacted for
undertaking realisilc assegsment of blondicators,  In Wi confext; the Gumn}iétaa'
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sought to know what :;onstréints ware being faced I augmeniing inﬁﬁatructura! Taciilias
of the CPCE and SPCE. The MofF repled theraon that lhore was neat fo Upgrade
caisting adrastructure of laboratorles along with provisions of adeguate manpﬂwer and -
Ldget, fo i_mﬁertaking e shefias, Ab the Stale leyel the Polia.:tirm Controf Jgandss
Gnrﬁmif_tees hava Ei_tﬂu atononry, to créate ﬁuats. fectuit scientists and engiwets elo.
Moreover, thoy have: ta '5"*']&’.5‘ appeaval of State Government in acivat;ue which was oftan
not Farfheoniing. ’ '

0.22. On the Msue of augmanting the natural fow i sivers s stream so 26 fo eaable
a reakstic assessment of binindicalars, the MoEF submitied that there was uEgent ne.ed
to augment the natural flow in rivers and streams which had reduced drastically due to
divarsion of waler for Intgatton from all the resarveirs in the Couniry. As a resull tha
aquafic lara and fauna were unabla to move in rivers and streams. Thus, there was
nead for fish ladders in all the reservairs, barragas and dams for frea movernent of
adquafic iifs. -

2.23. On the need ko inciease efforts tawards efieciive water congepvalion sa that
diversion of water for vailous purpoases wihich was impinging o the natural flow in rivers
and styeam word mrinimizad, the MoEF submitted Hiat fvere was nesd for taking vadous
steps in water consarvation it agreuliural praclices and recycling of used waler along
~ with harvesling of raln water. [twas further submilted ihat diuersion of entire Tow of the
' diversistreams should be slopped and policy framework’ on adequat,e ratural flow of
waler far anuatic life nepd*; lo be enforced. |

9.24. Thr—: Gammittee have fudher been informed that it was imperaliva o fiest reach
- sume normal stendard [evel of physico-chemical characteristios end allow the paricular
_ saystem ko pegenerate into lis prisllas fom, before fixing bic-indicators as it may be a
Aahgerois and inisguiding Qpﬂnh to go only by these indicators in the p-rﬂsent'staiﬁ oof
heavy polfution in the wafor. In this context, the Commitiee sought to know about the
3fc:re-sazd normat - sl.andard level of physico- chemical charachzris;tics Tite MoEF
thereupﬂn stated hat 1he norctal standand level of physic chemre:a] characteristics of
waler indicates that it is kasteless, odeutioss and  colless qeiid which only containg I
noemal constituents of terrain it had passed through and hat thara was tolat absence of
_ fcreigp matfer which was not pormal part of water, '

8.25. The Commiltes further sought to know whather any forsesable Lmeline for
regeneration of polhited water bodiss inta s prisine form ¢an be forecasted going by
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the present rate of implementation of waler poliution controt activifies. © The Mo&F
theraupon replizd Ihat the Planning Conunission has set target le clean alk pollated river

stratr:hcé by the yaar, 2017,

924, Ghwen the fadt thrat biological indicalors go bayond {he conwentional I'I1EIEiSUFE.f-§- of
water quality to acdress gueshions of suosystem kinclion and giva o mmﬁeie pictiee of
e axtant of polkiion of rivers, lakes and Qo water i India, the Audil has
rei:unm{endlaﬂ that MoEF/CPGHE and most SRS necd to Intensify their effoids in
idemficakion of biologicat Indicators. The Commitian soughl the comuments of MOEF on
this aspect and whether thay were taking any sarfous step towards such Kenfification as
a suppleraent to the chamics indicators of water palidtion, The MoEF submiiled that ths
identification of biological Indicators in aquallc fesoUrces are required for malntaining
ecology. Howover, dug o Insufficient Infrastuctural laeflites In Central Poliution Coatral
Board & State Pollution Conlrel Board and abseice of adequale Hows in the riverine
systom, indicator species for each aqualic system [:GEJ-H nat be demarcated. Tha
bisloglcal Indicators éspeclaiiy region specliic fishes have (o be demarcated based-on -
the sfudies carrigd out by vasious organizations involved In fisherias research including
Central Fisfisties Research insiftule, Directorate of cold water lisheries, EstUarine
fisheries research, eto. There was need to sponsor comprehensive sludies ko review the
research ackivities already carded out by variaus organizations rather than duplicating

.. Ihe _slforts. Tne biclegical indicators have the capabilty to detecl low loved

concendrations of combinalion of paliutenls assessed as foxicity which was not

measurabie fhvough chemical tesling.

9.27. On the issus of egp-flows of water, tha Commitiee hava besh informed that it
should be insisted that such eco-flows am maintalhad. In this coutaxt, the Commitias
further sought to know how eco-flows weie malntained.  Tie MoEF stated that nature
has Fmied rivers and their unintesrupted flows ara maintained by fhe caltchment area
which naturaity stores water in soll aixd green covers of earth and releases water in the
rar slowly and gradually. The ecological flowrs varies from seasan o season it #ma
and ;é.pace.' The coo fows onufd be maintained by utifzing the river water In &
sustainable manner. '[The dains constiucted across Ihe dver by rpddan Siales for
[rigation or power generation need fn release atjeasﬁ: minimim water required for
maintaining the ecdlogicat flow In tha rivers. However, due ta scarcily of weter and

" excessive use for various compeling uses, the requirement of fresh waler falls short of

aetual avaiiable to Rraintain eco faws i the rivers.
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3,25, On a poided query as (o whether there were axisting cofditions in water bodies

‘adequata for sticht maintenance of eco-fows of waler, the MoEF stated that {he water

holding sfructires --Barragesfdams need lo reloase water during lean season as fhe

© Hows duting aitty season are ecalogicat {lows and the water bodles have capacity to

rinalikah fiosws.

9.22. On{ie staps nooded’ b be augmentad fo nimintaln adaguate aco-flows of ﬁ;maler,
the MoEF stated lhal poliical as woll as administrative decisions were requlred fo

- aflocate water for écology a5 a stakohelder so that the water bodies have aqualic fifa

lhal needs adeabate flow for their sustkenancs,

' 9.’3{: 0On a painted guery as to whethar there were any existing regulafion in this

re-gaﬂ:i. fe MoEF stated that as such, there was no repulation al presenl. Ministry of
Water Resolrces constituled a Coruniftes to work out melodotogy without ghving
waightage fo aqualic life az a parameler and suggesied orly a perceniaga share of -
dependable flow basad on overseas tesearch for these Cotnliles which is impraclical In

India,

9.31. On the issue of identificaion of bis-indicators, the Secsetary MoEF submitted |

diking evidencs as vaden

e have physico-chomical standards of aEi'_water badies, natural as also
mammadle. But we do not hava bis-indicators, say, for la Gangelic Dolphin of the
Godavarl ciocadie.”

9.32. About fhe evaived spacies of fish in local water bodies and The risk to health, e
witness teslified:

"Bui the prabdam is that when fhese waler bodies are nel sven mesting the

physico-chemical characleristics in terms of induskial, domestic, agricuttural

pesticide pailution, thers are evoived speciss which ate available which. will
misguide us complately In terms of remadial astion. Now, oha is what is krown as
metal ealing caip, Thore ig & catp, which means Raho fish. This fish is namally
aaten by overgbody, bt If you eat ivis one you are going fo bo infedded. s an
evaived species of carp which can be used for keaiment of water. It can eat haavy
melals ke mercuy and other things and so If you gatil, then you wili also have
tive same metal insida your-body. This Is the kind of bio-RxBcators itxia‘f in our
takas and rivers wiich is very dangerous anhd We cannot go by this. So, this s

hmperalive for us fo first resch some level of physice-chemical characleristios
which are of some normal standards and en allow the particllar system 1o
reganarate it |is pristiric form and then only go for fiking bio indicators. This is
anolier subnsss|an Fywanded o make on the CRAG repod”
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k. IBI"MTH"IG&IIUN AKD OUANTIFICATION OF {“ﬂﬁThMlHﬂHTb}'
HUMAN AGTIVITIES THAT IMPACT WATER QUALITY,

9.33. Awlde range of huinan and natural processas affosct the bialngiuat,__ﬁhemlf;al. and

.piv_.rSIcaE f:haraf:te[iati_cs af wa_ite{ artcl hus impact water quﬁ[iw. Comtaminants aned
ashessient of risks of polkided water ta environment and heaith can hamm ayuutic

neosyslems and make water unsuitable for human tse. Awdit findings pointed ot at the _

T Centre, wdentification and quantfication of contaminants like rulients, eresion and

sedimentation, water fomporaiire, acidificallon, salinity, pathagenic arqamtsms {backeria,
profozoa and viruses), huan praduced chemicals and other toxins, infroduced species
and other biological disfupiions ete., kad not been done in respact of any river of lake In
tndia by MoEF, CPCE or by MoWR. ldenllfication and guantification of polttion fewels in
ground weater in terms of arsenic, nitrate, kon, Huodde and salinity I ground waber for
each of the Stafes in Indla has bezn dane by COGWE. However, no ideniification ard

chemicals and other toxins in greund water. tnt June 2011, MoEF staled thal CPCE had
undertaken comprehensive shudizaffinveniories of poliution sources ani their effect in
flver basing bke Qanga, Brahmaputra, Beahmini, Sabarmatl, stc., and pubfished a
documant on assessment of fdustial pollution which ‘rovided the poliution load from’

Miil!$lr'_'|l" of Agficutiure needs to devise suitable pelicy in s fegai'd. CPCE had

" eonductad sludies on poliution saurces and their effects etween 1980 to 1996 The
- studies did not caver ail rdvars and 2l sources of poifitants. )

- guantificabon has been done regarding presence of puldents, human produced ©

- major induskies. MoEF also slated that control of agriculfural p-olluiicsn was difficult and -

8,34, Munmgrous human achivities inchuding -agricutiure, industry, mining, disposal of

buman waste, popylalon growlh, whailsation, climaie change, ete. impact waler
quadty. Agriculture can cause nutrlent and pesticide conlamtination and increased
S&HI‘\IIY and nudrient enrichment has becams ane of the most widespraad wator quality
pmh[ems of Ihe planel, Audi ﬁnﬂmgs at the Centre MoEFICPCEB/MAWR hawe not
carted out assessment ang quantification of the affect of activilles which afiacl the

'qualtw of water in rivers and lakes from an aclivily-based perspective such as mlnlng or

agriculture, or Indusirtal sector. The waler quality monitoring was presently carred out
by CPCES 1700 I‘ﬁﬂﬂifﬂi’[ﬂg. stations includitiy 4930 locations for gmuud water on the

. basis of 28 parameters consisling of physico-chemical and i:-acterm!ﬂgicaf par:amefﬁm

Further CGWS had carried cut anly a few speciak studies regarding the offec! of human
aﬂtmh_es oft gruur}d water e agriculkire and uncontrefled dlsposal of human waste on
the qualily of ground water, Audit funther polted out that no studies have been carrlad
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ot by MoEFCPCH to prabe the effecis of indusirel aclivitios - fike paper mifls,

[:;_h_anna{;euﬁcal industry, chemical plants, distletes, lameries, o refincties, sugar
Eactw]eés and mining. While ir the Sf::':‘ttes wih respeact lo assessment and qaarttiﬂcatimt'
of e effect of activities which affect the qualily of water in dvers and fakes, sl
scriiny revealad Fial wilh i'e.gi;ﬂd lo yualily of waler iy rvers, effest of agricuifure had
hasn assessad only by si Stales: etferls of ndustdal activilies had been assessed only
by 12 Slaltes; effects -t:-l‘ mihk}g had been analysed h‘f 6n!5r b Skates: effects on the.
watfar systam infrastiuctiuce hdd been asasssed only by throo States; in respent of the
aifects of uncoatroflad disposat of human waste had bigen assessed by only four Slates;

in respact of tha qualiy of water i ldkes: the effect of agricullure had basn assessad by

four States; efiects of industrdal achivities had baen assassed by six States, affects of
uncontrolled disposal of human waste had been assessad only by buo States; quality of
groursd walar; Ejfecls of agriculivre had been assessed only by saven States In respect
of effecls of induskial activities had heen assessed only by nine States, effects of
uncontrolied disposal of human waste on qualily of water in the ground water had bean
assessed only by fowr Statﬁs affect of mining oh the quaflily of gmlmd wator had not
been assessed by an!,r Stata,

.8.35. Pdllded waler in rivers, lakes and ground waler poses risks to environment as

vizh as hzalth of people exposed fo the polluted waler. With respect to assesement of

. tisks, audil scruling revealed that at the Cenlre, MoEF. had. not identifed weflands

assodiated with each riverflaka and no identificalions of risks o these wattarxls due to
pollubon” of river waterflake water had been cariad out by MoEF/CPCE. Fuiher,
MeEF/CPCE had not ideniified the mafor aquaﬂt.: species, birds, plants and animals
facing risks dua to poliution of rivers and lakes. As such, MoEF/CPCE was Unaware of
e risks belng faced i]yl’ the environmani as 4 result of poliution of rivers and lakes.

9,38, ALt observed that fisks to human hoalth from weter bame diseases and waler
based diseases as a result of poliution of rivers and lukes had not been assessed by
MoEFIGRCE and in 2008, Minislry of Healtly and Family Weltara reported thaf 1. 14 erors

' p.as.a:s, of acule diarcheal dissases ccoured in india. While in the Stales, risks fo

wetlands from poftuflon of rivers and akes haver been assessed by only two Slates,
nona of the States in India have [dentifled the major aquatic species, birds, plants and
trlitnals facing risks due to pouutton of fivers, fisks to himan healih from water-barmns

 diszases and water-based disegses as.35 resulf of pallulion of rwars had bean assessad

by u:sni',f savern Staies; fisks o human health fmm arsenie, zine, kan, memuﬂr, COppar,
chromiten,” cadrium, [ead, persisient nrganu:: pollutarts lke dioxins, feans and
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palychlpeinetesd brpheﬂﬁ_;ls as a resuit r::rl’ noHut:qn of ground waler had bean assf“;qsrf Ery
oily twu States.

-9.37. Audit thersfore concludod thai both Undon apd State goveraments have failed

eondlck comprohoisive assassment of risks [ emvitontnent and hoafh, Sueh stuitiies on -
risk assossiment would have enabled them o put it place ';}:‘eifenilve-meam:res for
fzusen the deletedous impacts of water poliution on hurban haatth as well as the fragile
freshwater Ecosysiem,

9.38. Tha Road Map hrm:-grit ok by MoEF delatls the écmprahans‘we asagasment o
antify and quanlify 1 cantaminants {chemicals, mutrients, pés!i_c:ides et ) present o
each dver and lake In' India. W has been stated that CPCRB has undertakan.-
comprehiensive studiesfinventories of pollution sotrees and thelr effect i varous fver
basing and published various documerds. The studies include inventory of polenéal
pallufion sources and relevant stb-basin-wise charactaristics, They have been
urdlertaken with he objective of formuating action plan o restore and malnlain the river
watar quafity ab such level as s nesded to sustain the designaled-hast-use of different
stratches of rivars. On the basis of SUCH basin-lnventary study, waler qualily monitoring
nefwork i9 laid down, R.agardlng ndustrial pollution, CPCE has publishad series of
industey specifle comprehensive ducumaﬁt$ for Large Pulp and Paper industry; Sugar
industey; Qi refineries, Tannerias, ote. Baosides, CPCE dlso puiished a document on

© 'Assessment of Indualnal Pollution’ which pmv‘das the pollution lead lrom majur

indusiros.

8.38. It was further stated that Water Qualty Monitaring Program of the Ministy was
Iim!ted 4} scape and covarage, g:‘-ﬂan the rmsourcés made avallable, B was propesad in
kitite to ravamp the river water qualily maonitoring particUlasly i river Ganga This will,
-howaver, be subject o e avallablitty of adequata fosources. Mosfly insactivides and
pesticides are Used in agriculiural activity. The enforcament of poltution control taws for

such actyities leading to diffused poflution s difficuit. This can be befter taddad through o
Judlcious ysa of paslicides and insectiides In agricuiturs, The National Environment

Policy also recommends taking explich accoumt of groundwater pefiution i pricing
pelicies of agr'i'cuﬂura'i inputs, especially pesticides, dissemination of agranomy practices
efcoUrage lnEEgFRiﬁd Past Management (P} and yse af ti!adegmc_fﬂhﬁs pasticides.
Gavernment of India, Ministry of Agricultire, Department of Agricufture & CQuparaﬁﬂrl

{DAC) was implemeénting varlous programimes for promotion. of judiciows and balance
use of chamical fartizers, Insecticidesipesticidas for inareasing agricultural production
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Rits

s prevention of water poflution Iz_q e Courdey sitch 2s0 ([} MNationat  Project Gh
Crganle Farming (NPFOE} implemented froth Octoher 2004 fc facilitate, ancdurage,
pramote development l:;E erganie agriculture and pramole production and usa of bio.
peglicides,  bis-cortiol ﬂ'grm{s. .cic. as  alfermnabive 'Enpuis i organic  faging;
. () Naliosal Prafect on Managerent of Soft Health & Ferfifty (NPMSHEE) to promote
sait test based balanded and judicious. use of chamical fertlizors in eorjurciian with
r;:irganii: manuyes ke Fann Yard Manure (FYM}, vermi compast amd green manire to
maintain sail health and: ferti:!iiy: and (i) Modernization of Pest Manag.emeﬂl Approach
nindia ha_ur adopting Iniegrated Pest Managemeant (1P} 35 a cardinal principhe and main
plank of plant profection strategy in overall orop praduchion programime w:hich: afe being
implemented through 31 Cenlral Intogratsd Pest Management Canlres in 28 Slates and 1
ons UT.

’

9.40. The Road Map also stales that the entire impact of human aclivives Gike
induzlries, agriculure, n-1iniﬂg, urbanisafion ale. has been assessad bj,-r CPCE urdar
Basin Jub Basin ihventory for sewage generalion, colleeilon, freatment and disposal
and separate documents are producad from Bme o time. This has helpad MoEF fo
wor koot targaté lo reguiata pothgion cauvsing activity, Ganga Action Plan iz ona such
example whlc:h was devised basod upon the Dasin Shudy for River Ganga. Olher
example Is the action Inltiated agatnst the grossly patiuling indusiies. As regards risks to
.. heéil_h and enviconment dus la polkition of rivers, lakes and ground water In India, if was
slated thal riek agsussment was take-n inta account whila davslopirg the water Liality
obyjective, urit}&ria amd standards. Central Pallthion Gantrof Board d&v&lupﬁ.d ce?tair:
criterla on the basls of vaidous research works In and gutslde the Country and
accordingly, the fbﬂowing designated best use concepts wers develaped.

= Drinking vater sourco without convantional treatiment but after disinfaction
Oiidoor batiing {erganised).

Crinklng water source after conventional treatmend and disinfection
Prapagation of witd fife and lishadies

Yiigation, ndustrial cooling, controllad waste dispossl

941, While the first threo addrosses ek to the humda.beings, snd the fourlh was
cangerned with risk to fsherles, birds, wild Bfe efe. Exceeding ihese oileifa wilh high
fraqueri-::y and hig{h iﬁagnims:fe was the risk associatad with aqualic eco sysiﬂuh. sihce
Risf was defined Fmﬁuancy x Mlagnitude. Tha encroachment to fiood plains also affecls
the aquatlc eco system witich harbord the flora anid fauna, uitimately leading k entire
foad chain, -Diseases caused as-a restlkt of cantamination of waler are well knownt and
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such Incidents aro also wel documented. Necessary pracautions sre fakon by
Manielpaiitias/ PHED and olher such deparlitents lo pl‘E‘-Ienl OCCLRranea of sich
lcidents. Timely remecdial anilons are also initiated by the concarned depariuents to
canlrel stch incidents. '

51.42_' A3 regards grolmdaatedr i was stated fhai It comes undér the tandala of SOV
wider Ministey of Waler Resources for witich Cential Ground Water Atdhotity wag
foreiad in Januagy 1997 to ragularize indiscrlminate boring - and vithdeawa! of grovnd
walar In the Counky and lo issue nacessary regulatur";f directions with a view fo
preéarve‘ and pratect the ground water. inistry of YWaler Rasources was carrying aut - .

" dilferent speciafised studies. in s regard, fallowing raporls were preparsd churing the

last yaar cancerning waler pﬂHLlfIOﬂ and mitigation; (i} Reporf on Ground Water Potiution
'Hot Spots” prepared by Central Groung Watar Beard under tha directives of WOAA,
bagsd on the data coflected once a year (ApfMay) through s network of 15640
observation welis iocated all over the county. The chermical péararneters ke TOS,
Chiorida, Fluaride, Yron, Arsenic and Nitrate ele, the man consfiiuents defining e
qualily of grouml waler in unconfined aquifers are monflored. Frasence of thasa

- pargmatars In ground water beyond lhe penmissible imit in lhe absence of allemate

satiice has bean consldered as ground water quality hotspols; (i) Appreach Paper oi
Ground Watar Quality izsues in Andaman & Nicohar and Lakshadweep [slands; and (i)

., Mifigation and Remedy of Groundwaler Arsenic Menace i India - & Vision Docurment |

The vision dacument containg Itlfemation sbout fihe kxnowledgehass, understanditg :and
techinalogical opporiumfies avaliable, slato-of affsirs of arsenic contamination i India
and.-different corrective measures teken and expetfence shoricontings. i also brings oul
& crifical appraisal of gaps, idenlifies a¢eas requblring future initiafives, a comprehensive
plan of aclion envisaging Road Map, financial requirement ang the method as to how
the misston can be coordinated and_anmpliahed,

V. DEVELOPMENT DF WATER QUALITY GDALS, CORRESPONDING
PARAMETERS FOR EACH RIVER/LAKE AND THEIR ENFORCEMENT

'1;* 43. Waler quality goals are the miﬁlmum accaptahle slandard of quéﬂl{.f of surfaca
water and geound water which. are enforceable by water paliution coitrel age*ﬂmas viz
action Fabic to be taken agminst agencies thal vidate such stardards. Ea-am approack
pramotes the coordinated dct{clqpmeni and manzgemenl of water, Iang a1 -eelated
resources of the whele rver basiy to maximize the resuliant economic _aﬁd ancial
welare in an cqlable manner withou compromising the sustainabifty of vital
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scasystems.  Audil a::rn_:iiny absarved. That MoEF hact faled in development of water
yualily goals and corresponding parametors for éach fver and fake and had not

" esiablished enforceable water quatity standsrds that protee! human and ceasyshom
" hadlth, It mad ondy developed waler quality criferia for five acivitles and il

standards undor Cnviranment Protection Act, 1986 fac wastewater discharge o o water
body, land zd seq. The Environnient (Profection} Act (CPA} infroduced in 1086 sought
lo faka steps fos the proteclior of énﬁ.r{ronmen't aﬁd pravention of hazands 16 htimar
beings, gther living creatures, plats and peoperty. Section 15 tie Act kid down that

“sdsver Fails o comply with or confravenos any of the pravisfons of this Act, or the -

rules made or orders or directions issued (here under. shall in respect of each such
faillire o conbravention, be punishable with imprsonment for a ferm which may axtend
to five yoars or with fine which may exfend to one lakh rupeas, or both, and in case the
fafiure ar contravention continties, with addilional fine which may extend fo five thousand
nipess for every day duting which such fallure or contravention conlinuss afler the
conviction for Iha first such faifure or contravention.” '

9.44, Aludit indihgs iurther pointed out that MoEF/CPCE have set ng waler guality
goals for lhe Couriey and not sel wiy stendards for agricullural praclices amd funoff
pollutant levels for ivers and fakes. With respect fo ground water, it was observed that
sfandards for agricullural practices and runoff poliustant levals e ground watar had not

been set by either MoEF or LOWB. CGWE slated that it was outsids ifs purviaw. Mo

monltorag of poliution caused by agrauiiural practices and runofl pulkutant levels were
baing dane by MOEF/CPCBICGWE. Whild MoEF stated that Information was avallabls
wilh Miniskey of Agricuflure and -Depadments ke Indian Counch of Agﬂﬂultﬁraf'
Research, CGWD slaled ¥ was culside its purview. Enforceabia waler quatily standards
that prolect human and ecosystem haalth bave not besn set by MoEF. CGWE stated
1hat iF: w'aa autsida its purviaw,

.9.45. The Conutlittee sought to know whether MoEF/CPCE intend to conduct any’

comprehensive study fo identify wetlands assoclated With each riverfiake and identify
risks o thase wellands due to potiution of river wateriake water, The MoEF sufuritled
it Ehelr wrillon roply that CPCB had setabiished monitoring retwark an rivers, lakes,
fank, ponds, cfeeksfaa water, canals, degina and _grui.mdwater to gssess the lavel of

- poliulion in thase water bodles, The wellstds dentified Under Ramsar convention were

so far nol constdered for- cstablishing wafer quality nefwork. The strengthening of
moniforing natwork was uRteraay and during 11_2“’ Plan, wellands nokified uﬁde_r Ramsar
corvenfiot would be consldered for estublishing water gquality monioring netwark.
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CPLB was aisd raoniloritg walez ‘IEL-IE.HE':.-' of 107 lakes i India and the water quskity bs
coinpared to desired wates qualily cr‘ltéi'ia. Waker quality of lakas axcoeding wiletia viore
idantified as poluted. CPCB wes monitoring coliform group of bactefia wiich were
covering the bacterial population rﬂéixmtathre for water boe diseases, The findings of
|i|unit0rirtg warg  disseminated 10 aff the Govt De;jartments; The pollution oi
ilverﬂakefgmunduvata[ with respect lo specific peranieters affecting hunian healfh was
ohservad by GPCB in ambiant environment and monftoring locations exceeding the -
doslred Nmits.were idankified. The respeclive agency developly water esources for
potalile uses were required tu tdke appropriate rnca-sure:; befc:re‘ tapping the source FI:J.{
lts specific use. '

9.45. On  being asked as to whelhor MoEF/ GPCB inlend lo conduct any
comprehansive study fo identify the major aquafic species, birds, plants and animals
facing risks duz to pollution of rivers and iakes: the MoEF replied that GRCB had
established menitoring network on rivers, fakes, tank, ponds, creeksfeen watsr, cahals,
dralns and groundwater to assess e lovel of pallution in these waler budies. Howaver,
at present there Is no proposal under consideralion of the Covennant for canduc:tmg
comprahensiva study to identify the major aguatic species, birds, plants and animals
facllng fisks due to pollufion of rivers and lakas. - '

3,47, On the Audit obsenation pariaining to non-development of the standards for
agricuflurat practices, MoEF cate.gﬂriGEt!Iy subinitted that GROB had not developed the
standards for agricultural practices. Mindsiry of Agriculiure (MOA) and concerned Oapit.
ase Introclucing best management practices so that water guatity was not affected due to
moff.  CPCB s concerned with recipient water bodles- and in that mntext_'
communicated o MOA for awareness of fanmng Gﬂiﬁmilﬁjtias to uze optimunt waler,
lertilizers and pesticidas. Central Pollution Control Board had develepad water quality
criteria under Waiar {Pravention and Gantrol of Poliulion} Act, ;19.?'4 and MOEF had
notified Goreral Standards undes Environment Protecon Act, 1988 for ndusiral
efftuent discharge to a wialer body, [and and sei The water qualify monitaring of a:zuatié
resourtes was caried out in accordance to ihe profocal natified by Ministy of
Enwfrdmment and Fareéta wihich was' reprasaniing various dclivities rasp;i:nsiblc for
vmif*r qualiiy degragalion ﬂn{l varous paramef.ﬂrss wara accolniabia fc:-r ot of Mare
activity md:cated ) ’

9.45. The Committes sought to know whether iha MoEF has laken up the matter with
Miristry of Agricufiire to encourage Integrated Pest Mariagemant {IPM) and uso of bio-
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fertifizars! biodogradable pesticides, the Minkstry submitled that mostly insecticldes and
peslicides ware usead i agricullural activity, The 'Eﬂﬁ}immﬂﬁt of poflution contead Baws for
such acHvilies teading fo diffused polivtion was difficult. This can ba beiter tackled
through judicious use of pestickdes and INsectivkies i agdoulre. The Malional
Erwvirorment: Palicy also recomimeanded taking sxpticil E}cn-mint of grotndwater poliution

- i pricing paifcﬁea of agrieultural inpuls, ospacially pasficidas, and diséemin&ﬁﬁn of

agiononyy praclices, encoursye Iidegralod Post Management (IPM) and  use of
biodagradable pesbcides, way conlinue the ongolny programme of Integrated Pest
fanagemant [PM} and Farmers Fiald School (FES) under 1IMM being fimplementacd by

© lhe Ministry of Agriculuss in & bigger way fo address Tha issua,

9,49, The cr}mmtlteé soUght 1o know whather Lhe MoEF had taken up the madtor mﬁih ’
Ministry of Agriculbura fo devise appropriate programmes and frame suitable pollcies in
this regard, Ihe MoEF submitted that to increase the crop praduclivity and minimize the
use of hazardous chemleal peslicides and iﬁsncﬁnides, Gaovarnment of india, Minislry of
Agriculiure, Departiment of Agriculture and Cooperalion, had launched g scheme entilied
"Strangﬁmning and Madarnization of Pest Management Approach in Indla” since 1394
22 by adapting Infegrated Pest Managoment (IPM) as cardinal grincipie and maln plank
of plant pmte-::tbdn sirategy th ovecall crop praduction pmgramme-, Under the ambit of
programme, the Gowt. of Indla had estabilshed 31 Central Integrated Pest Management
Centers in 23 Stales and one UT, The mandate of Hiese Centers was pestidisease
muoritoring, pr{:duclion and felease of bio- contral agents!biu-pélaficides, eonsenvation of

Hla-conlrol agénts and Humiah Resouwrce Developmant in IPM by impadting training o

Agricullure ¢ hotticuure Extension Officers i fatmers af Grass Root Leve! by
organizing Farmars Feld Schools {FFSs) in farmers' Relds.

850, Ona pothted query of aa why olher Kinds of poliufian, fika industrial pofiution wars
nat consldered as source of poliution of rivers, the MoEF stated that the Cantral
Polution Controt Board (CPCE) and the State Pollution Control Boards {SPCBs) were
cansfituled under the Water (Pravention and Control Poilution) Acl, 1974 {o preven! and

© conbol poliulion of surface walar due to ail kinds of poltution which includes indusirial

polluion, The CPGB and SPCBs plan and execwte programmas for preverfion and
contro} of surface water dui to industilal poliution by regulating effivents discharged In fo
the aurra}:e water. The industrial sources of pofiution were monitorad reguiarly with a
view g check conyfance with respect fo Hiw effvenis discharge standards, The
industries which do nat cmﬁpi*f with the peescribed effiuent discharge standards are
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prosecuted under the Water {Srovention and Control Poltution] Act 1974 or the
hnulr-::anrr‘:ei'lt{PfﬂtecF;mn] Aot 1086,

9.61. The CPCiThas identificd 1393 grussly poliuting industries for pilonily action which
ware 'cii:s'r:ﬁarg_ir_lg BOD load of 100 kgklay or more. These kidustiles are moittored tp,r'
the CPGB for controet of patlution. The schame of staliation of Conmman Cifuents
Treatmeni Plaitt was funded h# Tha Minisiry to conkrol .ﬁi)!iutinn frome cluatars of simall
scale industries. [n this regard, finandial assistance fa the tune of 50 % of projact was
bewne Dy the Minsstng

V. WAYER REGULATORS

8.52. On the issue of kamendaus extraction of water for agricultuse and lyrigation, fhe
Seczelary deposed during s oral evidencs as under :

"Wa have also suggested certain measures in regard to tremendous exiraclian,
which is happening on the major tivers malnly for agriculture and irdgation, which
iz not melered and which 13 not measured Al nor is it conkolled by lhe State
Sovernmantis, So, whai happﬁms s this. Mo matter what the level of palllion is.
The conceniralions of pollufizn increase in the water. Evary hit of aurface waksr
gels polluted bacause of lack of diitilon rathier than sxcessive pelivllon.

Another very major aspect, which has to be insisted upon, is that the ece-fows dre
mafittamned.” . ; .

" 953, Cna pair'rte& qitory af the Committee on aspact of regulalion of water supply and

its distribulion for use in varlous sectars, the Sectetary réspondad during evidence as
under :

"Sir. under the Water Acl, where e consents are given by the Stale Pollution
Controt Board to Industry, They mantion haw much of ground wafer can be
axiacted by this industry per day, per month, per yvaar, That is for 8 category
indusiry. The States do that. For A catogory industry, we do fhat, When we iszus
our consents that is tha condition on which the permit is being given, In that we
mantion very diearly as lo how much waler they can use from the ground and how
wich water they can usa from the gusface.”

8.54. On the aspact of reguiation of groud water extraction, he supplemented as
uncar ' '

*Sir, about the ground water the Siafe Water Ground Water Board is supposeﬂ o
do It
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8.55. On the drawal of heavy arnount of water by multi nationals ant industies
manufaciuring colit drinks, ele, the Secretary candidly agread during his orat evidenca
thaf ;. '

- "0 cotirse, there Bs ohie IssUe. After the 13™ Finance Commsission had suggested
that water regulators are established hy esch Stala, we are not very sure how
maty will be szt up. Baskles, thete s one thing. When our inspactors go from
the State Pollution Control Board o om the GPCB, thay check he wafer rasler
from whete the water Is extacted, be ¥ ground or be it surface. So, the indtistry
alsn has a data logger, From the inrjuslry it is Aot so difficult For vs lo know how -
mieh water they are usmq We can pensllse them if thay are Using 2XCESS o
thair fimit*

9.56. On the lssue of diverslon of water meanl for agricuibire !’0:‘ dustrial use, the
Secretary submilted cluring oraf evidence,

“Yes, Sir. That |s tewe, They also fempar with the mater and alf that, We know,
Sir. The major point, we hava nof coverad, is the fact Ihat minus industty, thare is
ng regudation. Lis because from the Ministry of Envirenment, we cannot jegulate
the farmsrs for farga scale exkrachion for irrgation. That i & very importent
probien, which will nave o ba solved by the kdgation Oepatlmeant.

6.57. On lhe issus of waler tagulators to monilor the exdraction of waler from water
bodies resubting in conssquent comecgntrafian of poliution, the Cominittes have beeny
informed that e 13" Flhance Commisslon had sugnestad lhat water regulators ba

" establishad in every Stale, In this aanteat, tie Committas sought the presant staius of

salling up of walef ragulators. The MoEF thereupon.stated that as such there was na
single water regulator for the whele couwntry, dlet depending upon requirement, Stafe
Dapartment of liigation do reguiate quantity of water supplied to farmers for igation,
drinking ets. Alse, loial saleaze of watar for varialy of uses from multi-purpose Dams,
was regulated by P_ubii::. Healihy Engingering Department, various Boards consfitited Ry
power generation and lrdgation et

- 958 Inthe fate of largs scale exivacilon of watar taking place for agriculturaf uses, tha

MoEF was asked whethor lhe neod (o monftor such extraclion was felt es'peciali';f in view
of fig impact oit puflﬁtim of water, the MaoEF mesely stated thal the finlistry-of Water
Resources may regulate quantity of water required by farmers and prapara gifidefines
for its efficlent use. ' | -

.59, On being asked as lo what the Minisiry has donefpropased to do regarding tiis -

aspect, MoEF stated that Water baihg a State subject, It need fo be discussed with ail
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slake holdars before a declsion was taken, Suitable canstitufional amendments may
e be made to bring Waler undor concirent list of e consfifution fe improve water
-saclor in a holistic mannar, as at presant if was a 3late subject except for infar Stale

rivers.

260 1t had besn weporied that Ghina ig glannding o diverd 200 hifian cuble meters
{EGM} of water from the Brahmapulrﬁ rivar to faad its  Yellow river. The Commilles
soughk the conunents in this regard wid aiso to Endi:cnte whether there wers adequale
regetalory méchanisms fo deteel and pravent such large scale diversions of waler,
which vill have serious implications on the nation. Mol=F staled that at present Maré
was e cenlral ragulator fof large scale water Wiversion for varlety of usaes. The exlsting
mechanism funclioning at Stals level has more or leas dellvered as per e aspiralions
of the peaple, The Increasing poputalion and-rapid industrialisation will put fresh demand
on existing resources. As e avaltability of fresh water decreases with time, the
shartage of fresh water wili furbher go down dug o waler poflution. . However, i preévent.
inter State prabloms aid regional imbatatce, a-* cantrél reguiator is requresd. Ent;ar tirking
o fivers will add tew dimension fo (e lssis.

Vi, POLLUTION FROM AGRICULTURAL SOURGES

g.81. As polluian from agricuffural solrcas is ona of the bE_g:gest non-poist sourcs of
" polition, he Audit had recommenided that MoEF in conjunclion with Ministy of Agricufiure
neads to develop standardz of polfutanls like nifrogen, phosphorus ele,, which arise fram
agricuiural pracices, use of posticides and ferthizers, besidas ostablishing enferceable
waler qjua_lit-,' standards for rivers, lakes and ground waler that wautd belp protect human
and ecosyster hesih. |n responze to this, the Minisloy In their Road Map had stated thal as
paiivtion & fo be controlled at the generator stage, MoEF has notified standacds for
discharge of poliation in the water colrsesfiandfsewdrs ofe. besides guidelnes have bean
made for usa of forifizers/esticides ele., fo r'r{!nhjnize their impact on the environment. [n
s context, .the Gommiftes sought 0 know how were these notified standards and
guidelines goiny ko be enforced. Tie MoEF thereupon submilted that, the Standards for
discharge of trealed industlal effiiant and sewage were notified under Envirorument
(Profection, Act and the provision of Waler (Prevention ahd Control Pollulion) Act, 1974
were belng used by the State Poliution Control Roards for enforcerment. [ owever, i1 ¢asa of
agriculivre refated sources of pollution, being nen peint sourcas, rofe of MoA in educating
the farmers was neaded. Under Departiaent of Agriculture & Coopearation (DACY's Central _
Saclor Scheme *Mass heciia Suppart o Agriculurad
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Extension”, Doordarsshan and Al india R’adi{}- were belng uhitized to make the farmers

" awate abol modern farm technoldgies and researches related to agriculiwe and allieil

areas,  For lelecasting success slodes, inoovations and for populanization change-

sclting tochnology and fanming nrackces theosegh the Saturday stot of- Uaor darshan's
Nalionat Channel, DAG was produsing liims, which canscionsly projact infer-alia posiive

aspacts in agiculiiie I Teschias, & "$ocused Advertisemaont Campoint was faunchead
theough prind a5 welf a5 efleclronic media o creale awarenass gbout the ausistante

- avallable wider various schemas of fhe Depariment of Agricuiiuré & Coopefatlon. The.

advertisatnshly wers released throtigh nationsl as well as ragional newspapears, The

| audio-videc spats were hei-ng broadeastilelscast theough AR, Dooidarshan and Privato

Channels oparalion at National & Reglonal Lavel Under lis carmpaign, one of e
Audia-Video spots produced was on “Judicious Use of Ferfilizers” and the same was
being telzcasted through Deocdarshan and Mivals channels fo- crégte aWarenass
ameong the farmers atiout the benefit of using ferlifzers judielously, far cuitivation.as wall
as abatement of polufion of rivars, [akes etc,

9.62. The Minishy furher submifted that in zddiion, Mirstry of Agricuilure was
imparling awareness o the Ffarming communities for judicious use of agrieutiura
chemicats in their crops through various human rasource development progranuness (2
days, 5 days, 30 days Soason Long Traintng Program (SLTP) and Farmer Fiald Schooks

- {FFBs) - 14 weeks - once a day in ons village} under Inlegraied Pesi Management

(iPM).  The Schoine was belng implemented Countryvwide through 31 Central
inlegeatad Past Management Cenires (Clits) located In 28 States and 1 Union
Teriitory. Sinco 1984, up &4 Match 2012, the Diraclorate of Plant Protection, Quarantine
and Storage (PPQRS), under Department of Agricuiture & Cooperafion (DAC), had
organized 13991 Nos. Of Famers Fleld Schools (FFSs) wherein 57962
AgricuttursfHorliculiars Extancion Officers and 4,20,720 farmers had been trained on

latest Integrated Pest Management {IPM) tochnology in various crops. 5o far, 1871 ]

master trainers have been valned in 51 SLTPs in different crops like Rice, Cotton,

. Vegetables, Groundnut, Mustard, Soyabean, GramiTur, Chitlles .and Sugaru'ane. Al
Ifnmgra%:ed Pest Banagement (IPM) package of praclioes for pesisfdiseases
.-rﬁanag&mﬂnt in 77 major crops had been developod in collaboralion with Stale

Depadments of ﬁgricui_tm’eﬂ-!urt{éuI[ur&!lnﬂian Courtefl of Agriceliral Research ((CAR]

Instilutions/State Agricultrs Universities (SAUS) which  had been cirevlated fo alt

States/UTe ard had beon pasted on Diraclorata of F'ial]i Profechion, Guaranfine &

T AP e
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Storage's {DPPGESYs Wabsite wwaw.dacnet.nic.inppin rcrr usa by Hie extonsion

fnctionaries and the farmers.

$.53. On a pointed quaty of e Commitiee as & who will ensure firat strict adherence
to these standardsiguidetines were made, e MoCF stated Uat the standards in e
fornme ol ﬁuldelir‘ies‘, may ba anforeed Ehrﬁugh cxisting iﬁemianism which includes block -
leved offfcer (BDO), Pabwarin ek, who may advise the farmess mgu}ding EnViFoRETesnt
frisndly prachices with respect to water, feifiizers and pesticides applicalion and also
social sorvice activist, [_\EG{.‘is elc may help in implemenlalich ar suread of guldefines,

 However, the Impact of guidelines on water quality -may he maonitored by Central

Pollulion: Control Board and State Pefiution Control Board,

964 Cn tha aspect of penaliesfines, if any, 1N case of devialions and whethst hey
il have the desied deterrant effect. e dinistry admitted that fram notifled standaids
af thls stage when standards in tha form of guidslings are to be enforced for farm
practices, penslffes and finas may net e proposed. Howavar, éﬁer congidesing the fong
term compliance, # may be incuded at 4 later stage.

8.85. On the aleps being takery propdsed b’y MoA to control water pollutioh caused by
runoff from agricullure ke fertlfizer runoff and chemical pesticlde runoff, the MoEF
submitted thal hesides the steps initiated by Ministry of Agriculture for mass awarensss

~ and fatmers schaols, offorts were made for enhancing production of blo-conlral ageats

and bio-pesticides. At presenl, there vwere 351 byio-control |aboratories functioning n
India for pteduction of bio-contiol agents and bio-pesticides st up by different agencies
viz. Cendral Government, State Sovamments, ICAR, SAUs, Depafment of 8io-
Techngiogy (8T}, NGO's kand Privats entreprensurs. Grant in aid of T 1772 lakh and
T 64,15 lakhs was provided te States apd Mon-Governmantal Organizalions (NGOs),
respectively for sefting up of bin-confrel laboratorics in different Siates and MTs.
Besldas, T 3&3 73 fakha has been grantud Far radent pest managemsnt in North Eastarn
Siaies

985 On categordeally been askad to stals as to whathar thers welre any guidsiines to
ensure fhat these agrictltaral wastes were sui itably kreated before being allowed to be
d!sdnarged into Ehe tiviera and [akss, the MUEF rep[led that na siich gu:da!mas mxist fo -

ansirg fhat _agpcuilurai wasles were sullakly treated before being afiowed to be

dischargod into ihe rivers and lakes. However, the Functionaries of cenlral and stafa
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govarments impatt Yabng to fatrers in judicious Use of pastickles, wiieh led o
incraasad yse of bio- pesticldes and sadusad se of chernlcal pesticides.

BT On heing asked as to whether Ko had mmmissinned any -s!_ud}r ::m fha hamful

offcts of use of forfizom & poghicikdas and fo provide the resulls of e sluly and -

recomaiendations to the Committeg, the MoEF statad that a weit pelition (chif) M. 213 of
2041 was filed In Hom'ble Supreme Cownrd tequesting inter’ alia for han of Endasulfan.

“Tha Supromao Court passed an ad-inlerim ordar en 13.5:2011 barning production safe

and use of £ndosuifan in fhe County GH further arders. The Court appolnled & Jalnd
Commitiee headed by the Director General of Indian Counclt of Madical Research
(CGMR} and e Commissioner {Agriculiure} to conduct & scianiific '«s.ludy an e question
whsther the Uso of Endosulsfan would cause any parious hsslth hazard to human
beinga and would causs envirorumental pollution,  Accordingly, ICMR conducting study;'
on the effects of pesticides Incheding Endesulfan on human health and reference e

different exposuras (inhatafion, intaka via food and drinking water ele.) Objeclives of the

shordy was — (a) to evalate e health status of tlm population ab high risk to paslicldes
expasire (including Endosulfany; and {b) to estimate pesticida fevels in bivlogicat fiuids,
stch as blood andfkr uring,

U.68. Qn the regulalions for tha use of synihefic pesticides and fedilizers, the MoEF

submilted that the Inseclicides Acl, 1968 and the nseclivides Rules, 1971 were belng

implementad to regulate the use of synthatic pesficides.

0.62. On the steps baing taken by MoA to develop afternative sowress of ferifizers,
insaclicides and pesticides, which have Izss harmful effects on quality of waler bucausa
of agricuitural runoff, the MoEF submiited that under the promotlon of IPM component of

" the scheme of “Sirenglhening and Modarnization of Pest Managamertt appeoach n

india", various aiternalivos liko the usa of bia- pesiicides mcludmg microbial, betanical
;Jestm:d&s amd bis-coniro! agents s being pmmutad to reduce {he harnful elizcls of
chemical pasticldes and o avoid water paliufion. Figther, the schame “Nationad Project
o Management of Soil Health & Ferifity” (NPMSHER) _hii(f baan taken up from 200803
to promicte balanced and judicious use of ferfiizers in conjun;:tion with' organic manire
on"salf test basis. ©One of e imporant components was hitegfated Nulrlent

- Management (MM} in which use of Organic Manures/ Soll Amendmenis was being

proroied in 2 big waj,r, Govornment was praviding aupport o Slates to snoourage
organle farming through vaslous schemes ke National Project on Organic  Farmitig

. " (NPOF}, Rashiiva Krishi Vikas Yofana (REVY), National Hordicutture Missian (MHM)
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atid Harioulture Misston for Mord-east and Himaiéyan States (HMBE] IS} Financial
assistance wes Povided under these schames for establishment of grgamie input
praduction units, adop_tioh of orgamic farming, corificalion ele. One of e important
ohjccetives. of "Mational Pioject on Organic Fariing” - was to eicourage groduction and
'pa& af urga}nic and Weknglcal sources of rmtrie;its e bio Forflizars, nrga.nln:: maﬁﬁm,
compast for ststaned soff heallhy and 2ty and improving i‘-:u'E arganis carbon and ta
pramote produttion and use of bio- {.‘lP‘itiEKILa hia-controf agenis gio. as allenallve
inputs i arganic farming.

0,70. On baing asked as to whether any R&D projects have been sponsored by the
koA in connaction With reduring the adverse effect of agricufiural nunotf on water quality

3% well-as public heglth of ciizens, the MoEF submitiad that a prgject antited

“Monitoring of Pasticida restdue at Nafienal Eevel” had been sponsored in collabaration
with ICAR for the atudy of pesticide residus’in food products, sofl and irigated water,

9.71. As regards, raleass of funds on projects for protnoting the use organic fertiizers/
bio-fertilizors! hiodegradable peslicldes in agriculitre to reduce adverse affects of
synthelic ferlifizers and peati:ﬁdes on guality uf water and public healil the MoEF
submified that ihe foliowing aflosations made to such schemes during. the last free
years and Iha cuTel year

Talie 9.7 Allocations mada for Orgenic and Bio Fortilisers/Slorngradable Pesticides

-Tin Crore
Name offie fcheme .- 200810 | 204011 | 201132 2072
{HE} (RE) {RE) 13
I : — e}
Sirengthening  and  Moderatzalion of  Pest} 1813 26.44 -327.99 35.00
Managemant appraach in India . _ |
Nalional Project on Management of Soit Meallh & 42,71 23,585 21.69 300G
Feriility } - _
“Nalional Project on Orqanic Farming AT 1800|9781 2060 |

4,72 On the Jssue of implemantefion of any schem® or programme to sneotisage

tograted Pest Management {IPM} Goveriment of India, Ministry of Agricuiture,
Bapartmant of Agriculllie and Cooperaiion (AC) !aunchét;f a ECI:[_én"I_.E "Skehgihening
and Kodarnization of Past Haﬁagement Approach in [ndia” since 93192 by _ﬁdﬂ[l:-ﬁng
Intagratarj‘ Pest #Management (IPM) as cardinal principle and mala. plan of pianl".
protection sivategy i ovaerall crop produchon pmgramﬁ-uc. Under the ambit of this [P
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programme and the Goverment had established 3 Central IPM Centres It 28 States

. anel ane LT

973 On a pointad quesy as lo whethar Minlstey of Agriciiture plan -Eu saf up any
standards For agriculfural practices . and runofi pollutand lovels for Waler bodies, téwe
MoEF stated that le Bureau of Indian 'Sté:ﬂdaMS [BES) consicesad Inearaked Past
Managamant (P} as a gaﬁd agrleutuee practica. -

-4.74., On a pointed query as tf:: whether the Minizby of Chemibtals and Fostilisar

cortirisaloncd any sludy on the hannful effects of use of chatnleals and Fertlitrers the

"Ministry repfled in the negalive and stated that the Department of Chamicals &

Potochamicals has nol commissioned any study on the harmful sfocts of use of

chamicala,

D75 On he query as le whather the kEnistry of Chemicals and Fertliisar have
regailafions o the ban of synthetle pesticldes and fardilfzors efc. fo p!re*u_'Ei'lE of reguiate
E:L_Ei!’ usage, it was stalad that the Depariment of Chericals & Petrochermicals do not
athminizisr any act impoaing bait on reputating thelr use of syn!héﬁc pesticikles. The use
of pesticides was regulated as per the peovisions of the Inseclicides Adt, 1958 which
was adininistered through Depardment of Agricullural and Coopoeration.

T 8.76. On staps being laken by Minfstry of Chemicals andl Fertlser to devedap

alternative sources of ferilizers and chamicals, which have lass harmfut effects on
-:iuaiii‘ﬁf of water because of agricultaral runetf, tha Ministry replied in e negative,

. 9.77. Further, on the aspect of whether any R&D projects had bean sponsored tﬁr the

Mitistry of Chemicals and Feddilisers in conneclion with reducing the adverse effect of

'aqricuitural runtoff on  waler 'quqiit:; as well as’ public hesith of chilzens. The

Ministryreplied in the negatve and slsted fhat the Deparment of Chemicals &
Petrechemicals had not sponsored any R&D project I connection wiih reducing the

adversa elfects of agricullural runaff on water quality as well a3 public health of citlzens.

8.78. On helng'askgd_ a3 to whether MoCF has sindoriaken any pmjé{::ts for promoting -

tha. use of arganic fertiizers/ bio-feriizers/ bindegrdable pasticides in agricullure o
re&uce adverse effects of synthetic farilizers & pesticldes on ﬁtaatity of water and public
healti, the detalis of furding of such projects by MeCF under such schemeaf programiine
during 500712 Ihe Ministry sibinitied. thal the Gavernnent of ndia Bhrough Departmean|
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of Chemicals & Polrochemicals implomented  Project  Mesm  emphasizing
the Development and production of Meem groduct 28 environment friendiy pesticldes
during 2004-2011. The phase| of the profect was taken up durng 2004-05 with
financial assistance of UNOPURIDO WElII: e abjactive to promote poduchion,
i::mr;ﬂss.lng Aand use of Neoni based products, Weroky alding waske kind davelopimert,
generatrng rural employmenl (especiafly for women} and providing farmers wilh &co-
friendiybiodegradalle pnslir:ides The phase-Il of the droject was taken up during 2006-
11 with Governinent of india stppoark with varous ‘stakeholders inciuding Agriculiurat
niverdllies, vadous &rop oeganizalions, Neem Faundation el Ta provide the scienlific
basts for wider acceptancs of the skmple low sast technology of Neam based pestcidas
for use in diforent crops witich are under the threat of parsistent rssidues of highly

hazardous toxic chemicals, The proiect wus aimad al enhancing shelf e and -

toxicological screening critoriz fo establish & sclenlific basis of qualily control of Neem
based peslicides on commerclal basis. Duing phase-if of the pmjéaf an amolytt of
T 5 87 crora was acilally raleased fo diffarant parhcipatlng organizations. The projact
has since been clossd.

“Vil. BASIN LEVEL APPROAGH FOR CONTROL. OF POLLUTION

9.79. Tha basin approach is recognized as a comprehensiva basis for managing water
rasources more sistainably and will lead to socia, emnumlc and environmentai

" henefits.  With respect to planning fur cortrol of paolition al. the basin level audi

abserved lhat Mok F established a lvyg-termn vision for only Ganga nver basin a5 agalnst
the 24 major river basins exsing in India. For the river Ganga, the Malional Ganga
River Basin Auflworlty (NGRBA} was consliluled In fabruary 2009 Hﬁ%ver, only
government level stakeholdors namely, Wlnlsters of Urban Davelopmenl, Water
Resources, Depuly Chalrman, Planning Commission and Ministary of State for

‘Environmant waroe involved In consuliations while salfing up NGRBA. MoER had taken

vary limitod action an Integration of FI-OEI-’.:IES‘ decislons and cosis aciess secloral
interesls refating to poliution sueh as industry, agdcultere, wban deveiopment,
oavigation, Asherles managaemant and cosenvation, inciuding brough paverty reduction
slrategies. Further, il did not engage in sirategic decisiuﬂ-makir_tﬂ ai tho river hasin
scalo which guided acllons at std-basin or local levels. No invalvermsnt of - private
éa’ctur.‘-;ivi! saciaty i im/estinent decisions It the pianﬁing pracess was found, Wilh
msp'eut to lakes; no-planning was found b have boen done according o the hasin
agproach. [n June 2011, MoEF stated that 1o need for a river basin approdch for
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~ congenvation hod I:teen afraady mcogmaad by tha Canlral Gcm::rnmeni ang Nalional

Ganga River Basi Papbhorily (MGROA} had been gt up as ah emgmwued phailng,
financing, monitoring and ~coomdinating authorlly for the Ganga River with new

institational ghroctures, it [llrthsa statad th:at the ohjeckive was fo hava the river baf‘sn a5

ffre unil of pEdrang o shift from town-centric to river-Dasin approach aud o fave 2

comprehgnsive rasponse covering waler quallly and  fiow, sustalrable  acoess,

. enviranmeaik mﬁmagamﬁﬁﬁ prevertian and cordrol of pollstion in the form of a national

arission. Wiile, audt ac:_hnnwtedges-lha fact that the basin approach hagd hoon adapled .
for conservetion of river Ganga, it stated Hat the BOEEF must new start planning skallar
basin 3ppruachea for all fe rlver basins in India starting With the ones which are the :

' mqst rofltad lika Rwar Yamua,

£.80. A holislic approach in preparing poflution abatement prgjects s now being
adoplert Tor River Ganga. A comprehensive basht management plan s belng prepared
By a consorlium of seven {ITs. Islead of standalone S$TPs, 14D eto.,. an integratad
appradch inclu-:{m'g sowar nobwotk 15 being adepted. Slims and individual houses
‘having na space fof housshold ingtaliation of tollets shalt afso be cavered lhrough
comfunity toilets. The new appmach will ensure Ul coverage of the dily and tharety
transportation of antira sewage to STPs for optimal reatiment and utitisation. Basad on

Hhe experience of lmpien‘tentalmri this river basin apprﬂaCh wilf also be adapted for the
. other rvers in the Country. However, (hls WE” also ﬂepenr:l on provision of the
_commensurate lavel of hudgetary Fasotross.  The MOEF has cirdulated revised

guidelinas for the preparafion of DPR in Decambar, 2010. Tha intercaption énd divelsiron
scheme'fur.swmge colestion and keatment has been modified to cover laying of
sewers In whule‘(:ﬂ‘y' and dovelalling of schemes sanctioned unger JNNUNRM of MolD
etc, Tne MoEF will conlinus to monifar water quality fheough CPCB. Craafion of

- spwerage network, setfing up of STPs elc. are collective and cooperative effarts
“involving various Gentral and Stats agancles which are key stakeholders in the-process.

9.51, Nowithstanding the recent initalive of e NGRBA, & was rathar distressing that
the adags of holigst fiver ha:s rather pecams a myth loday Tor ‘River Ganga, as il is
repa&ea to be one amongst the five mast polluted rivers of the world, With formidable
poilutlnn pressures and Hweals to its io-dlversily, and emAronmental sustainabiity. The
River alnngw:th ifs fributaties i the hfehne for 4% of the png:-uiatma} of thia oty and
with efforts fo cleanse the dver mecting with [Emited success even after the Ganga
Agtlon Plan, heightened concerns of rlsing-pulluﬂm level reimalns Gn-e af the i:urning'
tgaas of the nafion taday, The PAC (2003-2004) had examinad tha :Ganga Acfion Plan
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{GAR) énd thelr racoimeandationsfohsarvalions mntﬂihgd i el 67 Fepori
presentzd lo the Houses on 05.02.2004 are of ralevance even taday Indlcating that not
iEnIeh has changed in the grownd fevol 1 terns of paiulion conteol, The Conunittae had
then rcc.nmmc:nd{sc[' creation of factities Fke Sewags Troztment Plants, fedustis)
Effhuent Treatmenl Hants [:EEI.PS-},g,{ﬂ.tHEkiE polfution from minicipal sei.?age- wilch -
acca’tgnted for aboui 75%-of ihfa 'Ii.*;rer pofiufion a3 well as iolet mmplems,'_elecifi:_;

Lrenatona, improvwomont of i:naihing ghials, tiver ot devalogments, ele,.

9.82. Onthe aspect of cost recovely ol operation costs of sowage trealment plants for
the Ganga Rlver, the Secretary deposed during oral evidance as under :

"In the Canga cass, you menfionad about earficr Ganga project ol haviy
worked simply because we paid for only freatment, We did aot pay for colleskon,
Today's Ganga project will wirk bacausa we have faken a Hollslie and basln

- approach whers sach house-to-house conneclian we are paying for on a 70030
hasés. They are paying 36 per cent and wa ara paying 70 par cent plus we ara
giving operation and maintenance 100 per cent coverage for five ysas. Cf
cotlrse, slnca we ars dolng that thers s no incantiva for e State Governmenls Lo
slowly start charging. It I8 beususe unless they starl charging and put a litle
subsidy no private person s coming forward to mainlain these resources. But
ane thing is that it ha3 come to the knowledge of the State Governments that it is
a very impmtant thing and now wa have fo talk very g.erimaly‘“

9, H'i On the prac{lczl dificullics of cost recavery for sewerage !rum the commoan iman,

. the Sooretary candid!y admilted Ihal

e fhiz moded what we have suggested in tha NGRBA Is that we go fof river
frant developrmsent and we giva them other revenues tooks.”

9.84. On problems being faced pedalning to coordination particularly i the Ganga
Praject, the Secgetary testified during oral evidenca as under :

“l would say thaf this autharity is very useful to discuss cerain problams of
wogrdination. tn Gangy, for example, we have lost more than nine months in
collaction of data from tha Ministry of Waler Resources, Thaie are saven ITs, whe
are whikiing o he basth plan. To got data from the Mirdstry has not boen
possibde., So, this is one of tha reasons What | ¢onvened ibls medling. This is i -
diseuss this and to starl having a closer refallonship with the Ministey of Water
" Resowrces to get ihis data- Then, we aro supposed te get data in respect of soil,
which i3 lhe riverbed soil, of the f5anges fron lhe authority. This authorily is |
_ supposaed o collact thie data, They are not giving this data to anater Minisiry
becaise of e segwily reasan. How secunily (s connactad o the sait of tha
Ganga, § am nof very sure, Thay are nol giving it to us.... lhe discusslon was
definitely. for ail the stallons they have for holh sof samphng and waler
sampling. ... e point aboul Bhis authorify, tharefors, id Rl !J;r lEsedf it is mot uselul.
But, & s &xlreme{yr usaful as a slatutory body o discuss and coordinate - it
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Bnportant prolacis. Withoul this cocrdination we could not have done the projec
fhe way we are doing. Of courss, | ragquest the Missian Director to give marg
chatails of it We bave to ereate an audhorlly. That is the polnt he was also making
o lrave a regulatory authonly or an authority which can conire overy Ministry and
evary State Gavernment's Irelgation, Water and Ground Waler Biepadments,”

- 4.85, On e proposal to coliact mangy for cosl recovary for semﬁgd trentnon, tha
Secrctary depgsed us under duriiig his tuslimnhy‘. '

*Thare Is a prapasal, therefore, Ihat now colidction, to the extent that the rich
pacple in the cily pay o that sxtent, lo colizct and the rest of the maney wouldl
have o be aranged for Lhe privale developer fraim outside, from offer soiirces. 1t
is ona modet and it is working in anly faw cities. [Lis not accepted everywhere and
we are lrying fo upgiade il as part of NGREBA discusshan,”

9.85. The Road Bap talks asbowt wust an 'lhnovalive Rivoer Froot Davn{opmc-:nt
fegjects’. The Commiltee have alss” bedn infarmed that under the NGRBA, other
revenue tools for rlver front development are being consldered. On being asked o siale
whethar any capadily addilion has laken place on thesa fronls and be specify the main
thrusis in this regard and indicato as io how lhoy will be maore stccessful in abating
poliLtian of the river compared to the ches tat were already in existence the MoEF
stated That the main thrust was to achfeve Zero Liguid Dischargs (FLD} condition for
Sugar & Distillatias, Pulp & Papar and othar industies discharging into River Ganga and
to achiove the targef, major activitias under tsken by Central Palitlon Confrd Board
. inter-afia meiuded taking up adaquacy asssssment of Poliution'Gontrol Measures taken
by Qistilaries to Analize the ground leved status of ZLD condifion in Dislillery seclor. This
Wil bs achisved by using spant wash for cnmpcg’c raking used as ferilizer, F:;iugas
génarﬁtiur} and as source of powsr generalion co-racessing of distilery spent wash In
cemant Kiln or through E;'mfneraﬂun i sfope beller W dm_aﬁay reqgulrement of treabiment
for spent wash and resultant ash for using as scil conditioner and preparation of a
charter for paliufion prevention and condrol in respact lo Pulp and paper Industies. vz,
inlreduction of Biclogical Treatmett Plant ih waste paper based industry; improved pulp
‘washig system; reuse and recycle of keated effiuent, Installation of Chemigal
Racovery Unit in agro based indushy.

"9.87. it has been repgorted that the National Erwironmental Enginsering Research
Instlide (MEERY) enduraed claims of the Ganga River's 'unlgue seif purtfication qualiffes’
ard have recommended that excluglve enu!fonmemia! guidelines should be considered
o prasarve ha natwe's miracla, | has been claimed that G;lnga'.s sadiments have
wranium and Wharivm, which prodiuce radisfion i high deoreess and that, Through
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micsclbels called basteriophage, &k the hamiril Bacterm and bdngs down colfonn

- fevels,, I this context e Commitize sought B know whisther the Ministry was sariously

giving a consideration i such claims which if folind true can have iminense potential in
supplemenling efforfs in cleansing the dver. The MOEF thaceupon .erEie{;I that Lnder the
Nationat Ganga Rivar Baaln prograiune, Mm:alr\; of Lwironnent and Faraat has
entisted Central Puliution Gonlol Baard {Mizrch, 20 ij o plement e poject

"Pollution Inventorization, Assessmenl & Sunveilttice (FIAS) on Gangr River Basiy’ for.

performance of activfles such as invontorization of Gmssly'r_ Poliuting Ili{iuskiés-{GPl}
dischanglng il the main stsm of River Ganga and its #butaries namely R. Ramgangad

R. Ka§i East. A tolal of 764 industdes had so far baon identified which wara discharging -
into the rvars; identification of a totaf mumber of 113 dralns fx the purpose of delafied |

monitering during s fnancial year, it was estiraated that 3,200 tALE of waste water
was diﬁcharged inta tha rivers by Uitarakhand, Uttar Pradesh, Sihar and West Eengai
mﬂmtnmg of 2 total numblier of 46 Sewage Treatmont Planls (STPY out of which 37 ware
in WA, 5 Bihar and 4 In UP. Out of these 46 STPs monitored, 23 were foutd in

aperaton and rest 13 were non-functionat) and perfomanca evahuation of 3 Common

Cifivent Treatment Planls {CETP) aut of which 2 are in D.P. and 1 In W.B.; and taking of
appropriale aclion on e basls of inspection of GPCB of 128 Industies on river Ganga

© and ifs kribubzies Kali-East and Ramganga dwring August, 2011 to July, 2012,

288, The Ministry fther supplemenf:e.d that action plan fo use dleaner technologies or

reduclion in waste in Pulp and Papet; Disthlery; Sugar; Chemical; CETP and STR
thereafter various processes In existence i the Ministry, Further, on crifically pui!i;tad
streichds, reasons and sources of pollulion and action faken of proposed; ihe Mnistry
identifiad Polluted sireiches in-Rivers Ganga, Eamgangs; Kali East and sfated fhat
reasons of Pollution and mixing of partfally freated and untreated wasle waler by
industries and discharde of untreated domsstic waste waler, agrlculture runoff carrying
fortilizers and pe-aﬂcide& Infliex from pollufed graund water, unscisitific disposst-of solld
waste on e banks of the river, nan _puaﬂab!iily’ of enological flow In the _EE\JEFS A
unarganized mass bathing. - - .' ’ '

2,89 Tha Action Plan of the Ministry also inchudad steps to check uﬂautﬁa_rized mining
of sand, fimestue, efc. AS regards nslifuiionsl ‘aireﬂ;;]ti‘tening "and capacity bullding, lhe

MoEF subnlited thal a dalailed projoct report ént#tlad_"ﬁtrengﬁmning of Environendal

Rexgullaters "for the total eslimated cost'of ¥ /1.66 crares for the 05 SPCHs falling in the

Ganga river calchment area and CPCB was unde: cotsigeralion with the Ministry and
the- project c@v&ta the Goods, Training and Couslilancy for institutional strengthering.

—
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Basldes, croation of NGRBP-: coll in CRCE with cEfﬁctiuc fram Cleceraber, 2010 in order

fe prepare detailed projec! repotts and exectlion of the' sanclioned profects; ittalive for

comnnity  Monitordag under a detailed profect repen erlitied “Real Time Moaltarng -
System for River Ganga “for the total astimatad cost ot 7 85,10 crofas which WS, tmd;ar

cunisigerdiion With the M'IE‘I'J.E’.I";.I’.I YWheteas out of fhe -{:sﬂmaliied praject cost, a sum of T

.36 crares-had been eamiarked for'cﬂmmun'iw mdhitor!ng proposed to e mdar’takeﬁ |
with putfic parlicipation invalving nem-goveromant organization, local insfitutions and
sackef actpdisls: and irﬂ’;iatiun to carirol Pallufion fram Agriculiur'ﬂl Souroes in accordance

with envisaged Road Map for imaagemant of water poliwtion i tnelia trougit conlred &l -
the ganerator stage, by ﬁ"a{f af notifi:ﬁaliort of standards for disﬁharge of paliuiian in the
watar colrses Randfsewsars efc, besides guidalines for usa of farlilizers 1 pasficidas elg.
o minimize ther inpast on Ihe environment have been laken tp.

i . 980 The Committes have now been informed that the Mationa! Ganga River Basin
" Authority (NGRBAJ has bean constituted ia February, 2008 as an ampowered authority
far 'dm_‘n:sewatiun of fhve river Ganga by adapting a holistic agproach with river badin as
the unil of plantkyy. The authordly has decided {hat lnder Mission Claan Ganga', It vl
be enswed that by yéar 2020, no untreated muticipal sewage and Industrial efiluents
flow inte Ganga. |0 fhis context, tha Commitles saught to know whelher lhe
recommendationsfubiservations made by the PAC in their GAP Report (627, 13% LS)
- have been given due conslderation by the NORBA, the MoEF submilled In ihelr reply
that lhe i{asd for revamping the river conservalion program was widely recognized in
views of tha shoricominga i the sppma;:h fallowed in Ganga Aclion Plan {GAR), K Wwas
felt nacessary that a new hallstic approach based on fver basin as the unit of planning
- and instilufional redesion may be adopted. The Governimant of [ndia created the
_MNatonal Ganga River Basin Aut_hnriw {NGREA} with e objetlives of (3} enswing
elfeclive abatement of palivlion and consanvation of the li:u’&t’ Ganga by adopling a river
- basin approach to promato inter-sectoral co-ordinafion faF comprehiensive placiring and
! ' managemant; and {1} maintaining minimum ecological flows I the rdver Ganga with the'
- aim of ensuring water qualty and aiviraninentaily sustainable development.

9.91. On a pointed quaey a3 ta whelher ere was any dempnstraible achisvements of
e NGRBEA it s first threa years of existence; the MoEF submitted In thelr wiltten ceply:
] that .hk.-liidimg aon lessons from the past, Be vi'sjan ol the Héﬁana[ Ganga River Sasin
2 . Aoty [NGREA) Progr=m marks 2 significant depariura from the previous er'.Fﬁrts, wilt
-etdoﬁtion of a comprahensive, basin-iévei,_ and mubi-sectoral approach, w;th stpport for
investimenis it wa;tew;ter.‘induét:ial poflution, salid waste and rve? front midnagement, -

I e T
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and offyrts to address non- point saurce pﬂl&.tu:m and ecalogicat flows in mrtllast to a

tawn-centdc and "end-of-tie-pipe” wastewates treatment fonus of the presdlons affarta.

The consoriom  of Seven premiere technical instilufions {adian  iastiufe . of
Technologics) wWas engagad- in’ preparing - dynamic, hasindevel management plans.
White the process of dovaloping a basin-leve! approach o planning of the Gangs cloan-

p had been initiated, the 2arly lvesknents of e NGRBA Progran: fwhich include tha

vestrienis supported by the Workt Bank assisted NGRB projoct) had beei finited to
Interventions which weare i ohwvious priority lacalions and wlich can make a gosliive
demensttation  impact i torms  of susfainable ope‘raélons and  waler  Glalily
rmprovenents. Since. o inception of the MGRBA, 53 schemeas in 43 tawns of the §
basin Slates for an estimaled gost of ¥ 25948.47 crores had bean sanctioned under he
MGRRBA Programme, out of which T 496.72 ctores had Been released, as of June, 20H2,
for ingiernentation of e projects. Besidas, instiulional devalopment was recognized a3

_ a ciilicat nead, given the muit-secioral and mutli-ier agenda of river management Tha -

NGRBA Program afns to dévelop stong and dedicated operational-level instititions for
amning, managing and fmplementing lhe program with sing!e-palhi accountabilily.
Jn'i"udn:ﬁ’t1'|:r:.1:aH*:;r1 glven e crilical role of the ULBs, and sedoiss capan-ity gaps al e local
fevel at prasent, importanl reforms to empowering these was being introduced, To

) achleve these goals, the Nalionat Misslon for. Clean Ganga (MMCG) ot Mational levei

and the Stake Programma Management Groups (SPMGs) at the State level in

" Uttarakhand, Utlar Pradesh, Bihar atvi West Bangal had been set up as the Heglstered

Sonletizs, while a dedicatad Cell in the UD Department of Jharkhand had been created
by Im;jiefnent ho prwgramme'. Lpgradation 011' the knwﬁadge-base far the G{mga
system fo ensure that planning and investmients were based on adequate and sound
information was being planacd which will form the basis of & comprehersive, and

_r&'-ramped communications pregramm# ta engage varlous stakehoidars. A projact
) pmpusar for setting up ‘Ganga Knowledge Cenle (GKC) had been prepared by the

NMCG jn-house and under procass for submission before the Empowerad Steeriag
Comimitiae of the NGRBA for agproval Morgover, Public par{iﬁpaﬁnn. thraugh strategic

* and broad-based comruticalions and community participation components had been

emphas-izar}.. The sim was lo build, support, manage expectafions and sustain pubilic

" prassuras to cormplement rggiaiatary enforcament and investatent outcomas. Gity level

Monttoring  Commiftess {CMCs) headed . by the District Magistraly and Coltector
concemad were baing formed for every project towhs to achiave such gaas,
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8.92. On a pointed query as lo whether it give & promising 'Impe that he Ml.sﬁl‘mt Clean

Ganga as envisaged o be ashioved by 2020 would be ascamplished the MoEF stafed

that they wore Urying thair bast lo achisva Hie MGRBA's objecfives. Howavar, fulf
cooperadian 2l efforts of State Governments were reguired to achieve the objective of
¢ Lntreated indusiial effivent of domestic waste 'u'u'fa{e[ gcs!ﬁg Iito Hiver Ganga by the
.yaar, i . '

9.93. On catogoricaily boen asked lo highlight concrefe gonvincing plans of achion
ftirough which  the Authority secks o geconmiphish theit Mission, the MoCF submifled In
thefr wrilien reply that an 8 (2ight) years per;apectlve, conzidaring scopé of infrastruclufe
invesimeanle for abatemant of pollulion of river Ganga had hoon drawn up estimated to
cost about T 26,000 croras. The Cabinet Comtnitlae or Economic Affairs (CCEA) had
already’ approvad World Bank asslated NGRBA Project for § 7000 crores for
implemeanlafion over a petiod of 8 years, in addiftan, funds from the Government's own
resources Wers also miade available Wrough budgatsry allocation for aif the on-going
NGRBA projects. The fotal autfay for Annugl Plan 2012-13 for T 612.5 crores had been
approvad, -

0.04. On baing asked ko funish e upélated dataits of expanciture ingurred under tha

" NGRBA programmss for ahatement and conlrol of water pollufion ef sdver Ganga sinco
e incaption of the NGRBA, the following data was furnished by the MoEF ¢

- Table 9.94 : Detalls of Expendiiure Incurred under NGRBA Projianmes

pAmaumts are i grores of aupsest -

Yoar © Amaunt alfceated Expendituce
: : trcuired L der
) ' MNGRSA
B Budget Estimates | Revieed Fstimates |~ |
| 201014 50000 §00.00 49677
i1z 500.80 21661 16284 |
| 201213 512.00 - 193.50 191.62
301314 fap 1o 35500 R 29403
Dacember 2013 | e -

As of Dacambrat, 2013, the iolal expandiiine incurr‘ed under' MGRDA Programmes
since its Inceplion stands at ¥ 1178.08 crores,
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9.95. On being asked to siale as fo how planning for .controf of po&!ul{fuﬂ by Maanal

- Gangs River Basin Authority (NGRBA) was any different from the grocess followed right
now for ofher rivers; the MoOEE statedl that under the Mallonal Conga River Basin.

Autharity (NGROA) e basin had beon d:}nsidm'&d a5 & whale for p»!e.nrﬂ 1 Ers.e po&li fan

canlrol activitles whereas in tho _masting system town was consiklered as a uplt for '

plannlng the pollution control &cHwnEa Ander NGRBA, PPP mwdei was  belig

" considered for funding -of sewernge schemos whereas  nder N ational Hlver

Gonsarvalion Plan (NRCP), Stale Implomenting Agenclias were asaigned the job of
em-:utmg lwe sewerage projpcls. The new guadeimas had bea prepared for ihe
preparation of detailed project roport which enfailed proparatiun of Gity Sanilakion Plan,
preparation of feasibility repor for fdentification of suitable option of tcchrio!agy far
sewerage achame and prioitization of sehemes proposed for funding by the Slate
Govemnmenl, 1N addifon fo abova, the water gualily monitoring under the NGREA
arogeamme had been planned for ‘autamaiic raal lime monitoring' syster in the main-
slan of river Ganga wherein data generated n 15 mirndes intereal ware propouesd for
quality conifrol marttoritg on regular basie whersas rest of the rivers in the Counlry, the
wraker quality systam was béing nesty manuaily mopfiored.

"8.98. Cn e frequency have meelings of Chief Ministers of Ganga Hasin rivers taken

the MoEF submiltad that the State Ganga River Conservation Authodly (SGRGA) / State
River Consarvation Authorlty {SRCA} headed by the Chiaf Mirisiars of the Ganga Basln
Slates of Ultar Pradesh & Wast Ezngal met bwice while Bihar SGRCA mst once sl‘ﬂ{:e
setting Iu;:r such authorfies in 2009 end 2010. There was no mesting of SGRCA under
the Chainmanghip of the Chief Minlsters held in tha basin Sta{e of Ulf:arakhar:d apd

Jharkivand so far,

9.97. On the issue of whether any plan of acton, cutting acress Miniskies, have hesn
drawn up, the MofF slated that the inler-Minlstertal Grotp consfitited on 15/6:2012 by
the NGRBA has met fice oh 26" July, 14™ August and 5" Seplamber, 2012 o

consldar basic lssues cegaiding siwironmantal flows. Further, the Basin Management

Plan being prepared by -ihe KT Consortivm. wik highlight inter-mirdsteiial lssues for

praparing & plan cuiling across the Winisiries, New prajacts wena helng now sanchionod

based on a coordinated aclion for each municipal town with the appraisal of e

Empowered Sieering Committee, which had representation from he Miniskry of Urban
Oevalopmer, Ministny of Water Resources; Pténning Commission ets,
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998, Onbein asked as to whether the Minisiry proposcs [ establish leng-torre vision

" for otiier Fiver basins in the cotmntry, e MoEF in iheir weilten reply stated hat the heed

for o river basin apprna_ch' for consaration was alendy recognized by the Centedt

Govertinerd.  The Government therefore, consktuled o 'Nafional Ganga River Basin

- Putharkty' {NGHBJ—";} a5 an er:jpuw::ic'{i planing, lnacing, monilaidng and eoardinaling

authority For the Ganga River with new Instiutlonal structures. The objective was ta have
the rivor basin as he unit of plaming, & shilt from town cantie o siver basin approach:

and to have a mnimehenswe'raspunsa covering wator guality and ﬂaw,'sustainable

access, environmant managémen{, peenention and contted of palgticn in lhe (oon of &

nafional mission. A holistic approach In preparing poflution abatement projacts was now
being adapled for faver Ganga. A comprahansive basit Managament ;}fan was being
praparad by & consatlitnn of seven IITs. Instesd of slaﬁdalane.STPs. &0 efc., an
infegrated approach including sewer network was being adopted. Stums and dividual
houses having no space for housaheld insfaliation of foileds shall alse be coverad

* fhraugh conenunity foffels. The new approach will enzure Bl coverage of the cily and

tharsby transpartation of enlire sewage to STPs for optimal freulment and dlilizafion.

‘Based on the experance of implementeion, this river basin approach will also be

adopted for e ather divars in te countey, However, this wil] also depand on provision of
the commenstrate level of budgetasy resources. The MoEF had circulated ravised

" guidsfines for the praparation of DPR I December, 2010. The interception and divetsion
. acheme for sewage caollecfion and treatment had heen modified to cover laying of

ek 3 .

sewers In whole cily and dovetailing of achames sanclioned undar JNNUNRM of MotiD
stz, The MoEF continte to manitor water quality through CPCB, However, areation of
saweraga natwork, satting up of §TPs efc. irvolved colleclive and cooperalive stforts
invelving various contral and Slate agencies which are kr-ayr slaksholdars in the process,
{t was further stated that H}e'experiﬂmé of Qanga was proposed fo be ulifized for
consavation of all other rivers in the Country.
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TNPLEMENTATION oF PR{JGHAMME:s FORr com Rm O FGLLUHGM
O mwrzﬁ, LAKES AND I‘HGUNH WATER '

(. NATIONAL RIVER CONSERVATION F'I.N\i

1¢.1 7 Audil Reper npointed out that at it Gentre, with respact 10 progranunes kY sowce
profection, treatment and restorafion of rivars, the Natmnal River Consarvation Plan
{NHGP} was inplemanted since Lecamber 1996 as an extarsion of the GAP Phasc- fo
other rivers of tho Counley, under which works faken up incide viz. Intercopfion and
Diversion works : To capkire the |"aw sewage Bowing into B rivers through apen drains
ard divert fliem for trealment;- Sewage Treabnent plants . For lreating e divertsd
gavags, Low Cost Sanitation works : lo prevent open defacalion on mferl}:anks Eloctic

Cresnataria : To conzserve the use of wead-and help in ensuring proper cremalion of

bodss brought lo We buring ghats; River Frani Dévelopment Works : lmprovement of
bathing ghats; Publlc awarencss : Through media and other oufreach programmes

" HMuman Resources Davelopmant | Capacity buildang, lraihing and resgarch in e area of
fiver congmevation; Preventian of pollution fram paint sources | Sewerage and sewage

trealmert for the entire lake's catchmeni area; In-situ measres of lake cieaning :
Dasiling, dewseding, bio remedialion-aeration, bicrmanipulation, nutrignt feduction,

. constructed welland agpreach; Calchment area beakiment | Afforestation, sturn water

drafnage, silb fraps et Lake {roni aco-development ; Skaﬁgmeﬂing of bund, lake
fencing, shorcline development ele.; Public awaraness © Oulteach programmes witf
cifizens of different age graups and Human Resources Dovelopmant | Capacily building,
ir;iining and research in tha area {_Jf lake conservation.

0.2 Audit further painted out 1hat the.process of Inclusion of fvers 'Ir;t-::-':HFlGP is
Iniated by the CPCB with Identification of polisted rivar siretches, wiich are sent 1 fre

' Slates. The States thereupan oither pregare Datailed Projeit Reports (DPRS) for pe'ﬂfest;s
} such az 1&D, STP, LCS for contro! of. pu[luﬁinn'nf river slrelches identified as politted by

GPCE and send Hem to NRGL of altarnately Stales send D?R& for rlvers not in CPCH
{51 hut found politled by the Stale a2 por NRCD critavia, |r|.a|[!,f‘ NRCF} appm‘ma OFR or
sexd it ba:.k Lo States for revision. - .

103 Audit findings also palnted out that at the Cenlre assassment of poliulion of rivers
frou differdnl sources was not {:amprah:anﬁive did although CPCH has aeated in list of .
the sourcas of po!!utlan', MoEF has not greated programmes 10 prevent effuents entesdng -
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- e dvers, NRCED projects deal anly with siretches whare paliufion hag already occurred.

-

Further, WRCP focussad on sewags and creinatoria 4s the sources of palilion of rlvers
and other kinds af pﬂ”ﬂl‘?ﬂﬁ like industrial poliuben were not considared which had an
gefilal, if not, advarse cifoel on health and envirarant. | Audil ﬁ_rrifher poinfart ont that in
the States, distmal Implemnentation of NRGE programmes reveals iself with oty 4 stales
conducling survey lo quaniify poliullon caused by sewage to all the tivers by alf the
townsiciios on banks of rivers fiowing in Siate; ondy 2 Statss making some atlewpls la
dquantify |Ju!ILIiIui1 caused hy Encuistries an;:f agricuifural run-off fowing into its rivars; only 8

States had sent lfst of polluted rivers i Ihe Stale, Dased on asseasment of amourt of

poliution ko MoEF far indusirias under NRCP; and of the 20 States in whieh rvers have
hesn inchided in NRCP, the Slate Governmenls in ondy 3 States have planned o adiress
the complete redustion of peitution of the river,

104 Audit further pﬂint@?d out hal inciustan of fvers under NREP was nol bazed on
their pollution levels and whilta polllubad river were nat selested under MRCP, olhers which
weie less palluted were observed to have basn selected for pollulion contrel. Moreover,
e Stale wise saleation of tivers In NRCP was asymmetrical, Audit findings further
absarved instances whare polinted rvers were nat selectad under NRCP and athars,

" which wers less polluted, salacted for pollufion conleol, The State-wise sefeclian of rivers

in NRCP was a$1.'lmmel{icai. For example, 69 prejecte for Madhya Pradesh and 83 for
Tamil Nadu were appraifﬂrgi‘ under NRCP. By comparison, only 88 were approved for
fdaharashira, Gujacat and Andhva Pradash pit together; daspite tite fack Gl Lhwe [alter
group had more number of poliuled rivers. r
165 E}radequacies in lhe parfonnance of projects. undertalan undar HRCP raveals itself
in the absence of tachiicat evaluation of DPRs with OPRs being appraized In houge by
MoEE and not sent to a specialist task forcefpanal of scientists {rom reputed Institute for
evalifalion which would have ansured expert feed back. Moreover, no tEimeline was fixed
for preparalian and aubmission of DRRs by the stafes to MoEF and for approval of OPRs
hy MoEF. Secondly, inadequacies i the nerformance of sewage Trealment Plants
[STrs], which wera the primary focus of projects selected under NRCD with Inadeguale
capaciy u‘[EIIzafrun neglected sfudgn handing faciifias with mast of them atit of order,

unquanllﬂed stalf for Q&M of STPs which were contracted out resulfing in a hugc gap

bebwaan kotal ganeralion of sewage and treatad salvage. OFCB had evalugled e

" pedormange of 34 of the 1786 STPs bulif ‘under NRCP in 2007, Acentding to this

e T R e e e

evatyatlon, e performince of 45 ST was poar or vory poot, eight ware rafed good,
while the parformance of the balanse 30 was sulisfaclory.
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J6  Autt findings furiner palnted ut fhat a€ the level of the States, nplementation of
the projects was Unr}-‘_L;I_]b'at|$faﬂtﬂi’y. Projecls were dajayed beyand the sthadubad

eompiation dales and inany of them were not complatod despile a ia;:-sé of five years

affer thoy weore sanctionach, Audit further pointed at thal ou! of tha completed profects, 82

pee cent of the projects wrkler NRCP ware completed af'lé'; the schedufed data of
completion and 28 projéch—a costing ¥ 261,27 crote wereg construcled but not uiilized.

States imp'lcmmling the projects faced problems i land acquisition, getling requisite:
permissiurfa: espacialy forast claarances, kechainal protlama, problams ko conbractors

ple.  hmplementation wos esgecially poor i Stales Iike Andhra Pradesh, Ritar, -
Jharkhand, Haoeana, Dell, Kam:if:aka. Kerala, Madhya Pradeah, Maharashira, Odisha,

Punlab, Sikkim, Uttar Fradash and West Bangal. The axtent of delays in implemontation

of projects as pobiled aut by audit revealed defays of more than 5 years and abave In as

rany &s 7 projects under NRCD: delays of 3-5 yoass In 25 profects; dalays of 2-3 yaaps

in B projects; delays of 1.2 years in 11 projects; and delay of 1 maniir! year in 26

prajects, ' ‘

INORDINATE DELAY N IMPLEMENTATION DF NRCD PROJECTS

10.7  Audit lsf chacked 140 projects across 19 Slates and 41 lowns situaled on banks
af 24 rivers for detefied scfutlny. Table 10, page 42 of Audit Report reveals {he extent of

_ defay in completion of projecia goos uplo § yers and above In the case of 17 such
* projacts peraining o water pollution, The axtent 'af.de!af tor mora than 5 years In many

such projects indicatas poor level of monitaring of These projacts. The Committee dought
to kiaw whethar the Ministry consolidated an unibrelia agai;my for betler coordination and
acmuﬁ%ahﬂity In implementation of these projecls, The MolEF, thereupon submilted What
the Minisiry Had not constituted an umbretla agancy bul taken several staps to pravent
delay'in execultion of project such as signing of Tripaitite Maemorandum of Agrésment
{3oA) after sanclion of the project with the State Government snd the Inplemanting
agency Mwough wiich he fund was routed, inter-afia, incomporating the expected
outcornos from e project, proposed components and the tme ins to reduce delay in -
axecuion of profect; ensursnce of Land acquisition pefore reteasing the funds for the
scliame to pravent dolay; submission of the physical and financial progress reporis of Ihe
project was by the fmplementing agancy o a monibly hﬁa.’&]n the prescribed formzl al
Mational River Conservalion Directorale (NRCDJ, MofF. The Uhilizalion Certificatas in.
raspect of the funds utifized for expendlturs m'tha'prcie:cl and he unspent amoun at ihe

" ond of the perisd was submiltad by ihe implementing agency on a quarterly basis; for
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review of implementallon of the NRCP projects, consfitufon of a Stearing Cowumities
under the chaimianship of Saoretary ([Enviromment & Farasts). Yhe officars of the NRUD,
MoEF 'n.riait'llla pisject sites on tegular basks' for monitoring and raview of progress of
impEFmef!tahﬂn of the pi 0jecls Under the NRGP. Review ieeliigs were also ncld il‘:,-’ the

- soniar a{hcers af MGF F mrlih the Staia (Jwemment alticials from tme ie ﬂme

108 MNLCP as 2 programme has been iﬂerfemiva in achi&viﬁﬁ the objeclive of
mns&'nr'ati'ﬂn andl restoralion of lakes in fndia. Only lwo of tho st checked 22 projocts
had bann c-::mp!etéd and the rest wera eilher cottinulng beyond the sanctiond dale of
comglefion o had hean ‘timndnned Problems fika fesisiance from locals over propased
constnuclion of STPa sic, d’sspute oviar sife, inability o amesi sewage flow, non-
avaitability of land elc, ‘have contributed to- nom-completion of the projects. As a rasulf,
water quality parameters of omly lhree lakes namei:f Sharanabasaveshwars, Nalial fake
and I<oknkars kake has been restored to fhe designatad criferia, while thase parametars i
respact of olber -lakes ke Danjera, Dal, Bellandur, Veli Akkulam, Shivpuii, Powai,
Rankala, Mansagar, Fichola, Pushkar, Kodalkana!, Twin Lakes, Binttisagar, Durgabari |
Dirisagar_ and Laxminarayanbari, Mansf Gang and Rabindra Sarovar could: not he
restored to the designated crilstia. Bio-conservation zonas have not baen natified around
the lzke ko prevent encrosclinent of lake shorefing. As such, eudlt congluded that
nragrélmhles fo control poltution of rivers and lakes In india have not bees fimplemanted
adsqﬁaie}}. - - - '

109 On 5eii1g azked whethar MoEF proposa o add industial poiufion efe, i e
profects sanctiongd under NRCP, MoEF replied that since CPCB, a sciantific argenization
has already been created under the Water (Prevention and Contiel of Poilution) Act, 1974

" fo deal with the indusirial poliution, 1o such proposal was currertiy under consddssation of

the Ministry for Inclusion of projecis for iduslial polfulion confrol under NRCP.

13.10 The Commiites sought o inow whelher the Minisifty had reviewsd the existing -
syslein of selaction of projacts In the light of the abservation made by Audit the MotF
Iﬁereuiﬁﬂn replied that the projects for abatemant of pallulion of river hirve bisen sefactod

“by NRCD on the basls of qually of Huer waler of the ri}rér'stretuh. The praject proposals
" submitted by tha Slate - Gavernments. contain informnallon on details of wasfe watar

yenerated in the townvcity, the extent of treatment capacity avadable aﬁd'_cﬁet&iis of

Hndustrial pollution. The projects are appraised by ndependent appraisal instifutions. In

this retjard, detakad guidelines for the preparatioh of DPRs inder NRCP hitherto fullotwsd

. have hrow boeh revised. Under Bie revised guidelines. preparation of Nelalied Project
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Report for poition abatemenl works of sewerage schemes is a fhion step process,
namaly, preparation af City Sanitation Fan (CSP), Faqeibility Report (FR) followad by the
Cietaiicd f’m}gct Report (DPR). C3P should be prepared on the basks of availalle claa

Priwary ./ Secondary (3ata) that has bhaen gone:mhm iy fhé_mhcerned' agancios,

Feastbility Rapord will identify the p_rcrbfem of palltion, develop and evatilate the various
options and select e best that is cost elfeciive and sustainable and prd&uces the
intended- outconiz. The DPRs of non-sewerage schomaes can be prepared straighl after
the preparation. of CSP. For praparing the DPR adrjiiian'a[ data may he generated by
Widsrtaking suitable survay and invastigation. )

18.11 Yhe Commiltag also sought to know what aclion has basa ts.;kenf peopasat by
MOEF o ‘gnstire Bt State-wlse selection of projecte under NRCOP was maie
reprosetialive, ®e MoEF-in Ehei_r vrillan .ragﬁly submifted that the Ministry was
supplemanting the warks of Stale Governments i implementing the programme for
abaferment of pollution in verdous rivef streléi1es ander the Mational River Conservation
fian and the funding of such pro{écis presently was in the ralio of 70:33 In e streiches
idontified iy GPCB. The selectien of projecits depand an the proposals to be reseived
from Slate Governmen!, avallabilty of funds, commitment fram fnplesanting ﬁgency;
(State Government) to confribule 30% of Ihe cost elc. Further, MoEF has revised
guldalings for the preparation of DPR which fakes care of collection of all relovant data
requinéd for e polidtion abatement schames and io address #iliasues thal may impade

project inplemantalion. The project proposals subhiltted by- State: Governmants were

balig examined by lhe NRCD Scientists, Howsver, presently the projects were' beirg
appraised by independent appraisal insttullons. After gefting the appralsai report, the
projects were being taken for approval hefora the competent guthodly.  After appraval of
ine project, implementation of the projsct ii‘!ﬂ:'iL;diﬂg endering, execulion of warks atc was.
done by the State Implamaniing Agency. Cost and fimie overnins in projects were due lo
3 '-.fariétyr of raaaong whish inclide tack of nier-agency coardination at field haval, delayé
in acquisition of land for STPs & Pumping stations, contracteal problems, Court cases,

: e@a' While Isseing sanctions: to the projacts, a condition was made that cost avaran, if

any, will be barne by the Stata Gavernmentsf ULBs cancerned,

1012 Ths Ministry aiso frnisiied ot the sallent Faaturas of fha revised Buldstings 35
utder: - ' )

i Clty Sanitation Blan {C5P) shail 6 the basis for planaing and foreylating projects. -
Therefore, prepavation of city sanitation plans, wheraver it dossnt exist, will be the
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firat step. Howswar, 5P shall be preparad o ha basts uf ity Detmlopment P]an

{CDP}, if 30 drawa and finafized for the city.

.

Hofistic approach and provisian of ittegrated sewer nebwark up lo"hotise-property

na in place of drain interception and divarsion. This will ansure fd coverage of
the fown and therchy brarsportation of onfisn sawhge o trealment planls for
optiinat aillization.

Povalaiiing wlih-pmjects urder JNNUHM!UIQSSMTI Stafe Flan is comgslsony.
This will ensdre.apiimal ulitization of rasatress on priodty basis.

Deasian,-Bulld & Operate {(DBO) madet for niﬁcient.ﬂparaﬁan and maintananca (O
& M} of River Conservalion schames,

Signing of Idpartite MoA among Gavernmeant of indla, Siate Guverﬁ}nenf and ULH
ls mandatory. This wil bind lhese thees tiers of Governmant o ansurs fetfillmant of
respective commitmants in terms -of .release of funds, fimely compistion of

- projects, ensuring house connection to sewer amd operalfan & ralntenance of

assels, ele,

Dedicatex! Colf in Stales for implementation of projects. This wil enswre fUlitima
deployment of gdequate numbder of skifled technical personnel by the States which
is critical for proper suparvislon, quality controd, adherance to complafion schedule

and project cost canirol.

ﬁppraiﬁal of 'pm]éct propodala by indepondent lnslilulion/Expars. This will

ehhance quality of OPR In addifins to cost optimization. Any shatt comings in the

. planring and designing of the project Wil also be addeessed through such

appraisal.

lhlr(I Fanry Irss::necﬂon (TP} for Emp-iementaﬁon of pm;unts s rcqmmd This wil
sfrevigthen State Gavernment agencles in malaining the desired qua!iiw,f of woik,

- Generally, States ara not in a posifion. lo deploy adarpiate technical parsonnael for

snd e clock superdsion’ of works  and hence this Wil bs an affeztiva '

* mechanisn fo ensure progress and quality of works.
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Emtphasiz unn recycling and retiss of ircated sewage. Agricultueal and Bulustrial

denaivd on fresh water is very high. On the ofhar hand, drawing of fash waler

 gom rivers for these purposes.may alse contribile W poliation a5 dilution reduces.

.o

xii.

10,12

Fhersfarn, thore should'be an endaavear to maximlze the use of fraatad sewage

Degroe ofraaiment nked (2 availabilify of kesh water in river. Instead of uniform
bl of hu‘a‘hnenl,-the approach of varying level to ba Followsd sy water quality is
dlrectly lInked with avaitabiiy of fesh water in 3 partieutar streteh of river,

Adapfion of Innovative and best technalogy optfons for lreabnenl of sowage.
Temﬁniogy saloetion is critieal fo techriicalr and financial susiainability of asszls
craated. Datalled and carefil axarciag may be Undadakan for selection of the best
oplion on a cage fo casa basis, Tor this, fifa oycla study of kechnoiogy opfions

aong with detaled analysis in respect of perormanue will be mandatory at FR

slage,

DPR preparation ko be precedad by Foasiblity Rem;t {FR}). This wil {oous &n
opion exploration and selection of localions for major infrastruciure, This will alse
help reduce uncertainty in tand acqﬁiﬁ!ﬁan' atd pre-emptively resolva gther lacat
issues, fhus contibleting ks imely exéoution of project. o

i was also submitted that same of the Stale Govermments have not submiled any

proposais.
Tha Road Mag further ax;idad the faflowing parametars ta the revised guidelines :

Ficst § yaars O & M ¢ost to He in-buill in the project cost. This will ensure
uniindlerad O°&. M of assai.a whith is necessary for schigving e river
cleaning objectives. Ne#t 10 YEAS 'O & M cost i be also worked out with
revenug genaration plan. Tna O & M responsibifity beyoad 5l year will rest
with the Stale Government/ ULS,

Stakenoider consultation at thi stage of formutation and implementation of
the prajecl. This is to ensure active involvement of various stakeholders
and e civil soclety to generale suppart and encorage owacrship.

Use af digital maps, other 'Information - comemurtication lechrolagy' (ICT)

tocis and software for projact planining and design. I order o iIMprove

sclentific and engineering deslgn and p!anmng gm]d quality maps and
. compiler ajded des!gn ara necossary.
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v, Coverage of schomes for management of Municipa) Solid Waste affecting

© river waier guality. Diffecent types of solids and sofid wastz also confriute’

By river aollution signilicanthy. Therefors, this asivity’ wt[i ke taken up
selectively Utider the program.

V. - Prioeliy to undertalke Rivar Conservallon Projects for Cilyf Towns poliuting
- v gtrelohies (dankiied by GEGE. The (st of paliuted shaliches pubdisbeed
by GRCE from time to ne will primarily bo the basis for o.luc.ting tivars

and towns to-be Incfuded under the pmgrdm

vii . Adoption of dnnovallvd and best lechﬁulﬂg'g aptions for treslment - of

) sewags. Techmology selecilon fs oiicat o tachoical and financial
sustainabitily of assels creaked. Detalled and careful exercise may ha
undertaken for selection of the best oplion on a2 case lo case basis. For
this, life cycle siudy of technology opticns along with defailed anaivs:s in
respect of perfarmance will be mandatary at FR stage.

wil. DPR praparation to be praceded by Feasibllily Repait (FR). This witl focus
on oplion exploration and selaction of localions for ‘major infrastructiire.
This will also help reduce uncerlalnty In fand sequisifion and pre-emptvely
resolve nlliar jocal issuss, thus contribuling to tiroly executmn of project,

viii. In addifion, the following goad praclices will be promoted under the revised
. guidefiries:
ix.. tncotporation ufﬁain water harvesting I comnungty $aritaﬁo_n schemes,
X Promollon of solar energy far community sanitaiiﬂn sdtﬁmési
%i. limprovad  sanitation scheme based o hugiler wsar charges wham
- applicabla
wit. Up gradation of exisling community sanitation and sewarageinfasiuciurs.
will, Thrusk on Er‘muvzti;.re River Front Davelopment (RFD) Projects, |
¥iv. Introduction of "river feshval® andl "dver runs” Wwider Kie public pamicipation,

Informatior, Education & Communicatiol] ({EC) aclivities.

XY Dasign parameters of STP fo be considered Based on actual fneasurement
' and aatysis,

10.14 The CPCB Report polied sut that {apacity wilisation was inadequate. i aiso
stalad thai s!udge remtral wae ‘fhe most neg[ented arag with most of thie shtudge handling

faa:[hhm being out of order. The Report obsarved that tha task of gperafing tho 5TPs was

. giivan o -:unlra::tnrs who were deputmg unqualified staff for the task, wiich vas a facter

in the p-:.mr pﬁffarmance of the STP=s. With tegard o performances -:-E profects Undartake

und&r NRCP, it was obsawed that e peﬁmmance of’ sawage treatmant plants was

e b
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exfiemely poor wilh Be rtflonal caplal reating anty 82 percent of the sewags generaterl,
Bangalore onfy & miniscUle 10 percant ond in Hyderabad, 43 percent. Only ﬂﬁmedahad
has the capaclly to treat (e ontire quuniity of sewage genetated in the city. The
Comittes sought the viows of the Ministry &t this rogacd. Thie Minisky thercupon stied
that fheﬁ,r are only supplemaniing the efforts of the State Governmenis in providing
adequrata sowarage facliiies in towns and cities tn the Skate. To o l.GLI{-ﬂ that the nssets
created are aperaled and maintained properly, a ldpanite ag;‘eement was entared [nto
with e iocal bodins, State Gavernment and the MRCO. Besides tha project coat, five
yedrs O & W cost is also in-bulll iy the project cosl for proper eparation and ialntenaice
of the 2ssals created. A separate clause was also inciudad in the iender document
stating that the profect executing agency wolld operate and maintain (he assets greafed.
The Ministry ad been cagulariy revigwing the O & M of asseis crealed so that desired
r2aUlts arg achinved for consarvalion of fivers,

10,15 Audit seruting poinled out that no progeamimes have baen introducad for tackling
agricuitural non-pulit source pollufion of rivers and lakes by measuras lke promaiing the
use of organle mature, banning use of synihetlic pesiicides and ferilizets, infegratad pest
managainent, ' '

10.16 While it was an undispﬁté& facl hat the respaisibiiity for creating infraslruciuce for
colection, raatment and dispasal of sewage rests with The Statos, as per Section 16(Z)(h
of the Waler (Pravention and Canliol of Poliution) Act, 1874, it was ihe responsibility of
CPCD w collect, compiie and publish data relating o water polivtion and .devise
meaagrés for its effective grevenlion and control. Furlher, fhere was no compreliensive
database on the pobution load enfedng water bodiss across tha couniTy. Also, data on
sewage generation published hy GPCB m December 2008 pertains only to Class | and
townz while the tural hintertand remaing unrepresented. Sinilarly, the data on Cammon

Effluent Treatmeni Plant { CETP) pertains o 78 CETPs relating to tha petiod 2002-2005, '

I, NATIONAL LAKE CONSERVATION PLAN (MLCP)

10,17 Audit Repor pcirﬂnd tut the NLCP implemented since 2001 for the consarvaflon
and managsmeni of polided and degradod lakes It uthan and somi-uthan areas of e

" Coupdiry where degradalion was pn’mﬂrﬂf un’_ account of dischatye of waste walsr ipto

lakes. Activilles covered under NLGP include infer afia Preventlon of poliuion from point
aouress | Sewerage and sowage reatment for tha anlire lake's catchmaent area; In-situ
measures of fake cdesning | Desilling, dewesding, blo remadinfion-acration, blo-
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manig}uiaﬁan nukient redurtinﬁ. consiuctad we!!and appraach; Calchmen! ares
keatment : Afforestalion, storin waler dmmaga silt kapz, ot _Lake frant 00
develapment : Strenglhenlng of bund, lake fenclng, shoreline development eto, Poblic-
awareness @ Outreach programmes with citizens of differant aqe CrOLES; T HLETsaH
Ruuuurc‘-:s. Devetopmant - Capasily hutiding, training and resear-:;h i e ares of lake
-::onseﬂfailu_;'n. B , , '

112 The process of u!.ciusmn of lakes under NLCF is inftiatad by CPCE on Irir—:u—:n!mahun
of polluted takes aftex whwh list of pofivted lakes are sent o the States. The Sates

sither prepare DPRs for projects to control poffution of the idenlified iakes to NRCD of
alternalivaly the States send DPRs-for fakes not induded in CRCB list but found pofluted
oy the State as par the NRCO critaria. Fltldﬂ'_-f MRCOD approves or sends it back fo States

far reviaw,

10.18 Auclit scrutiny further ravaalaed thaf quantification of pollution of alf tha |akes i
terms of ﬁwag&Ismailfmeﬂ!umﬂarge industries, dislillaiies, mines, Eal_m;aries, paper and '
pulp indusiries, sugar factories, agrcultural winoff, pasticldesfinsacicides was not dons
by MoEF/CPCE, in the absenca of which larget ko deduca paliution caused by thase
solrces would be rendered disabled. As regards, the process of inclusion of lakes undar

MLCP, audi{ fndings reveaied that the consolidated priority list fumished by MoEF to
- audh in respact of all the StatesiUT's revealad that anly 12 States/UTs had prioritized thelr

iakes which indicated fhe low priority attached by the States 1o this vital achvily.

10.20 Enguleed about he action {akan/ propozed by MoEF to ensure that all SkafasiUTs
submit their porlty fist te MOEF I tme, the MoEF stated that Wie Ministy was
implementing the scheme of Nallonal. Lake Consenvation Pian (NLOP) since June, 2001-

" fur conservation and managsmont of pollutsd and degradad lakes in urban and semi- |
L uirban areas of the Country where degradation was primarily on acoeunt of discharge of
waste water ito the lake, through an Wiegraled ecosystem approach. The -
mmponﬂntu.‘a{:hwhus covered sndar  NUCP  wets  aimed at . ashlaving

UEEHHEI‘IHIEquEHaLEGﬂ of puliutﬂd!dagraded lakes. In order fo. |~:ivs34r':I:|I’j|r pofiifed and
dagraded Iakes across the Cm,mlry, a study was carded out by the Ministry in
Movorber, 2003 st the instancs of Planning Commission, A fist of 62 lakes across the
Caliley reunang conservation was prepared under tha study. The Siate Gavernmerits
ware askad to review this kst and & prioritize the lakes in thell States for submission af

" proposals undar NLCP. Propasals for lakes a;nr}séw_aﬂon were considered for sanciian

suli=ct to thelr admissibifily o5 par HLCR guidelines, pollution status, pricrilization and
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avaiiability of funda under e Plan, Some States namely Chhaltisgarn, Himachal'

‘Peadesh, Bitar, Manipur, Assam, elg, had fiimishg:& priarily st but ellher nok subimitted

any proposal for considesation urter NLOP or e same did nof mest NLOP quidelines.
Staies namely Jammu and Kashot, Kerala, Uttaranchal, West Bengal, Fripura and -~

_Magaland Tas seni ane proposal each. Thege were examined anci appru'-.r&d by the

sarspetent aulimrity' for funding under #l CP. Tha Ministey had =ubsequenty savised and

“publehed MLOP Guidelines in Nay, 2008, i consultaton Wil e expeds.- Staén

Govarameants/LDAs/concomed 1As and ofher stakeholders, It was sialad that the States
have sincc been groactive znd mare concernad about fha keke consarvation in their .
jurisdiclion. )

10.21 The Cormiltes wers informed that proposals for considsratlon under NLCP fram
soine Stales did not maeat the requiremert W e Guidelines. In such a situation, the
Mi[tiatr}r was asked abolt the follow up aclion. The MoEF submiited in Their written ceply
lhat e Minislry was nplementlog the Cenkally Sponsored Scheme of National Lake
Conservalion Pian (NLCP) for canservation and management of potiuted and degraded
fakes in uban and semi-urban areas of e couilry, on Y0:30 funding pattam thraugh an

-intagrated scosysteth abproach. Guidelines for implemeniation of National Laks

Conservation Pian (NLCP) scheme wara published in Apefl, 2008, and are availabie in
public domain at Minksiny's wahsite wwwe.enviorhicin. That bioadiy contains objectives,
activities coverad, sslaction criteria, administrative r&quii‘emenls et Propogals [ﬂi‘ iake
conservation are considered for ssiction $Ui:iec:t 0 thelr admissibility as per Nahunal
tLake CDE‘ISE:W::I“UH Plan (MLCP) guidelines, pollulion stalus, pricritization and avaltah[liw
of furids urder the Plas, The State Governments wore required to idenlify and prloritlze'
water bodias in the Slale, bcasedl' on different. criterla cantainad in the gtidelines, Tha
moposals received from e Stale Governmenks were first examined inhovss for fhsir
admisslbilily. ¥ net mesting the guidelinas, the proposaiz ware refarred back to ke State
Governenents for necessary crariﬁcaiiohsfr?uisinns. o the procsss of examitialion of
propasals; rastruc!wmfmddiﬁnaticns ware alsn suggesied hassd on the site \r'lrfifls
undeﬁtékan. it was further subraitted fhat ihe Minlsky had also recantly introducsad e
provisigns of sxmminationf evaﬂuaﬂﬂﬁ af tha OPRs through an incfapeMeﬁ! Lonsiting

Instiiste, whose hummenis' are alza sought an the propasals received from 1he States,

10,22 On a s.pe.cifil:: query as fo whathor e Ministty condiderad fcluding the lakes
facing encroachment dnd resuilant fiting up 0 the scope of e HE._GIF’ and also whether ™

the Slates were belny encouraged to declare .biﬁ-cﬂﬁSéWﬁiiﬂn zones arousd e lakes to

pravent encrogchment of the shovefine, the MoEF stated that the Minfsky under their
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ongaing achoma of MLGP, had published qiédetines for NLCF’ in Jume 2008, As per thase
Gukdefines, e administrative requivernants for addrossing the encroachmant issuas ware
as under:

() The State Gwerﬂmﬁhtﬂuml Adminigiration is fo lake ﬂﬁ@&sﬁ&ﬂf sleps for
ﬂcﬁiariﬁg the fake boundary through a G.uuérnment Oreder. The [ake
bourdery 13 to be decided Iy relatlon to the lake submergenb_e area al is
i tarik fevel, ' '

(b} The focal administration/ local body is to take al Necessany éteps o ensure
removal af ancroachments if ahy in the lake submergence aseaiake
bhoundary. A commitment to this effect is ko be furiished by the mn&ermd

" State authotlies for consideration of lhe proposat,

=} Tha projest proponents to cansider far noﬁfying} the “Establishiment of 2 Bio-
vanservalion Zone” areund the water body for better safequard of tha lake
surroundings fram the growing pollutlon polentiat and the sncroachments.

10.23 Audit pointed out that inclusion of fivers and lakies into NRCP and NLCP was
lherefore, flawed as MoEFICPCE/ States did not conduct a somprehensive suryay ko
assess pollution levels I riversflakes alk across the Country. The tetal amount of

' pollstants being discharged Tnto all the rivers of ndia from sotirces ke industries, ey,

lanneries, distileries, ale., was also not worked aut befors initiation of NRGPRMLCP:
Sefeclion of riversflakes Under NRCPAMLCP was not basod on pollution favel of the
dverfista and MRCEMLCP was nol planned by MoEF 10 addiass the reduction of entirs
pafiulion of salectad rivars and lakes. : |

10:24 As rogards the potformance of projects undertaken under NLCP, inadequals
inspackiorn of pmjauts.by the MoEF left them totally Lnaware of the difficuities faced during
impiemeniation. They also fost opportunlty b make mid-course coractions vith most
projacts being montored onfy ance during lhe implameantation periad. Acklit also poinled
to ':;*etéj,}ﬁ' i Inglementation of projects with delay of more than & years observed in
pi'd]e:::ts carried out fin 4 lakes; deié’y of 3-8 years In 10 lakes; delay of 2-3 years in 1 lakey;

" detay of 1-F years in 2 kakes and rlefay of ope prenth - f yrea'r in 2 takes. _
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10.26 The wdetneindation aspects portaining I (he Mational Lake Conszrvalion Pian .

_ [NLGP) a5 enumerated in the Road Map of MoEF is brought out i Anhaxuro ~ | to this

feport,

© 40,26 On e fssue of review of eﬂsiinﬁ system of seleclon of projccts foi abatement of

poilution of river, the Comiotlee have been informed that under the ravised ghi:iab’ﬁaa
prapamtmn of Oetplled Project fleport for {mlluimn abalement wolks of sewClagh
schaines ES a thiea stop process, namely, preparalion of City Sanitation Plag {CSF),
Fnasibﬂﬂy Report {FTY) followed by the Detaded Project Repmit (DER). GSP should he
prefared on-the bagis of available data {Pricary / Se:condary Dafa) that Has been
genet ated by ihe cancerned agencies. Feaslb-:hb.r Raport witl ientify the grablem of
pni[uu{:_;n, develop and evaluate the various opfons and select the best that I3 aost
elfecf_i'-.re and sustainsble and produces tha intended outcoms. The DPRs of non-
sewsrage schémes can be prepaced shraight after tie preparation of GSP. For graparing
the DPR, ;ﬁdéﬂﬂnal dala may be gencrated by undedakby sullable supey and
inyezligalion. In this context, the Cormlittes sm!ghlt to know whether thesa avallable data -
That has been gencrated by concernad agancies end usad as inputs for preparalion af
Clly Sanitation Plan (CSP} wera found to be refiable, realistic end based on the actusl
ground fevel 163Ung the MoEF replied that the City Sanitation Dlait was preparad with the
halp of local level data sither aveiiable with the local distrdct level aglhartily or gen=rated

* by carrying out menitaring I e project area. The population data, water constmplion

data and sowage flow data wers available with the implementing agency. Hmver
sewage quulily dats, levels of surface [v-!lth respect o Mean Sea Level) and gmdmnt
data eic were W ba genoraked by actuzl field rmonitorityg. The data gencrated by
iniplementing agency were reliable as fong as they are obained by carrying out fisld
sfudles, However, data callectad from other ag&tmfe;‘g cotid- be vmlif.ied iy viewing the
facords. : - -

10.27 On belng 2sked as to how do e MoEF ansure the rellabllity of such dafa, the
Mlntﬁw stafed fnat lhe State levet agencias maintain biock and wmrd wise data for

. poptilation and updata at regutar ntervals az per exlst:ng rutas. However, water Eﬁﬂiﬁ"f

daia was Imdlr'ltdi!‘ted by the public hoalth engtneeﬁng depariment or waler supnly boards
ote. Genaralty 80% of walter ;;maawnptfm was {aken as séwa_lge g'e:nera%ed. {kddipmtaili_.f,
ground waler consumplian was worked out on the basls of nurber of suzh wells and
waler vietd from them This was dona oy Central Ground Water Authority. As such

" [mpact ofquailty of data was seen anly after complation of schame,

-
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1028 Gn e guany as o how thesa data were coflecied, The 8MaBF sfafed nat e Siate
levet. agencics Mmainiain bladk and ward wise data for pepulalion and update at regular
hervals as per exlating roes. [lowover, water supply data was maintained by the pubiic
heattfy engineerinﬁ r:i;ép!a'r_rtmem or waler supply boseds, elc. Generally, 80%. of water
. consumpiton was takan as sewsge generated. ﬁddltinnaﬂy, ground watas '::'musﬂmylim}
" was worked gt on the basis of number of such wells and water yiald from fher. This was
done by Centrat Ground Water Autharily. L

16,28 On Daing asked as o whelher thete was any stipulaled procedure for coflection of
primary and secondary data the MokF replied that there was a standard procedure for
collection of alt printary and secondary da.té,, the institutions delegaled the autharity vader -
fhﬂ.exisﬁng tacal rutas apd eegulations lollow standard pracedure for collection of prionary
dota ke papulation, waker consumplion ete. Howeaver, the secondary data was geherated
by the project impiomanting agency by actually monitoring at project site by following
standard procedure ke sewage Row, polllfion load and sewage charactorislics efe,

10.20 The Commitiee further soughl fo know how the evalualion of vajious oplions was
done for proparation of Feacibilily Repord. e MoSE ersupon raplizd that  tha
evaluafion of various options was dane for preparation of Feasibility Report on the hasls
of field data or performance. data siready available with he project implementing agaﬁcy
- for varigus funclional treatment t8chnologies and the technologles suggesied oy He
Matienal River Congervalion Directorale, e ‘

0.3 Ona spec&ﬁé guery as to the lype of paramaters that are chosen for the cogt
effectiva and sustalnable options for producing e itended outcome, the Minislry sepiiod
that considaring the cost effective and suslainable techinclogy seleclad, cost of Operallon
and mantenanee, skifed/ unakillad manpower required, powar cohsumption, fand
m@lr&d. fexibiilt of technotagy for upgtadalion elo were the paramstars on the basis of
which final selection of tachnofogfy was done, '
1032 On belng asked 4s to wiiether additions! data wers actually coliected afier
- Undertaking sullabte s_pﬁnfey and investigation, the MoEF replied that Sewerage prdje}:ts'.' '
and datafled frofect reperis (DPRs} thereof may be Fife;:ared after inglizing the fand for '
sefiing up infrasiciicluca such as sewage {reafmant plants and F}umpil‘lg.stati{}r‘is. loavold
delays in project implementation. However, additfonal -data lke soil characterislics ks
porosity, pH, beaitig capacity, gratind water ta{::_le,hp:"nxiln_ily ta popuation centres ote.

waers examinad,
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16133 The Committes have furﬂw been inforreed it as par the Faviscd guidelines,

projecis under MRCP are Being appraised Wy ndepencent ﬁpp{aisal ihstitutions.  Afler

gﬂtt[ﬂg the ampatsal repest, the pmjat:ts are being taken for approval befere the
competent althorlly, Afior aphm\rnl of the project, intplemoentation of the project includizg
tendering, excoution of WOrks elc., is done by he State itplementing Agengy. Cost and
Himw overruns In hrojects are due to a vardety of reasons which Indiuds; lack of intar-
agency coordination at field lowel, delays in agquisifion of tand for S1Ps & Purhping
stallons, _mnt_ractua1 problems, court cases, efc. In s context, fhe Commilae
spechically quadied as v how the Ministry plan o inwrove upar-m tho various teas0Nns
idenlifed for cost and fime gvesrun of those projects; the Mol staled thal the naw
guidefines peapared I Dacembar 2010 wikk felp furlhar reducs time aﬁd cost Ve
which will be reviewed when sush ¢ases come up for approval. )

18,34 The Committes sought the details as to whether revisad guidelines stipufalte third
party inspection for krplementation of projacis and If $0, whather in actul pracilce such

- third party Inspections are camied out, the MoEF theretpan replicd that:

"MROD has decided o cary oub the impast svalualion of the NRCP and NLCP
profects in tho county. The Country was divided into 3 reglons namely Region - |,
Region ~ li, Reglan - [}, Mfs SMEC India Pyt Umited had bosn engaged to

conduct stadies for region «— 1 and Mfs Witbersmilh Associates Pvt Lid. wers -

anyaged ko condue studies for Region —| and Region ~ liL"

A. REGION || BY M/S SMEC INDIA PYT LIMITED:
T -

Regiar{ ~ Il (East angd Cenfral India) consists of States of Bihar {Ganga-Patna),

© Jharkhand {Suwarnarékhadainﬁliedpur} Madiya Pradesh (F{imn -indore and
Kahlpra-Ujlain), Orissa (Mahariadi- -Cuttak and Coatal area-Jagannath P} and
Wasi Eengai {Ganga- Baurashwar, Champadam & Maheshtala and Lake Mirik ~
Darjacling). Site via[t{-‘r tar Regior ~Ii wore mads during e petiod Fahmar},r to Juna
2010 and suppfementary visits wora Undeslaken i March-Aprit 2011. h

It haa been reporiad in tha interim Report thal apart from hten:epl.iﬂn & Liversiqn

warks followad by Sewagr:". Treaiment Plants, which wonsfitited ma;m part, afer -

prcrjacia earrled cut ki this region under NRCP were Low Cost Sanitaton {LCS}
EEmtr:cﬂmpmyed Crmnaiqua {EC}, River Front Dﬁua[apmgnta (RFD) as well a3
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~construction of Washerdien's' Platform, Afforestation and Solld Waste Disposal,

Apart from [hoga, Public Awaseness Campaligns formed an irﬁpurtant achivily.

- For evdiualion purpeses, the achvilies ware divided into 3 phasas ) Planning {ora-

énnﬂ!{ruc:'tian_}, fii Construction and iif} pos! conslbugton. !iualuatiqn of cach phasc
was followed by appropriate recommendalions.

Diring ovaluation # was fouset that st of the projects were r:umpféted within the
glven thne frame of within & reasonablo fime beyend i€ However in cortain casss
a.0. laying of dralnage syslem In Jaganhaihpudi was hamperad due high

-groundwatar table and STP st Champadani could not ba cominissioned due publlc

agitation following a mishap at the site. Apart from this saveral facilifies, especialiy
Eteclile ‘Crematoria were found not working satisfaclarily for varous rsasors
elahorated in the Inferint Repart.

While specific recommendalions, ike repairs of siructuras, providing waterfetestric
facHities, repalrs of equipments elc are given in the repoit, zoma of the genaral
recornmendalions made o the kterd Repod are as follows:

+  lthas basn noticed that DPRs lack In severat datails, t should be discussed
with various slake holders befara finalization,

»  Substantlal numbers of housés ars not gohnecled ko sewerage syatam due to
refuctance of owners. R is recomimended that tn afl the areas coverad by
sa:.veraga schamas, i should be mandatory {or house owners b connect e
houses to ihe faciity. '

o 1&D works should not be regarci'eq 85 permanaint sollbon. These are ody |

tetmporary measures to take care of wastewater coilection, treatment and
disposal 3gé_tem Bil the sewecrags nefwork up te houGs-propsrly line and STPs
are constructed.

"+ . The DPRs proparad were niot of desired quallly. it Is thersforg cecommerkled

lhat the project. proposals should be appraissd by  indepandent
inshtulion/Experts. '
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Thare has been 1o Nstance where toaled cofisent s balng put to .any
tecyalefreuse, Traated waslawater can be a valuable resouscs if put to praper
reuse '

Waste Stahllization Ponds {WSPs} are gil:m{i alfernative for small towns. For
largn towns, aren required is very large and couses saveral Q&M prolifems.

For O&M of sewerage arxl 5TPs, ULBs aie skl dependeni on Siate
departments like PHEDR for fochnical krnwhiow as well a2 financtal assmlance.
ULBs n a State should develap thelr own kalned manpower,

in low cost sanitation schemes there was a common camptalni abaut limitad
water availabilily as welf as lack of power supphy,

States shotild set 3 spacial agenoy {dadicated Cell), which shall look after all
the urban rastrecluring projects under financial assisfance from Cantral/State
Governments. This agency shalt overses that local bodies Idiow fhe
quideines in preparng DPR, The apency shall then carry out tendering
process and award of lhe works.

Build, Operate and Transfer (BOT) niodel may be followad o ensire efficlent
operation and maintenance of River Consarvatlon schemnas,

REGION | & |l BY M/3 Wit BER SMITH ASSOCIATES PYT LTD: -

As part of llie consuliancy assignment For Bvalustion of Schamaa'
Imnplemented Under NRCE & NLGP, schetnes iinplerienied in 11 fowns in 5
States taliing in Region | comprising of Dethl, Haryana, Panjab, Uttarpradesh

. and Warakhand and 40 towns in 6 States falling in Region il comprising

Gujarat, Maharashfra, Goa, Andhra Pradesh, Kgimataka and Taminadu were
evaluated by WS Willhur Smith Assodialas Private Limited. The analysis and
findings of the study are summarized below.

The requirainont of & technical arm for scrudiny & approval and evaluation &
mondaring together with regional presence of fw organization ave strongly
fet. | | |
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The program consisted of main componards sush as Wtarecpliond Civersian,
Sewage Temalment Planks, limproved Crematoria, River Feoid Deveinpment

~aad Low Cost Sanitation. Onslte hepection of the execuled compdngals ™

revafiod thaot most of the cnmpfetmi c:nm;mﬂenis warg working salisfackorily,

iz some istlated casss L was obsarved that Interception sid Diversion works

proved inadeguale owing (o desfgn and nperallcmai- defocts. Simbiany,
‘providing  erematonia’ have not helped mtch iy ackieving #s infended

objostive. Low cosl sanitation systerns wese successful enly whera there-

exizied 3. proper Q&M snechanism involylng # dudicataﬂl'uperalur. Sewaye

' Treatment Plants, the heatd ﬂf_ the program, was largely successiul. Howsver,

selackon of appropriabe tachnalagy far aaiment of sawage would give betler
resuits. There should be matrix based criteria for selecting lechnology fof
STP.

The NRCP program, as of now, is lown based but it needs to be extended to
whole river basin so that tolal poliution lead genersted in e basin can also
be tackled for river cohservation,

a.  The procuzemant process wnder lh;'pmgram nesds to be sireamiined. At
presat thare 5 no siandand prOE:urémEnE practica astablished for he
program. |l is suggested o dovelop sl:ae?dard pracurement documents
and mandaky poosurement gu&!eilnés specific 1o the progran),

Q&b of crealed assets [s the wealeal ok In the pagrame: Invalvement of the
Locat Body and crealion of a revebving fund at nafional level are suggestad o
ifiprove the scenario. '

Steps are nesded to prolect and maintain the river stretches already cleaned
under the programine. Increased involvement of the State Polfution Conirol

~ Boards with special penal provisions within fhe existing regulatory fame wark.
are suggested towards this. ' '

Ik the case of lake development, controlled asration and biv-maniputation to
enfiance lop down conlre! “of phyloplanklon by ssledive removal of
planktvoraus Ash-may be adepted. 1t ks recammencded to avaid re-growth of

" plank@vorous fish and to simuiate the growth of potentialy plstivorous

perch. Thé lake deplh shalf be mainained.by periodically desiling and
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pcfmaner:t solutton W avmd the: grawth Df water hyacinth i lakes may be
gwen |mpwtance '

i, The sumes%: of the FIEaeH Bt prominenty lios in developing a parficipatary
approach, impaiting training and capacity building to all these Invéived in
- implamentation, gperation and maintenaice,” '

11135 O a spacillc query as o how was it ensured Bhat adoption of Innovative and bast
technology options for treatment of seways was dons on par with intérnational sfandards
the MoFF slated lhat alf kinds of sewage lechnologios were good gxcopt that they have
ulgue requiremants for land and power, coupled with the reuse potantial and the value
thersof, such as for return to water bodies, agriculture, indusirial and offer specific usss,
it was [urher submlited that the Cetalled Projact Raports remain technology navtal but
cheatly menfion limilations and requirements regarding land, povrer availahility, effuent
standards and reuse polenial.  This Minisly had also Issued an advisory on sewage
freatment techtologles options,

10.38 The Gommitiee was informed What some of the State Govermnments had not
submitted arty proposal for seleation of projects under NRGP. On being asked as to haw
il was ensured that State Governments submit such proposals in ime and al3o 1o state

“figw 16 the coordinatlon mada, The MoEF stated therelipen that it was the prerogative of

the State Gowveminent lo approach onie of e savaral agehcles currently funding
scwerade schemes lika Jawsharial Nehnz National Urban Renewal Mission LINNERA,
Urhan Infrastructuro Davelopment Scherme for Small and Medlum Towns (UIDSSM) and
National River Consematlt_m Directorale, eto. t-was further submilted that the Stafe
Governmenls were requested regulardy to send proposals for sewsrage projects for
towns/ clties which discharge directly In the rver and the river had been identified by the
Central Poliution Conlrol Baard as potiutad, This was also folowad up by meebry the
senior officers in State Soveramanta, - '

10.37 The Cominities was inf:armedjﬁat in order o ensure that Ihe assefs created for
implementing Programs under MRCD are operated and malntained properly, a lripart'ité

“agresmant.is entored infc wiih the local bodies, Stale Governments and the NRCD:

Asked whether these lnparhi:a ag]reemaﬂt were adhered to ins praclice, the Ministry rep[leﬂ

that they form the baszs for handing over of 23wWerags projacts to the Llrt;an Local Eadles

cto. wiio take cara of thir Opsrativn and Maln“anancn
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10.38 [h vase of deviations from such ageeements by any parly, tha MeEF clariffas that -
the Stake Gmrei'nmes'at Was feque:ited {0 review such cuses 1o take appropriate decision,

o 10.38 On further baing aﬂk».ﬂn‘ as to whe!hw roor for raview of these agraemants was.
glww fo alf lhe par{:ef to incarporate nhangp as and whar raquirad. The MafF stated
that the -agreament IId'-'.i been finalized in the Minisiry aad a Eépj,f was provid®d o tho
Sfate Gavernmenl, mplementing agency and ULBAacal h:a::dv which formed part of the
ravisad gmdehnas f_ﬂr oPR pieparatmn

10.40 Thé Cﬂmmittee u:ms ase infarmed that fhe ULBs were advised to genarate
revene by sale of sli:tcjge, geheraling powsr using blogas, sle. lo ensure proper
funclioning of $7Ps, So as to reduce Operation and M.ainten;mne (O & R cost of
séwarage projects. -

1041 The Conwiihes were futther informead Hhat the adequate manpower was provided
for Operalion and Mainterance (O & M) of assets created as pant of agragment entered.
_In thia copnaction, the MoEF was asked lo state whether the manpower provided was
yualified and adequately frained for their j{;bs and how the assessmant was dona. The
MoEF hareubon stated Ihat Gperation and Mainlenance (O & M) of sswarags asssls
craated was We responsiblity of Urban Local Bodies. Currently, -Operalion &
- Maimfanance (O & M) was balng ocutssurced by ULR3 for proper maintenance of assels.
Ailhuugh thets was a condition shpulated in the hdmmmira&vﬁ approval and Expendiiira
sanctioned by the Ministy il dahed reanpover will be deployed fo npem{e and

mamtam the asgals,

10.42 On theissue of parformance of STPs, be Cominittea was informed fhat the NRCO
scianlisty visit the STF_'& i3 and when required to check the O &.M of a;aats cragied, The
A&mfnl_strativ& approval lssued by the Natioﬁ_ai REVEFLIG{]T‘EEEH&HOELI Oirectorate (NRCD}
stipuiates a condilion that the NRCD officers will viskt the schema for inspaction and
manltoring who sholdd be given all m:;aparation' duting Er‘:s.pa{:tion. Any sbnarmaityf
. deviaion found dwing inspecfion ame brought to the .I-:nnwiedg&' of e projest”
" implementing autharity, Stale Govarnment and Project Director, of the Natiania River
Conservalion Directorate {NRCD} for fucthiar negessary corractive action, :

10.43 The Commitiee were (nformed thal CPCB had mspeuteq 146 STRs (4307 NLD)
and the actua uffilzed capaciies of thesa STPs was found to be _3533?.42 BALD) which was
69%-of the tnetatied capacily. 'On heing asked the reasons for undswalilization of instalied
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capadty of fhese 3T, the MoFE rephied that as per latest formation, Conlrat Pollution
Cahtrol Board has ingpsctad 152 Sewage Treatment Planks {{1?16 MED) {u.nlder Nalional
Rlvgr Conservation Diroctorate component) and the actual utlized capacilies of thesc
STPs afe found to be 312642 ML) which was G6% of fhe nstalied caparity. O of 162
51 F’s, 08 ATPs (daest Bengal, 2*Tn~n[r Madu, 2-Andhra F’r-tda h} which were nol
furcled vinder any MoEfF schams ware also Inspe.a.ied Main reasans far inder Util!:r'ahﬂn
af istafiad capacﬂy of theae 3TPs included absence of Scwerage comveyance systent
interrupted power sugply: unskiled manpowsr, and irrégula{ operation & maintenance.

10.44 Tha Commitlee were informed that no tire line can he fixed for increasing levels of
freaiment of sewage because upgradation of ST capacily was an ongoing procass due
1o Icreasa in papuation foading to genaration of mors sewage as and whan mote arass
get developad and Taken over by the municipal autharity. The Comirittee felf fhat at Iﬂﬁf‘ll

'a tentative time Iha cap be drawn up afer taldng into consideration these factors. The

Mol theratinon rﬂﬁi!ied that the capacily addifon for trantmant of addiionst sewaga
geherated was o he decided by he Siate Govemnment dependmg upon thely prlorily and
budget allocation.

145 The Comimittes has been nformead that disbursement of funds undar NRCP which

was earlier made direclly to the Siate Gevernmetits, have now boon made by fhe
inplzmentling ageaciss in the States iﬂ fackiiate iiine_{ry implemendalion. The Stafe
Goverpmeants are required ta release fheir corresponding share of funds In the projecis
promptly a3 scon 88 cenlral releases ars made, Raiease of funds Is Tinked to ralanse of
matching shase by the 3Hats Gmrammant subnission af ﬁhyaic&l and financial progress
reparts, tmely submission of Ullfisatmn Cerfificates, Gﬂnﬁ’[ifulmn of Project Reviaw _
Gammittees, proper Operalon & Ma%niename of assats.

10.46 On being asked as to whether (hare was any slipulation of fme fmit for release of
funds Ly State Governments and what action was taken in case of inosdinato delays in
release of unds with consequential delay In lwplementation of projects, the MoEF stafed
that the Sf:aia Government share fr the sdﬂﬁionad projact was prr:w!ﬁeij In their ﬁudget

and ralaased soart after sanchon of Contral Govenment share.  As per Gahinet

.:.ec:reta: iat irlstrur:!iﬂns inwdmate dulay in wrnplelli'tg he profect wall enlaﬂ iavesligation
and fidng of fesponsipiity on dfficer in the State Gavemment fac taklng appmprtate action

. against him, -
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10,47 O a spanific guery as (o whather any moniforing inechanlsm exists for ansuring
frast B tormis of Momarandim &f Associations (MoAs) are adherad to by all the pauties,
the MeEF staled that thete was a provision of State Manttodng Comumites and alsa
Centrat Manitatlng by officers of the Ministry. '

10,48 On heing asked as lo whather any achion was ken in casa of deviations of the
lerms of -Mofs, the MoCl" staled ihat the Meinorandum of Agreomant (MoA) was sianed
only whei 2lt paifles agresd to abide by the condiions stipulated n the MoA. Howeves, in

. casa of sadous violaion, there-was a provislon I the Administrative approvat that assels

of lhe preject undsr implernantation may be taken avar by Central Govt, The expendilure
BiGiitred b*} Ihe Central Government may also ba recovered and deducted from the grants
given to the Slate by the Planning Commission.

111, I“ERFUHMANGE OF PROGRAMMES ¥OR CUNTHDL oF FGLLUTIGM
OF GR‘DUHD WATER

10,43 Audlt seruliny poinied cut that neither MoEF nor the Slates have inlrotduced any
programmeas 0 prévent pm!héii:m of ground waler, They have also not addressed the
mr‘:c&rn‘a of pollution from agricultral sources., Although accountability structures at the
ceniral lsve] have been established far managemant of poliution of rivers and kes, tha
sitifation is more complicated with respect to grmlndwatér with no cenlral agency taking

" complate responsibAily for ground water pafluion, Also, the contvol activities which ensure

accountability of lachnical and financial aspacts of the projects are wesk, i

10.50 Audit fLirther nalited out that at the Cenbral fevel, MoEF does not irydamant any
programime for freatment and restoralion of ground water, Mo State had introduced any
specific progranimas for the restorafion snd treafment of ground water. Only two States

iz Tamil Nadu and Rajasthan have Eniﬁ‘*ated progr;afnmas which addresses the issue of

polluted- groutnd water, bul these are reskicted lo a e specific cases.  The Schemes
cperated by MoWR focus an exploration, moniteilng of fhe ground water ragime thmugh

15640 ground water monitoring wells locatod ali over e Coauntry. This data is used for -
assessment of ground- waler reglne. Sintifarly, COWE seeks to reguiate withdrawat of
ground water and idanbly critical and overexplolted areas. - However, none of #s

programmos or-studios specifically addresses fhe isaug of poilution of gmund watar

1331 On lhe |$$LI$ of Ground Water Poflution, l.he Copriniltes heve been ;nfmmed Ihat Y

"a.!'ismn Dacwiment o ‘Mittgaimn and Remed]! of Gmundwater Arsenic Mena::e rf [ﬁd!‘a' '
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hava  baen hrﬁughi ot which comtains infermation about e knowdadgabase,
welersianding and  techrmtonical nppbrlunjl_lgs available, stake-of affairs of arsenic
conlaminafion i Indla and differont corrective ‘measures taken and sharteomings
grpetiance. |t alse frings ouf a critical appratsal-of gaps, identifies arcas ;-:aquiiires} fusture
irifiaives, a comprehensive plan of ackion cnvisaging Read Map, fnancisl fﬁquimﬂ‘l_&!‘!i
andd the method as to haw (1 mission can be coordinatad and accemplished.

10.52 O baing asked as to whan was this t:is‘[dn documant preparad, the MoEE _s!ated
that the document dtied tiitigation and Remadly of Groundwater Arscnic Menaes i india;
A Vision Document” was Published in Jume 2010 b;r National tnstiute of H':.rdmtugy

R-:mrxat.

10.53 The Commitee sought o know whether sfeps have been injiiafed in terms of this
vislon document to tight the menace of azsenic poiscning which was affedting Ihe fives of
many of aur population. The MoEF thersupan replied Ihat Watar supply was provided by
State GovernmiomsAJLEs and they have to meet the fequirements of the Indian Standard
for deinking wates, |50 10508 published by tha Buieau of Indlan Skapndards.  Macsssary
treatiment arrargiemends have o be made by Siafes/ULBs for arsenic retnoval fram
drinking waler as per standard or bafler source walet may have to be lapped o mast the
drinking water standards. The vision document was prepared to compils an up-to-date
stale-ot-affatrs on Arsenic contaminaian in groundwatsr in indla nduding appraisal on
krowladgsbase, understanding, and lechnological &ppcr_lui‘dﬁes davetoped in the subjact
rafter bolh nalional and international ievel, success and fallure sfories efc. Akd Ao ta
identify " research and field implementation gaps and probable ackonable paints for
demofisirating of  sustelnable mitigalion and remedial measure to the problem. The
contents of the dosument had heen contrinuted by sclect exparis on the sulbject taltar.
After publishing this document in Jung 2010, Malional Instituts of Hydrclogy, Roorkes and
Candral Sround Water Boaid, Mew Dalhi had jointly rargani'zed a one day Diatogue
Inléatlon msef on 'Mrﬂgailﬂn and Remady of Groundwaier Assanic Menscn in bhdia” in
June, 2011 at Mew Dsthi in which, senior officlals of Water Reseurces Deparkitents of
different arsepic affecled Slates, Public Heath Englneering Depathinents, Cantral
Gavermenl Ninistics and Departments, expatt nga|11zalmu13Jll1stitutmnsﬁ.inwemules
tncividunl Industries anr:i MGOs hiad besn yited to t2keo puit in !he meet. '

19.54‘ The Ministry further submitbed th‘r}t the feitawing rédummendaﬁm%s ware made
frafn the defiberalions of the aforesald Dialogue litiation dest held i June, 2011 at Mew

" Dalhi:
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L it was bicadly agread o have mare extensiiefintense brainstorming by
expers foflowad by drawing of oroposed plan of actions i lhe fflowing

areasfigils;- -

a)  HalisBoComprehansize assddsment of Arseric related tinpacts arkl
" e adapled solulions;

b Curent nesds of Researh & Developmeat intervantions in
different areas:

¢f  Gaps in Sensitization and Awarenass genaration al various
lanents: :

d)  Review of administrative/policyfoperational feamework 1
Coping up and agdapting to Arsenie problant

i Further recommendad la constitts. 3 *Core Commiites” diawing specialized
expects from varlous sieeams/professions belonging to different academiciiesearch
ordanizaons, concerned Government departments and othier agendics and also
working independently to work on abdve stated and other relevant lsspes for
rinéiizing a suitable framework of activifies ncluding inodafiies of operation.

. The "Core Committee” shall be formulated in consultation wifls tha Ministy
of Water RESQUI‘GE‘E* GO"I’EFHR‘?&M of Indlia with specn‘le 'Tﬂfﬁiﬁ o5f Cmdiiibﬁs’.

iv. " The *Core Committes” shall submil its report to the Ministy of Water
Resources, Goveinmeant of India who will take wp the mattar with the appropriate
iinistriy/Uepariment for consideration and [urther follow up.

10.55 The Vigion Document on "Miligation and Remedy of Graundwater Arsenic Menace

- [n tndia’ brought out by the Nationat inslitule of Hydrolagy, Roorkee, COWE, New Delfy in-

dune 2010 brings_{mt the alarming ceitical slate that indiscrirninate anplaitation aof
groundwater resowrcas in many places I the Counbry with rise in delotioroted
groundwater quality impinging not anly scarcity of frash groundwater resaurqés} byt also
cortarmination of gr-uurld water. The relevant porion of the Docurnant parf:aiimiﬂg fo the
aritical dangars _af' the widespread problem of grsenlv groundwater poliufion, tha key
chaliengc:s, available oplions and lhe Road Ifn.f'!ap Iw:a:;ds eawlség&d rliestoms a.r;:

* repraduced below -
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1085 Qecurrenca of Arsanic in groundwater, in axcess to the pefmissible imit of SGugl.
in the Ganges-Brahmapuira I‘Iuvi'&l! plains in Indiz covering seven sfates namely, West-

Rengal, Jharkhand, Bihar, Uttar Pradesh in fiood plain of Ganga River: Assam and

Manipwr 10 finod ploin of Brahamaputra 2od mphiab svers and Rajnandgaon wilage in_
Chialilsgarh: slate, 18 one such large Scals groundwater ouality d_Iaas{ei. descited -
internationally as the Word bigaesl tnatural groundwater c;:rlﬂmily o the aanking afier

'B:aﬂgladeah A framannrk of achivilias with an Estlrﬁated financial targol of T 200 crofes

far a ;Jerlnd of five years has bean anvisaged fo resofve arsanic manacs exposad in

seven States in dndia. i is believed, earneskly, that IiKeE'f resullu fiom these alabarabed

scieriinc tasks wiil heln building the str‘alagyr ko mitigale and remove groundwater arsenic

manace in ndla. '

10.57 It has bean esimated that in Canga-Meghna- Brahmaputra plain (ncluding
Bangladesh) alone, around 100 milfion people are at risk from growndwatar arsenic
cortanination above WHO guldeline. Paopls in newly arsenic ideniliied siafes could be In
mare danger, 85 many are not awars of their arsenic contamination in hand Wbe-wealls
and tnknowingly continue drinidng arsenic contarninated groundwater. It arsenie

_conlaminaled arcas often arsenic contaminated groundwater is used for agricultural

isigation ceoulting In excessive amount of available arsenis in the crops in that area. i
has been reported thal second to the ingestion of arsenic, aiter the direct consumption as

" drinking  arssnic contaminated waber, T3 throwgh foed chain parficulerly use of

conlaminatad rice foliowed by uegalabies. This sventually indicatas thal the effects of lhia
acCllence are farreaching; and the smﬁner susl=inable sojultions Yo resolve ha pr-::fh!em,
lessar would be (ts fukwe environmental, health, - sociceconomic and soclo-cultural
hazards, -

10,66 Even aftar spending huge aﬁlmnt'm‘ transy for pmﬂ&fnﬂ argentc safe water to the
;.riltagers from contaminated hand the-wels and other sources, the overall résu!t_
suggesls requirement of more concentraled and focused efforts in planning ard
mapagemeni o copa up with such gigantic calamity, Attempts made se far to combat the
manace of groimdwater arsanic contamlination, like, to ldeniify the calises, to provide
arsenic froe dikling walsr tc:- Faﬁple dapanﬂent €t Qrwndwater stpply, fo reduce The

arsenic relaled social and socio-acenamic problems and o devalop, aost affective

taciwolugy for eradication of arganic cnni.:_tmmaimrs have proven madcquale, fragimented

" and less taspansive, as avident frerm 1he rsa v number of arsenic affected areas with

BVETY NGW SUTVEY. fhe_re ia, therafare, & necd for adapting holistlc approach po;réﬁr}!ué
solution considesing managerent of sciance-sociely-resnuress togather, but fot merety




o

-£35-

heafing fhe pain 'exll&maﬂ’y. Proper watershed management, possibility of tappirg of
frechwatar aquiier"!i_nkirm to proper aguifer managesment, ie-sie remadiaon of the
prablem and sconomical utilization of all avaitablc alizmative safe squrces of wafer .neeﬁ'
o be expiored. To combat the arsenle oflsls need for awagengss and aducalion i (e
villagers towatds e -.Iangurs of arsamr beicily o Eimmftance of using wraenic gaf:
watér, THis can only be achleved Ey uclwc cnmmumw partisipation ar‘-ud whota-healod
Augrpert o gmn:mmmt and arsenic reseaichors,

1059 A good partian of 500 mliiion people, living iz the 5 69749 sq |'-'.l’rt of the Gangs.

Meghna Brahmapulra balt, live it dangar of drinklﬂg arsenle contaminates waler, ﬁmund
30 % of this populace i c&nsliluled of Miterata inhabitants who live betaw the powvearly
fite. Affected populace are those who are economically backward and lagk in mafitious
foad. Women are affeclsd the most comparad to men. Furthér, Infants and children aro
adversely affected than he adulls, An srsér-?c pafiant I-DSE!_-? His sfrangth and caithol work
cutdoors, bat s Eamily inctwrs more e:;:pensea than before bocause of his flness. Many of
them harrow moniey fram the local moneylendar who _chsargé:s hewr 2 high rote of infarast,
L& 5-10% manthly compound interast. Oftan viilagers lose all (helr eanihily possessions
inciuding tha reof over faeir heads, irying fo pay the moneylender back, Saclety too, Wrns
an arsenic patient into an owcast. The arsenlo problsm, thus, has a majer effect on the
socioeconamic struclure. People oftsn mistake symploms of arsenic poisoning for laprosy
or ofher contaglaus skin discascs, and thus rharriage_. emplayment, and even tha
simplost social interaction become impossible for the victim, Thus, an arsenic palient
oflen becomos depressad and someﬂmés avieh Iries to commif suicida; Simiasly, c':artain
area of Puigals Is iown aa cancer bett clue o contaminated ground water.

ALTERNATE APPROACH FGF{ ENSURING SUPPLY GF ARSENIC FREE WATER

1t} EG Wdtershed is nonsidered to ba the basic uril of fand-water managainant practmes |
From hydrolegical polnt of wview, watershed possesses all characteristios genmarally
required for conservation and developiment of weler resources. Surface water |s arsenic-
free, and it is more so when rainwater Is harvested as surfaco storage. Hamessing,
developing and "approprata management of surface waler; on a watershad basis, in
arsenic affected areas and Huir lisages in tmgatmn anc! otiver domestic nurrﬂsea carn bs 1
4 poteniial alternative,  Gonfunctive use of surface walor {ithar frﬁm walsrshet
development ar from ofher saurcas) and in-sili groupdwater can be another patentist
alternative. A technical feasibility study, considering rir-:k', cost- and benefit of each
© diewmalive, wauld form an important lask. - , g .
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10.61 Whatever technotogical gptions that ars adopted, the suceess and effecliveness of
that task cannol be achicved unless end-users and beneficiades of the schemss are
debugged kom concem and rasponsibaiy. No strategic planning of gudlahility of safe

and wise use of Water can b2 sustained by definking usar comtumity and theiy effective.

pariicipation f1 the managemant of fradifional and new resaurces, Ofwlously, for he
auccass of the program, peaple’s awareness, ragarding imnpoctanice of water, its Kriowd-
how ﬁﬂ 'das and donts and jighthd uses, need to be tagged as & mandatoy task,
Remaval of as from arsanic-contaninated water by sultable Riration Ennhriique';,: o
ansuee supply of aysenic-free watsr, appears o bo a Viable practical sefution for potabie

water if the ralated probleting, such as sludge disposal and operaion & maintenance, are

cesolved effeclively. But Ihe agriculiural requiresnent is much mare than potabls water,
Supply of treated groursiwater to meet agriciilural requirement by ex-site arsenic removal
technologles would not be a sustalisable option or approach. Without adgequate bt buill
mataterancs arrangeme«:{l,s apparently the perforinance of all the devlzes would suffer.
Proper training and mebdization of the user community i the operation and mainknance
aspact would be an essantial task before any future installaton of ARF programme ¢an
ba envisaged. Thus, fulure emphasts should be oriented around in-siiu remediation at the
sourcs-aquifer level and also chemical fixation of the condamitiant af the soucce should be

properly supiored through proper calibrated and configured studies and expRiimantations. .

L1082 The primary task of providing Asenic sals water to inliflons of peoplo needs ho
 address tha critical concams viz. Watsr quality monitoring through Distict & Block fevel

Capachy Building; Identfication of Arsanic cordamninated as well as safs sotrges, both

publle & private; Provision of aliermnate sources of Arsenic ree aafe diinking water: Village

specific GIS Dalabase and Adlion Plan and sharing the same with Al stakeholders)
Eatablishing a transpaceni syslem of Infocmation sharing by ail stakwholders; Health

- Bducation and Awareness Generatlon, Health Fisk Assessment and eslimation of

disease burden: Provision of Medical Relief for the crilically affected peogle; Training of
Medical Practonsrs i Gowt, as wek as oulside the same; Long-term change i
agriclture :&nﬁ Eﬁgaﬁnn practice and Keskicting the use of Groundwater. in addressing
the key-conceras and developing & Mafioiral Plao of P;clk}n, for providing Arsanic safe
waler to tha commuity, the 15t key-stop is fo estabiish a National Slandard for Arsenic in
Drinking WaterThe p{eéentéuidsﬁne vale of Arsenic in groundhiater ¢f WHO is 10pph,
many Couritrfes are stil adharing lo the Standard of 50 upb of Arsenie,
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IDERTIFICATION OF GDNTAMIHATFFJ ‘%OURC‘ ES AND CREATION 'DF D!STRIET
BLOCK AND VI EAGE L E"!.!'F'l DATABASES: KEY (‘HALLENGEE

10,83 W West Bengal, all public fube wells I'ra*;u'e been tested through a nef work of rural

faboratorios. Mear about 150,000 waler samples have beeir ai lathyzed By the-blogk bsvel

laboratories. And GIS Datahase has kean oreated at the district, Blogk and habligtion ©
level. However, the mast chiallenging task, which is vet to be accomplishad, s the tasting _

of near abolt 500,000 privale sources. ﬁ.ddlnlg to the mehaoe, the Klortification of

. contaminated public fuibe wells emalns incomplete I other stafes like Bihar, up,

Jnarkfiand, Chiatiisgarh, Assam etc, Though wigarizations, ke SOES, Jadavpur
Un_ive:sily. Siram tnstitufe and quile a few others have donz remarkable work, he basic
tosk of ic]anﬁfying Al arsenic conlaniinated: soufces, puhik: as well as private, remains
laegety incontpleta. IF we consider the Whbs Wells' use far iirigating and vegetable plants, in
the arsenic a}]fec:led dialricts, Ine task becomes more difficuit and compiax.

FIELD TESTING KIT VIS-A-VIS NETWORK OF LARORATORY

10.64 The magnituda of tha tasks invelved maises the queétloﬁ of Use of fleld Kits vis-a-vis
creation of nefwork of blockMviliage laval labarafories. In Weast Bangal, consideng the risk
of fafse positive and false negative dats, by the use of field test Kits, the Arsanic Task

_ Foree opted for rrea{mn of 3 netwark of fural Esharatones, al the rate uf aee Fabraralony for
every thrae blocks, lhmugh Public Piivate Partuership. As a malter of facl, the Arsenic

crisls it Wesf Bengal has been a blossing in disguise, in the sense that & has resufted In
davelopment of instilution and capecily, at the block and village |ovel Panchayativa]

" arganizations, for water qualily momifering and survellance. |t must, however, be noted

fhat though the above systern has bean successful In monitorng public sources, the big
quesion remains on the monltoring of wator qualify of the private sourcos. Howaver, fhe
precision and dependability of the same 15 always open lo question, The challengs is to
produce field test kits, which ars fobust, refialite, cheap and sknpie enough to be used by
relaﬂt{".ﬂeﬁ.,;r LsKIlked users in the villages of India 1t is alsa inparative to 2ay fat these feld
kits anc supplies should be readily avaliable for the furgl Harkets.
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PROVISION OF ARSEMNIC SAFE WATER TO THE COMMUNITY: THE Ko
GHALLENGE OF SUSTAINABIITY

40,64 wWest Bengal, the Mastar Plan-ervisages Supplf of arsenic safe waler, to all ths
" affecled hahilations, thmugh a 3}'31&”‘1 of piped watar suppfy which would be fed from

treafment piants after appmpi‘iaie ireatments, 40% of the wl!ages wollld be stpplied irgm
Fags wates Ireatment plants, drawing wator from large geranniat rivers like the Ganga,
They wouid supply watar theaugh kilometers of water dmm’nwﬂon system afler appropriate
traalment for bactenntogma! punncatmn g% of the villages woukd be sarved by mink
piped waler supply network, which woukd ha fed from large diameter ube walle aftor
removing arsenic by ualn{] apprapiiate lechnolegy. This is he most ambitious lorwy lerm
mitigatory pragramme underiaken by any State Gavl for the arsenic affected rural
community, The implamentation of the master ptan is expacied to be completad by 2071,
But fhe progress of work Idicates defay in project execution. The more vital question that
ramaing to be answersd 15 thal, whather such a capital intensive approach could e
sustainable in e long nun, Efectad oporafion and ii;:aintenanca of fhe system, thotgh
peopla's participation in cost sharing and maintenance, could go # long way In ensuring
sustainability. The success of West Bengal experienco coutd sat a model for nafian wido

* roplicafion. llowsver, to make a communiy based scheme. sustainable, the Govt. effort

needs o be supplemented, Thase Effort;e- can be communily hassd approaches firaugh
the imptamentation of decantealized small scale community maintained cural water supply
projects, based on !racﬁtidnal suefdce water sourcas, that are largely supported 8y rain

water harvcslmg Thet= are mﬁ[mns‘. of traditional surface water sowrgas (ke ponds and
d:ghlu in alates. fike West Bengal, Ellhar P, dharkhand, Chhattisgarh, Asgam ete, which
coulid be rejuvenated, censoyved and wifized.

1665 Existing Knowlcdge Gaps covers inadequadies in the assassmant of Haaith Impact
: Sciantific Health Risk Assecsment and Rational Estimalon of Diseass Burden; Arsanic
Contamination in Agricufture; A Threat to Water - Soil- Crop - Animal - Hu_mau

 Contiuum;, Critical Neads for Research aﬂd'Gapacitf Budding: Techwatogy -Optlons.

Ciltleat Constraints. and ﬁmiﬂng factors; Key Factors Impeding the Pragress of Miligatory
Programmes in the Arsenic Affdcted SEates and Csiabiishing 3 Transparﬂnt System of
Ir:fcwrmatmn sharfr‘@ by &l Stakehu[ders

3167 The ‘u’!smn Dc:mmant prawies a Road M‘ep for achlewng E nws.agect’ Targets ang
Ireportant tilestones. Mﬂa:stanes are |he events, which are ettvisaged as futiire ¢olrse of
actions. to achieve the targeted goals. The fargeted goals (n'this case are: {2) to mdke




i
B L - I

-138.

arzanic comtaminatad aquifers conducive. to orezave groundwraler quality and producs
arsenic free groundwates 10 meet thefttkbng aned Iriigation demands, (b} to find suslainable
tachniguies and techaologies for decontaminaton of aqulfers from arsenic and for the
remaval of arsenic from contarminitad water, {o) to seale by senps for Lnveiling alfernate

) sulces of waler lo mest fre demand of polable water in the arsonie affocted and

wilnerahie areas. {d) lo eradicats health Hazdids, wiglnating freit ingestion of arsenic
contarminatod watar, and {a}in make sacialy respansive b Immnﬂuﬂi{.‘-us usages of wate;
The nnlaﬁionea to achreve theso envlaagad tacks ara as f-::-fluws

I} Emerglng R & DB Activfﬁes - lo prepare database, improvise and transtale

understanding of causes, geochemishry, genssis, aggravation, moblzation  and
dissolution brocesses of arsanic In groundwater for different hydro-geofogical setlings to
darive melhoedls for in-silu remady for decontaminaling acguifers fréin arsanils; to davise
cost effective, eco-fendly and soclally accepled argenic removat deuiueéf {0 investigale
faasibility of allarnate sustainable water maﬁagement (SW & GW) srategies to meat
demand of waler in lhe arsenic affected and wulnerable areas, o assess impact of
arsenic In taod chdln and relzted health hazards, to ascsriain health impact of arasnic
coblaminaked groundwaler, etc. '

{ll) Enauring Arsenic Frae Watar- acfivitias and plan of actions lo amuide arsenlc free

_ drlking water fo the people In affected and vulnerable arsas,

(i) Capacity Bullding and Sccial Empowerment - sclivities fo promode public
awasenass, capacity bullding and social empowerment about mporlance of water and Il
effeclive usagss, healih related issues, -ill-effects of using contaminated waiar: aie,
Revisit to reviss Nadivnal Slandard for Arsenic In drinking water 1o consider
revislon of the Katlonal Slandard for Aesanic in driniing water In the Hght of e WHO'S
prasant guidelines.
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CHAPTER - X1,

I"i"EGHITﬁRING Or PRGGHJ&MMEE FOR GﬂNTF{OL OF PDLLUTIGN oF
H[‘JLRE Lﬁl(Eﬁ ANR I‘ERGUND WATI:‘.R

§ . Audit ﬁndings pointed oW Ihal msnecllun and manitx:i'ring of projects belng
implemented ynder NRCP anid MLCP was inadequale at all thres lavals, La, Incal level,
State lavel and Cenlial level. it was obsened that the data for .monitming e schemes as
avallabls in MaEE r-:frw'u:ies a vser-lendly means of understanding the. currest stetus of
the relevant pmiisy'and was reas-hnahlt.r cost effective 'lo operale. However, i dit rot
desciiba | deladl the stages oc events used for raling prograss (when this melhod was

yded), it also did not provide a ationate how futurs parformanca largels were baing set in
the Ministry. There was poor monitoring of network to track pollution of water in rivers
and takos, failure fo update and revise water quallty parameters, absence of databass,

poar dissermination of data, efe. In fzum. panr inlemnal confrols reveal the low level of

Hrapsparency it e activitles of the Minisiry and their impact on its overall accountabifity,

Tha targeted irmpact of schemes of programs can be achieved only with the proper and
effactive implemantation, For the maonloring to be effective, an organization develeps the
system which covers tho micro monitoring at the ground level of Implementation L.e. at the
Impﬁen‘ienﬁng agency level. On the other hand, macre maniforing 3t the apax teval wil
ensiie that such manlioring system was working effectively;. Audii findings also pointed to

B paucity of natwork for racking poliution of ¢vars, lakes and ground water, Audit scrutiey

fuither 'poinled lack of classification of locafians as basafine, trend and Rux staliong; lack
of real-ime monitoring of water Poliuon; Lack of assassment of trophic stafus of rivers

. and assessment of ecologicalfifological hdices of liversflakes; tack of revision anwl

updating parameters of walet quallty; poor qdaﬁjﬁf of data on walsr lack of regular
Inspection of the projecta by MoEF; and non-avaliabilly of comgletion rgports of praects.

_ Trophic status fs & meastre of biclogical producivity of lakesftivers, which simply 1s a

measure of hiow many plants and almals are in the takefrivar. Tnua i ie an indicator of

; haaith of a river,

1.2 Audit (ther poinfed out that the monitaring of projects under MRCPINLCE af
Caentrat Lavel viz, Natonal River Conservation Autharity headed by Prime Minister for six
montdily review of progress had e last mestng ¥ June, 2003; Motiloring Commities
headed by .Mf:mher, Plarring Gammi‘.ssinn with quartery revlew of progress had last

~ imeeting kn Aprit 2002; Standing Comemittee headsd by Union Ministar, Environment and

Forests for quarterty review of progesss had Be lest meeling in March, 2003; and
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Stecring Committes headed by Secretary, MoEF for goarindy review of pracass had [ast

_meetiny it December, 2007. Barcover, the four Committses do not exist in a hierarchy

and operale Indepandently af each gther and there was no _fu'nctiﬂnal‘mnqcct amongst
tharn and as siich o evidencn of shaddng of Bieir findings and recomemendations athengsl
thusa Gommittees were found by Audit. ln e stalos, white the perodicily of :‘eview'

variad from $tate ta State, moioring of prcnje{:ts under NHCPIML GP wers dore by High

Poweored Gommittos headed hy Chiel Minister of the State, Stale Staering Committes
headed by Chief ‘%f_crelaw of the stale, inler-Depagmental Cammiit:‘ae' headed by ths
Chiet Searctary with Principsl Secretaries of- fhe Dopatments concerned; Review by
Modal Implementing Agency, Divisiona! Frujad Mon!tcrfhg E‘.eil (DPMCY and Lake

"'ipacuf' & Consideration Cﬁmmﬂtﬁe

113 The é:.umrrﬁf.tsae sought to know fhe reasons for freguenl meelings of lhese
Committees and whather thesa Cormmitiees sfif exisls. The MoEF did not give any
calegwicaf reply but mersly siated Ihat all thesd Comnitteas still exist and meetings are
held as and when requived. It was furfher submitted that mestings would ba orgentzed
so0n and coardination would be shsured.,

1.4 tl.uriit' scruliny revealad that ouf of 140 rver projecls test checkad, MOEF
submitted infornation only ity faspact of 98 projects. Of these, 25 per cent of the projects

© wers not nspacted by MOEF even once during imp-!emantatif:-n. Ol of 105 [ralscis

carnpletad, MOEF submilted Wfommalion in respsct of 77 projects. MoEF had not
inspected 43 per cant of thess Projects alter complstion

115 In this- context, lhe Committee soughi to know what sleps wers being {aken/
proposed hy MofF 1z enhance the 5c0p9 and-coverage of the Water Quality Monitering
Programeme in terms of the number of monfforing stations, their focalion, autsmation anel
updation of thelr parantelers. Tha MoEF heraupaty repliad that a5 raquircd under the

i prcw=m1s contained In the Water Ach 19?4 ZPCE along with bF‘CB:s was monitoring
' w.dter quahbj of suface and ground. water bodiss under the Natimai Water Quality .

Monitoring Prﬂgramme {GEMWIN&HSNAP} Viater qualify was monitored for
assesginent - of whoksomeness of water for vargus beneficlal uses. Thalr present

rnonltordiy network comprises of 2000 locafions in 27 Slatés and 6 Unlon Territories

spread over Bie country, wiich covars 383 ivers {1085 locations), 127 lakes, 8 tarks, 59
ponds, 40 creaksfscawater, 17 canals, 34 drains and 505 wefs. The water yualily data

" wes ptitﬁ?ﬁshéd'au1d circufated Autematic watar “quality moniloring stalions were
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proposed to be installed on river Ganga fo furdher sfrengther e manual namitoring
carded oul oi river Gangz. The dafa sa oblaincd are publishsd rogudarly by CPCE. The
dats snalysis for a parlicular monitoring slalion would tndicato trends i parameters were

wrnying Wil respect 0 fime, no change I data provides basefine status-of the ground |

water guality and station losated near source of pollution indicates impact of activities o
e ground watar. Additichally, water mfiiy %nmitming stations ware iah—m sef up under
NERCP frough difterent universifies and acadamic Instilutions for assessing the 'Iﬂli.‘u_;ict of
vagiatis poliulien abatement sehemes on water guality of these river sliefches, So lar, the
majos nmnitmin-g' thrust had basn in the Gangetic basin, With schemes Being teken Up on
other rivers, t_hva menitoring programne r.:tf tha Directorate had bheon extended {o olher
rivers. Thne objective of ihe monitoring prograsmie was to establish the water quality in
lha rivers before he schetes 'were-taken ug and then compare iL with the quality aa e
rnplementation of schame prugreaseﬁ in arder ko check the efficacy of the ackions laken.
The focatlons are usually dosely spaced downstream of ciiles and waslewater outfafs.
The keations may be classified as Basesline end Impast staffons for pellution maniforing.
The water was analyzed tainfy for 9 core parameters with pollutlon refated parameters,
guch as BOU, DO and coliforms. Slle spacific maasurement of heavy metals is also
inclrded. Water qualify mordtoring stations and their oeations had been selected from
e to time ag the River Canservation Frogramma covered more and more towng and
citiss. Since 2005, a Unifora Protocol oh WQM had been nelified which defails an
" sampling locations, frequency, parameters and ana[yhcal lechniqum The same was
currantly In forca,

1.8 J;naked how the MoEF ensures Wt CPUB reguilady collecis, stofes and
diszeminates e Water Quakity Monitoring data through s website o by ela_é:lmnk; rmail
o vartous users on dernand, the MoEF replied thal eutomalic water qualily manttarlng
stations were bDeing m{a!ied on tiver Ganga and river Yamona to further sirengthen ths
manual monitorng on bolh the rivers. The Wata 50 obtained is published avery year by
CPCE and also avallabls on thoir webslte which can bo assessed by any individugl. The
Mmlstrg had funded Cenlally Spﬂnmr&d prﬂj-act and askablishad envis -:.en!res in the
- Cauntry including . CPCB which diﬁﬁemmate infarmalion rstated m ail aaparh‘ ;}f
anvirornmontal pollution Inc!udm_g waltar quatity dats, e, to tho publc and other users,

11.7 The s&nr:ﬂnn orders issued EW he Kinistey siipﬂiaie hat a Mumtorlng Cmnm:itea

would ke -::ﬂnstrtuted lo monitor the progress of e projectl scheme. The mmutmmg )

Committee have been constiuted by varous Stale Governmands for -moritoring the
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ongoing projects! schemes. AL the InRtlaiive of this M[:[is!:y, Cit}r-Lew_ﬂ- omitaring
Comtniltens {CLMGs) have also besn consfiuled for regulal monitarig of angoing
projecifschemes. It e Hyf of cxperience géiﬁia'r.i in the implementation of AP and
NRCP, It was now recognized hat efieulive ol saciely / public padicipation can anly

bring .']E_}c:ut-‘full succoss of the plogramme. As per the revised guldelines, I was

" nocessaly fo fornulate an effective public educalion, awareness and particpation |

progiamne 33 pail of DPR 3¢ a3 lo make the projocls socially acceptable. An expar
39&!161; with right kind of background and exparlence n'la.!‘j be engaged W0 forawutale Publc
Fatticipation stralegy. Twio ypes of cutcomes were expeclad from this activity. The first
one was public paiticipalion and thmugh it agresimant on complex issues ke house
connactions, water consarvation al household levels, proper c-::rEIactmn of garbags so it
it dass not choke wwmmrams sharlng increased burden of O&M cost, proper layout of
sewerage systems and locafion of &TPs, diffusing canflicts, if any, on pregramme
components eft. This can be best achicved through consuftalion at various shages of
project formiiation. and Implementation. The secund one was increasing public
understanding abaut the programmes through awareness, -This shauld be achieved:
tholigh workstaps, seminars, strect plays, city pins and riverside walks, Active
involvement of students and teaciiers canununity in schools and collegas can greaty help
in achteving the objectives. Public can also play e rote of a watchdog in suporddsing
projest implemcntalié:-n and opseation and maintenance which wowld help improve Ihe

* quality of 1he programme. Cinphasis may ba placed on_increasing public padicipation

under NGRBA. Apart from hifng expert agencies for thia purpose, arangsments to

" involve Mehru Yuva Kendra Sangathan ha\.re_. besn pul I place, witich ahmiid be
integrated with this component.  Under the NLCP scheme also, pulilic awareness and

plic patticlpallon bad been one of the integral componants of alf the sanclioned
projects.  The projects under execution were being monifored by tho officers of‘mga
Winkslry at regular interval and ehservaflons are communicated to the ?unp!emar{ting
agency/ Stalé Governiment for appropriate action. On {he’ basis of pasl expertence,
Ministry had taken saveral steps to pravent thine and cost averrun. The iMemorandum of
understanding and liparitz ageeament was-s]gne,d batwean the hmplementing agency, .

_ State nodal agency and local body to avoid ime and cost escalation. Tie DPR was

aporovad only wh&ﬂ State Gw&ﬂu‘rmm& hasg indicaled that land was avai]ame Tha
pmje:_:té ware designed on the basis of data cﬂf_lecl&sj ami appropriation corraction factos ‘
was applied. [owever, due o variely of wiorasaan masons, il utiization of instatied
s:apacitywés nerd .pﬂSSFIJEE!_ e of the reasons of under utilization of capacity of STP was
inadequate coliackon of sewage kom city dus lo incomplele coverags with E-:m&ers. This

R e e Y LT o T P A Y SN S P TN .1-_—-————- - wit R I S
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had since beeit addressed it tew guidelines prepared by MRCD. sccoidingly, whels iy

will be covered for sevevage profects rather than only intorception & diversion of sowage

fromm seleckd fow drains. The groblera of polluten in rivess viould have baen worse In the
absence of e pulfuﬁﬂ_rt abaternanl works take up undac the river Sonservalion
progromme. Basad an independant moritaring undestaken by feputed insfitstions -on
some of the _mainr fvars undar NRRCP, the walter quality in terms of BOF {Ble-chomical
Orygen Derand) values has Riyprovad at most locations 35 mmpa:red b waler qualily
hefore taking up of poilition abatement schemes. The major raasons belind eontnued
pailuion of tivers are gaps in the ireatment capacity, increasing populalion leading to
dermand on fresh water, improper Q&M of assets crealad, industrial sm[!l.iti::lh. contribution
of nowy polnt s:mirces, ok, (0 he new projact to be sanchoned, conditions sefating to
cnilng monitoring af Nie discharge peint of the streams and dver cnn-ﬁuence afa inchuded
In tha approval. This information would be upleaded on a dedicated wabsie for the
project. 1 '

11,8 Ona pointed guery as to the current status of inspeclion of te projects, the MoSF
glated that it was propesed to give more lhust o the monimwding of ongeing and

aompleted projocts,

1.8 Audit serufiny reveated tal CPOBICGWE do not carry out real-time monftoring of

" water puIEulE::;n by rivers, takas and ground water and such poor }nmt}urmg of retwark to

track pofulion, failwe to update and revise watar quality ‘paramaters, absshce of
dalabase, poor dissemination of data, elc. reflacts poar Intemal controls.

11.10 Asked whelher MafF had initialed any real ime monitoring of water pollution so
that red flags are raised immedialely whep poliution lovels rise alarmingly for timcly
hrervention, the Ministry stated that Cenlral Peliution Conlral. Board has initialed the
pmﬁﬁas for Tnstallation and commurication .{’f Ternt Real Time Wator Quality kignitaring

-Stations (8 In Sanga and 2 in Yamuna) witch werd the remately controifed stations and

likeiy to starf hachoning shoithy.

11.‘11 Abolt the 5!&;:3- Inilated for tmprdving both the quanfity a= well as quality of dals

- bass and Uts_dissemination with respest 1o water pollution moniterig data, the MoEF

stated that the Canfral Sollution Gantrol Board had initiated the procegs for developmert

. of web hasad Gebgraphicai Ifgrmation Systemn (GIS) to di's;ésrhin:_ate the data and It was

fikety to be operafionat by the aud of 2013,
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L1142 The Colinities aﬁught to kngwr whether gy stops had béen fakear lo shrangthen
the manitaring netwedk by cotwesllng aff tonftoring locations with  stations and
reclassifying as hasefine, trend and Bux stafions fo sohieving betier quafity duta I
accordance Wit e Audil r_ccnmmmﬁdhtﬁan: CThe MaFE rﬁp[iﬁiﬂ lhaf Vialer Ciualiy
. monltoting station hEﬁI‘IﬂE‘I{.J Blo cheinisal Oxygen Demand (BOD) 'Ec_ﬁé than 3 mg/ are
baeelina stattons, Staitons Ealling belween the BOD tevel of 3 & 6 gl ate Trend staticns.

Bio chemizal Oxygon Demand {BOMY exdesding b 6 mgl are classified as lmpact
akatflods.

" 1143 Seétiﬂg up of mf.::nitcring stafions and real-linte monfforing of waler qualty, The
Minfstey stated (hat MaEF through Central Pollution Gonlrol Board will establish Real
Time Manitoring Statiens on polluted siver skretchos after giving equipments on {0
manitoring stalioas, The wark of real fima monlforing in poliuted river alretches will begin
front Anancigl year 2013-14,

11,14 On belng asked as fo whether MalF have plans o sat up separate basaling
stafions, fiux siafions and trend stations, (he Minlsky replied In the negatve and stated
Ihat at present, thors was no such pan to set up separate stations,

11,15 On the question of organizing reguiar meelings of Nafionai River Conservation
Authorily (headed by the Prime Minister), Sieeting Commlites {Headed by the Secrelary,
MoEF) Standing Cominitiee (Headed by the Unlen Minlster, Frvironmant & Fﬂrest.s} and
Monitoring commities (Headed by the Membar, Planning Commission), it was _s_ubmt:tfed
that the Nalional Gangs River Sasin Authority had been conslifuted in Febritary 2609 and
aftarmnpt would be mado o canvane mestings more freguently,

11.16 The Gammittea further sought Lo know, frow was it ensured that water samplos ore
colicctod from désignatﬂd spais. since MoEF only !_"Ias'mmitniing Incations and nol
brialalizar gyl stallans. The toEF replied thal ali the monloring locations are gog
refarancad and laridmarks ar¢ followred for coflection of water samples.

.17 River quality monitoring reports in [ﬂu:i’l;;~ repaet only averages of various paramslers
fike Tatal Caliform (TS}, Dissoived Oxygen (DO) and Faccal Coliform {FG), u_tc'. whichis

- misleading as averages tend to camouflage tise in TG/EG or drop I DO dnd levels of
“rlver pﬁﬂuiim wifl be mare accurately milacted if ahsolite values are gi\ff_&‘r‘i for a partictlas
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maonih, The Committes sought t© know whother the MoRE intend to provide ahsnlutg
valias as avardge vakies do nok zeffect the wue piciure of pollution keval b tha river. The
KMoEF Htéreupon stakad Bt the walsy sa:ﬁp{e was coltected ondy once a month @t &
parlicular slalitn and analysed. Foi 12 months, only 12 observalions were avaiiabl for 3
padicular paramector at the same stafion, The repart, therefore, quoles GHEY et
wikrtiraim and meanrvalue for ﬁad‘ic.utiar paraineter at a particufar stabon. Total nurnber of
chservations might be fess than 12 it a manth dise to variety of feasons, But all vaiues
arc (:ILEEtlEd as Rlinimumn, Maximunt and Mean for that mondf. There were aboul 20,000
absarvalions in a yoar and publication of sueh huge data will maks the reports bitky. Yha
water body belay dynamic, qualily of waler changes with tima and place of mendiering,
diie to limitation of resm:rm;s avadable i was also 0of possible o collect sample every

day and gnalyse it for paramaters and raport =l values for all 30 days.  The Data was

progessad stalistically o reduce e volume and prevent confusion while interpreting thedr
sigrificanco. Therefore, the presant methadotagy of reparding the water quallly data was
safisfaciony,
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CHAPTER - X4

RESUL 15 ﬂ[ Fhﬂﬁhikﬁmﬂ:‘% FOR 'E'DNTRDL
OF POLLUTION 1N INIHA

121 Audit findings reveal that therga is #ho nation wide impac-assessment relaling to the
pallution of grownd water. Though fiver deaning and control of palfiiion progretmnes far
pcituted rivers are bafng implementcd since 1985, The Gwust of lhese OFGOFAMMEs has

- l:aen o stﬂp sawage from paliutiyg our rlwars Tha programrvies hiave alse tied o stop

non-point sources of polluton thmugh umslructmn of low cost samtation, elechic
grematoris, &tc., however, he data on the success of these pregrammes are Niol very

- encouraging. YWith the Exception of Ganga in certaln stratchas, alf e ofher rivers lest

checkad in Audit Le., Yamuna, Gomt, Gmﬂavan. hhused, Gauveqr', Cooum, Mahananda,
Khan, Ishipra, Vaigai, Chambal, Rani -Chu, Mandovi, Sabarmal, Subarnarekha,
BhadraTungabhadra, Mennar, Paimba, Betwa, Krishna, Sullal sto, conlinue lo be
pragued by bigh levels of organic poliution, low level of oxygen avaitabiily for aquafic
organisms and bacteria, protozog and viruses which have faecal-origin and which causo
linassas. Thase rivers are the lfeling of india and ite Btates snd peopla depand an tham -
ot just for water but also for livelihoad. With respedt to lakes agross India, many of ham
have disappearad due ta drying up of their calchment aceas which have been reclalmed
for uses Hke whanisation. Most lakes it indid are under !hr'ea_t from nutrient overdoading

-vihich is catising theic eutrophicafion and their eventuas chn-k!ng up from e weeds

profiferating in e nubrient-ich water, implamantation of NLGP in conserving thesa lakes
haa had né discernibde affect. Lakes 'suppur{ not only humans for livelihodd ke tourism
and fishing but also supperi very diverse blodiversily which is disappearing from the
levals -::f'pcliuﬂ:an miteriy) odr lakes. All the jakes lest checked by in Audit ramely

. Pichala, -Pushkar, Dlsnsagaf. Banjara, Kofekcre, Beliandur, Vel Akkulam, Shivpur,

Powai, Ranksla, T{vfn {akas, Bindusagar, Mansagar, -kMansiganga, Rabindra Sargvar
Mirlk, Kodatkanal lake, Dat fake, Laxminarayanbasi I.ake, Dhgabar Lake, MNatrital ake,
e, not only auppart Ewehlmad bul are wigua eco-systems suppartmg a wealth of

' bli)dl\fars:ty

vo-

12:2 | Audit Remn slated that the asses_smeh!' of results is an ot lant-step Iy reaching
a conclusion abauf effcacy of any programme. It is undertaken to snsure thal projects,
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PrOGrHInINes and DE}|EDEES am ecoimmically viable, sodially equitable and emrlmnmentaily_
stable and defivaring the ended ref::uﬂs

12,3 Asdit Bulier ohservad that BIE L SITHTIE for prenvendion and cleansing up of major
rivers B Intia have been i opesalion for mora fhan twe decades naw and Mharefore it 3

" impiortant (o assess the resudts of such progranwnes. Audit pninicﬂ-uut that while MoEF
climed that Ganga Rlver Yater qualily deta from 1986 to 2000 indicaled improventant in

water quality betwaen Karmnauj and Varanas!, CPCB stated that the nafural flow 1n rivers
and sweams had r::-duc::d deastically due to diversion of walar for irj'lgﬂilon from ol
reservoirs in the Couly and there is little fresh waler flow or fow génerated dup to
dischargs of sewage and industrial efluents. § also stated that lhe improvement in
various edtvlronmsrtal companents could nat be quantied,

124 DO is 2 relative measure of he amount of oxygen that is tisaolved or carried in the
watar bady. Adequala tiaselved oxygen s neaded and necessary for good water guality.

This is Imporiant fo The suskainablilly of a parficular acosystorn. Insufficient oXygen in
[akes and sivare, teads to suppress lhe presence of aerobic organisms such as fish,
Devxygenation Increases the relafive population of anaerchic erganisms such a3 planis
and some bacteria, rasulfing in fish ks and ofther adverse events. (f vater 13 100 warm,
thiere may not boe cnough ‘oxygen in . When there ars too many bacteria of aqualic

. animal in the area, I!‘té'f may overpopulate, usihdg DO in great dmaounts, Oxygen levels
alzo can get reduced fiwaugh over festilization of water plants by run-off from faim Febcfs'

conlainlng phosphates and niteates {the ingredisnts in fartilizars). Under fhese conditions,
the nmbers and stze of water plants incragse. Then, If the weather becomes clovdy for
several days, respirlng plants will uze mueh of #he availabla DO, When these F;Iants. die,
thay becoms food For Eacte;ia_ which in e multiply and use targe amounts of oxygan,

As evident from the Ghart {2.4{l}, the lavel of Dissotved Oxygen was prer:arlwsh' o in
the Sabarmat: at Ahmedabad, Yamuna at Defhl, Musi ‘sl Myderabad, Yariuna at
Ghazaahad Adyar at Chennai and Gﬂmﬁ at L, tcknaw. BOD is a chamical prc:ce.dwe Ec:r_

delermining the uptake rale of {Elssaw;ad cygan by the plological orgariams in a body of
water and is widely used 33 ap indication of the quality o:f water_ It can he used as an
indioafor of the :éfﬂcienc*; uf sewaps Ire;&lmegt plants. éimi’l&]"i!_.f. a3 can ha 2e3n fom the
Chart 1Z.4(li), tha levels of Bf&:r_tl I some major towns was af afarming levels. Total
Coliform (TG} Coliforms organisms fike focal bacterla arm an indicator of water quality.
Caoliform bacteria may not causs diseass, but can he mndicators of pathagenic organlsms

o T s T o et A e L IR O, (L]

thal cause diseases The lattzs could cause mr:eatmai rnfecﬂens dysentery, hepatifis, -

M= ETaTTERTD
L]




amm LT

LTI

Chart 12 4[1} Showing Actual DO En gt Agamsi Norritg

. Ady-

{yphc.:d faver, Chc}!era and nther fhresses. Coliform: Daolednda arg argdNisms jnai ana

prasent 10 the environment and in the feces of all Wurm-i}[naded aidmals and humans.

Guliform Backeria will not !tl{e[y rauqr finess. However, oy pn-_.,en[‘ﬂ in chrttireg wtker
indicates tha disedse causmg argars::.m.: {nathngens ) could’ be . the waber system.”
thase can @kiv oceur due to so:l vepetation, ﬂarf:mcnt ihsects un{eﬂ ng the waler, and -

. fhair presence inficales that Ihe source is, or rcuﬂhﬁ*_f has baan compromisad by suiface

water, The Chart 12.4(1i} shows the actual TC in MEMMOOm against nors. It nay be

 seeq that alt the Gharts below indicdtn a particutary dismat position witly mgard ko braach
of nerms in terms of the thres criteria- 800, BO and TCin ke case of Yarmma at,

(‘haziahad!t:lelm Genndi aof Lueknow and Sabrarmati 4t Ahfredabad. In the case of Musi at
Hyderabad, for which data on 800 and DO was avallable, Ihe polluthon kevels was far
beyond the nomms.

Sahncrmt!;nhmedahm
Faruenyf et
s Hypdarabag
Taunwnaf Ghatabad
Audyar £ Chenngl
Gamt) Luckadee

R daiiiianda
sabanamdnf 5higus
Sustla)f Dodiiasy =
Switejf Jallandhyr """-‘-" =
Gentanan Naihik, l = - =
fard Chuf Gangioy  ments
Gangaf Kanpur T
Chambolf Kogy == L PR LY

§ 0 i m'gl.ﬁ.
beafow
MERNMS

R R e e e S e e e T
(S ) -

't
m-i‘a_

E-{
I
Mt
L=y

1+ 28

i

P a2 TR OO i meh
5 - ' ance
de 55 ) forms

in 53 | : -

I
t
P

God 2wl Rajamuadry
Bhaded! Mrzdranmg f=mame—
Turrs'alﬁa&a!{hwrlmgue -
Gangaf Srinazar E

I Gangaf Hardweyr | e 2 ds
Gangaf Brarkaahi .

. rmrgaf Atsilkesh
Cavrany § Tewchioywnab
'iu'ha-rnﬂel-haf:imedpw
_l'-"lahm-':lllf t:_u-.u-qk 3 S S

.

L ]
. i - A Mo Tor
il = 5O S mgd

R IFI R  E E

_A_||_-_,_._[-lm

=
L

didaraill Haenspunsdan
Satpad Pabng

T

%
-

+|

.

i

)

i

Bl
d

_I T ] I. s . ; 1'}.‘

a




£ TL'!

Ly

139~

sk 1oyp-Lura lad

J

re

 Chart 12.4(6) : Shgwing Actual BOD in g/} Agalnst Narms

F1s

L,

" Savaemudfabmadihad {

Adyar { Chennai

sdahanasd 3 Wiligiw

Tarmmad haririeat .
Gradeerarfzmdad

¥ 311k AP
Gomiif Luciow
Fshlgpiaf \Sfaia
Gadavaly dryguk
St Bl
ThamiaEl fokr
BiLackd f Bhabraegtl
Sangaf Ranpr

Sukl eff Lrdana
Gonfaunrk’ B pm s fiadam
Tutrgehhadiaf Havanigen
Ganga katna
B.anlll:huflimg;ui

Gantaf H_an'd'w.i:

Cowery! Teudhlagpadl

MahLadEy Cudrck

Gangaf Bshitosh

Gl puarf Fafamuadey

. 'Jﬁj_néaf Srinager

':Tma;nareiduﬂma‘hmdpw

gangaf Unackashl

N DT A

al 55. '

oAt 32-

. §Hﬂﬂk‘i

mgt
heabipr
RNTS-

o BODn

il
arpeg
NGNS -

H Morms
Foxr BT
3 mpf

i3]

150




.ty

Lii-

[PPSR il

Chart 124111} :'Showing Actgal TC I MPNM0E ml Against Morms

Ia.r'n:cx.'}:!

Tarrundf Ghagizoad -

Gantif Lb'!m.a-w G AR
A sy

reod |

Wkl Ralluaedher

Gansa) Krapur 4

Sutlaif Ludr:*:ma
rngaf B ying r*.q-’; 1pe00
Same“ifﬂ.hmcdﬂp.;d F
Ehayifr b Bhosely gueati

ik mady Cogtack

Tungabhhig, Cwvanagzre 1y

o
CE
=

Crambal ot E:‘ 10

) Emlrnrifﬂ.:mqmd:.m ii’ L)
Farubiad Pameba T[7 1160
' Gangz! Haddwar i S0
Godswack Rajamundry 5| ae
Tangai Rishesh [ i)
Gangal Ihnagar t ol
Gadsverifthstls § 123
thga."l.lu:lrl‘!as]i iE'Jﬁ-

ol chof Gangrak H 20

b A i’w.‘f

SOGO0

N )]

k- o Il A
Lt ALJH_mm;P-

'\'.'V'r.-Lﬁ-"u’_"I'g

L—g =Ry
P

Ll

L

b T in L\ﬂr\?’ll
e rrrms

G‘TCE'E
npey ol
aHaue nanms

Admy Mo B T

mpi#'lm m

b Floess

ToeMn

250000




-152.

125 Audit findings on paramsters of quality of walar Ity {est checked dver sletchas alt

twer the Cowry ladicated that despite more than 26 years of implamentation of ©

pm_gmmn'.lé_ to controf pan:iﬂm af fivers, yraler i aur fivers remains cr]h;:a!l:,r-prﬁluhccl_
Thitz lwé‘.iﬂ ulf BGD,. DO and TC are indicalors of high lovels of {nganjc pulluﬁu.n i our
tvers, the inability of our rivers o sustéin aquatic ik dus Iﬂ'presem;e af polfutants and
high levels of dissase causing, fascalrelated hacleria, viruses and protozoa which cause

‘ilness; all of which poink 'to failure of the afforts of the gavernment o contral pollution in

o rivers flwotgh NRCP. Watar quality challenges have bBeen exacey I:rated &y extraction
uf yraker for different uses teinforcing lhe need for adopting hasm approach ior
managemeait of water. .

126 Audit pointed out that thotgh NLCP had been in operation for more than 16 years,

- MoEFACPCR had not assessed whether there was measurable impravemant in chentcal

parameters of lakes during implementalion/fcompletion of tho projset. .Though the MoEF

. slaled that water I8 & State subject and polition prevention and consesvation of watsr
hodles Including lakes rematn tha domain of State Gavernniants and NRCD in MoEF s

oidy supplementing the efforts of State Gaoveraments i conservalion of fekes through
cenirally sponsorad schame of NLCGP, audit pointed out that being the primary funding

- - agency and being mandated for prevention of poliution MeEF needs fo take greafer

rasponsibilily for e profects funded Dy 4.

12,7 Audit findings further painted out that daspils inmgasing_puliuliun of grolid weater
sources and the prasence of contaminants fike arsenic, oitrale, fluaride, safinity, stc, no
mgrammés at the Cantral level and the Slate lavel wers belng 'Imple meantesi for contral
of polittion and restoration of grc—und water. Hence na tmpack assessment was possible
In'lhe absencs of programmes.
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CHAPTER - X
REGOURCES AND UTILISATION OF FUNDS

1314 The financlal resouices fur':;l::.ntmt and preventlon of watér p'dliuliuﬁ ::mn'a: kU
Ganvarnmant budgetary support and Wakar Cuasg _t::DEiﬂcted under the provisions of the
Waler (Prevention and Contro! of Pollution) Cess Act, 1977, The Centra! Governimant
pays the Cenfral Poliution Control Board and the E_tate F‘ﬁllgﬂm Contral Goards such

amaunt of monrey as & may fink T for baing ulilised ider the Water {Provention and

Contraf of Poliution) Act, 1974 fram the procesds of Waler Cass collacted after decducting
the expenses o cillaction MoEF, being the nodal dinistry, iz respongibla for protection
of envirnamend inchuding environmental threats arising from Water pollution, Funds are
transférred directly from the Central Gnuernmuntl {MBEF) to implemanting agencies uf
State Government sush as municipalities, Jal Boawds, Sawsrage Boards, Lake
Developrr;ent ﬁ.gancies, ate for Implementalion &t tha ground levet indt2ad of belng rouled
thraugh State Goverament a5 was doné prior {0 June, 2003, Audit furthar pointed aut that
funds avaitable for controf and pravention of ~waler -ﬁmmﬁm énd rastnraiiuh of
whalesomenass of water wara nat adequate for the Country as a whole. Audit scruting
politled out that resctirces generaled from water cess for control and praven(ion of Water
Pallution ware vary meager, averaged lo T 3,28 crores per State/UT per year durlng lhe
last fiva yaars, This mintscude amount of aliocation was barely sufficient for manitoring of
potiution tavel, The Waler cass rafe was revised lwo times dﬁring he laat 3 years in
19_9? and 2003 and is curentiy set rm!i_aéia[ly with axtramely low rate Sllcture payabie hy
various users al the rale ranglng from bwo paisa to fifteen palsa per kiloliters and
defauifers tiable 1o pay 2 higher rale of thvae paise to thirfy palsa per Kilolitar. The tolal
Waler Cess of  853.54 crare coffecied during tast five years (2005-2010) constliiuted
10.75 per cent of lolal expendlhure of MOEF. The disbursemens o CPCB and SPCBs,
amaunted to T 820.65 crare. '

132 '.;5.5 regards expenditure on control and pre:fentiﬂn of water pollstion, awdit findings
poittted thal 28 to 36 par cent of MoEF budget wis spent on control amd prevenﬂﬂr{ of
water poliution during the last five yaars (2005-2010}, Out of a latal expendtluré of T
251?.33'cmre on control and prevestion c:-f’waiur pollution, T 1823718, crore ware spentan
programmes of MNRCPIMLCE and T 32{}_65_ crofe vela inan_aa gr.sints ty SPCE A

~ CPCB. The funding pattsm of NRCGPINLGY Programiunes-is 70:30 between Central and

Siale Govarnmients.
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133 The audit poinfed out hat since Ganga Action Plan || stasted in 1993, the scrype of

NRCD was widened inte Mational Rivar Cansesvalion Programmo. A total of 1079

projects worth T 4724 24 crore were sancionsd by MOEF and T 304091 ofure teleased
wr fo March 2040 for NRCP. For NLCP, 83 penfecls worin T B398 orore. were
sutictioned by Mol against which flinds of T 327.82 crore were released upio dfarch

gl

134 On the ufiisation of funds refeased under NRCP, audit observed f_hl'at out of 2§
Statos, total cxpenditure in respaci of 1M Slates was lese than he amount releasad by
NRCD. The lotal experditure of hese 10 States was ¥ 540.14 crore out of T 652.11 erare.
This indlcated hat the progress of expendiiure was slow and surplus out of NRGD kimds
armourding fo ¥ 111.97 crore in addition to 30 per cent share of SE_até was lylag i inerast
garning accounts of banks as par ﬂja tarma of sanction and release of MOEF, _ Furthar,
out of T3841.91 ciore released to 20 States, 87 per cent of totat relzase amouting to -
T2660,01 crore was given o eighl States. In e femaming States, awdit observed ihal
telal exgendibure in relspect of gsgven Siates was jess than the cambined tatal of fuhds

“refeased by MRCD and State shate. Only bwo States e Goa and Punjab had spent

funds agual ar more than tofal of kunds released by NRCD and State share. NRCO could
ot fwrnish Uhe information it respact of funds seleased for test chacked -pmjeci:s
separately as funds wars mlcﬁa&d_ directly to implemending agancies For cluslers of
project and not profect-wise. ] )

13.5 As ragards utiisalion of funds refeased under NCCP, audit polinted oul m-a_t"::ut of
¥633.96 crorc of sanclioned projects (o 14 States, 58 per cent of tolal sanctioned projacts
amouniing to T613.73 crore were sanclioned to anly twe Stados namely Jammy and
Kashimir, and Rajasthan. Although MLCP complied Information on approved cost of
projacts and funds released, & did nol compile information relaling o projeclwiss
expenditure and total expendilure on all projocts based on UCs received from Si'ales

- Tharsfore, tolal expenditire on all projects with total releasa of funds could not be 1
. comparad. Audit findings aleo pointed out that in absence of effective mani!m‘mg ofusaof

fursiz, NRCD slso couid not verdfy diversion of funds, inefficiani utiiisalion of furds, failure
of Stales lo contribute Wheir malching share, Ralance king unspent foin conipleted

* projeets, interest income earaed and cradited o the aceount of implementing agency but

fuk disu:i::-se:d in UC& for adjustment in furthar ralease, e*c as in tho case of NRCP.-
Further, NRCD nedther devised any-‘ effactwﬂ systein to exarcise dmgent firancial

I e T T T T - T e
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managamont nor enswed fkaishing of al relovant informatiot i7y the hmplemanting
agency For efective conlrod on ulitsation of funds.

186 Audit concluded that funds available for conliol and prevention of waler pat!uﬁt}{'r
and res_tmailinn ol Mmfunumcnes_s of water were a0l adéqudte fdr ftee Cuurt.tw a5 @
vehole, There swere instances of poot lnandal managemant like diversion of fonds, nov-
disclostie of accrued interest; fallure o contribute matehing grants, cosf escalations and
overruts which werg nof fo be sharad "n';f KRGO, finds nat ulilisedt: funds lying Idle and
patked in bank Accolnis, {inﬁpcnt hatances not refunded, ste., in the hn-plernentatlan of
e projects. The quality of Utizatlon cerilficates was peer. Further, due to lacdy
imﬁ!en‘uantatiun‘ the govermiment had to spend mora funds en these pivissis than
orlginally sanctionad. - -

137 I Bis connection, the Road Map of MoSF contains the foilowwing
fecommendations on Financial Aspects : )

+  While issuing sanctions fo the praojects, a condition s made that cost overiun, i
any, will b bome by the Stata Sovenwneants! ULBs conceined. The Gol's liabillty
I the project is thua fimited to the irdtally committed share at the iima of sanction - -
of profects.  This condilion i included aiso i the Memorandum of Agreement with
the Sfate Governments/ULEs. This condifion should be scrupulosly followed and
it Is ensured that no cost overeun is borne by the Gal except i the cases where
revisions of scope in worksf schemes are Involved, |

s bdany measures have been taken from time {0 fime for sffective uillisation of kids
and speady implementalion of lhe projects. Earlier, disbursemeant of funds under
NRCF was heing made dirar:’ti-,r to lhe State Gavernments, Howevar, deiays were
noted in general in fund taasfers by the Statas to the Siatz Implemanting
Agencios inﬁpiemenﬁr'lg e projects. To facitilate timely implemeantation, Centrat

" Govetnment had started dishursing funds direcily to the mplementing agencies in '
the States. The Siate Governments are requlied lo release i cu[}espﬂhding
shara of funds in the projests pro:mplly a3 s00n as cantral refoases are mads.

+ Soveral new measires have been infiatad for effeclive utlisatton of funds and
improved implementaiion of project. These nctuds public ddnsmtaﬁdﬁ in projest
tonmidation and implementatian, sigaing of tpadite MoAs with States anmd urban
i:::::éi hodias {LiLBs},-appra'tsal aof projects _byr ‘Rulspandant i:_-.stthtEcns,' Third Périy '
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inspaction {TPls} for raview and rronitor pedfontnance of the profects funded under

the NRCP & NGRBA an the basis of detafied on-site raviews, examinaten of |

documents througfi e entire lfe-cycle siages of the projects namely pre-

eanstruction, canstructon, commissioning & st run and post-construction . The
taAs h'mrq' saversl  importanl  commitmients on the part of Ship
GuverinenisiLBs where releasa of funds is linkad to relense of matching share
by the Stale Goveenment, submission of piwslaé! and fnanclat prngfess reparts,
fimaly submission of Ullisation Certificates, constitution of Project Rewiew
Comimiltess, proper Operadion & '{I.-'l_ainfﬁli‘.t:]!‘lﬂﬂ of assals.  Stale Gowermnents

should strictly “kifE fthe commilments made to the Cential Govt for speeding

implementation of sanctioned projeats.
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CHAPTER - XIV

FUBLIC ANARENESS, COMMUNITY INVOLVEMENT AND
T PARYIGINATION

-14,1_ Audit poloted out that prograsimes for abiaterant of peliuinn of waler is mostly

c_nntrac'mr driven with discUssians being limited gener'aiiy to stabe goverarments and locat
bodies with no Meaningful involvatient of e people and he community. Considering
the enonmily of the prdb&em ol water colfiution i nciia and its E‘Idversa.'lmplicﬂlluns for the
natien and tho overriding naed for hréightening pubile awarensse, Minisly was asked o

. highlight thelfr action plan 1o create mass awareness and educafion-oh this 1ssee (o all

seclions of ie population wilh specal emphasis on students, Fanners, efc. The MaEF
theraupon stated that the National Ganga River Basin Autharity (NGRBA) Framewnrk
has a Go@muniuatmﬂ'énd Public Qutreach Program {CROP invalving eveiy shakaholder
including Students and Youth. The Communicallon and Public Outreach Plans ae in
furtharance of the :ihjactiva'a of e NGREA Progeam lo ehstre effeclive abatemant of
poliution and conssrvation of river Ganga through stralegic communicaiion and erhanced
puinlic participation and ‘outrsach. The commuidlcalion plan has a tivee Her approach-
First ler at the National fevel, i.e.. at NMCG level, Second fice at I Stale lovel, T.e., at
SPMGs level and Tiird tior at the Execuling Agencies evel {inchuding tha werk site).

Kesping in view the wide range of oplnions, concerns, and sénsiwities with regard 0

Ganga and impartance of puhilc participafion, the NGREA framework cancentiales gn the
fallowing core areas of communications e public autreach:

(2} - Mass compunication _cimr.'aiﬁils,_: These campaigng Wil focus on pollution
confrol messages, {ospecially 'Dos & Don'ts’ of human interactions wilh the river) and
sensilization of the general public, This wilt noed to {ake in raditiona| material {televisian

films, radlo spots, print materala, etc) as well as Nnovaiive informalion disssmination

media ke the use of Incai folk media, 35 wali as persuamonf nutreachf a:;imiie-s through -

NGOs, sshiosls and mi!ege.s temples and faks ete.

by Suppaort for 'nml r_t_anr puhlic_parti mﬂﬂtiﬂn Tha special 'Qpacé e Garnga
aocuppes in fhe cullural and ral:gmus psyche of the people in da provides a

tremendous appmmmty_fur tappirlg this FEverencs and harnes:-mg it inlo 2 people's
movemant. Mn{:iliaing the masses will not _dnty genarate mhtlnuing‘d_emand for clesn-
up and gonsarvation aclidiies bhul wil alsg enhance wide parlicipation i e plannimy,
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design, Enplomentation and, especiafly, monlturdng of adivities peoposed urkder the

i-‘mgmm Comuunily moblisation will thus form an essenttaj par[ of the (‘nmmmﬂcauon
Straiegy

6} Froactive Disclosure, sushas; .

i Right fo information 1T} compliange.
. B Websites af MGG and SPIVGS ievels.
dl. . Public Infotmation Cells at Ihe Execulive Agencies lovel.
fv.  Information Boards/alls 4t the level of the indfvidual works at site.

iy Compunlty padicipafion, such as:

i * Piovistons for conferences, workshops, seminaes at e national,

stals and ULB's teval to bring stakeholders togather for discussion, dialogue
and information disseminaton,

fi. . Parligipation of community and cllizens groups Viz ULB.evel
Gltizens' Monitoring Cemmiltteas for monitoring, feedback and sociat audits.

Since e World Bank assisted NMGRBA Project does nol cover ha fural areas as
of now, lhe rural and farmars issuas are belng taken care of in the Ganga River Basin
Managemenit Plan wiich has a commuiicatlons conponent and |s baing prepared by the
T Consortium, ‘

142 The Commiliee wete informed that Public Avarengss and Padicipatlon i a musal

- fot rreating sacial actlon for o fiver cleaning and boautifidation programms. [t is

prupcrsed 1o Hwolve the existing voluntesrs of Hehru Yuva Kendra Sangthan {HYK‘S}
under the Ministy of Youlh Affairs and Spaorts for Udrh}UE achivities selaling to this, '|n this
context, the Conunitiee sought to know as to why the Ministry was nat focusing on

largetod awareness campaigns on 3peclai groups duch as “farmers’ whase actva co-
operelion may go a long way I reducing poliution fram agricuiturel saurees such as -

pesticides and ferfilizers which conlibute o pollution of wator to a large exlent The

- MoEF thereupon stated thak under Depdrtment of Agriouliure & Cooperation (DACY'S

Contral Seclor Scheme “Mass Madia Support to Agrcutiural Extansion’, Boordarshan

‘and Alf fndia Radio are being Utlized fo make the fanmers aware about modesn farm |

technologies and researches ralated-to agrlculture and slfied areas. A 30 mige
pmg{{amme was belng telecast 5-8 days a week through Mational, 18 Regional I"{:?ndras

and 180 High PowerfLow Power Transmitlers of Doorddrshan,  Simflarly, 96 Retral FM - -

Radie Stations of Al Ingla Radio ara baing utiffzed to b.marjcast 30 minutes of pragracme

for famers & days 2 week For te;ecastmg sutcess slodes, :nnnuaimns and for .
' pupuiar!zaim thange: -set‘huag lechnolngzp andd farming vracices thrﬂugh ure Saturday slot

e R T e el
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of Doordarshan’s Nalional Channel, DAC s pmdl:.lc'lng flms, which consciausly projoct
iiter-ally poskive aspects in ageicuiture in Indiz. A Forysed Adverizement Campalgn”
was {aunched 'lhmugh nrinl as vick aa eleclionic meria fo nreate awarehess about the

Cassistance available wader vaiols schanes of fhe Departkment of Agdoulire &
'Gmpcmliun. -The advertisaments wera rofoased Hrouyh national as well a8 rogional

nowspaiers.  The audio-video spole are baing broadeasUtelscast fhrough AIR,
Dovtdarshan and Privale Channcls uperafing at nabional & regional Level, Under this
campaign, one of e AudieVideo spots producad was on “hudiclaus Use of Ferlizecs”
and the sariz is belng lalecast throligh Coordarshan and private channels oparating af
naffona fevel duririg the news, and popuiar entertabiunent programntes on prime fine
bands to create awreness anong the Barmers about iha banalit nf usiny fertitizers
judictously, cuftivation as well as poliufion. Adverhsement was publishad in all l=ading
nafienal and regional rrawspaperﬁ on “Use of Pesilc:das te create awareness ameng the
larmers. In addition, Ministry of Agricullure is imparting awargness to the fa;min;;
communities for judicious use of agricuiwral chemlcals in thair crops through varlous
human resource develapmant merammes {2 days, § days, 30 days Seasaon Long.
Training Program [SLTP) and Faimars Field Scheols (FF3s) - 14 weaks - ance a day in
one village) under [ntegrated Pest Managemenl (iPM).  The Scheme is being
fimplemented country-wide thraugh 31 Cenleal Inledrated Pest Mansgement Centtas
(CIPKs] ocatad in 28 Siates and 1 Union Veriiory. Since 1984, up Gl March 2012, the
Ditectorate of Phant Protection, Quaranfine & Storage (PPOS&S), under DAC, has
oganized 13991 FFss whersln 57962 Agriculluse/Hotticullure Extension Officers and
4,20,720 [armers have bean trained ar latest IPM technalogy in various rops. Over 232
lakh ha. has besn coverad under pest monitaring and 43,543 million big-control agents
have been reeased for conlrol of different pesls and distases., So far 1871 master
trainers have been trained In 51 SLTPs in different crops like Rice, Catlon, ‘Q’agatables,
Grounding, Mustard, Saybaean, GramfTur, Chlllles and Sugarcane. Also [PB package of -
practices for pestsidizeases raanagement in ?_T mair crops have Deen doveloped in
wfiabn&aﬂcn with State Deparbvents of -ﬁgficulturaﬁ-!m feuiturefindlan. Counct of -

Aghcultrel Research (ICAR) InstiluiionsiState Agricullure Unlversitias (SAUSs) whish
_ have been cireulated to il Statos/UTs aﬁd nave been posted on Olrectorate of PPOES'S

Websits w','-"k‘-r.r.:]imw,t.nn_:_._llﬁnnlll for use by the' extension funcfionaries and the farmers. At
presont, there are 351 bio-contral fabomiories functioning in India far ‘oduction of bio-
cottrof agei;.ls & biﬂ-p&ﬁitc{das., Theso labs have beeﬁ sat up by &.iffamnt agancies viz.
Central Govermniment, State Gevarnmants, ICAR, SAUS, Dsparlment of Bio-Technology
(DBT), MGOs and Frivate entrepreneurs, Gr_gnt in aid of T 4772 Takl: and T 84.1% lakhs
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was providud B States and Nen-Govemmental Crganizallons (MGOs),-respactivaly for

sclting Up of Hlo-contral laboratories in different Stales and Ul's. Besides, 7 353.73 lakhg
has been granted for radent pest managamert in Narth Eastern States,

14, ‘% The Cummi-ltEﬂ .S{J'nght to know whether any affockive s!réiegy for public education,
awareness  and partlmpatmn progeamme has béeh drawn up 0 sesk adeguate
|:wﬂlvﬁmﬁﬂt of the ciw[ .mLIt;.l"f The Ministry thereupon stated that they had hesn funding
emﬂ!rrmmental awareness programmes invalving civil sociaty and furcishad ihe foEm-.ling
datails

. -Naﬁunai Envirediinent Awareneas Campaign {MEA&}: The MEAC waz
launched I nid 1988 by the Mlnlstry with Mhe objective of creating
erwironmental awarsness at the nafional level, In this campaign, nominal
financiasl assistance Was provided to e MGOs, Schools, oolleges,
i.miversiﬁes, regearch institutes, women and youtl organizations, army
unils, goverment depariments, efc. fram 2R over the Country’ for
callcting awateness ralsing and actiun orientad achvities, Th}rly four
regional resolice Adgencies sppointed by tha Ministty were Involved in
conducling, supervising and moniloring the Mafional Enviranment
Awareness Campaign sclviies, As of now about 14000 parlicpating

. agencies comprising of NGO schooks ars sigaged in Majiona! Environinent
Awarenses Campaign. ‘ . ‘

v Cther Awarsnass Programsie: Under ihis program, financial assisténceis
provided fo a recogilzed at:_ademidreseafch institution or a governmant
department  goverament underfaking with at least three years of
experiam.e of working in environmental relaled flalds, Alsa the proponent
colld be'a registared voluntany professional ofganization/ Trust NGU with
at least three years expeilance in environmant ralated Belds and nigistered
under tne refevant provisians for a minimum- of tree yexs and raisng

' aw:t:tmg ACCOUTHS, Mdltmn&ily, furyds wers alao provided to prufesalanals
scientists, environmentalisls, other graups of the sodely o share
mﬂwledge and experiance an varlous aspects of enmmnmem

+  National iissinn for Glean Ganga (NRMCG) un::]ﬁr Maimnai Ganga
River Basin Aufhority {NGRBA) :The knawledge-base fur the Ganga
system wes helig upgraded 0 ensur2 thal planning and hvestments are
baged on adequate and sound ormation. Bt wii! also form the basis of 2
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corpraniensive, and mvampad, comminitstions 'pmgramnm o etigage
varlous stakeholdars. A project proposal for sefting up ‘Ganga Knowledgs
Caple {GKC) had been preparad. by the NMCS inhouse and under e
procoss for subimission before the Frpowered Steering Committec of e
MGRBA for agproval, Public participalion witl be H‘nrﬁﬁgh stealegic and
twead-based émnmunicaticms end cc_:mﬁmr:iw participation campangnts.
e aim was ko build suppart, manage expeciations #@nd sustaln pyi':-EE::' ;
peessuro to coniplenient regiiatory enlorcament and Ivesiment outconies.
City laved Mnnitﬂrinfj Commitiess {CMCs) Lieaced vy tha Dislrick Magistrate
& Collsclor concarned were being formed for avery project towns o
achleve such goals: ' ’

144 The PAC (2003.04) in thelr Qanga Action Plan {GAE} Report (621 3% Lok Sabha}
hael  recommonded awareness dive and  laking Ialc  confidence  locat
NGOs/epresemtatlvesfiraligicus ssers especially with respect lo lhrowing of dead
podiesihalf Bunt badiasfcanduct of Jal Samadhies contributing o worst potiution Iy rivers
especially of rver ‘Ganga’. On being asked about this aspeat of public Involvemant, the
MoLF statad hat buliding on lessons from the Ganga Action Plan, the vision of e
MGRBA Frogram azks a significanl departure from the previous siforts, by adding public '
ocutreach and communily padicipation as an knpodand compm]enl pariculardy for

- uocdsions ke Kombh kalas.

145 On the lissue of curbing (he practices of dumping human excrata, Gal;sha!a
discharges, cow. dung, haft bunt bodies, dead bodles, apknal carcasses, ete, with
congequential pollkition In the rivar, the PAC (2003-043 in their GAP Raport had then
exhorted the #MoEF to come out with & onerebe }Jlan for an AWArSNess campalgn, gven
with Ine help of law enforcing agendies and refigiaus sears to incuicate a scieniific lamper

i the people ahahg'wlth 'reiigious pﬂ[nf of view 36 thal peopla do net Begome a

compusive partner in poifufing the rivar they cdver? as 'hofy'. The Gaminlttze in their

~ Action Taken Report daplored the careless atliitude of the Government for ha\rmg treated
a vexad quastion of raising mass awarenrsﬁs campaign against th;*omﬂng nag.cramatked -

dead bodies Ist tiie holy river as a simple law and order problem which was fo be handier-
by the Superndentent of Police and had destred that the Miniskey: should assign dus
pricifly ta such an lmpurtant and fa reaching iS5US Concariing certaln CBW&“&IGHEI and
religios haﬁe:s Subsecienty, e MoEF in their Acfion Taken Stalement faid I
Parffament on 14.03.2008 had staied that losat seers and puiblic representalves are

‘being persuaded In the Stals of Utiaranchal o create 3 consensus on skopping Jai
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Samadhizs orxt burning of doad hodies on the banks of Ganges and Kharkhari Iut se far
the goal was yvel to befully realized. i was also stated that in viaw of the erratit: pawer
suppiy in U and Hihar and general refuctance io accept the slechic cramatonum, it has
beon decidad to promote- improved wood based cramatoriom.  [n iz context, the
Cuonmitlse sought ko know whnther adeguate- number of wood based crematoria had
been made availlable for Uss of the poople, e MoEFE replied that the State Gﬂﬂernnmnm
assessed the need o install adequate numbar of wond based crematoria for cilies! tawns
and submitted praposals accordingly fo the Miaistry for fw'tdin;g of projests which were
approved: {k}néliru{;liun of Cremaloria tnder MGRDA progranuiie has also baen given

“due priority as part of the 'River Front Managament! sub-project, Construchion of Slecinc

Crematorium in West Bangal has also been sanckanad under the NGRBA project.

14.6  Asked how far the promotion of the use af these crematarta for srsmation of deatl
bodies had bean successhg, the MOEF submitled hat they fund construetion of mproved
woad based crematona to reduce consumption of wood and resuitant destriition of
forosts. However, due fo fack of awareness and lack of information about the nsed t::s.
conserve wood and adverse impact _crf green lmu'se gasas on environmenl, acceptability
af the nproved wood hased crematoria was very low.

14.7 On a further query as to whether it has resulited in any quanfifisble decraass in the

- harrendous practice of H‘:rawiﬁg of dead badies into b river, the MoEF stated that they

have not conducted awy sludy to keiow fie pumber of bodies fhrows In river over the -

. years.,

14.8  Asked whettier the Ministry manitor dispozal of bodies in rivers and whethar any

refiable stafistics in s regard wrere baing malnfained, the Minlstry sepfled t the

negathre

149 Declarsd h:'f}inﬁcailyr dead in the 1950's, the recovery wotk of the Rivar Thames i
Eritadr mauiicd i robonnding it" vindiversity and flishories and is been regodad that
whila bestt}wmg the wotld's Iargest environmental award the Intexralional Thelss River
Prize, 2010 -the conslderatian for which foclised among othars on'the Innovativa profecis
pul v place which includad "working with Eapmers, which has heiped fo mduce ‘poiiu’[lﬂn
from niitifents Etnci pesticidas’, '

14,10 The- Department refated Parfiamentary Standing Committee on Science and

Tachnology, Environment and Forests. in thair 1121h Repart on Dgmands for Grante
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[2003-2004) of the MabF presantad to ihG.HGLIE‘:QS o 02 05,2003 hasd also refarrad by the
stiocessill cleansing of the Thames River. In this context, the {:&mmi[taa solighl to know
vihether the Ministey has ever studled/ dentified the thrust of the success fackors which
lod to the cieansingof the Rlver Thamas in Britain for any gossible replication theref in
the erdeavaurs fowards effacive cotntor polivion meastres. The MaFE thereupan
repiied that the Defhi Govemiment fhrough Delhi Jal Board {DJE) had sludiod the strategy
adoplad by tho Thamss Water Autherlly for ¢leaning the river and adepted suie of the
elements ke inlerception of sewage and mdushial efflusnt and thair diversfon for
iraatkront, and uparadation of existing sw«;ﬂga‘ treafment plants, etc. The Cér:irai
Pottion Conkrol Baard [CPCE} ko worked willt the Jcienllsts, Yhames Water Authorily
on rivar Ganaga for conducting same shidy simillar to "{hs ong suecassiulty conductec an
rvar Thames, .

14.11 Keeping In wlaw the demonstrated success of ‘warking with larmers” in the
cleansing of fiver Thames, the Eumrm'tltee sneplired whether the Ministry havo idanlified
'farmers' as a spocial focus in their Public Parficipation, Information, Educalion sind
Gommuhiuatim {EEG;; arliviies statedly belng taken up, which may have a grea.t potenial
in praducing effective restlts in confaining poliution from agricuitural sources. The MoEF
theretipan replisd that undar the Departmant of Agdricullure & Coaperalion {DACY's
Cenfral Sectar Schema “Mass Medla Sugport to Agricultural Exension”, Ousrdarshan
and Al India Radio ate being wlilized i make the farmars awars about woderm tanm
tachnologley and researches ralated to sgricu®ure and alied areas. i
1412 The Commitiea were ‘also informed that Minkslty of Agriculiire and concernad
Depaitmants ara introduging bast managsment prackces sa that water quality is nol
affactad dus lo agriculivral run off. CPCEB s {:unr::ame_d willt recipient water bodes and In
that” context communloaled to Ministry of Agriculire ki awareness of fasrning
communiiles i use op_ﬁmu!p watlse, .feriilizﬁrsu and pasticides. The MoEr further stated
the Ministry of Agriculture may contiaue the farmirs field efhool (FF S} andd ihe Infegrated
Past h.-iﬂnagameﬁt {lEd) In & bigger way to address the isaus.

14.13 On a furdher quary as to whother any study was. baing undertaken to assess fhe
effectivenzss of such awarangss drive and wheiler it has yielded any demonstable
results, e MoEF stated that evaluation of Canfral Secior Scheme “Sireagthening and

. Modernization of Pest Management Approach i Ingia”™ was aotcducted by Matlonal -

Productivity Councll (NPCY, Chandigarh during 2005, The NPC has Inter-alia siiggostod
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* integrated F‘est Wanagement {IP84) as a helistic appraach tor pest managemenlr’omp

teatth managt:mcnt The bonefils which arcrued undar tha schems ara as uadar:

a}

b}

Fiealtl based 1PN trairdegy fo fagmery !hrﬂugh TSe npowersd them with

knowledge on Agro Eeu-Syatem [AESA) which enatied them fo moritor

crop pest silliztion and helped! to raise health of crops, witli low input
¢cesl on pest managoraont; '

IPM proganvie eacoliraged good agricultural prackces by f'armers'

" inciuding abservance of watling padod thereby enstiing fand sately wilh
: refarence o pa$ﬁf}idas residias, for domestic and export markets:

¢t

d)

IPM pragramme halped in prasérvation of aco system and environmant
by reducing poliution n sol, water and alr, due ko Umited Use of
chemical peshicides,

The Component-lmplenentation of iPM  programme halpad in assisting
State Depaithents of AgricuiturciHorliculluro i pest and diseass
monitoring and issuing timaly warning 10 farmers, enabling tham to plan
in-advance aclions _raquiracl for pest managemant;

fmiprovement in capacity building and decision making sbilly of
extention funciiongies, personnel fram NOOs=, Krishi Vigyan Kendras
{(KVKs), Stale Agricaltuce Unlvarsiiies (SAls), pesticlde dealers, elc.

14.14 If was farthor submilted tha? at the national lovel, baneficlal impact of IPM has
besn ohserved theough the following indicalors: -

i

'r'he: IPM sirategy las réﬁmq dependense on chemical pesticides
for pest management, Reduction i pestickle use’ has 'i:ieen
obscrved to on axtent of 52% in 100% in Rice, 26.96% to 85% in
mitﬂn i denonstralion fields conf.!ucle:ﬂ by the Ceniral integrated
F‘est.hd‘ianagement Ceres (CIPMCs) focaled In 28 Stales and 1 UL

“Uso of bio peralicldﬁafnsem basad pecticides :n:x'sasad frorn 123 MT
- duing 1954 95 tu 8000 MT dur!ng 28011- 1?

om T S e T amealm T En Taamm e e a e e Eanzn - EAkIEn o mnAr A S e S = e TV LD R LT e T
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8y Owver of consumeplion of chemical f)esticide fm e Counlry has
raduced fom 75,033 MT (Tech. Grade} du:mg 133091 tD 53,533
M 1.3, }durlng 2011 12,

14.16 Chleried whather ln actdat, practics, tho FFESs dre funchional  with adequate
infresteucture and manpower, e MOES stated that IPM i3 a cm‘npnnmt of Depwrlment of
f\gnc:,i}tufe and Cooparations {D}‘\G =) f‘cheme Sﬁrength:anmg & Modernjzallon of Pest -
Managamant Appraach I lndia” utder which FFSs gra hoing inplemenied heough 31
Central IPM Gonlres ocated I 28 States and 1 UT.

14.16 Abouf the numﬁet of such schools ali aver the counlry, fre MoEF replied the
Directarate of Plant Protedtion, Quarantine & Starage (LPPQES) ie organizing neatty 700
FFSs annually in 28 States and 1 UT. In additon, State Governments have aiso basn
arganizing such schools. it was further submitied that these Schools wers un by the
DPPQES rough s Central integratad Pasl Management Centres (CIPMGCs). They are
mannad by the fechnical staff of CIPMCs who are Govarnmant officiats. Though no
keacher was appointad fo run FFSs and farmers are involved tn each of the FFSs an-ri
attendance iz ﬂﬂari:,r 100%.

14.47 Asked about the adaguany of monitoring mechanism ta ensurs praper funclioning
- of such schools, e MotF replied in the affimative and stated that the aclivities of FFSs
run by CIPMs are monitored by the DPPQA&S, Faridahag, )

14.18 Tha Department related Parliamentary Standing Commiltee on Sclenca and
Tachnology, Enviconment and Forasis in their 412th Repart on Demands for Grants
(20&3-29{)45} of the MaEF presented ta Pardfament ot 02.05,2003 had also recommeinded
that the thirtesn prohbifive aclions contalned in tha Brambanda Puma of the Rindu
Myihology to maintala ne puity of the Ganges can be inoorporated by the Ministry in
liwir norms for prokitting  activities to kenp ke river claan. Para 39 of the aforesaid
Rf:purl 3 repmctuced balow ;

"Qur rivers hava beon revered Hroughout ages, QOur radifion invesied divinlly with
aur rivers. Pages of our mythologies show as i how norms wem prescrbed to
. kean tha waler of the Ganges clean.  The Commillee obuerved fial the
Brambanda Puma prohlited thidean actions to malntaln the mgity of the Ganges.
- Goma of thase arc (i) defecations () ablulions {fii) discharge of waste water (v}
~throwing of usad fioral offerings (v} .rubbing of fith (v} body shampooing {vii}
Trolicking &4i) accrptance of donations fta e rivers {ix) ohscenily ) dscarding
or cleaning of garments () beating and swhmming actoss,. The Commiles
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recarrenends hat maay of these can bs incorporated by the Ministey v thair nonms

- for prohibiting activitles ko keep the Gangon clean.”

14.15 In this context, MoEF was asked to alute whether any serigus consideration bas

beart givert 15 the recommendalions towards meking a refuienea of the Drainhanda Pumg
"vihiuh may have Imuense polenlial in dissuading people “from Hdutging I réliicus
7 practices foading ta considerable poliition of e elvgy; the Ministry rapiied that Mational

Mission Cloan Ganga (NMCG) has taken this as an impostand reference and it is part of
the NMGG's communications and public cutreach carpaign for dhurleng Kumdsh riteda.

1420 On fho sleps .Eelng takorY proposed by MoBEF o dissaminate thé infonmalion
regarding industies! factories polluling water badles, amangst generaf public, the MoEF
stated that CérétraE Pollution Contred Board (CPCB) was conducling various shudios for
assessment and coittrol Gf- pollubion caused by En-dus{r%al sourcas, The assessment
rsporis, action taken rapori, direclions isstiad fo Indusiries under Lhe Watar (Preventien

- aid Conlral of Pollufian) Act, $974 and Environment (Protection) hct 1986 was posted

an the websita of Central Palkiion Conlrol Board {CPCRE) and State F‘o!luhﬂn Controt
Boards {SPCBs) for dissenination and Information of ganaral public.

14.21 Ona palnted guery as o whether the data an auuh po[luﬂng industries! factories

" would be avaltabla in public domain, he MoEF stated that Central Pofution Control Soard

[CPCB} has been conducting various studies for assessmant and [:un{ruE.of pollution
caus.ed h\_.r-indus[ria! saurces, The as3essment reports, action taken rapod, dh’&t:.:ttﬁﬁs
ssued to induslries under the Water {Pravention and Conkrol of Pellufion} Act 1974 and
Enviroriment (Protection) Act 1986 is posted on fhe website of lhe Cential Peliudion
Countrol Board and flie State Pollution Conirol Boaards for disseminatian,

1422 The Raad -Map hmug.hi oul by the MoEF for "Managemend of Water Pelulion I

Indig® specifically mantions consultations at the stage of fonnofation and inplementation’

of profects t ansure uclive jvolvenient of various slakeholdess and e civit sociaty to

- generale support and encouage ownership. The Road Map recognises that effective
civil society f plibiic pamcﬁpatmn £an only bnng about full success of the prngramme As

per the revised guiddines, it Is n&pﬁsaaw o fﬂfmuiaiﬂ_an effeckive public education,
aw’arenéss and parlicipalion programine as pait bf PR 50 a3 W make the mojpsis
su&ia!i*_.r acceptable. An expor agancy wilk righl Xind of backgrousid and experience may
ba.a_ngage'd to formulate Public Pariivipation sirategy.  Two types of oulcomes are
eﬁcfi&:ﬁed fram this aci{vfty,'-The fiest ohe |8 public participation and trimugr_: it agree.m&nE

on complex lssues like holse connections, water comservation af hauschald' levals, .
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- proper collection of garbage go that it }i_bes not choke sawersidrains, sharlng ncreased -

burden of Q&M cosl, 'prqp&r layaed of sevterage systems and locatlon of STPs, diffsing -

ronflicts, i aﬁy an programae nomponents, ofe. This car be hest Achisvad through

consuftation at vagious stages of projoct lr::rrmu.dh-;m aﬁd |mp|Eﬁ1Pﬂ'[‘1liGn Tha Second ahe
i5 Wereasing puhhr undergtandihg abuul the programines through amare.nebs Tids
shoulr_i po achioved through workshons, seminarss, straet pTai.ra_. uily auns and dverside -

- walks. Active imvolvenent of siudents and teachers comnundy in schools and céﬁagaa

van groeally !':Ei;.J [ achisvirg the objactives. Pubfic can atsg pfay the rela of 2 walchdag In
supevising project implententation and dp&a'aiinn- artd raintanance which waukl help
Improve he qualily of the pmgr-f;mn'ne. Ernphasls may be placed .:}n Ifnr;'reésirtg el
parhmpaﬁoﬂ under NQARBA Aparl fiom hiring experl agencies for this purpose,

: arrangemanta ke ivolve Hehm Yiva Kendra Sangaihan have. been put in pia-::a which

should be EntEgrated yith ihi= component.

$4.23 The Departf"nerii Related Paritamentaly Standing C-:rlmm'tttae dn Science and
Tedmology, Enwmﬂment gnd Faresls In thelr 224th Rapod at - Demanda far Grants
{2012-13} presented 10 the Parfiament on 18,5.2012 in Parg 1.4 ubﬁewed that a hugs
investment incurred Under various schemasiprojects, poliution-tavel in both ihﬂ tivers e
e Ganga and the Yamuna ccntmues o ]nuease unabated, with the mn-dition of

- Yamura, vitckually tuzned inte g "Nala m carry sewage faifing inlo it from vadous dralns
- and waiar qualily of the Ganga having ot shown any s:gmrcant [mprwement githar and

continues o be a major doncarn {or the environmentatist, as well as,-the commion man,

14.24 Signiflcance of rivers and water bodies in Indlin scriptures .

The Indian scriptures. attach gr‘aat Ipartancs to the rivers and water bodied, Thi fivers
pecuoy an eXatted position elevating them to divisity. A hymn 1 the ‘Rig Veda' reads:

vl wy Rrapeiintd wéwmr ay afiod: 5
Ao W R GaTet arder | 1"{(Mackya Skt 10.76)

 "The River Hym of the Hv,:j Veda imakes lwenr; one rivers of the

- Indiary peniisula to jold in"the sacrad oblalions as Ine protectars of .
‘hwmarkind. The sesrs describe the rivers as mothers, Whel
Insplealions and ihe bastowers of tme.ter fHad with. butter and hunagf "
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* Fhere are hymins in the Atharya Weda in praise of straams. For eﬁample:

wf‘ TARETTATTAY SeOUaTR ¢
ey e ALY
"Ax mnothers 11ways. bring nappEnesa b thok mlkimn 3} ths same
CITHEIET,

The streams, hausishers of mankind flowss Incessanﬂ}r, ﬁddlr}g mitk
and honay to their waters af the vay".

ot w wd bl 0k ey
_ Al 7 T HI(14.2)
. “May lhese steams of waber which are eantiguous o the Sun {In the

sensa that water 1s carded away by rarj.rE} @l fhose walsrs with
which the Sun is assuclated be propitious to eur sacred work an-:i '

worshin”

=T RGN, N4 |

g CAPRTA e Ard e e i o (L4.4)
"0 learmned pE{S{}ns. may you know that lhere is amirosta in the
waters: there ks haaling balm in fhem, and there are medicinal herbs:
kriow this, and by thelr proper uss bacome vlgemus flke horsas and
ke

o £ TeEr S

% g we | LS.

“Sance, watars, you are tha source of happiness, grant tn us energy
gwmg fand, and an msight to enjoy yout divine sﬁ!endour '

R 3 TR A O &I fer |
I AT ¥ (K53
“May we, O waters; qu:r:kl].r come {0 you for food, shelter and
procreait strength whir:h vou are a[wws p!eased i baatow Lipnen LS,

S i m—f‘i’maﬂﬂﬁ‘rtﬁi
sy avathit g §i(L5.4) _
"0 waters soveraigns of precleus easwres, and granters ceE :
habitations men, | solict uf yﬂu medic:ine {for the cure of .m\;
' mf Trﬁltiﬂ.:. .

_ ﬁ&wwm‘m areY g G|
5 TR T T L6 -

T ammaes ST S aEIn, | e, p L Tt — e b . T —p, TR AT e
T T TSRO it 'S e S Y L S SRS AT -0y SV CF T B Syt s o Sl Mo o Sl Mg M 8 e B WP LY 8wy G- 4
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“May the divine waters be propltious te us, for the fulfilment of
desires, and for our dnn‘iﬁng Let themm shows: on us joy and
fe.ar'lussness - . -

3 R Al Si?fnlqrﬂl:'f\'\iﬂﬁ it
_ afd 3 PrenepilLe.2)
"iso men hiave acelainied thal w:thm the waters dws-lt all balms hat
haal,
The waters conkain ail the iwealfng herhﬁ and also the ﬁre iha
hensfactor of the univese”

_ mq??ﬁrmzﬁa&nﬁa Wy
WA [ 5ai.8.5)

=Aales, Bring to perfection ol diseasé-d[s;;e‘diﬂg modicamonta for the
up-keap af my bu{jy. 20 that 1 may live lang to see the bright sua™

% T A ST i ww !

% % wib o <P T g AR T T ey il (1.6.4)
“May (he waters of desert be for our well-belng; also for weil-being the
waters of the low lands, May the waters dug out fram earth be for our
well-belng; alse be baneficial for us fiay-aiving 1o us”.

RRT W TAW TeRne: fm wdy T R )
Yoo T AT TSR T 4G ¥ e | {33.4)
") slemanial walers, may you behatd me with an auspiclous Jlance;
may you louch my skin with your body. Dripping luster, gliiering here |
and fnat are purifying, may those elemental waters be gracious and’
plzasing o us”.

1‘f fora: iy ey mypveEs: |
3 o o0 Aefar wd 9EFR SIfAe ety (L3 5y
*The woirns, that are found in the Rily fegions, in the forests, Inside the
animials and i waters, and $hat bave entered auy bue!-ue.a | herebiy
desfrcg,r their eume gEnPralim

ST AT qwnmm:ﬁmrqﬁ%ll
. TR u%ﬂaﬂnﬁ‘r{ I WL 12.9)

"f bring here these waters, free from wasteful disaase. {cmsumphun]r'
anid desimyers uf the wasteful d:sﬂﬁse | enter these. Imuses with thio

. hever-dying fi fra

. The Yajurveda als_{:;.mters o fhe blesaligs of potabls Water :
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T~ RNy ety g,
: apTT D] 1352 '
ey this divine waler ba tha bestower r:el titfriata bliss and miy [E be
;mtahla Mgy it sﬁowcr happmess G st . '

14,25 Anather later Wﬂ‘lpﬂﬁiﬁﬁf{, e strolra. Ratnaval’ alsn ce1ebmtaﬁ'."b1css'::{! wakgrs' af

" fhe rhver Ganga.

IR M T 0,
FUYT AT {Qey T,
it T ik 9 gl o,

- TS Hal R | |

"0 Ganga, | bow o yaur totus feel, the gods and Ihe tiemons waorship

your divine marifestafion; )
Etermally, You are provider of liberation and satr&ty acoording 1o the -

desire {ohava’} of hegTian hemgs

12:26 The Deparmant related Padiamentary Standing Comﬁ\!{tee ol Science amd
Technofogy, Envinomment and Farests in thelr 112" Repony, lald n Paianient on 2 May,
2003, obsarves: ' i

"Our rivers have been fovarsd throughout ages, Qur tradiion invesied
divinity with our rivers. Pages of our mythologies Show as lo how namms
wera prasciivad o keep the water of the Ganges clean, The Committes
obsarved el the Brambada Puaa probibited thiteen actions fo
waintain the purity of the Gangss. SBome of these arg {} defecatons {#)
ablulions (i) discharge of waste waler {iv) Hwowing of used floral
afierings (v} rubbing of Flth (v} body shampeoing {(vii} Frolicking {viil}
acceptance of donations into the svers (i} obscenily (x) discarding of
¢leaning of garments i tueaﬁng and swimélng acioss”.

R
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CHAPTER - XV

OBSERVATIONS/RECOMMENPATIONS

1, Meed for introspaction and recognlzing waler as a finite and vulgrahle
resourca:; The Committes nole that water remains the basis of all life.
Lindouhtodly, access to safe,' chaar and adéquufe fresh water is vital to the
silrvival of all orgamsms and the smanth'iunctiunlng of Key systame, nntilie:*e. an

economles, Brevention of Water poliution has Déen a matter of deep concern with -

the Commlttes, The Committes in thelr 62nd Report had envphasised fnler-alia,
oh stitutlon of urgent measures to accelarate the paée of waork ot control of
pellution and concurred wiih the eneficiarios pay’ and ‘poliuters pay’ principles.
The Gammities arg deeply dismayed o note that despite their wide ranglag
recorniiendations mada eariisr, water pollution has raached alarming propartion
In most of the riversfwater bodles, The Staksholders' Conference on Environment
Audit held in Jul:-,r, 204% fiaggesd wator peliution as tha most Iill"-lpﬂl'lmll
anvirotmental issue. The CHAG conducted & comprehensive Porformance Audit
af Water Poliution in India during 2010-71. Auslit examined 140 projects across
24 polluted stretehas of rivers, 22 lakes and 116 Blocka across 25 states of india.

© The Audil findings reveal certaln very disquleting aapects which infar-alia include

Inadaqual;las by the Legislallve, Palicy and lislfutional framawork; gross
defictancles in the planning for confrol of polltion of rivers, lakes and
groundwater with incamplete laventorisation of fiversflakes and keystone
specias asaociatad with tham :.mr.i non-dentificalion of existing pollation lovels,
quanfification of contaminants, ate; unsatisfactory perfurrrgancc.; and sherlfalls In
the Implementation of programmes suth as Nafiomal River Conservation
Pragraming (MRCPY and Mational Lake Conjervalion Progranmima (NLCP]. Notabiy,
Watar pollution in the 14 major and 58 minor and several hundrads mara rivers of
india remainsg a S&t’il}l.lﬂ problem with mijlians of litves of sewage, industrial and
agrivuliural wasle discharged into these rivers with a mera 10% of such wasie
watsr gengratad being tréaia:i, presgntlyr. Worse, lakes and ground water are

andsr severe ihreat from the impact of poliution. The Commiftee's
oxaminalitg of the variouys aspasis of the subject Is, discussed senarately In

detall and commented upon in the brecading Chapiers, the Commities are of the
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reinfrospectlon at the highiest tevel in the Sovemment. Whie unfiofding fhoe

Upwavering _{:mrl{niimﬂnt to combat and cuuimi_wat:;r. polidbion and zumy

minimum potabils water to of! frog of coak,

- 2 _ﬂé@ﬂi&_@lﬂﬁq@ﬂgﬂgﬁ,g{_ﬁmm :The (.‘.mmuitta:; are happy fe nafe that

their initiative to sask public views from all over the Couniry inviting suggestiohs
oft ‘Prevention of Water Pollution in Mdia’ received a heartening response. The
Commiltse hn}te the profound concern of the citizens over water peliution and
mounting watar scarcity acress 1he country, Considering the significance and
paramount _importance of Public Awaretives, Community Invelvement and
Partlelpation n tackling the issue of water pellutien, the Commlite's findings,
chservatlons and recommendatlons of this imporisnt aspect have baen
ehumeraled In Chapiasr XIV of this Repaort, The Conunitfeo .are, however,
particutarly happy to obsecve thal the Miniatry of Human Resources {Depaitment
of ‘School Education and Literacy) have iaken some initiatives to sensitise
impressionable mihds of students on envitonmenia issues including e nesd

" for prevention of watar polliution as enumarated in their Detailed Note reproduced

1 Asinexure k of the Report ngaver, mtch more nesds 1o ba dong on &
sustalned basis to buitd and disseminate awarensss cight from the primary
schaol Jevel. Tha fundamental duties of citizens as enshrined In our Constiution
paticularly one for pratectian of the onvirenment further needs ke be highlighted,
The Committes thierefore recommend that :-

i) The _existing inttallves to -sousifise Students and the ggn- 1eral public on

prevention of waler poliution gnd olkey enwiropmmenta) izsuss ha firrther
strepgthanad keeping in yiow the fuadamantal duty of avary. citizen to -

mrofect and improve fhe natural enviromment iﬂt:iur:]jglq forgsts, l2kes and

wild Hfe;

{1 Appropriate j_gaqum' Cientalion 'Fr-::g;:m_l_'ignes be deslngd and reqalar
. trafning imparied te the teachers; and " ‘

(i) The area specific hazards of water poliution, whethar surtsce gr ground
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wauter, be publlcised regulaily and widoly und useful devicesfiachnigues to

deat wHh snch hazerdy, araa-wiss, bo mads known £ e peopis,

[ha Commitiee may bo aporised of e action luken jn the matier,

-3 Need for Nolicaal congensus on Wates : The f‘,ﬂmlllitine note fmat he

. Plroetive Prir‘-ciplés of State Policy enslirined in article 484 of the Constifution

enjoins upen the State to make endeavour for prosection and improvement of the

am}iru'mneut, Article 51A{g) casls an obligalion upan cvery cltizen of Indiz to )

protect and improve 1hs natuval envirenmen{. The Conmitlee are, however,

desply dismayed that water poifution remains the largest end mounting.

environmenial hazard, The Commities ara deapiy ‘concarmed to naote that the
praparation of Watar Quallty Managemant (WQM) Pian by ths State Governments
in-accortance with the yuidelines circulated hy the MoEF is hanging fire as
"Water' s a 8tate subject {Entry 47, List I, Fth Schadule). Further, the 73:d and
74th ameudments b0 the -Constitulion endowing the Panchayals and
Municipahitles with the reapaﬂs.ibllity of management of watar and sanitalion have
diluted tha power of States as the Paliutlon Contral Bodrds are not aquipped with
any Consiltulionaiflegal provisiahs ta fake action against local suthorities in
casas of nol compliancoinon enforcement with respect fo Water Pollidion. The
Commiltes observe that s dlchofomy needs to be addreszed urgenlly to being
abotit distinct clarity on the role and re&ponsibilit{ﬂsd-uf varlous authorities for
prevantion of watet pollufion and environmental degradation. In thls context, tha

" Committee also note hal the Departmionlally Reiated Parliamentary $landing

Commiftes on Wator Resources in thair 10" Report of 15t Lok Sabha had

. stressad on the need fo bulld natloaal conssnsus to bring ‘watar' either In the
. Unfon List or tn the Concurroni List. Thé Naliana! Water Policy, 2012 recognizes

tha rights of ths States ta framne su_itahfa policies, laws and rggi}laﬂon on water
and alao emphasized o lhe riesd to evolve a broad over-arching national legal

. frameweork of genefa{ principles on water. JThe Commlifes concur whkh the
 recemmangalion of the DRSC on Water Resources and urga ths Gavernmeant o

* ' take urgant actlon o oot the stage for enachinent of & comprehsnsive national -
" laggiglatlon an wafor alfer evolving a bread |1a_t!_g' nal cansensus o bring water

the Gongurpent {ist and formuiate an over-arching natignal legaf framewoii for
effeciive water management, copservation,  devefopment _and - equiiable

distribution with adsquate provislons for dovolistion of necessary authority to fhe
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improve tha n:ltural 0!Wl:‘0ﬂ_rgant mniﬂqu foresis, _Iakes. tivers oic. Kiay be ml!

dessintinated ancd public awarensas built,

4. Lgujgma_gg_]on of the I{nafi Map  The. E‘nmmttieﬂ ohsarve with m'cifm.mcl

concern that thouyh the Water (Rravantion and Cohitref of Pollution) Act, 1974 is
in place, flie law neither apecllically identiies pollullon as an enviroiumental
offence nor address {he restoration of water bodies as a priairity action, Further,
the existing legisldiions relating to contrel and prevention of water poliution vz,
tha Water {Provaentlon and Coatrol of Folbution) Act, 1974, the Water Pravention
and Conlral of Pollutlan) Cesy Ack, 1977 and the Enviromment (Frotection) Act,
1988 fall sheoit of in many vital aspects including enfoicing compﬁance-in Casns
of violafion, Nuedlnss‘ to say, 4 S-ti':l'l'lg. camprofieneive and wvibrant lagal
Famework with a strict enforcement regime is a dire necassity for erfective wute )
quality protection and pailutton prevention. The Commitise aiso note that
consequsnt to the Auwdit Report, an ex;:;art Committes, canstitutad by the MaEF in
c:ansuita;.icn with tho Planning Cemmission, has brotght out a’ Road Map for
preveption of Water Pollution i India for mplementation of the
racmnmaﬁdatiunsfohsewaﬂuns mads In, the Audit Report within the existing legal

_and Constitulional framework. Tha Road Map recommends an-amendment to firo
- Enviralitient (Prolacticn Act), 1986 fo address verlous Important issues i

environmental management viz. hike in penatttes for conhtravendfon -of -Is-
aravistons; a civil administrative adjudication systom to ensues fasi-tracking of
fha fm[glositiun of pnnalﬁﬁs oil anvirgnamental offanders; provision for furnishing
sultable bank guardntees for speclic performance and for resioratlon of
damaged environment; establlshment of a Natfonal Environmental Appraisal and

- Monitoring  Authority (NAEMA) to carry out, ehivironmontal appraisals ard

monitotligy of comgliance conditions. The i1:‘:::-|:1rnnlr__tea arg '[J?S!Hﬁ?"ﬂd b note that
no tanglble aclion has bean initlated {o Imglemant the Read Map for prevention
and eontrol of water- poliution and effectiva pnvironmaental managnmnnt.' Tha -
Connittee titerefcre recommend thaf urgent and time boynd petion by taksit 1o

fnpdament the ¢ Read Map and i.he Gclmr_n itfee apprised in due course. [-'u[ther. ike
Committea_recommand that Mﬁﬁi’_ﬁ\ﬁﬁn for sustajged_involvemeant of
eniiqhtnneu‘ n:itiznrts farmars, youth, NGOs, academicians and the nublic to keen _'

in msmmn. nrusat:_qi_mn and sﬁm&_ 0# SOUreRS of Rlﬂ_!j:.lhnli. appronrate
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moritoring mechanigma feor checking iifer-sfate movoment of water poflution;”
tachnolagical support for menltoring water quality in additloli_to_disseminata

gw&reuesa ahoyt indigenous_methods and technituss used by local fisherman

and farmers; stringant mengtering of hot spots with emphasis on drinking water -

" Inigke nnints: afc.

-

5, ﬁolnprehenslve revlew -of Legishiion : The Conunities nota fhat the twio

major poliutants of rivers and lakes across fite country are sewaga and industial
efflusnts. Against an estimated sewage generation of aliout 38264 MLD fron anly
class | Citias and class |l Towas of the Cauntry, the availalie treatinent capaclly
is for 2 mere 11787 MLD sewage. Worss, naari},-r 39% of sewags treatmen planis
de not confarin te tha affluent dischargs standards prescribed sndar tha
Environment [Pfotectian] Fulos for discharge into streams. Admiltedly,
Inadequata resources coupled with growing napulation with proportionate
"increase in. sewals gegeratian as wefl az acute shoriage of irafﬂed Franpower
and peor technolegy binders total sewage collection and treaiment faciiily in
allost every fownlcily of tha Country. The Cominitiee were appiised thaf a iwo
prongad sfrategy, one financlal incentive and twa, Iagisiative suppost through
~ craation of an exclusive financiat institulion to cator to over Increasing demaid of
funds’ for Tunding high cost sewearage and industrial péliution condrol raiated
projecis; privats patisipation lo face ihe chaliengs ol sewégﬁ eollection and its
treatment; and a nalional level designated single agency to deal wilh sanitatlon
sector aro being considersd as part of fhe major ceforms it thia sector, Kezping

in view serious structural lacunaa and weaknesses In the leuislative framework,

lhe Caimynitice recommend

{iy A _comprehensive raviaw of ali oxisting leglslailons be gg- rried for creafion

of a ﬂnsgliﬂiatad_ lsgiglailve fralrlﬁwﬁrk to address the crifical challenges
,baing faced in the contral of poflution of. water hath pelnt.and non-polit
gources sxpaditicusirin a ims hound manner; '

(i) Separatian of sewers and rivers so' as (o ban sewsge raatment, at the

. ol of rivers and consequent discharae of treated sewags-wasta into

water bodies and diversion of such wasta for e.qrituﬂuré!hmt:’uuIiumfother_

uitahls usos:
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(Hl) Creatioh uf exclusive finakcial Insiilutlon to cafer to_avor increasing
demand for funds for funding

confrol relatnd projects:.

_{iv) Finansiat inceniives wviz. Tax hauefitsisubsidioaimarket suppait for sewage
wasleiinenntives for PPP Modely; . -

: ' (v} Speedy osiablishment of a_Matinnal Environmontal _Appraisel  andg
: Menitering  Authorily {NEAMA) throuol  sporopriale  snaclineuis _as
gnvisaged in fhe Road Mals:

{vi} Apprapriate legal nfsrventions for inereasing the mgmier of banches of

refated cases as well a5 establishment of an altornate civil administrative
adludization systarm, as alrsady envieagoed, to ensure fast tracking of
water poliution related cages; econamle instryments fop polhution confrol
compllance; tectmoloqical suptort for constant ynaradation of poliution

(vll) Appropriate and effective jegal provisions for enabling activa involvenient
of the Civil Society in_the praveniion and control of pollution of watar
through pattnership models far monitoring and survelllancs, estalilshmerit

of Citizena Cmbudsimen, ete.

8. Stringent penal provision for wa;. gr polligion nesdad : The Gam-m ittea are
Btartled to observe thal tha maximum pensity/firc in casa of water potlutiqn as
proacribed under the Wator Acl of 1974 s limled to a mere ¥ 16,0005
Apparenily, such an undaterring panaity provision couplad with a fighfy tolarant
inspection ragima af thy State Poflution Contral Boards [SPCBs) ncourages
defiance, nen-adhoronce and violafions rather than compllance of the law,
Admittedly, a pmpﬂsai for enhancing the mnimun: penalfy fram 10,608 o 2
1,00,000 for. violation -of the Water Act, 1974 and the Envirormant {Protection)
Aet, 19868 without amending the provisions for irnprisonmont with maxifmum

: penalty upio ¥ 40 crore was under considaration, Walter Dl 4 State subject, the
o Central Goveriment by Minisiry's ows admissfon, can oniy supplomsent ths
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gffarts of the State Governments and the initiative for enhancing penaitives has fo
coma eventualiy;‘ from the States, The Cotmmilied furiher find that us ppar the
provisions. of sertions 25126 of the Waler Act, 1874, no induséry ar treatmant
disposal systam nan be vstablished without tho provieus consent of the State
Poliution Controt Goard and discharge of sowage or trade effiuants in oxcess of
the standardls prescribed bs punishable with imprisonment upto six years
alongwithi-fine, Acknittediy, section 334 of Ihe-Watar Act for initizting penal action
for watar pcl]tat_iun was Hf:f_f.'l}ﬁ‘fe anly for Industeios and has not worked well in
the doniestic soator as wall as for locat authorities, wilh the transfer of subject of
sanitation to the local bodies vide the 73" and 74™ amendmonts fo the
Canstitulion. The anly option lsit of taking loca authoritiés ta the dnur[s for non--
compllange is undoubtedly, a tedlous and time coensuming procass, Hc&tafaly,-
other options like enhancing ¢osts are being explorec. While acknowladging that
calculating damage costs of environment remalns a very cumplicafnd matler as
futuristic cost elements have aloo to ba faksn, the Commilten observe lhatﬁﬂnly
nters levy of damage costs by way of eﬁhanning pendliiea may not as such
tecome an affeciive deterrent. The dismal number of Inspections, totalfing fo a
mere-857, carried out by the Environmeatal Survelifance Squad {ESS) of Senlral
Poflutien Control Board [CPCB) in last three Years [2009-2012) on 105.5 grossly
paliuting mdustriss In the Couwltty generafing as much as 9982 MLD effluents

. reveals the weainessas i the enfercemen? ragime for-gjallutlbn of watar vis-a-vis

the quantum of pollutants generated. Compared lo fhis, the total number of
Courts cases fifed under the Water Act 4y on 30.06. 2012 stood at a fair 63520, alsg
indicailve of the large nunther of violations taking place all over the cauntry. The -

-Gommiitee further nate fhat, directions issued under seclions § and 18{1}(l} of

the Water Act, 1974 during the last 3.years {2009-2012} totailing ta 118 and 495

' reapsctively itcluded 7 dirsctions issued to HGRBA unday section 18{1)(b} of the

Act. The Committee thereforg recotmend that |

(il The proposat for ﬂnl-lan.cin:? the minimumt penalty from # 1!],01}[1_;;)_?,
1,00.&':'{[! for violafion of the Wates: Act, 1974 apd the Environment
{Profection) Act, 1938 wilhout amending the provisions for i_m_prisa-nment
m@;!m b Qg' aalty tip;n 10 crare be [:ﬂjiementad ¥ peditiousiy:

{iiy Other optlons for efsuriie eompRance to non poliuling warms_kby- the
duinestic sgttors as well as for lecal authgrities may alss be axplored;

-
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mgj,]gé_!_t_e verfodlz as well 35 surprfse ciiecks Iw 20 gy poware ;j and Wsi
gguippad_inspaction feam to detact and report all cases of viclotion of

{iv] Adaquate funds bo provided by Hia Union and the State Governmeiils for

-this_purpose and fhe necessary hanpower be rained to work Iy tils
raaims, ’ ' :
T.'_ o Impemeniation of National Waler Policy : The Commiltes obyerve that te

Mationai Water Policy was adopted in 1987, reviewed I 2002 and updaled In
2012, Furthes, the Matlonal Gonsérvation Strategy and Paolicy Stalemesal on

Environment and the Mafisnai Environmient Policy ware formulfated fn 1992 and
20668, Thoese documonis form the broad policy framnework .nf ehvionienial
issuss placing the addressal of waler poliutlon as ons of the thiust areas, The
Cnmmltmaa observe with ssrlous concern that while only 18 ‘-.‘.tatas have framod
Watar Palicy, most of them do not give adequafe snphasis fo Freventmn anel
Conirol of Water Pollution except the Stale Governthent.of Kerala which sesks to
address water poliition issues. Neotanly, 14 States have already- gnacted the
Ground Water Bill and another 16 States have takan initiatives for enactment of
. such a Bilf based on the Mado! Bill circulated to the StatesfUnion Terelories for
Regulation and Coltrol of Ground Watar Deveiopment and Management. The
Commilites further find that as regards pollcy framework, the Road Map for
'managameni of Watar Pollution in india' prepared by tha MoEF In consuifation
with the line Ministrics addrossos various important lssues (n environmendal
managemsnt vz hike In the penalties for contraventien of its provislon, a civil
adminisirativé adjudication system to ensure fast tracklng of the imposition of
penalties for “environmonkal offandors; ‘praposal 1o establlsh a Natfonal
-Environigental Appralsal and Monitoring  Authority (NAEMA) to camy out
soirommedtal appraisals and meaitoring of compiiance conditfons; setfing ip of
'Bumau of Water Efﬁcaaﬂcy BWE) under tha Water Rosourcoes Ministey; logal
enfily status to common effivattt treatment iHants 10 facilltate investments and -
enablé - snforcement of standards; encouragement of Inlegrated Pest
Management {IPM) and uss of bicdoegradable pesiicides as alao _explicit
accounting of grctlndw_aiqf pu!iutilcm in pricing policles of agficu!turai inputs;
eslablishment of. bla-conservative zone around _w'atgr body: inlegrated water
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rgsourens maagement, efc.  Taking nofo of fhe_laudable objoctives of the

. Mationia! Water Palicy, 2012, tha Cammiftes recomnand :

{ijy - The Malional Water Bozrd urgently prenars a3 plan_of aclion for redularky -

{ti) Apprapiiate and sustiined stops may_be Taken to encourage all the States

restoration of degraded water bodiss, as alse recilaniation of devalopmsnt
" policy of the States (2s alraady done by the State of Kerala} in accortd with
the obactive of t?_‘:a Matianal Water Policy 2012 and fhe Nailonal

Envirgnmant Folicy 1982

{iiy Mandatory perlodic Yeview be made of the implomentation of varlous
polictes relevant ko the  Issue  of watar  pollllon, enwironmental

canzarvation and findings thareof publicly dlsciosad 3 and

{vi) The provosals rofled out In the Hoad Map petrfaling to policy framawork
ba implemenied iq Hokt sarnast to gehisve the stated ohjsctives within the

given lime frame and the Commiitce appised.

fwii) An invenlory of alf water bodies incluclivg rivérs, Jakes, ponds, streans,
wells, efe, pe made and digitalised within a time bound progratme, -

8. identification of aystemic deficlencies and need for greafer syneray
petween CPCB and SPCBs @ The Commiltee note fhat the policy making

respanatblilty for preventing peffution of riversilakes resie with {he Ministry of
Environment and Ferasts (MoEF) and Central Polkion Control Board (CYCE)
and the Cenfral Ground Waisr Board (CGWR] in the Ministry of Water Rﬂ.‘li:;lli'{:as
[3oWR). . Implementatlon ¢f these pollcy maasures rests with the Mafional River

' Conservation Directofite (NRCD) for RiverfLake Pollution and MoEF and MoWR
“for Ground Water; and . far monitoring of riverfiake polivtion, the deslgnaied:

-aut{mritiés are ”R‘:WFPF?B,M“ for ground water pollution, its GGWE and the
Watar Qhalitf Asseasment Authority [W{;Aﬁ}: The Commities further observe
that in most StaiEE,t the raépmis:'hilif.y ul"uuntroi"-:.\f watar pallution has baen
assigned to the St.ata Follution Coltrel Boards (SPCBs). Surpilsingly, heside a
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mudtitude of authoritles, the Committee pote sheer want of iunctional co-relafion
between them aspaclalty pelwsen the CPCH and 580Bs, The ﬁnmﬁﬁtﬁsg ara
appallad to find glaring systemic woaknesses and déﬁci&ncics fike lat.:k of trained
AN oW ﬂ-::u_tu need for clu::umr technologies for [I'{-.iﬂting'_waﬁtu; lgek of

adequale number of laboratoiies Fur waler quality monltoring, qrossly inadequate

© funding; inadsqate Infrastructure facifilies; virtiial non-sxistence of fnkagos

with tachnica! axparts such. as froin- HTs; grossly inadequate slafiing for

inspection by SPCBs; etc. which have undoubledly affectsd the perforinance of
these axls.tinq i!1$tlt'utir3ns. The Commitize i_herefore_}vou id Iik:,e to pa anprisad of

woaknesees in iha enilank wator chItltltrn contiel and prevendion_programme, .

They fifkther recommend that ;

{i} A compreliensive review of the present Instittlonal set up be carrlad cut
to_rectlly exlsting Ia{:i.rnge s0 that the varlous agencies work in tandam
with complata SYRarY or a0 apax isad agency bo sot up with powers of
enforeament;

{ii) Majar refcrma undar consideration for capacily augmentafian _ and

strangthenin _g of exiafing institu tions far ootlimuny ufilisation through
adequate _resource funding, addressing_ infrastruciural  and {rafed

manpowet cobstrainls be implsmented within a titne bounrd programms;

(if} Initiatives_already stafed to be In process may be implsmented in a llme
bound mannsr fo yisld the desized pasitive outcomes: and

{w) Linkages  he established  wifh presmler  third  party agenciss like
" IiTsiResearch Inatlivtesf  Universitiea/Experts for a |1=3;|I$H|::, tui-

gigeiplinary appraach for application of best avaflable techniquss fo pive

eqter the naté rive for w olluiion ganiral,

2. Enfarcement of unifgrm Viater Quality Manliotiig Reghse : The Commilties
ale dismayed to tind thal the Water Quailty Assessment Authority (WQAAJ,
mandated to diract agencies to standardize waler quality monitoring mafhads, -

_afisure proper trealment of waste water to re'stf_:ure veater quality of holh Eur'face- ’

and ground water, lake up R&D activity related to water qitality management and
fromote recycling and reuss of treated waste walar, had issued oniy Uniform
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Monttoring Protocof {UMP) In 2005, Though a Task Force had recommaided for

development of Water Gualily Data Infenmation System {WQDIS) for coardinatsd
collaction, use and dissomination of data and review of water qualily manikoring
network, ete, WaAA way yot fo take action for promoling recycting of re-use of
sewagalindustrio uffluanﬁ, m-awing 'up action pl.ans for cuality im-pmvemems in
water hodies, schemes for-restriction of water abstraction, roviewlng The stitus

‘of naiural water resogreos, ir.!entilyni'g hoispols, cle, The Commillee are

distressed to nota that Water Qualliy Review GCommiltess {WQORCs), though
constitted in 17 States ys of 'ru‘ia_rch, 2013, they werg I,éri;:a_-ly inactive. Regulay
meetings of WQRCs ware held only in Malarashtra and Hlmachal Pradaesh.
Warso, audit polated thaf the Water uuaﬂﬁr Assessment Authorily haﬁ only
.;e-.re‘n meetings since its mceptfon In 2001, Admittedly, water quality monitaring
was heing presently carrisd ouf at 1700 locatians under the Natural Waler Quality
Monitoring Programme (MWEQIMP} carried oul by the Central Pollitlon Contral
Board fState Pellution contrel Boards Jn addition to Groundwatar quéllty
monitotlng being carried out at 15,000 siations mostly in rurat areas hy Coentral
Ground Watar Beard and poiluted river stratchesiwater h-mﬁea identifisd, The
Committes are apjraiied 1o note the alarming inereasa in polluted strefches from
10 In 1988-89, 37 In 1992 and exponentially {o 156 in 2010, Statedly, WQAA is
ppursuing with Stats Governments ta prepare Watar Quality Managemant Plan fmj

"~ each and every State witl necassary guidelines already fn'-circulation heskles

implamentation of the Natloaal Lake Conserva tior £lan {NLCP) sinee June 2004
for treatmentirefuvenation of poillutedidegraded lakes through an fnlegrated

pcasystern approach. The Commiites nole that 82 lakes have alrsady boon
idenilfied across the Country for consarvation, though the Government have nol

Indicated how many lakes are thera in tha'couniry. The Comrnittes however,
dép!nm that WQAA has misarably fzited to discharga tho onerous mandate given
to it. Furfhar, 1o tholy desp &fsmay', t_mlie'i::-f the States have propared Water
Quality Kanragginont Plan despils quidal‘mea {ssued by the WGQAA The

Commiitan are, however, pleasad to wote the {el_ah:::i‘:at-mr monitering of waler |
auadity network done hy CPCE af 1429 stallons covering 293 rivers, 24 lakes, 8
tariks, 41 ponds, 15 cmnkﬂn’éeﬂ'wﬂer on the baais uf._ﬁ'ti pa_r_ameters ﬁl1alyzeci "
" from water samples collected from {hese watar bodles, In accordance witl: thie

ohlsctives of water guality ménitoring set gut In the Read Ma|::-. Tha Road Map
firther envisages enhancing the scope and coverage of water quality moniforing

'_ nseds by way of incraaging the number of monitoring siations (though witlout
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indicating v many are neaded), s avlamation and paramefars and
reconunensls, infer-alis, cnmhilati{m of the sfatus of poliution of ﬁ!l n;lajt:-dminﬂr
Rivars and thelr tribufarles and lakesiwetiands to e updated every 2 years which
witl form Ihe hasis for initiat{ng_acti.nn for the abatement of potluton of water
hodias; formulafion of .;;: aai of S?ﬂm_lardiqu Harvica I.m:al Eenchmafks ESLI:__J.ME}
for Urban Water Sopply and Sanitaion (UWSS) as per Interhalivhal Besl
Praciices by MolUD afready In clrecuiation to al the Eta{tes far adeption in
infrasbuches deveianm;}ni pmjectﬁ.: compilation of a repori on e stafus of
poliution of ground water sourcoe. ju fthe counlry; soloction of tacafions for
dirawing samples gy rer the unifann protosol on WQI';'I Orders, 2005; allosalion of
a mbslmum 10% of project funds for waler' guallly maniloring pmgranﬁme—s:
inclusion of specialized paramsters like heavy miefals, pesticides for betier

soilrce identification besides biclogical indicators for establishing causes of

pollution ete. Keeplng In view the mandate of WQAA o enforee a unlform wates
itori ver the Co icli, undoubledty, is the sine

gua_oen of any effective walsr gualily moniloring _regime, the Comunittee

[Seominedd ;

{} Overhauling and revamplng of the WQAA as waoll as WQRCs constituled In
lhe States so that they meet regularly and perlodically and discharge thely
funstions eifectivaly and effic enﬂyg_

() The WQAA may be made an_empowered apex requiatory body to.set
standards in walar g_ﬂjjjy_mg_nj_l.gﬂnﬂ_aﬂﬁ_a_nforcﬁ complizncs of such

standards: and

{iil} A comprshensiva, jssue-wise imp!ﬂm.nntaticn status of the obiactives of
Water Quality Monltoring set out in the Road Map be subnilited to ths
Mﬂﬂggﬂﬂm_n slx mﬂﬂ!h&.&ﬁh&ﬁzﬁeﬂlﬂgﬂﬂm}mm

10,  Need for Lead Coartlinaliny agr gney ! The Committes note that cunsir.le.ring
the inter-State and Inter Ministerlal nature of the lssue of water pollution, o
proposal is under consideration for constifution of a lead soordinating hody
within the Planning Ea_:mimiﬂs:.iun #aalf as an agency for im plmmnféiiun af the

‘Road Map drawn up subsequetit to the Audit Report. Statediy, the proposal Is at

the conceptual stage and being dlscussed for consensus with various
glodieholdors for formulation of a concreta propgsal in Ehis regard, _';"_i]_é
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Commiltes hope e coustitution of such 3 lead coplinating body wilhin the

Plannizg Commission would snsura that Institlions working for a_CONNON

independant cause do not work la sHos and thiat Ehorn- fs Tar o) rﬁaiﬁr ang effactive

svnergy bolivesn the llmﬂn apid the Siates and ihe Dep&r{menth miﬂr -g. The.

(,ommll'.!:ee_ﬂpuid Iika fo ha apprised of the :}utcm]lg_yf.g;th!n siy_moaths after the

presentation of this report. - U A

11.  intografion of sewade hreafiment nvogrammes : The Committae pote that

city sewage and hdustifal wasta discharge constiule the major watar poliuting
sources for rivers as only about {0 percent of the wasto water gelieratad Is
treated, feaving fhe rest untreated waste dischargsd as it ls fnfo the water
bodies, One of the major constraints, wator being a State subjecl, wmajor
rosponsibllity for sewerage facilitien rastes with the State Governments and the
MoEF oniy supplements their efforts. By the year 2025, it is eslimated that the
sewage gensrafed would be 4100 MLD and faking infe account the e:r.taﬁi
sewerage fraatment capacity and tha capacity of 700 MLD 1o be created, thava
would he unfreated sewerage of abouf 2200 MLD, This would nesd huge
investiment as estimated by the High Powered txpert Commiltee (HPEC) on
Urzan Wfrasfructure and Services. Thertefore, there ig an imperalive need for

. treatlon of an oxclusive inanclal Institution llke NABARD. Such a body ceuld bo

taskad with the responsibility of craaling eivic {nﬂ':asti'umus;a in fowiis and clies

with equity participafion of Gentre, States, ULHs and the public; obtainig

extarnal assistance from bilateral and anflateral agencies through a ihix of equily
and dsbl; mobiizadon of funds from pri*fata sactor bankafiinanctal Institutions;
anhancing capachles of municipalitios for recovery of user chazges of waisr and
sawdge sysfem, pte. The Commiltee furiher observe thal 'saniiation’ being a
State subject, National Urban Sauitatinn F'-::-Iﬂ:g.-r (NUSP) romained & modet policy
for the Stales to prepars their oWn $an|taﬂun strategles despite being
existonce since 2008. By the Ministry's own adntisslon, the current disimal stals

“in the sewatie treatmant capacily is refiected with 2 total avallablo 11,789 million

B{res as against production of 33,250 milfon {tree a day of domestlc sewage
including commercizl and agricultural run off in class | and class [ towns and
cities exciuding indusivies, as per fhe fatest 2010 data. Furthay, of tha ona-third .
treatinent capaciﬂ._ -3{] to A0 percant Sewage freatment Fiants _&ré net wnrking

“aptimally due to mechanical as well 38 management falfures. Siatedly, under the
- Word Bank fuded Misslon for Clean Galtga, proposals to exXectis projocts on
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PPP modals o ensure 100% sewage colloction stralght from the houses rather
than Interception and divarston Under the Cliy Sanitation Plan st lelng

considarad, Basidas, dovetaiting of sewags tieatment schemes and municlpal

solid waste management with a roform odented aganda is alse heing consitered

“uidler he B compeitents of JHNURM namely Urban -Infrasfructure and
Govemance [UG) and Urban Infrastrueture Development Scheme for Small and_
Modium Towns (UIDESHY. The Commiffes however ahiserve that though e

Cenlral Sanctioning and Monitoring Commnittes {ESMCj under the Chairmanahip

of .Secratary {U0) with members row various &inislies ihciuding Mi:rE{-‘l
‘approves and sanciions prejects under JNNURM In consuliation with

appropriate Polution Centrol Authorily, the acfual implemeniation of the
projects s done by the Sfats GoveramentsiULEs though monitored by MoUD,
The Commitlze find that the Road Map, emphasizes on a tme bound action pian
to onsure 100% sewage freatment hy Stata Govemmentsil,Bs. Motahly, the
Road Map implemaniation ‘would .involve concerted acfion by the Pianning
Commission I consultation with the Ministty of Finahce through capasliy
huilding of SPCBs and CPCB. The Koad Map reco_m_menl:ls stepping up of
alfocation under JNNURM poficy for rafionzal usa of walsr in recogaition of the

fact thal water bodiss should havs encugh water for dilution in order to take care

of effluents Hlscharued after reatment and [o sustsin Its self cleansing process.
The Road Kap aiso contamplates mon iforing by inde'-panc!éni viater Requlators
and comprehensive actian plan for abatement of idantified poliuted stretches in
synhclironlzation with ongolng programmes. The Commilies furthies ohserve that
given the right technlcal inputs and adetjuate resource funding, the STPs can

halp genamté'élactr'icii}.r apart from neutralising the' foxicily of tha sewage, The -

Conunitfee also nole that 23 Treatment Storage Disposal F-a‘.".'.ilityr (TSDF} which
havd been set up all over the Country, taking care of farge Industrlal estates and
as far as salid toxic and hazardous rfesidues are concerned, they are being

properly managed. Taklng cognizancs of the sihale biggest hurdig in the confrol -

of water pollution vz, untreated sewsge and indusidal eflluents discharéied Into

watar bodies with treated waste waler constilufing 10%. ths Commlitee

" recommend:

(® Integralion of gxfant sewade treatment schamas under waiar pellution

control prm.;rﬂmh’ms' of NRCEHHRCP with those of munigipal solid wasle
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LADSSM ;ﬁ_enuisai:fud iit the Road Map:

Mare robust mu;:-mtormq anr.l eflacilve coor rlmatian by the Mannnal

Stewring _ Committes  for ﬁﬂﬂi‘iw:‘-‘r Implmwehiatmn by Slaie

180% sevwago treafment hjg___ﬁjg_tej._Bmmrnmnnls!UI_._El_s bea haplemanted in
tirht earnest; .

wasta and: riqurﬂus menitoring_and a]so,__f.g ensure Gt fadlitigs-

Ipmcﬂssinq such wastes are maintained all vear round For Oj)t.imum
eflelancy;

A sustainable solution of cost recovery as well as cast sharlng for
sewsrage collaction, freafment and disyosal throudh siringent ragulatery

nofis relying on apprepriate combination of flais and jpesntives be .
worked ouwt 3o thal such_costs are equitably disiribulad anrongat all

¢itizens based on the principles of ‘pollufers pay" and ‘benaficlatles pay’ to

enalye usse of waley:
Aqaresslve awgrenessfsansilization  programmeos  be  launchad  on -

(vit)

‘sustatned hasis aiming af educating the publlc about shaylng the cost of

t-ﬁgjfnent of sewage gensrated by them by highlighfing the direct and
indirast henefits thera-from; and

{vitt) Proactiva_and concerted stforts he.made v the- Union Government to -

ancavrage all the :it_ates' to_prepare tliglr own saniiation ‘strateqles [H
harmtony with the Nationsl Urban Sapjfation Policy (MUSE), 209§ and

Jdmplemant tha same &ivx 1ns bound mannar,

The hammliiﬁg ma}z he agnnaed of_the acimn taken wilh!n six monihs of

tlte prasentzfion nf this rﬂpur!
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12.  IWventorisation_of water bodies _and__formylation of taruats and

compandiuny of rujss - Tha Gommitiee are starflod o note absence of & database

-gh inventory of water botlies and keystone spacizs, Worse, ng assessment of

Hie risks Of pollutad water in lwecsnakes!gmimd watar o haaith nnd

.mwn‘ﬂﬁment has ever tipan conducted across the Counfry. On the biuw pm,e af

|_dnntl|" c_utr_uﬁ of Imys[one apecies, the Comimittee were appriseﬁ that
kKigatlilcation  of "keystohe spstles was locallon-speclfic and need-hased.
Admittedly, efforts towards a cemprehansive lixvantorié;uﬁnn water bodies in the
Counlry wore being made by the CPCB in coilaboration with the National
Remote éansing Centre [NRSC) to harness ths patelitial of remote sensing for
such a gigantle fask  besldes launching of web-based Irufia Ground Water
Information System (GWIS) Prajagl, a Joint veniure with ISRO to make water
rasources data available in Standard GIS form to user colmmundty. kit order to
have a comprehensive Inventory of all riverflakes/grotnd watet solirces of tha
Country, the Road Map -also polnts out the efforis of CPCB and SPCBs to
inlansi-.ralsr survey pofl uted river stretchas and wator quality monitoring carried
cut &t 1700 locations in riversflakesftarks, ete. and groundwater monitothyg in _
1500 lacations hy Central Ground \Water Board {(CGYWRB). Nofably, there ls almaost
total ahsence of biological indicators couplad with a very poor periodicity of

. lesting of chemical indicators done only once a yoar ré*majlng the disimal state

of afiairs. [nsuliclent infrasiniciural fachitles In CPCH and SFCBs; inadequate
aatural water flows in riversistreams due to discharye of sewage and Indus_i?‘i‘al
effluents and diversion of waler for various purposes including irrigation;
maduquate Iﬂbura[ar:es. inadequate frained manpower such as taxoaomists
whe are needed for Identificailan of specles I the rivers; resource consiralnts

- for andarfaking review of ressarch acfivities already carrled out, ete. and new

studies for Klonlilicafion of bio indicators have been eled as hindrances
towards the complets inventurisatlon of Biological indicators. The Commiites
ars also dismayed to find that 1hough' a wide range of human and natural
processes affect biolagical, chemica! and physical characteriatica of walee
conlaminating  and impactiug thelr guality adversely, [dentiflcatlon and
quanilication of such contaminants had not bean dons In respect of any river or -
lake in India by i'u'InE]', CFCR or b}r MoWR. Emu!arly, wihile |dent|ﬂnaiinn ang
fuanfiffeation of potiution levels u:.gmuud water 11 erms of a:senla, nltrate,
lran, fiuoride and satinity in groundwater for sach of the States in Inifia ias heen
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clone by CPCH, the Conuniltes note with profound concern that no identificafion
and quantification has been done regarding presence of nufrisnts, human

produced chemlcals and ofher toxing in ground water. Needloss to say,

‘umetotis human aclivities viz. agriculiure Wik rasoliant nutrient enrichment,

pesticide contamination and increasing salinity, im'_lustryr, wmilnlig, disposal of

© human waste, growlh, urbanization, climate change, ete. doimpact water quality

16 a grout exfent and are wajor causes of waler pollution. Wriguingly, the
Conmmitiee find that at the centre while MoEFIGPCBMVOWR have not carried out

- aasessment affecting the quufily of water from any such activily hased

perspectiva, the sconario is worse In the Siates with only a few states having
inade assosamant for quaniillcation of the effects uf varlous activities affecting
ihe quallty of water in various rivers and lakes. Wc:-rse, thore was total absenge
of identification of risks to wetlands assoclated with rivareflakes as slso to malor
acquatlc spacias, birds, plants and anlmals due te pollution of rivers and lakes
posing a major risk te the environment an a whole. The Committes also noie
willk sarieus concern that whils in the year 2009, Minlstry of Health and Fatily
Welfare reported 1,14 crora cases of acute dlarrheal discases, the risks to
human health from water borne diseases as a rasult of water poliution had not
haan assessed by the MeEF/CPCR.  Admittedly, thaugh the CPCE had
undartaken studiesfinventories of pollution sources and their effacts in vatious
river basing, resourse ¢onstraints form the major impra_;ﬂmant in the Water

" Quabty Moaltoring Programme. The Road Mdp furthor sewks to address

poliution dua to agriculturat runstf through propagation of Judiclous use of
pestii_}_iciée.'and insecticldes In agriculiural practice as enfercement of peliulion
contral laws for activiiies lsadlng to such dHfused pollution was difflcuit.
Stafedly, the Nafiona! Envirenment Polley ‘also recommends fuking sxplicit
account of groundwater polflufion I pricing pulicica_uf agricultural inputs
especially pealizides, dlssemination of agroenciny practices, encouraging
Inteyrated Pest Management (IPM) ond use of Biodegradable pesticides through
various projocis viz. Nafional Project on Organic Farming (NPOF); Matlonal
PraJect on Managemant of Soil Hazlth and Fartfllty (NPMSH & F); ModermIsation
af Prst Management Approach {if india, ete. Besides, targels are haing worked
out to reguiate poliutlan causing activitics to develop water quality criteria and

stanfards iy CPCE fased on rizsks aszsessment on the basis of sclentiflc

research work. The Committee furtier find that thaugh tho assesament of risks

- associatad with exceeding laid down critaria have been lald down, tize Road Map
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las ot clearly stipulated the actionable jilans fa he taken I case of deviatien or
nan-complianse from these criterla. Qn the aspect of groundwaiar pofittion, fhe
Riad Mapy stated.that the CGWS under the MoWR is the responsibfe agency and
tire: i.;.‘nntri}E Graund Waler Authorily has already issued necessary tiectons to
re_guluf_'ize miiscriininzie borfny and witlidrawal of grpun;:iwa'ter to preserve angd
pretect ground water, Hesides, the Report of Ground Watey Poliution '‘Hotspots™
'Appraach Papsr or Ground Walsr Quality lzsuss in ‘Andaman and MNicoluy and
Lahsh;:iw-:.-up Islands; and ‘Mitigation and Remedy of Groundwater Arsenic
Menace in Indla — A Viston Docugnenil’ has heen pdlished. Mof tha
glaring dg'[iglgnqgg and Iugﬁgg wacies In_the planning jor eontrol of Dﬂllutlnn I

rivers, iakes and oround watm. the Lonunitieo mcummand_

(it A comprshensive tventorisation Be dane of ali rivors and lakes and the

keystona species assogigted with tham as a cooditlon precsdent for
plaanting the control of poliutlen in #cauatic tesources within a stintlated
timeframs;

() Consolldated dala be prepared and perlodicaliy _updated both on

dualitativa and guaniiative hasis on water reacurces covering surface a3

well as ground water in the Counfry so as to faclitate selfing oblectives

for water pollutlon prevention and ¢entiol;

(i} Appropriate and _effectlve mechanksing _be established for resource
shpnort_apd funding requisite s tificalion of biological

i_hd'icaicrs canabls of detacting low level loxlc pollutants not measurable

by chemical indicators:

(V) Earnsst_efforts he made to achiove the targets set by the Plannlng

Comamlssion for resmraucn of Qulitlteﬁ river stretches Into thelr
Ioiin by it lha year 2{]1?

{v) I_cl_gut_i_f_!ggl_:!gg and quantitication be_done of contaminants to both surface

and grounﬂ watar a5 well a5 the risk assessment aa..vuciated withs thom be

carmad out expeditiously apd Egrngnate rarriadial measures tak.en [n_

contyol s gmv&nt nodiubion of waiea and epvircrment; ang

mepale::i an the ltnas of tha Gegeral Figaumai RI.E!PE_E_'_GFR} and mmn!ata-:f.

T A A T S L e e Wi C‘:.'.'L_=:._____,.ﬂ.-\, x TL—lhmﬂu'jl-. oy dy AN T TSI Rl L PR, Y. AR N

L ¥ o e




-183-

to all Ministrigs/Doparlments/Orgunisations of both the Union 2nd Slate

cherm;n_ents for strict compllance.

(vh} Urqdmc 1arming.musi be r;.ncuu m:,;a.d #ind aii‘m1‘tnf=‘ should e madgufn

Fha olior bwo projects on p@st manaqﬂmant amd sail manaﬂemeni shou!d

dlno he :nteqra,t&d Rt Iil'ﬂlﬂt“’l of orgaife {arming_and reguisite funds

13. Lﬂgatat.mi}ilitv goals and sensilzation of farmers 1 The Comniliee are

distndyad to observe that Motf have failed 1o develo) water quality goals and
{:c;rrespnncling parameters for each river and lake. The Ministry hEI'-I’E‘-I'l'EEI'E.E‘f
doveloped water guality critaria for five activitles and ganeral standards of
‘waslewater dischargo to a walsr body, landd and sea undsr the Environment
Profection  Act, 1986 Lut wé& yet to establish enforceable watar quality
stanclards that protect human and ocosystem health. Worse, neither any-
standards for agricsliural practices and ruie off polintanis lavels for riversfiakes!
groundwater wére set nor any monitoring of such pollution dons by
" MoEFICPCRICGWE,  Intdguingly, ba CGWB siated that il was ouitside Its
_purvlew revealing the confuslon ‘at the grotmid vis-d-vie tha role and
rasponsibillies of various agencios and résultant passing of the buck. The
Miclstry of Agriculture and concerned Departments are, staludly, intreducing
best management praclices so thai water gquality is not affectzd due to run‘a!%'
which Inter-afia Includes awarshess programines of farmers communitivs
towards use of optimum water, ferlilizers and pesticides, encourage Integrated
Pest Management (IPM) and .uze of Blo-fertilisersfbiodegradable paslicides,
lmpigmentation of Farmets Fletd Schoo! (FFS) under IFM in & blgger viay; cfc,
Aso wotlands identlffed Wnder the Ramsar Convention which wera not so far,
considarad for éstal}lishing waiﬂr qualkly network woye keing cuvered with
strengthening of 1he monib:-rirtg network during the 12th Plan peried. The
Commitiae uhsenm that paliutiﬂn from aqricu!tural sourees |s ane of the biggest
noA-peint source of paliution, But, sur;:msnuajl:-.rl tie allﬂcahun for strongihening
and nivdernization of Pest Management was £18.13 ctors in 2000-10 and ¥35.0¢
crore in 201213, The allocation of 742,71 crora in 2014412 for {e National
Projact on Matagertient of Soll Health and Fertillty saw a decline to T36.0¢ crore
in the yedr 2012-13 while the aflocation for the Mational Praject on En.urgani{:




L.

Fariting remalned mare of less stagnanl at T2{41 crors I 2009-10 Eo $21.60

erore in d2-13. Taking In view ﬂléi__ihe ifobF haf_l-nﬂiihur davel-ﬁpnd Walor

Quality Goals for sach riverflaks nor established any enforceable water arality

{i E_’_!_T_!_g;{ueahle watet guality standards for riﬁeﬁﬂlakgi&uggﬂdwatéf hé fi:-:et_{

wilh_detesrent pensily prgvisions for vislaBong thercef in eonanlation
with Minisfry of Agriculivra and Minkfry of Water Rascurces so that clear
apd_ suecific  standards _are  laid  down  Jur  pollutants  such as
miregeniphosphorusd pestieldes! farillizers, atg;

(i) Vigarous and susiained efforts be made for_educalingisonslilekg. the
farmars for sustainable use of bio ferflifzersinanures and Intenrated Past
[Management to prevent and confrol deleterious agricultural runoffs die to

usa_of_chomical fertilizersiovsticides eonstfluting a_major poliutant_of L

water hodies aspechally the groundvater

{ifi) Linkafes be set upfstrongihened amonget listitutlons especlaliy Ministry
of HEZFW and CPCBIMOEF/CGWEISPCEs $o that real time dala collected

oh waler quality manitoring may ba shared instantaneoushy for.immedlata

concurrani_action by concerned sganciea especially fhose having high

risks to inan imalth such as gutbrealk of m.'raterg:-rne diseasas, ate: and

{iv} The project 'Neam' which had hagn cloged mid way may be reslaried so ag

to harness India's rich biudlveréiw and to glve Impetus t¢ _environment
v agricard ragtis

14.  fdslpjenance of eco fiows ' The Committee also Gliserve that surface water
alse gets polluted due to want of adeyuata eco-flows. It Is dlstressing that even
after tha 13h Finance Commlsslon suggested for esfahlishmer}t'nf water
Regulators iy evary Staﬁa', nof a singla wator regﬁiat-:r has zo far been

conslituted, The Gommitice note with profound concadn thal In the abyance of
any Central Water Regulator lo chisck farge scals water diversion from water
badias for a_‘-mrlet}r of uses, the Country s ot aruippad fo chock diverslon of

. water from its rivers for demaestic uso or contral fiows inte rivers taking bulk of -

the watey beyond our ikternational boundaries. Yaldng_pate of the stark

i, Py
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gl_!d devalan the inlerstate rivers gs may bo expedient in public hifetesl, the

LCommiiies recommcad that

{0 Extraction from water bodiss be jimited m!!_.v___{..l;;tﬁ ceriain_parmisaible

favel 50 a8 to yuarantes aco-fiow or sustaimabie level in e water Lodies:

() A Confral Water Requiator as well as Waler Reqguiators at the Stato Lavel -
for c:l-.eci-:inq and__reqgeiating water exfractionfdiyersion be set up

Clsard

water,

15.  Usa of afficlani water consumnpiion and consstvalion tachnlgues - Mindful
of the ¥ising population, llinlled availabiiity of water, and the Imperative need for
adopfing improved _lg@_l_\_uig!:és for water conservation and prevantion, waiter uge
afficiency, racycling ﬂl[gg{ rause of drainzde watsr, the Commities recoutmend
that! )

i} rarmers be_incantivised fo arow more waﬁer_ﬂffimenl crops did adaul;

less washeful irrigation teclm!que Iike drip rigation, take steps for
giradual removal of water $l.lh_$idlﬂﬁ and people be encouraged 1o use

‘more Walgr efficlent tschnologiss and rense waste walar;

-~

(ii) Indizn__Gouncgll of Agriceltural Resoarch {ICAR] and ag_r%cuifulrﬂl

universities shoutd develop new variefles of crops to gubstitute waler .

- quzzling varoties;

" {it) The tragifional and tima-tested ways of water harvesting and storage be -
popuisrized, oncauraged angd ceniivized: .

' {“v}'ﬁpgrumfatﬁ 'mm‘hanism ke worked out involving the Natjonal F{empté_

Erensmﬁ: Canfre {Nﬂﬁs:] and Hie | lmaf.g_r of Adcatiure (MoAl for
harneasing the yg.gq _ngg_f_wrgmmota gensing kechnalogy for consorving
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water, bravenlng evaporstion foss and I-;rsa dus to spepans of water inla

' qrn'-,rwntu in nddmun fo tha umqtmg provision for water han{ubim_u-_

168.  Resloration of the Gangs and othier most pollited rivers : The Commilies
are deeply distressed to obsarve that the Ganpga, considared tha holiest of the

-rivers by mililons of -pimpie and a nafional river, has becaime ong of the 1lve.

most poluted rivers In the wotld. It fs all the more satdenlng that despite
latinching of the *Ganga Actlon Plan’ and more recently (2008} of the 'Mission
Clean Ganga' by the National Ganga River Basin Authorily (NGRBA) the
pollution lavel in the Gariga has only aggravsted. The Commiliee hote that
deé-pitﬂ tive far reaching recommandations of the PAC (3043-04), made I thair
62nd Report-of 13th Lok Sabha o *‘Ganga Action Plan’, for ereation of Sewnge
Treatment Planis, Industrial Eifluent Troatment Mants, Tofiet mm;ﬂéxes,
Eleafric Cramaloria, Impraventent aof Bativng Ghals, river front developments,
gtc., much remains 1o be done to Implement those recommendations, Tho

- Comumittae note that the Natienal Ganga River Basin Authority (NGRBA) was et

up in 2809 s an empowsared planning, financing, monitering and co-oid!nating

.. autharity for Gaiga River. The Authority uses river basin as the unit of planning

to shift from fown centrde to river-basin approach in order to bave .a
colnpraliansive response covering watar qtfality' and flow, 2ustalnable access,
anvironmenta! management, prevention and controt of potlutlon In the form of a
natonal mission, The Commlities are hawever, dismayed to find thal 1ha hasm
fevel approach has so far hﬁ-en axfendad only fo Ganga River Basin though there
are 24 major river basins in India. The Cominities Rirther note with concern that
f.mlyr govermmant lavel stakeholiers vers Involvad In consultations while setiing
up the NGRBA and no invﬂlvemﬁnt of privaiﬁ Sector/Civit Bunmi.y in investment
decisfons in the planning pmcqas was found. Worse, MoliF fock lmited aclion
on Integration of policies, decisions amd costs acress muitl-sectoral in,terests'_
refating to polidtion viz. Industry, agriculture, urban development, navigation,
fisheries managamant, eonsarvatlon, ete. Stratagic decislon making at the river
Ibﬂﬁin_seale which guided action ai sub-basin or losal levels were also found to
he absent. Ths Road Map' Fenzver p!aceé a-thrust on tnnovative Rivar 'Fn;nt_
I}E?Elmllﬁ-ﬂilt Project' whizh were staladly under satious censidoration for
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raising alternato revenye tools apart Srom coliections by way of ‘Beneliciary Puy'

- goncspt or through the PPP models. The Committer observe that under the

'Missiou Claan Ganga', lke NGEBA hLas set the taruét that na untreafad
vumicipal sewage and industiial effuents flow lnio {iangn by the year 2020,
Notabty, the NGRBA Programme conlemiplates stupport for investments in wisis
watay, industrial pallution, .unii& waste and ¥iver froni managamont and
addresses non-poiint solirco pollution and erological flows in cantrast to a town.
contrle and 'ﬁﬂdnnfilm-pi-pe' waste water fraatmet focus of the previous stforts.
The programimoe has alse engagsd the consorthym of saven prevaisr 1ITs in
preparing dynamic, Dasin-lavel mﬁfmgement plans,  aAdmitedly, vaious
Initiatives unidar tha Mission Clean Ganga taken up by the NGREBA to holistically
adidress the Issue of control of polintien of River Ganga which inferalis included
Project on *Pollulion weniodisation, Assssament and Surveillanca (PIA3) in
Ganga Rivar Basin' for [avenltorisation of Grossly Palluting Inchistries

: diﬁ_ﬁharging into the main sfraam of the Ganga. A total of 764 such industries

had statedly been identilicd as on KMarch, 2013 with waste water discharged
ameountlig to 3200 MLD. Besides, monitoring wark of 45 STPs and 3 CETPs;
Aclion Plan ta use Gleapar Technologigs or raduction in wasta for Indusirles
viz., Paper & Pulp, Distillery, Sugar, Chentical, C:ETP and-STPs; Aalion Plan to
check unauthorlzad mixing of sand, lmsstona, ete; InstHutlonal Strangthaning
af Environmental Ragulation and Capacity Building at-an estimated cost of
71.68 crare; Real Time Monltaring Sysiom for River Ganga at an estimatad ecost
of ¥ §5.40 crore out of which ¥ 3.38 crare had been earmarked for communily
monitaring with pablic pasticipation lwolvitg NGOz, local Institutiona and suctal”
activiais; ste have also best Inifiated, The Commites find that slnce ths
inceptlon of NGRBA in 2049, ihe total expenilliure incurred under various
NORBA Pregrammes for abatemant and coutro! of watar polluglon of river Ganga
stards at T 1178.66 Crores as of December, 2013, Tho Cammlttea obsarve that In
comparizon to tha Ministry's own esﬁmal:fan of 2 cost of ¥ 26,060 crores Tor fha,

Malional Mission for Clean CGanga within an elght year perspacilve plan, the

expenditura incurveil so far appaa}s to be minusculs eonslderlng the fact that
almost four years have glapsad sinuy lhe inception of NGRBA. Statedly, efforts
ars also belng made to deveiop sfrong and ﬂedicéﬂed aperations-level
Institutlens for planalng, managing and impiementing the programme with
shigie-point accountabiity, to empower the ULBEs, propesal for “Ganga
Knowisdge Centre’ to upgrads the knowledge hasa for the Ganga System so -aﬁ
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to ensure lhat planning and investments wera made on strong and adeguels
intorination; te |i|'nﬁmte Public Paiticipation through strategic and broad-hased
communication, ele. Emphayls figs alse haon given for considoration of PPF
modef for funding of .sewerage sciemes, Insfftulion of ‘automaiic real fime
iatiloring system in the main sheam of river Ganga so that the data ‘yenarated
ai 18 minutes inferval s monitored on a regular basis, otc. . Takin'q note of the _

iij Ramnunthﬂir effm'ls fqr elfactive I;11y]§g]g:&tatiﬂn LY NGRBA predraming in

& tirmo bound prograwima;

{ii) Ensure that tb& Tdisslon Glean Ganda' gets frugiitled by the year 2:120 30

(it} Develop_appropriate river front development schames in a {lme lound
mannsr for ralsing funds for sewage raatmenifpollatian controd of mialor

Hivers Ingm]ng of the river-Gunga;

nﬂnlemeﬂtaﬂs}n of the programmes of the NOGREA;

{v) Take eiﬁc'aclﬂus Witialiveaimessures for integrafian of policies, decisions

and ¢osls across nuiti-sectoral Interesis refating to water peilution cnntm
sucli as industry, agrlcnlfere, uihan development, navigation, f!sheries

‘ianagemend, conservalion, poverty reduction strafaciss;

(vi) Ensurc that the Stata r Con ies hold their mestings at
refular intervals and uffcctwu interventions _are mada_by fhe E to
implament the projects: and

{vil}Exfend holistic E;armilﬁls imiHementafion_and monitoring of polluidion
contral programmes to Hie 24 ciher maiar river basins of the Country,

The Committes shotdd fike fo be apprised of e action laken_to
impleinent thasa recormmendations, and all other imeasures tulen i
Implameint the Mm...mn Claan Ganga and fa cantrol ml!ution in othey mai_s}r

M&Mﬂ!ﬂ%ﬁr_{_

T T T B - Y P Y ey oy R ey e T - PR Y




——mnter e

r o S

-1

17.  Lacic of ascountability struciures :' The Commitico ars surpri'sefi to tind $hat

noither the MobiF nor the States bava introduce:d ahy act:mmtﬂhi!iiy'atructuﬂ_e:
oither to prevent poliution of ground water or address polirtion fram ei_griculm_'r#i
SOoLreas; 'Allhmlgh CPCE has prepd rﬁ_!ﬂ a list of gources of poliution, MaEF has
not created any :-::peciiii: programmern to prevent effluents entaring the rivers.
Worse, even the implementation of the NRGF an NLCP wus flawed due to fhe |
lack of comprehenisive susvey to assess the amount of paliutzifs discharged into
vivers and lakes, The Corwnities observe that such deficiencies In the finalization
of profects without any acisntifie data on acluat poliuiion load on water bodies
have affécted the performance of the programme In se far as abatement of
polluficn confrol i3 concernad. Weakiasses in canfrol activities to ensure
accountability of techniual and financial aspects of projecls as also
unsatisfactory level of implamentation of projects In the States reveals itsolf with
many projects celayed hayend the scheduled completion dafes and 28 projects
costing ¥ 251.27 crore constructed but nof commissionsid, The Commitiee alse
find that incluslon of rivers undsr NRCP was not basad on their poliution levels
with the result more polluted rivers wers not salasted for pollution conirol; the
Stato.wiso sclection of rivers In NRCP was as synimetrical with more rivar
stretches approved for selection from States [ike MP and TN though Maharashira,
Gularat and Andhra Pradesh had more poliuted rivers. Admlttedly, Stales
impiementing the projects faced problemes in land acquisition, getting reqidsiio
permisslons, tachnical problems, problems from contractors, resistance from
locals pver proposals for construcflon of STPs, disputes over sites, Inability to,
arrest sewaye Aow, nion-avallahility of land, et cantribuiling to non-completion of
prujects resulting in poor impiementation in many States. The gross
Ineffactivencss of NLCP in conservation and restorstion of iakes (s evident from
the fact that only two of the projocts cut af 22 fust checked, had beon complsted |
and rest kad mat ti:ﬁa QVerruIL Of Were 3han&0ned. The Commlites consider it

" rather untenable that the NRCC doas not deal with cuses of industrial palution on

the speclous grﬁﬂnd fhat the industeial pollttion ts dealt with by CPCB. The
Commities thorefore feel that 1t would be appropriate and more afficaclous i

. industrial polliition s alsq brought within the remit of NRCIH whare they poliute

the rivers.
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18. Nand o promote  enviropmant  fréewdly  practices  for  fresiment

of waste : The Cowmmitter are congernad to find that inspite of #ho fact that undar

the NRGF, cnmprehensim programmes fou, execution of variaus types of pollullen
confic! works hiave been untertalen, the aaldl projects sulfers cost ang timo
D‘VGI’I‘LI!]E due to fack of inter-agoney co- -ordination, delays in acquisition of land
far SiPs amnxd pumplnq stations, coptractunl problems, Court Cases, ctc. The
revisod gmdellne% for preparation of DPRs addrass, ns clalined, lssucs that may

‘impede fmplementation whish infer-affa inslude preparation of City Samtatmn
. Plan {£SP), integrated eower nelwork in place of drain interception and diversion,

compulsory dovetailing of projects under JNNURMARDSSMY State Plans: Design,
Budld and Operai;e {DBO} model for Q&M {Operation & Maintenancs); Mandatory
Tripartite MoA amongst Gol, Siate Gav_ernment and ULBs: Dadicatad cell far
implementation of Projects in States; Projact proposal appraisal by inﬂspendent.
IlﬂﬁtiintiunsIExpErtS Enr enhanﬂillg_ quality and cost optimlzation; third party

‘inepection fer implementation of projecis; Recycle and reuss of treales| sewage;

adoption of innevallon and best technology option for sewags freatment; use of
digitai nﬁaps-and Information-Communication-Fechnology {ICT} tacls for project
planning and deslgn; covarage of schemes for management of municlpal sofid
waste ; slakaholder consuitation at the etage of formulation and impleitentation
of project to ensure active Involvement of various stakeholders and clvil society
to generate support and encourage ownership; ete. While noting the good
practices sought to be promoted in the tevised guidslines which include inter-alia -
Rain Water Harveating; promotion of solar energy; improved sanll:ation scheme
based on highes user charges; upgradafon of existing communlty sanitation and
sawage infrastructure; thrust on innovative river front doveiopient {RED)
Prolects; intreduction of ‘'River fastival; 'River Runs' under the Publle
Participation, [Informationr, Education amd Communication {IEC} Aciivilies;
Desigﬁ parameters of STF based on actual measurement and analysis; etc. the '
Commitise are, huw;war, diémayﬁd Lo iind that the avalyation report of -
psricrmance of 84 out of 1756 §TPs bullt under NRCP conducisd by CPCB
revealed dismal parfurma{nca witilx only -8 rated as good, 30 satisfactory and
46 poor ﬁr_ vary pdnr with inadeguate capacity and utilization and neglacted
glurlge removal facllitias most of ‘whigh wera. found to be out of order.
Surprisingly, &3  also admitted by the Minlstry, tha national ﬁapltal was -
tm&iing "cniy 62 parcent of sewage g’enér&ted, Bengaiuru, 10 harqant aneg
Hyderélbad, 43 porcent with the exception of
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Ahmodabad iteatlng the eniire sewage generated. The Commitiee note that the
poinis talsed by the impact evaluation repart of tho NRCP and NLGP |1I'ﬂjﬂ.l.:-i3 n
the Country conducted Ly independent third parlies have, moro or less, heen
atdressed by the Ministry. The Comnitice however obsarvo that the DPRs el
technology néutral, The Committes find that 62 lakes alt over the Efnimlw wara
identified for conservation under e NLCP by the Ministry It November, 2003 and
State Governmants wers asked to review this list and priorilise the lakes in thelr
States for submission of proposals under MLCP. The Commities are however-
dismayed to find that only 12 Statas/UTs had prioritized thair lakes fur suijmissiqn
of proposaly u_ndei' MLCF. Worse, blo-conservation zonéa have not been natified

fhievelnre recommend |

{ Ereparation of repl ﬂmg data of nallution lead sourca-wlse on each waler

hody bofore the finalization and actus! inplementation of pralactal

(i) important isswes like envlronments! clearances, Iﬂnﬁ acglifsition and

Jlechnical fasueg be anﬁcipatnd and sorled out well in &me to obviale

hurdles at exacution stags snd o avald ilme and cost ovesruns:

{iil} The reasons for underutifization of Instatled 8TPz be addressgﬂ.

oxpedillously_through appropriate mechanisms keeplig i view the
Alhmedabsd cily which treats the 100 percent sewaqe gensratad by i#;

{iv) The Ministiv _ramp up its efforts 50 as o ensurd & robust paticdic

nspection for manitoring fhe Inplemantaiion of Waler Poliulior Confrol
E_Eggﬂmmes in aecordance with the guidelines : qng

{v) MOEE aps the States should plan drainage for the Cities as a whole I

conjunction with the Minlsérv of Urban Development (MoUD), Instead of
plecamenl approval of random STPy and 44Ds as the Impiemendlag

ayencies work under the control of Mo, -

19, Ground Water Pollufion : The Commlites deplora that no schems or

programme has beeti formulated to prevent palidtion of ground water including

" the pofiution caused from agricultural sourcas,  Notably, no aufherity has been -
set up fo look exclusively into isstre of Ground Water Pollution on the lines of
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MRCP & CPGB. Tha Commiftee also note with profuund concarn that the Union
MolF dogs not -implement any programme for {rea_fh'mnt and restoration of
groundwatar, Similary, no State hmlrinﬂ"miuced any speciflc prograrames for the

- rastoration and treatment nf'gmund water with the exception of Tanil Nady and
" iajasthan. A Vision Docwuenl on 'M'iﬁgaﬁnn diid Remefly of Growndwatar

Arsenlc Menaco in Indiz’ has heen i.irought out in June 2012 hy tie Mational
institite of Hydrology, Roorkec under lhe aiges of CGWSH, Naw Delld. The
documents centains a Road Map fur achlaving envisaged targets far control and
abatenment of grodndwaler poHuton esposcially l,u mafe il arseble freg -among
others. The Gonuniltes note wilh profound comcasn fia ocowrvence of arsenic Iy
groundwater and the consarquential health hazards to the peapls which had been
dascribad as tha biggsel natural grmmdwaEer calamity in the wodd. Ah esfimated
166 nililion people v the Ganga- i'n‘leghna Brakmaputra Plalng  {incleding
Bangladash] alens are at a risk frem grountdwatsr arsenle contamination above
YHO guldelines, and & dood portion of 500 million peopte living in this belf faca
the dangsr of drinking arsenle c¢ontaminated waler. Slmilarty, certaln area of
Punjab is known as cancer balt due to contaminated gruunﬂ water, The
Cominilize are, therefers, anguished that the Guﬁrnment have tolally neglected
the area of the ground water poliullen consfituting a serlous threat to millions of
peapls across the GCountry. fakinn note ' of _the serious threal possd by

contamination af argund waler, the Commnities racomment thﬁt;

i} Specific AccouptabHity Struchyre be gstablished gt the C‘ontraF as el as
~ the State Levolz on an urgent basis for hand!ing igsuos relatlng to ground
ywater;

i Specific Programmes be werked out at fhe Union as well as the State

Govarnnients for rastf:ratmn and treatment of guliuted ground watar whs{:h
iz renedi'n ping spead (n many Eatts of the coun nfry: '

(iii} The Rnaﬁ_,jlﬁ_ap conlained in -the _Yision 'Duf:umf.nt'c-n 'Mifigation znd

Bamedy of Groundwater Ar Menace in India' ared by the Maliopal
institute of E,Ld_fﬂgﬂmliﬂ ha im Eiamunte;i gh an urgent foaling: -

(v E.Hﬁtilata sustainable programmes be |H _ﬂghsd for en&uﬂnn suppw af
- _a_r__anic free water through nnnpuncﬂve use of surfaca wﬂtur and sltu
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g{guﬂﬁ water after therough sclentific studieﬁ;

v I':ns.i -sers and ben_eficianeq hF‘ adequaﬁulv .m!ls;tized aned Immi*.fed for their |

danguf; t:-f aragstic cnntamlndlimu

(v} Aya i!giiie infm'matiaﬂ__g;ienamiéd Irough_empirical rosearch studies qn
43 aumlwate; nailuifen  neead tn e ronsciidatod  and umaemmatpd Ao

__ L )

for augmentation of eapacity of laboratorles; tralﬂg_l;!_ ggg sklﬂad mangower,

taady availability of robust, refiable, cheap and simple fest Xlfa 1o tast

ground Water guality for arsenic contamination especiafly In _gulrlgula

dreas; and

(ix) A Strategic Natlonal Plan of Action be dravm up for providing arssaic safe
water_tg the commupity on a Eriurliy: ha&ls sftar establlshing a nafional

standard for arsanic in drlnkmq wWatsdr,

20, Rigorous monitorng by, and vsgular connect betwsen, Eonitoring
authorllles ¢ The Commltes ohserve with profound goncemn thal even though a
high pcwerred Moniloring Authority heamied by the Prime Minister, Member,
Planning Cammissio.n Union Minister, MoLF and Secmthry, MoEF exisls ai e

Ganirs and sintilay high powered Mon ftoring Commiltdes headed v respective

| Btate Chief Minlster, Chlef Sacretary, -eic. ‘axist at the States, the only review

méetings ware hold by them way back in 2002 and 2003, This is rafiactiva of sheer
fack of moniioring at efl the three lovels viz,, Local, State and Central. Worse, he

Jour High Powered Commitiess existing at 1hs Central lovel do hiot exlst in a

hierarchy and {:perate m-:iepandsnt of cach ofher wiih no evidénce of sharing of
thelr findings and racommendations. The Gommilties also note with concern poor
nternal controls and wanit of accouniabliity as svident by puur mon{mrir:g ol
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nelwark to track pellution of water in tivers and lakes, fallure to updats and ravise

water quality parameters, absonce of database, poor dissemination of data; ufc;-

.The Commillize further oliserve paucily of network for acking poilution of rvers,
fakas and geond water; lack af classification of m'nnliorinq lacations as haseling,

frand and fiux stations; lack nf raal-timd manitaring nf water pu!ellit!un lack of -

" assessmient of trophlc stalus of rivers and asseisment of eca{ogmalﬁhmlngrcal
indices of riversf_lakas. irregular inspectiods of pm;'e::lﬁ by MOEF and non-
availability of complalion reporis of prﬁjecis; etc. Statediy, the moniforing
nelwm_'k cr:mmpriscs of 20808 locations in 27 Statos-and 6 Union ‘i‘erritu'l'}us spread
aver the Guunlry mﬁring 383 rivers {1085 locations), 127 lakas, & tanks, 59

potids, 40 creeks/seawater, 17 cabals, 34 d:'aili_m and 595 well. The Comntlse

ware apprisad ihat CPLB had initfated the process dar installabion and
coititnithicalion of Ten Real Time watar quality moniforing stations [é in Gangs
and 2 in ‘ramunaf which were remotely controfied stations and liksly te start
funetioning from the financial vear 2043-14; development of welb-based GIS
[Geographical Infarmation System) to disseminate water pollution monltaring
dalé likaly to be, oparaflonal by end of 2043 as a step for improving haoth quantity
and qualily of such database; slrengthening of mbﬂltnring nefwaork by converling
all maoniterlng locations with stations and reclassifying as hasefing with 8oD lovel
of Inys fhan 3 mgi; Erend slations with BOD of 3-8 mgll; and impact Staticen with

" Bol lovel éxceediitg $meyl; efe. Considering $hat effective imonloting Ia sine-

qua-non 1o effeclive implemeniation both tor migre monltoring at the round 1evel

‘and mac_m_m_mpltonnq_i the apsey |#ve .;hg igmmittaq yacommend ihai.
(i} Pariedic revi isw of the proazess o hmlamﬁﬂhﬂgn of water pol tyﬂgn contfol

prograrumes be made mandatory af all tha Canfral, Statﬂ a4l Lacal levels;

fif} AEErﬂgrlate menhan s by evalued o bnng abouf a more mhust and
" effectlve functlonal connect amonqat all the high powered Munit-:::rmq

C itied laus tevals so fhat their findin n ﬁmmendatk:-n
ara sharad not eanly foy Effecti'-fe synatgy bui also fn- r;h’uriaia soone for
_dug!!cat!nn,

{IH} As envisaged in the Road Map, the role and rusnnns:hlﬂty of tha public as a
waichdeg i munilurinq of u-nplementatlon of  wakér pailutmn

affacijw monitoring nead to-be nublicisad aqqrgsswelyr and on a sustamad

[ L7y




[

-Xii-

(vt As envisagod, staps lo gﬁnerﬂla accurate real-fimo monitoring data, based

an absolute valuss of parameters like Tolal Gnlifﬂrm ({TCYFageal Coliform

_"jH}H Bissulved Oxygen (D0, ate. instead of avarage values as also othey
inftialfves to sfropngthen the monitoring Ii\echa'ﬂism ho implemoenied b

24, Assessment of ongeing poliution ronimF qummn:es The Cominitlee are

disturbed to observe that despite mors than 2§ years of implamentation of
pragramimes to control poliution of rlvers, our rivers remain criticaily peliuted
with hgh levals af organic poliution by the presants of high levels of BOL, DO
and TC and the inability of our rivers to sustain acquatic life dug to organis

polivtanits and Llgh levels of faacabkrelated bacteria, virusas amd profozoa which

causes dlaeasas, only ravoals ihe failure of tha afforts of the Governinant to
contre! pollulion in our rivers thraugh NRCP. The Committee alse nete with
profound concern that the resulis of the programmes under NLCP, In operation
for more than 10 years, had not hsen azaessed ta asceriain meastirakle
impravement In chemical paramataers of lakes, Worge, no Inpact assessment was
puashie for control of pallufion of ground water as no programma, either at the
Cantral Level or at the State Lavel, was belng Implementsd for control of pellution
znd restoration of groundwatet desplie livreasing paliutlon of ground water
sources and presence of contaminants like arsenic, nitrate, ftuoride, satinily; ote.
The Compmittee observa that though waler ¢ a state subject and pollution
pravention and conservation of waier bodles including lakes remain In the
domnain of Stata Governineiits, the NRCD biaing the primary funding agengy and
the nodal autharity for pravention of pollution, greater respansibiiity rests with

‘the MoEF. The Commiftas, tharefora, urye that Inadegyacies and deficiencles
ohyervad In the Audit roporl may be addressed sypeditiously and a nafonwlde

irm pact assaksmant be dope of aii graoing Erdgrammes for - control, apd

abatement of pallution of water 1o ascertain their efficacy and to JSake mid-tarm
T poursa wrruuumﬁ if Iﬂﬂllired Urgant and effisaclous measijres ma}: a!sa be

fakan as. ::s:ntemnlatﬁ»d in_the Road Map st also outlined in this repatt for
[} _q_ﬁma paliution of around water, laites and rivars. The Cmmnitﬁee may_be-
apprinad Df action tﬂkﬁn I this regan II] dijs course,
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22. - Higher ailﬂcaﬁan, an-.‘i‘ nffectwu ulitizatien, of funds ;| The Commites nofs

‘with profound concern that funds available for eontrel and prevention of waler

pollution ang restoratlon of wholesameness of water wera ¥ 328 crore por -
Statefi T por yaar during tha last 8 véars 'Fhus s jusl a pittasce given the gigsitlc

. pmh!am aof pothiien provention. Worse, the imalementafion alsu suffered due to

pooi financial management like- diversion of funds, r}cﬁ-discinsure of aceruad
interest, funds nof wtilized for Implementation, funds parkad it bank accounts, .
unspent halances not refimndad, cost overruns and osealalions due fo tandy
implmu:ntatioh, ete, The Commiltes are dismayed to note Hhat resowgas
generated fron water cass cortstiluie 5 very meagre amount which was baraly
10.75 per cent of the total expensfiure incurred by MoREF with dishursemeant ta

"CPCB and SPCBs amounting to 7 820.68 crors in the last five years {2005-2010).

Notably, the water cess collected under the Water {Prevention and Confrol of
Pallutlon) Cess Act, 1977, for lieiny disbursed to CPCB and SPCBs remainoad
dismally meagre dua to axfrentely iow rata struclure of Water Cess which ia wo
paisa 10 fifteen paise per Kilofiter with defaulters Rakle to pay threa palse to thirty
palse per kltotlter.: Surprlsingly, the Cemmitiee chserve that la iha last 34 yaars,
the Watar'-Cess rate was revised oniy in 1992 and 2003, Koaeping In view that

funds allocated for iﬂplamantat.ian of programmes relating to preventjon aof

poliution rivers, lakes and ground water feed o be spent sffectively, elficiently
and emnam]caiw, fha Commlites recommend that:

{l} Allocaticns for canEruI of watar pnliutia&m__mﬂﬂtiﬁ_ﬂﬂaﬂgﬁ_
-gitven the garganiusn aroblem of water pollution and tha Joaming thraat to
human beings and the entire acclogy;

{ii} The manftoring machanism_ be thnruuth}r avorhaulad and adoqgately

sfrenpihened se that allocations are fully ulllized, projzects are Sti'lcﬂy'
monltored and thare 1$ o thve and ¢ast overrun;

(i) The Inltlatives enumerated in the Rﬂad Map for efi‘ectlve uiflizaiion of Funds
ggg improved! QEEEI}{ ﬂglgmmlta_un of prolects_ba mpiamented in _righi

" earnsst : and

~ {iv} Apyrapriate and pagiodic yavislon ha mads jn the waler cess rates and e

" base.of casa payers sxpanded.

. - ——— . [ ..
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23, Boilding pubdic awvarensss and parfrarshis | The Commitice are startiad fo

obssrve that the programmes fm sbatement of watar pallu[mn was 1mosthy
conbucior driven W{i‘h dﬁrusmuna being Binited generafly to State Qovertments _ '
ahd Local. Bodies with ne - meanmgfl:i involvemant of the people and the |
COMIMuRiky. Conmdermq tiw enounity of tha problem of water nathition aml iis
threatening :mplications for the nation, the Committes haidly nead ta omphasise:
the averriding need for hmﬂhtonmg publu. axarensss, maatingful mvolvemﬁnt of .
 the clivll society in project fnrmu!atiui1£I|r|5}len1enta{mnf monlloring and making
them ré:-.ponaihlé parineis in the national campaign fo coniro! watay peliuiian,
Notably, buiiding onr the Iessci;is from the Ganga Action Plan, the NGRBA
Framework Communlcation and Publie Outreach Programme anvisages involving
every stakehaldar including S$ludents and Youth to ensure effective abatement of
pollution and consarvation of rlver Ganga through strategic cafnmunlcatlcn anc
enhanced public parilclyation and owtraach. The PAC {2003-04) in thair Ganga
Action Plan Report (827, 3™ LS) had made specific recommendation for buliding
awareness for keaping tho Ganga Clean. The Commitiee in their ATR [26th Repord
of PAC (2005.08}], had depiored that the Government treated a vexed guesfion of
raising mass awareness campaign against throwing non-cremated dead hd-:dian in
the holy river as a slmple Jaw and arder prablem which -was fa ho handled by the
_Superlndenteht of Polica, Subseqtienlly, in lhelr Action Taken Statement oi the
Heport, tha Government statad that local sesrs and public representalives were
haing f:ersuaded 1 the State of Utaranchal to create a conhsensus on stopping
Jal Samadhies and burning of dead bodies buf the goal was yat to be fully
realized. 1t was assured that, ingpmva.ﬁ waod hased cremaforium were being
- pramoted due fe -ervatic power supply and alse genvaral public reluclanss fo
zccopt the electric {;remal{':rium, acceptahility of which was ajso found to bo very
- low. The Commities also find that no monltorlng mechanism exists on the actual
number of dead bodies thrown in the river over the years. The Comniittes alsa -
;abaerve' that tha D_Rsb on Science and Technolegy, Environment and Forasts in . .
thair 112% Repott on Bemand for Grants {2003-2004) of the MoEF referred to tho
su;:.cl.*,ﬁsful cleansing of the Thamas River. Nalably, the demanstrated reboundiitg
- of river Thames with its full hiﬂdiverls.itia' which was declarad biclugically dead in
the 1850s, is atangible proof which niesds replicationt in India. Admittedly, tha
Mational Mission Glean Ganqa.{HMEGi has takan this as an Important reference
“and If_ﬁvas-pé:'t of NMCG's Communicatlon and Public Outroach Gampalgn during

b}




204-

Kumblh Mela. Tha Commitfee furthar find that ihe [toad Map of the MoEF also
eﬁvisqges necessary formulation of dffectiva public édumﬂﬂn, dwareness and
parlicipation programag as part of DPR so &5 to make the projects soclably
acceptable. The Commitles fu{-:llmr_finf{ Hhat hiving of expart agency to formulate
Public Parlicipation Slrategy, m’rangnmnﬂt% to invelve volunfoors of NYIKKs, F‘ul:!;c

as Watchdog In manliorngfsuparvishig projset implementation :i_:!d O&Ms ars

‘also anvisaged fo ba lnlagrafed with this compopent. iﬂggpiﬂﬁ in l..,r_'i.gg;__;{r_;gj;{

aforosaid chessrvations, lhe Gommilies ragommend that:

{i) Encinaering centric approach jnay_he gdontsd for mors sffisiant Sewage

Treatmient Fants which may ba integratad with a social coniric appmach 80
that seviage ireatinent and pollution coniroi emerges @3 ah Mapastul
ﬂtmggl movement: :

{i} The -E:'em__qug![ated successful madel of cleaning river Thames_may be
raplicatad throngh appropriate adaption of taghnigues and siatetiies for

cleaning our flvets, beginning with more polisted rivers:

{iii} Tha Vedic invocation to the rivers and the Mothar Earth and the soriptyral

giicts prohibiting paoluilo c-f. rivers_as contained in the Rig Veds, the
ﬂh@rﬂwaE[ngndgT__Eu_rggg,gnd olhar toxts I:m complied apd
populagized and alse includad i school svllabus’ fe hefabten pubiic
awareness with reapect to ths dira nsed for ;‘Gstﬁfh'l{l the purity of. our

I‘IVEI' 5.

M A camgreh&nsi\m and effective  public  padicipation and outreagh

grogramme may he formulated, as also envisaged in the Road Map and pod
in placs expetltious|y; aﬁd

[v} The ?out!'l pawer shoutd be harnessed for creating awareness and §§Itahl
pruqrammes Lmder Matlenal Surwcﬁ Schema (NS5} bune bacl,

24,  Conclusion : The Committee's exantinatlon reveaied fnter-afla, fundamental
wealknesses in the Consiitutional, Lagislativa, Policy and insfitutional frameworks
qovernity the jauve of prevention and control of Water Poliution in India; yross

" defictencles. In the planning for cobtrol of pallution of fivers, lakes and
~ groundwatsr with incompleta inventorisatlon of tlversfiakes and keystone specles
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associated with tham and non-identifisation of existing pollutioh levels, non-
{uaniificafion of confmninants, ete; unsatisfaciory par‘lnnﬁmme atl shortfalls in
the implersentation of programmes sueh as National River Consarvation

-Programme {NRGP) and Naliona! Lake Uonservation Prograrmma (NLCP) for

cﬂilirﬁl'u_f pallation of rivess, fakes and growd water as well as i:mi;equn’t@
mcrt"-itc-ring of these prograsimes pointing to weak Internal controls exisling at afl
levels of Govermuant; inatfactive monitaring of implamentaiion of projuats at the
laval of fhe States, delays, cost escalatlons and poor qualily wark; nadedguais
funds for centrol and praveution of water peilition and restoration of pulluted
water aggravated by poor flnancial managomant calling for far greater oversight
over utllizagion of lunds to ensure that funds ase spent timely and for the purposo
sanciloned; tolal napfect of the aspect of addressing ground water poflufion
pariiculariy arseniz confaminaiich; woefully inadequate and undetoerring penally
provisions; & highly tolerant [nspecilan rogime of the SPCBs; and englneering
centric approach towarzds tackiing fhe issue of water poliuflon with more
smphasis on Sewage Treatmend Plants; stc. Tha Commiftee flnd that a Road Map
for Management of Wator Pollufion in Indfa as well 25 a Vislon Decument for
KMifigation and Remedy of Grovundwater Arsenic Menace in India have hapn
brought to mitigate the prohlsm of Water Pellutlon in afl fonns and manner.
Reftarafing that thg Government ilﬁglement jihe msasures outiined |n thelr own
Road Mayp, the Vision Document and the recommendations magde in this report
with & senss of natlona! urgancy in an integrated and holistic manner 9o a3 fo

conserve, presorve and ensure the purily of alf our watsr bodies, thie Cammitice
racemmend that they be apprized of ihe implementafion siatus within slx months

af the pregentatlon of thls repart,

MNew Delhi

Pecember;, 2014
Agrahayana 1936 (8aka)

PROF, K.V. THOMAS
Chairporsen,
Fublic Accolnts Commiitee.
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ANNFAURE -1

IMPLEMI mmmn ASPECTS OF PROJFCTS UNDER THE NATIONAL LAKE
CCONSERVATION PLAM [NLCI?) -AS GNUMERATED N THE ROAD MAP FOR
TAANAGEMENT OF WATER POLLUTICN N INDIA' BROUGHC OUT BY MaG§F IN
MARCH, 2042,

PREPARATION OF PROJECTS UNDER NLGP

()

(i)

{iit}

(i)

(v}

The componantsfachvities covered under HLGP are amed at schisving
Ereat_:ﬁantfmjwenaiinn'df pofttedidegraded lakes,

Under e scheme, pravention of pollution load enterdng e lake from s
basinfeatchment is ensured by Misrcepting, diveriing and I3 lrealment. These
works include sewerage and sewage keatwent for the entire lake cafchment
Moreover, | & 1} works are planned either separately for e fsolated take

.ﬂalc!‘:‘ments a5 a part of basin manageraert or dovetsiled with the iregraied

sewieraga system for the whole lown under other schemes of JNNURMIIIDSSMT
af Ministry of Urban Development, :

The mandafe of NLCP Scheme Is pollution prevention znd conservalion of
perennial fakes. To ensure thal, hydmlogical balance. for lake catchmanis is
considered, wihich s deb&nden!: tipon piysical proflfe of tlhe water body, clirhakc
canditlons Inctuding iarec!pﬂaiiun. land use pattecn of e area atg. Afforestalon as
a part of catchment area Wealmend has a positive impact an surface ol
avajiabilmr to the lake.

Waler is the S_late' subject, Pollulion preventicn and consarvation of water badles

inciuding lakes remains the domain of the State Geuernmenls Mational River - .

Conservation Directorate (NRCO} in the thatr‘f i supp-iementlng afforts of lhe
Siata Gauernmenw e conservation of lakes through centrally spunsared schame

“of NLCF' for conservation and mmagemenf of pofiuted and dugraded lakes in

urban and SEr- urban ageas of the countiy.

In absence of speciilc water ﬁLraiEt*{ sriterda It respact of takes; for the prasenl, fhe

target is to achieve kake watsr quaily as nﬂﬁﬁ_{?d i raspect of rivers under NRCP
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Le. Desighated Best Use (DBU) onterla for surface waters for bathing quality,
wihich in um signhifies haalth of lake acosystam.

Water quality of lakes, Indicallng their healih, is helnig aasessed by t_he COOcered
State GovernmentsfiAs in mgilar manner {o evaldate the impact Gf_CHiiSGi"'-JE!ﬁDﬂ .
measurcs -Undertaken, both during implomcntation and post project phése.
nprovement i ke Watee quality =i addrassing lake calchmsn! asoecks
respansitle’ for lake degradation, Jeads to Improvement in lake ecology qver a

pariad of fma.

Under Ihe GEMSMINARS Programme, water quaiily mionltoring of surface water
bodles includlng lakes across the country Is beiny carried out regulady by
CPCB/SPCBe. Presently, watar quality of 407 lakes .at 417 stalions is being
monitored by CF'G?. '

The focuis of lake consarvalion programime is on fmprwémant i water quality in
physio- chemical .terms. Waler quaiity moniloring of lakes, both during
implemantation and after completion of tha projedt, is belng cartted out by the
cﬂncerned.Staté GovermmentsfAs in ragular manner to svakiate the itnpact of
congersation maasras undertaken. Stalu-s' af water gualily of lakas glzo forms a
gail of #1e proposats (DPR) submitted for conskleration under MLCP.

The water quality of lakes as repodtad in tha DPR setves the pmpos;a of
asssssment of their polivlion stalue, The watar quality for most of the lakes has
showin irjrovameint sved heir pre-project quality,

Cua Lo pravalling sile condiions, localiphysicel consfraints and  other
lmplementaimn problams, it may not be practical and {easibla rm:my,r af fhe fimes to
execute the works by e concemed State Guvammemﬂha within the schedule

~ tiraa: frame. That remains a ey factor f-;:r nqi auhmi’hng tho phvs:caf proress

report and UC/ESs by the mncamed [As in regular manner, -

It the Stales, namely, Kamatakfi. Madlya Pr‘ader_gﬁ. Ut't-arakhand. and _JSJK {myajor

" beneficianies of the progranms}, Laka Dévalnpm-arﬂﬂonsawaiim Athorifies are

:aJready in place a_l the- State” lavel, f;ir wo-ordhtaiion with alf [hé congerned

_ depaitments/agencles and to moniler the ipiplementation of woms in e

Themar TH T T miniear d 18 1: wmem ammr ottt Toood R o T I ¥ S - A
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resfjective"-ﬁtale’s, in Rajasthan, the High Level Standing Commitiss (with the

MoEF representalive as s membsr) has baen set up under the Chalrmanstip of

the Chief Sceretary, for p'ﬂglcy farmutation & reguiation of Riverf ake Development
- Pi'ﬂgr:-?mrhe:‘i. - I .

(xi) MNLCP Is 8 schema with mult-sectoral approach leadiny lo problams of meruiting

single Design & Steuclure Consultants. -Asn, the bidding procass al State Jeval &

other modlfication process taks a-tonger tite I some casos leading to datays in
. ElanB}}t'eﬂ!aiiﬂn‘ Besidas thesc, ofwr sife spechic proi)fl:ms for some of the
_ projects have also cesuited in detayed start or their implamentation,

{dli) Evalualion of NLCP fogether wilh MRCF, I preseifly being carrled ouwl by
indegendent agencies angaged by this Minkstoy,

W¥x) Lakas are presenlly not coversd by any specilc legal sfalits,” but several
lzgislations etfacted HIE date have relevance and provisions for corservalion of
lakes. These nckide the Forest Gonservation Act, 1980, the Wikdife Act, 1972,
The Water {Préven!iﬂn 2 Cunimi of Pollyfior) Act, 1974 and the Environmenl
(Protection) Acl, 1984. National Environment Policy (NEP), 2006 also speaks for
setiing up of a legally enforcsable mechanismt for lakes and wellands to prevent
degradatlon and enhance et conaervalion. ' ’

The dbieclive of NLCP schwing |5 to rastore and consearve urban and semi u;haﬂ
iakes ﬂf the countey through an infegrated sco-system ammach which takes care of
mnsawai:un measuras for the enlre lake catchment. NLCP gmdellneﬁ are alsa framed
to prepare propoesals based on catelimerd approach,

Care compahents under NLCP include prevention of poliufion from poinl setrces
by intercepting, divering and treafing the pollution load eniering the lakes from their
catchimant, Aecumtﬁafi.un of nulreitls is also addressed by i-sfy lake consarvation
medsures, calchment area bealment wﬁrhs. i‘iﬁ,f:::i_l‘auiic provemant of faaders. etc.

"As siich, the guideflines for MLCP help In preparation of comprehansive OPRs

_Iakmg Into consideration the entire Eake cat{:hmant inctuding pﬂ[luimn espema[iy thwournh

seﬂage and surface n-off.
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LAKE ENCROACHMENT

- Consarvation of walor bﬂd!ﬂu and the Issves refated to Bair encmarhmmt {al|
w:thln the domalny of the re&-peuwe State Governments. Howmfar administrativo

' requirerments canfaimed in MLCH guldetines call upan the pegject pm;mn&m@s for the

Faliowing:-

I. 7o Ake necessary steps for declariug ths Ia'ke,hum‘-r.-!ar}f thepugh & Government
- orda, . - . .
. To ensure removal of encroachmants n ine lake submergénce aceafiake
boundary, ; .
i, T consider for notliyiig the 'Establlshmen! of a Bio-Conservation Zone' around
tie water body for belier sale guard of lake surrnundlﬁgs froen e Qrowing
polution patential and tha encroachmeants '

| RESTRUCTURING THE NLCP PROGRANME

Qut of §1 Lakes covered under the NLCP scheme, works on 23 lakes have sinco

© bean complsted so far, Tha project on twin lakes In Maokokchung {Nagaland} were

-sanclioned in Gct, 2009 and are targeted for complation in Oct, 2011, hence not delayed.
The Pushkar Sarovar project wes sanctioned in October, 2010 wilh implemeniation
periad &f 30 moaths.

Though soms projacts ik Banjara lake in Huderabad, Vel:Akkuum lake in
Kerata, Kodalkanat fake In Tamihadu atc;._ have been delayed due tu interventions of
focal stakeholdars ar for other inevitable Yeasons, the Minlsly has heen Inferacting with
e respactive State Governmenis af differant levsis To resolve lhe stalemate.

As -::antéin'e_d in NLCE guidellnes, presently, the targef as par NLCP guldeiines, s

_ o achieve lake water quality 3s per Eésig’natﬁd Basl Use (DBY) crierla for surface
" waters for batiing quality{as nolificd in respect of dvers under NRGP), which in tum -

signifias health of lak= ecusﬁtﬂn}--
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The focus af lake conservation prograrmme is on impeovamant in water quality in
" physio-chendeal tarms. Watar quality monitodng of lakes, both duting fmplementation
amd afler completion of the project, Is heing caried out by the concefed Slate
G;}"-.rﬁmmenﬁ%ﬁhs w0 reguier e L0 evaluate He impact of consenvalon maasiwes
L undlertaken. Sigtus en water: quality of takes also forms 2 part of the r'lrﬂpusﬂa {OFR}
subsitted for consideration under NLCP, ' '

Funds for setling up [abs lo alwl'-;se the water guality fhrough applrtwed fabis have
beea sanctionad-for all projects under NLCP, The walor cualily far most nf the hkcs hias
shigwn smprmrement encal thelr pre- i}Fﬂji‘-‘-C’f quialidy.

'SELECTION OF LAKES FOR INGLUSION UNDER HLCP

ln order to enilly polluted and ;ﬂagradeﬁ lakes across the country and at he

instance of Planning Coramission, = study was carried out by the Mintsty in November |

2003. A list of 62 lakes across the couhlry requking conservation was prapared under the
study, The State Governments were asked to review this list dnd lo priarilize the lakes in
their States for submisslon of proposals undar MEGP.

Some siates namsly Chhaltiagarh, Mimachal Pradash, Sihar, Manipur, Assam elc,
furrished prsdly fists but eflher did not submit any propesal for consideration under
MLCP, or the sams were not found meeling NLGP guldelines. Othar Si:ates zont lhe[r
proposats, which were examined in tha Minishy and approved for t'undirrg urder HLC-F'
fallowing the Gmdeﬂnea of idinistry of Finance In thls regand,

Sorne propesals for consarvation of lakes were réceived and sanctioned even
before the Stales were requesfed for prioritization. The Slates al limes, also tesorted to
changing the order of pioritization.

New proposals for consarvation of [akes. are consldered for sanction subject fo
heir admias_ihitit}{ as pet NLCP guidefines, pofiullarn stalus, priodilization and avallability
of funds Under the Plan, '

" Tho Ministry has subsequently revised and published NLCP Guiddlines in May, |

2008, ih consufiation with the axports, Stals Gﬂ'a-'emme:"ltsﬂ.[msfmnqeméd lAs and

o ke 8 TE
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gther stakghalders. Tha Stakes have since beon proasiive and mora concarnad absut the

fake conservalion in their jurisdiction

PRESCRIBED DIRECTIONS REGARINNG  POLLUTIGON .-PREUE_':'NTiDN' AND
TREATMENT '

Ministry of Crvironment and Forests has been implementing the Natonal Lake

Conservation Plan {NLGP} sies 2001 for consenvation and management of polluted and

degﬁrafied lakas in urban and semi-urban areas. The major obiadtives of NLCP indude
oncouraging ond assisting Slate Governmenls for sustainable management &

. cunsaivation of lakes. Under NLCP, MoEIF had lssued guidelihes for preparation of -

detalled profect reporls and focuses upan the respansibiiitles of the State Gavernments
& work in elose parinership with e Governmanl of India in grotaciion, conservation and
sustainable managemant of lakes, ' ) -

In order to ldentify polluted and degeaded. lakes across the counley, a study was
carried gut at the instance of Planning Commissieon. A fist of 62 lakes across tho country

redLilting conservation was prepared under the study. The Slate Governinenls weére

asked ta ceview this st and to prioritize the fakes I thelr States for submission of -

propasals under MLGP, Proposals for [skes conseivation are eonsidered for sanchion
subject fo theit admissibifity as per MLCP gunde[mes poiEuhm status, pricritization and

= -avaflabilty of fands under the Plan.

In so far as prevention is consldered, pellutior of lakes is dug to dsscharge nf
untreated wasle water and comimarc/al affiusnts, Itis tha responsibility of SPCBs and

© . UiBs lq- enforce dis;charge standards which have basn nofiied by CRPCRBISPRGCEs

In tha light of experisnce galned in the Implernantation of GAP and NF&_IP, it is
naw recognised Ihat effectiva civil sociely / public parficipation can only being about full
success of the programime. As per the revised gtiidelines, it s necessary to formulate an

.effective publc educalion, awareness and particlyation programme as part of DPR so as

te make the projacis socially accaptabha An axprett agency.with rtght kind of backgrﬂund
dned expeﬂence may be engaged la forfnulate Public Pﬂmcrpstlon stralegy.

TWfJ t'_.fpﬂa of qufcomes are axpecied frﬂm this .ackivily, Thc; first ona is public
partlclpan-:}n and firough it agraentent an ccmpkax inakios koo house GDHHEGTEDHS._ water
ootsenvalion af rtousei'guld ievals, prqper colection of garbage 30 that it does not choke

sewers/drains, sharing’ increased burden-of O&M cost, proper layout of sowerage.

L e N I SR . Ta R i yrepee A W SR A
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systems and location of STPs, dffleSfl‘Eﬂ canflicts, if sy, ob plagramma componenis ete.
This can be hest achieved Ihrr:)ugh cansultation at varlous stages of project forenutation
and :mptementatmn Tha Secand one i3 horeasing -public m-:ierﬂtandlng abad the
progéanines through awarcnc*‘s This shauld he-achieved thmugh Wotkshops, seminars,
stinel plays, oty runs antd thverside walks, Activa i:w::n]vement af shirlents :-:md togchars
cummumly i sedwoofs and culreges ¢aN grag ti’:.r help In achteving the ob;ac:i‘xres Pul:rlk:

“can also play he role of a waichdog i sipenvising project implemantation and ape«rﬁfmn

and maintengnce which would help inprove the quality of lhe prograntine, F.mphq.s;s
raay be ptacad an increasing public pacticipation undar NGRBA. Apart fram hiring expet
agercies for lhis purpese, arangements fo invalve Mehiu Yuva Kendra Sangathan have

badn put in pface whlch shﬂuki be mtegra!cd with this componsnt.

INTEGRATED MANAGEMENT OF ALL IMPORTANT RIVERS, LAKES AND GROUND
WATER AS IT 15 DONE FOR RIVER GANGA

The present coverags of Rivers and Lakes under the NRCP and NLCP
fespectively s based on Wis resources allocafed to the Ministry by the Planning
Commission. The river conservation siralagy ja being reviewed from lime to e 10 the
light of experiances ga-ined. Taking on board the lessons leami, ®s Natlonal Ganga
River Basin Authority has been. conslituted as an empowered planning, financing,

manitaring and coosrdinaling authority fof conservation of the Ganga River with & helistic

river basin 'étppraach with new insdlefonal stuchres at the cenbe and stals levels The
ahjdctive is to hava the dver basin as lhe unit of planning, a shift from lhe eadier iﬂwn
centric approach and to have a comprehiensive responss covaring water quality and fiow,
sustainable accass, environment management, prevention andl conlrol af poliulion and
food and energy secuilty, In the form of a nallonal wmission, A holisfic agproachs i
proparing poliuion abatemem prajecs is now belng adopled. The rovised spproach wil
serve Iater as a model Tor efher rivers also. Presently, the central plans fof fakes and
wetlands are proposed to be merged om tha 12¥ Five Yeat Plan onwards fo anable an
Ent;agfated approgclt,  Further, it is submitted that the Tss.ues relatet] to management of
Crounel Waber are dealt Dy tha Minialry of Yaber Rasourcas,
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AMNEXURE |

GIST OF IMPORTANT SUGGESTIONSNIEWS RECEIVED FROM THE PUBILC IN
BIE3PONSE TG PAC COMMUNIQUE DATED 30.88.2012 PUGRLISHED IN 3¢ LEADING

DARLIES ALL GVER THE COUNTRY (EHGI. HHEH{H DHREGIONAL LANGUAGES) ON

'PRE\I"FMTI{)N OF WRTLI{ POLLUTION

Cﬂnsider[ng tho larger Empr}rtanm ant fopicalily of ih:a- subjedl, the Conuniltas
had gliciied the response of Interested crganisationsfpublic hrough a Prass COMMLNgUS |
published (HindifEnglishWernacutar languages) all over the munif‘y,' A fotal numnber of
118 Memoranda, 64 Eﬁ English and 54 In Hindt w-'ere recelivad from across the caunrlny,
This Includas various suggestions from individuais/organisationS like frash eavlronment

_congultancy; Tata Consultancy Servicas; North East Inslitute of Sclence and Yachnology;

The Encigy and Resolrces tnstitute (TER); ele. A glst of the mora impadant polnts angd
issues cudled out from thesa suggesiions is revaduced halaw,

I RESEARCH ON POLLUTION OF WATER

L]

Help of Regional Ressarch Laboratorias (RRL} should be sought to find ouf the
exact nature of poflytion whaether from chemizal dischargs or massive microbiat
laad into e water as is done by Regional Insiitufe of Science & Technalogy,
. Jorhat, Assam.
v Sclulion lo the problem of chemical water potiition b t‘:hemica! purification and for
bactarial polkstian, it should be ulira vickst firation : )
« Panchayat lavet waler purificafion syslern for providing drinking watsr =l vilage
leva! will budgetary provisions.
+  Propar Utlizatlon of sphus walar i siates [ike Assam by way of astabl‘shfng
watar bollling plants.
+  Proper methedical caloulstion about waler requirement far sach state base:i an
population {as per populalion census data) agricullure and Industry needs.
+ Sfudy o pellution level and paliutmn pdilem as per ha requirement, rainfal
t-apﬂgraphy “of all Etatas ) :

. THE FUNCTION UF THE mumcnr—*mﬁ‘f IGDRPGMTiGNS!LDCAL EDDFES
TS INCLUDE:

¢ |dentifiing the domaslic sewge and induskial aﬁtunntﬁ &cccrdmg 4] thﬂlr quahty
and  quantiy. :

+ Proper channgling or pipig of efffuents eilher -domestic sewage or :ﬂdustnai :
effiuent to the storage pita/shambers uple the reatment'plant, .

«  Oparation and mealhtenance of the lreatment pfant
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FUNCTION OF STATE GOVERNMENT AND CENTRAL GOVERMNNMENT TU :

o . Provide fund for eeection o teatment plant to the i:nufuéi.pajlm.a ar local bodics for
thakr waork towarels designing, exa*‘ui:on of the trealment plant and Dsﬁtnhutmn of
the treated water Emd

~ FUNGTEON OF THE STATE AN CENTRAL POLLUTION GONTROL BOARD

o Banitor viokation of laws by the governiag bodies & individuals and checking the

Aeeated water paramsters  as disaolved oxygen, BOD, COD, boronh, ph, il
and grease other element like  crombum, hy alc,
o Awrite up an Sewerage trealment process has also beerl anciosed.

Pro - action on envirenmental protection and ail kinds of poliution,

Pro - action of draltadge system of faclories and cithes,

Drainage system should be effectiva

Drains from companiesffaclories should be regulated/monitored, samples to be

laken and analyscd.

«  Any factory drainfdisposa wilh highly poliuted water should be collected within the
factory area and disposed off through proper chemical process

+ Garbage management’ poliicies such as differsri colow coding: for garbage
segregation and disposing, ate. should be put in.

. Them ara rtas undee various provision but tha provisions of iaw musl ﬁquaify giva

puniahmehl b Olficialsfstafis who <o not detect waler poliuion in His area of
supervision. A day.in a week must be made mandatary for ali officials from fop te
botlorn to be on inspection and all Inspection records be made fransparenty
online for public. ' :

A} Industrlal Disposals: Almost all the Major Indusirles situated along river beds,
which are periadicaliy audited by Cantral Poliution Board, do have ETPs. Butithas to
be strictly ensared that ad the ETPs are woiking throughout The vear and most
imporlantly no_unfreatsd water shall pass siraight inlo Ihe river. A parficular Oapt
should be accountable for any non confsrmily.

B} {,!tn,.r Dispusals Sanitation :arganlzallons shall plan strict sirategies to dear Water
before disposing ik to river. Heavy penalfiss for Smali / Medium indusiries for

disposing untreated walef tnto common sever lines and create general Givic_
ﬂWarEﬂESS - .

.C} Miscellanecus: Poliufion from excessive usage of chemical ferullzers io. bha

checked h‘f using aftematves.

‘D} Indirect to arrast the depletion m‘ rwers v rechaniam to cleanse itself, River
beds 1o be cleaned pedodically and incorporation of nallléal cleansers inlg the river,

Jolning rivars of flood affected areas through channels'will be dually baneficial. Water '

" harvesting should he pmmoter:i ot peiorily basis so that undefgmund water

quaiityftable rsas.
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lmptemantation can be done onfy through honest offorts and developing civic
senses, which wo lack.

V. INDUSTRIAL EFFLUENTS

Mo industries should be allowsd & deposit industrial waste both wat and dry inko rivers,

tenks and walls. The working of slabdary bogrds monitoring and ineaswting polulion -

must be revewad and steps must be taken to improvs it. The problems of these boards
it be sorted out at e aariest In no ¢ase fhe canals bearing indtistrial waste should
bz Howing fowards rivers. I Ihare are -any plan of |oinl ng rivars, they must be
implemanted fast. .

_* Recycling afl types of wasts
* Pmp%gaﬁon ahd promofion of Waterliliers
* Water treatment plants thiongh public grivate partharship mode.

The capacity of the exisling glants must be expandsd furtiher and new te¢hnaiogy
irt tifs ares may ba adopted.

" Sludy may be conducled as to

+ Whether upgradation of unauthorised |ayouts educes the risk of waler poliutian,
Becently Delil govk hias taken this conimendabls stap.
+ Whather tormples all over the country are contribedlng o water pollufion.

Practical ways you can prevent water poliution

« Store and handle hazasdous subdtances carefully K

« Prevant gollution from uncontrolied refeases of leak by marking oading and
unlcading areas and isciating them from the surface water drainage sysiem;

»  Store alt above-grouind storags tanks, drems and containars an an impermeabla
base within a drip tray, Lund or any ofher auitable secondary containment sy'stem
lo contain any spills,

» Install drip trays, or other farms of containment, benealh any squipment fiat is
likedy to leak ortesull in spifls of poliulants.

« Emply drip trays regularly se that thay donot overflow,

+ Procedures o prevent poliulion ftom drainags aystern, eg. Keep an updated
drafmayn plan and calour cads your drains

Water harvesting in all cities and towns and viilages.
« Ban the manufaciure of thin plastlc bags.
« Unshackls the fivors frem varlous projects

‘e 5ewagn-dispn-:‘sai of cities Into the Iver should adhere ko mandalory and sai
" benchmacks which $he loaa! municipal corporations and independent agenclss

bemhmams should e e eason to punish e off r:als raspona:bte foc It

shoukd monitar fhe qualily of the discharged waler. Repeatad vivielion of
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Jaii tcrm and sliachmont of property for poliutors.

Plinish e ;mrpmrutafs andd punish the ofiicials who fatled to repart an:i chack this
wnlatlon . :
1Y
Inwtﬂ nxi:n: s from d!i pvar the world who have hean able tn surcﬂ%ﬁ.liiy
" revive and resfcre the Fivers hn ey own counbries:,

it s to be hatistic pran arel impfementad wilih inlegrity.

Run campaigns for the students

Use environmani-frisndly houassehold proaducts

 Apply natural pesticldes and fertilizers

Oon't litier
Disposal of litter in an appropriale waste disposal area,
Dispase of foxic products with care.

Usa loss walsr as decraasing waler consumption i one of e kays lo mikkmize
water potlution.

FOCLES O THE INDIVIDUAL AND THE GOMMUNITY CAN HELP 1O
MENIIZE WATER POLLUTION,

Case study of Bombay Municipal Corporation for sfficient reduction of
plastic waste responsible for water poliutlon- use of powdsr named
POLYBLEND as road making matetial therg by reducing plastic waste while
© . also.increasing efficlency of roads by 39 per cent Thls slep can be faken
forward of a large exfent foc reductian of plastic waate, .

In watar treatmant planis, more B.Q.0 #ants must ba intraduced providing.
oxygen for the derobic inicfobies to bieakdown maore and nwore arganic
waste and maka tha watar ptire for Trther use.

- Community participatfon — Commurity can {ake up strict steps thamselves

. to save our water rescurces. In villages, people should be taught and

-educated about the adverss affects of waler pollufion and should ha
gncoinaged to agve water a3 much as thay can because it's only Hirem who
can make a change, : }

- Water harvesting must bs made compuisory for every saclety t6 fake up.
Deadline should be set up undar which every hausehold should come up
- with this nractice. This step has héen laken in cartain places such as some
paria of Mumbai, Kerala ets. and positiva res.ui‘ls have shown its succoess.

3t laws mu.-st Ya sel up and heavy fines must be imposed for throwiny
garbane In water bodles and workers should be enforced fzking cars of
these resotirees, This step can even combat the problem of unemployment.




I-IJ\

i,

AT

Replacetmeatt of sewar pipas in Trilokpuil Colony, Eust Delhi, which arn 20
years old resulting in cotntamination of drinking water supply through Jt.

Coliection and fesiing of polluled water, itdonfifying fts makeup and
chemical composilion and seurce as to vliere it comes and. leealing 11
amtdh[;r to make ft fit for re-use fw nating life and poogite.

Muicipal -":“-LW-:!{IB Shitt from (‘::tmhmed System to Separate Syatem

Removal af argdm-: wastes through mechanical, IJ!ulaglcai or chentical
- i:mainu:nt pfocasses., .

Removal of nitrogen and phasphates.
Removal of salés through the process of 'Elecrodialysls'.

Insecticides, Mesticides, Chiorinated hydracarbons and Wuadnc:des Garban

-alisorplion fertiary waler treatinent Is effective mothed In remaving organic

pasticides.

Urgent need of public-private partnarship in treating palluted waters for
comimun iy particlpaﬁnn fn smali towns and yitlages, the fnlluwiug can bo

‘donas

-+ Awareness among massas using dlfferent madia.  Fuhds may be
garmarkad far this plrpase. )

- Awareness of school-going siudatits spesial lecture and infrodicing taxt
baoks and dosigning speclat coursss on the topic In villages,

Awarenass of farmers on judicious use of input Jike fertilizers and
pesticides ete. in agriculfure. A& 4Rs pregramme on i) Right types of
chemlcal, iy Right dose, ifl} Righi method of applcation znd W) Right
fima of application be Inltiated urgently. For {fts, al resotirces Including
State Agr, Universities facilities like KVKs be geated up,

- Awareness of villagers, especiafly ladies to tightly handle garbage.

Cammunity participation pregrams can he started for reclamation of
polluted water.

All efferls being made in kg cities through Munlelpal Cerporations In
handling sewags may ba inifiatad in emall towns and villagaes as well.

EFFECTS OF SEWAGE TREATMENT :

. Allforins of sewage traatmant consist of a sequence of physical, hislogical

and someiimss chanical processss almed at removing dissolved and
suspended organic mattor. The sewsrage system needs to be repaired at
fixed intorvals on sclentific considemiions, The water sfanding on the road
ad adjacent armas are 10 he draihed otl immediatoly.

Tanks, ponds, natural ressrvoies overt grown with weeds and. cottatning
insecfs are ta he cleaned at a re;jular interval as per expettisciontific
decisiotl,
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¢ Dead bodles of human, animal, heasts; corpses, kaif bt cofpsss nof to be
thrown fo river and natural waler ressrvoirs. Dead bodies of animals not fo
be thrown on roadsistreets, arks, any public lacss ar private {and.
Punishiment te be lixed for thal.

Water and other anyironmentst paliutants eausing aurfsce and ground watey
“poliztion are uut to be discharged by lndustries oulside their [reiiiisas..

* Indusirial, domeskic cfffvonts are not 1o be discharyed o waler courses
without adequate treatment, '

YL TREATMENT OF POLLUTED.WATER
+ Bislogical Filter

SKidge digastion and diying

F3

Teritary treatment

Agricuitural utilization of gowaye

The lagallindicial Prevention of poflation waler

X, CITIZEN'S CONDUCT RULE; CITIZENS' DUTY OF "FOR CONSERVATION OF
ENVIRONMENT

Constitutlon of Indla gyanis "Human Right" for a Pollution frea atmosphere.
Atmasphere consists of Ajs, Water and Land (Soil),

Present day problem of Envircnmental #oliutlen is very deep rooted, its
escalafion is to the extraimo oxford. Prosontly It ie such that the-Qavemmeant
Machinery (The Bursapcratic Machinery) is insufficlent to tackia tha
Paliution problem, : '

-

Tha laws on the prevention of pollution is not suificient for the purpese and
© tha judleial machinery is also not adequate so to prevent the Environmental
Pﬂﬂllﬁﬂﬂu i ) -

When ‘clizens enjoy the Right of "pollutich free environment” by our
Consiitulion, convarsely citizens have tho duty to keep the Environmernt
clean and poliution free. As such cifizens dity charier (candust mies for
citizen) ls to be framed, as overy cifizen is responsible for eleaning tha
Environment. Envirenmental Polivtlon problem has hecome so zeute that
Sovornment machingries alone are not sufficient for that so “charler of ¥
Dutles™ and “conduct Rule™ to be framed and dishibuisd to citizons for the |
" purpose of “Conservation of Environment” Education. '

-

Al the beglmihg/initial alage 1f should ba on the incentive basis and after-
that on imposed dudy hasis, Depanding on the response towards "Citizens -
Buty to the conservation of Environment”, light punishment may be

imposediprascribed. Protection of Environment is of utmost Itnporlance for

the safety of "Human Belng™ and all other Hvlng creatures and even naw -

living creaturge. ' " : : )
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It is neverthelass irtportant that “Environment-Protaction”, “Envirohinent.
Consetvatlon” aducation 13 1o ba introduced In selioot level.

CONSTRUGTION OF GIRCULAR DRAIN FOR DRAINING ALL SMALL. DRAINS
OF THE GITY AN{L-SEWAGE FROM CIRCULAR DRAIN TG GO FOR
TREATMENT - - )
“Frel-mminn of water poliution can I-m nossible thiraugh “selif-heln-groups”-

which cat Increase the recreational value of a fishing take, Baa-..hus, Fasort.
awiers, Gommarcial-fisheimen and tha mmmumt:aa

Sowage treatment pants, aduanced waste trealmant mathods (chemlcal
coagulation and fillralica, carhon adserpfion chemical cxldation, ion
exchangs, e¢leclrodialysis, raverse oamaoszis, alr stri.pf.-ing. advanced
blological sysiams) should ha used. ' -

Bome methods are heing usad by industry for treating or dispasing of waste
waiar that are nol having any presant counterpart in raunicipal iceaiment.
Rame inake use of selar svaporation o help reduce poliuion prablems but
this involves loss of water. Many induslries rocover valuable by producls
froty thelr waste water,  Usa of brine injection wells lo dispose of oll field
hrinas. '

Reverse osmotic technigue is used to recover sodium sulphate frott rayon

-mill offiuent. The technlque is also used to recover water for rause,

Shniflarly, 70% of the profein and 80% of the factosa can ba recoversd from

cheese by reverse ¢smosis which otharwise would causz a serious

potlution problent,

PREVENTION BY THREE PS- FOLLUTANTS, PROGESSES, PEOPLE

By and largs, everyona should adapt.
Claan coa! teahnology I

Renewahle enorgy sirategies -

Fue! eftlclency standards

Low methans farming evarywhere in india,

In Indiz there is no.shortage of Man Power. There js lack of proper
deplayment. Plenty of cream retired personnsl frem Publlc Servlces are
readity avaliable and thelr excellent services as volundaars can be
channeilised for usaful purpose of checking the menace of Water poilytlen,
at evary levet of area. For such purposes "Citlzen Pelice” & “Social audit”.
vifl do balter .

Supreme Caurt appointed Moniiming Comntltiee {EPCA) is afroady working
under “Ministry of Envitonment & Forests'.  Ths area of Communily
participallon at villageftownicity levels In checking the menace of watar
potiution can be gilrusted to thls commiltee by luming Into 2 fuil-fledged
permanent constitudionat hody, _

Rain waterharvestling should be made compulsory., -
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B} In caza of any dofanit, water connection showld e cuf off. That is what has
been done In Yamil Nadu Afl the siates should maks it ¢ompulsory aad this
sirould be on paper, whelher € has besh hnplemented of not should ba
taken care of, -

TREAT I- -ACTORY lCOMF‘ﬁ.N‘( ANI‘I’J MUN!GIPAL SEWFHM:L
o Management of Mumﬂ!pai bewage o

b Bar on fettilizers and pesticides Agricuiture fands

» Cantret poltution” from Ocean- Ship-genarata p{.‘ziluuun 5 o solce of
GOMCA St A [ypica! 3,000 passenger.

At lagst control ship generatéd pellution and mumclpal seWaye, gurbdge {like
Murmbal} and Of reﬂne.ries potiution at lndian mastrme

U G-:ns{runted wetlands _
& Use advanced technologles for wates and waste water freatment:

1. Fifration tyshes

2, Micro fiitrakion
3. ¢ Ulira Mtration
4, Nancfilration
8.  Reverse Osmasis
J Mass awareness for Water pofluion.

. Conduct for research for waler -poﬂutlon. _ .

0 Urhan dirly water is to be purified before en{e;ing rivers and takes.
') Pﬂ!iﬁ_.r towards Borawalls b be implemanted.

. F'tantéthn of wees around dvers and lakes,

«  Hydrofogical profile of the River Yamuna sholld niot be altered. Flaod
Plans Zoning Bill may be enacted.

. Hlegal construction on the fver bed must be removed, Water channe! of
abaut six hundred meter ba feft on both banks, trees to be planted.

. Waler pondage tevel be ralsed to RL 210,800 M; RL 204.500 I and RL
202,700 M upstream of Waarabad Barrage, ‘ramuna Bairage and Okhla
Bairage respectivaly. :

. Regulatory Tribuna mmtbmreaned F‘uiluters be punished under cilminal
s,

. -'Eumg walsr in the concufent fist,

+  Create 3 foice culled "e:mmnmental pn!!ce fﬂ-f cnntmﬂing and rnumloring
wator gollitian

° tiake naw naticnal water qualit'}f'poliw. :

o W i ar i w2 o e T A e e T T e




-221-

Orjanize a national syaposkim {0 assess the curient status of wales
quality and disseminate e data ta the geass root level.

State Goveitinent to crsate 3 spaciat data mfmstruc!.ure (SEA} des!gnateﬁ
as Cueallly Spafial Data for uploading e water quality data and made

_ wsiiabtc to the public Ehmugh V]!Iage Fesdilrce conlers.

AAraERS DG rammes.

Water quality-Maoaitating has ta ha strongtivenad.
Establish well aquipped labs esgeclally for bacteriological analysss,
Apply nalieal pesticides and fortiizors, '

Diaposa of toxic products with cara,

_ Arousing public consciousness and chviC sense,

Sirkwgant exerplary punishmant against not only e concerned vidlatars
but also the concarned authosities I default,

© Compulsoty treakment of alt the autiet systems tp River/Ganal or sven Saa
_ sourcas. )

"End to opan air Latines, washing, ¢leaning Bathing, immersion of idols

directiy In the source of stroams.

Requiated plantalion with malitehance of the same by focal resident
groups along both sldes of slreams.

Removal of unaulhorized ﬂc-:upatlﬂnsa’ erections from stdﬂ.ﬁ and beds of
water s0urca, .

Paradical poliution tests.

Strict enforcement of the directions given by the Supreme Coust Tn fta
judgament on Vellore cflzens weifare Forum e, Union of India and other.

Assessing e havoo caused by the fanneries, dyeing and bledching
industrles atd awarding compansation in case of defauli by the Loss of
Ecolngy {Prevention and Paymant of Compensalion) -Authority.

Exercising its powers by the Ambur Municipabty as per the provisions under
seclion 726-231, 249-253 and 338 to 34Z of Madras Diskict Murifcipatity
Acl, 1920.

Exsicising "the powers under Section 83 of the Water {Freveniian and
Cofiral of Poliutlons) Act, 1674 in’the case of tamenes in Aevbor and the
syrrounding &eas.

Ectablishmant of Traatmant Plants It he lies of Plants ostablished by
Tamil Nadu Lesther Development Carperation TALCO.

Educafing tha affectad persahs abdut lhe retfl banert af seafon {33
Gr FC.
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Filiyg PIL i the foan of writ against the tanners for discharging untreatad
cffucnts and against the Governmant for innplementing provisions of Water
Act and Alr Act.

POLLUTION PHE"JE NTIUH ALTIMTIES

3 & 8o

Appmprfata use of salid wa:ste dispeagal.
Projact shauld have tocal geology knnwiedga b assess the probabiity of
groundwater contaminalion. -
Fain waler hawestlng paftution control

Regelar water guallly testing,

Use of arganic farming.

Arcange agricubtural Beld schodd, field lripa. iarm a sackaly with stakeholdors
and other communiies available In the vilfage.

CONSERVATIONAL TECHHIQUES:

Prachising sirp muppmg coptour p!nughmg. crop rotalian, pashirs
maragement elc. i

 Aninal waske condrol aystem.

Erosion cantrol practics,

Malerlal slorage and runolf conlrof facllities.
Pasticide and ferflizer apidication resfrictions.
Puhlie education progeam.,

MANAGEMENT ACTIVITIES FOR LONG-TERM SUSTAINARILITY

4 i - - -

Publlc education and cutreach through band out materials.”
FulAls invalvement — mastings, skil. -
Consiruction site runaff conlrol.
Waler once extracted fram rivers of undarground for industrial use must be
racycled and not pemmilied to be drained back into waler badies,
Grey (waste} water for human consumption shﬂuld after proper lreatinent .
e recycled for non potable human uass.
Prémotlon of eca-san tollats fhat do nat permit mixing of man faacas
and arfine and inslead convert them into Usaful nalcai mauure and
isecticide,

System of local stewardship of water bodies ke ponds, wells, nal‘as
and rivars,

Szacurdly of ground water suurc&s

Use of Effective bMicroarganism (EM) method for tleating and reﬂﬁ_.fcllﬂg-

'in viliages and towns.

Use of Effective Microotganism {EM} melhu::l for sewags lfealu'sent  citfes. ©
Sawage to amaty itself into Mini Floating. Sawage plants placed atory

" the lengl of the Water Body,

Conslruct Locdk Galss to disaliow the flow of Hoe WEISlf‘: Far rermoval tr::
Land based Disp::ssai Ageas,
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“Sot up Low Cos! Sanilation Faciliies and route the Open Dafecation
Wasle to the Mini Floaling Sewsge Planis or use ifse sama to creals Blo
Qa5 and Manuref Fartiflzors.

Offer Promedionat Incentive Schemes,

o Create an Indusbey for Be-cyeling cortain materdals !rmtead of riisposing
the sanie.

‘Criteria for cormwaan effluent treatmont pants (CETPs) as wall as
Treatment storage and disposal facliity site {TS0FL

TSOF sile lo e withi 100 &m of distance of the proiact only dis to the
tIsk associated with fransporiation of hazardous wasta,

Efffuent Channet Broject. (Rlis ECPL) ot be granlsd permission for
furiher expansion uniil the criteda of disposal of Gujarat Pollution Conirol
Board in achieved

Gommon effiuent reatment plants and sewage treatmenl piant should
ganduct enviconmental impact assessment stidy.

Government autharity” should regulady monitor whether CETPs ane
functioning propeily ang tha eflluant reachiin) GE1 I and final ETP= confirm
o the norms.

The infrasfructurs anci technnfng!es of tealmeni plant shoufd be
strangthensad.

Gomnpfele asseisment and quanuﬁcatmn of contaminants.

Wasles and garbages have lo be removed from the sides of canals,
tanks and rivers.

Watar bodizs have g e desilied, weads remuved

Traaimen! of usad water bafore allowing o run indo the maln sirezm,

Wastage of the Dyeing units be treated at the conwnon effluent
tregfrment plants. _ .

Callaction of newdahle wasing,

Branch of Nallonat Green Tribunst be opaned at all Slate Caprtat

- User of organic farfiizsr and pesficlds for agricutlure puigose be glven
pansiun from LLC.

Following staps be taken by gavernment to conlrol population as rapid
growtii of population leads 1o water gailuh‘an

- Reward facilitins for one child couple,

- Reward facilities for two child couples,

- Faclities o be stopped lor above two child cotple,

Eftars and decﬁcatmn by individual, groups, comimmities and indusliles,

Use of phytmemed;at:m usmg Prosopis julifiora for cornhatmg flarids
potiulion in watar. .
Ralnwater harvesting should be made -compulsory and in case of
Ciéfauﬁ: thers, waler connaction and drainage connection should be cut,
© Implementing the laws proporly.
" Mp Dtacharge of Trealed or Unireated EFﬂuerta
baintananes of the Flow of Rivers.
Revised efliuent Discharge Standards.
Prametion of SRi and Organic Famming. .
Aggadculltral Pollution corection
- {nersese in Sewane Treatinent Plant Capacily.
Strengthaning the Exisfing Moniforing System,

Ardapliig & more Stelngent Poliuter Pays Approach.
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Technicad solutiong

s34

lndoosndant Emvironment Impact Agsessment,

lformal Reautation and Peonis's Parficipation.

- Protection of dyaes and abalement of paollulion 1o He mads an E-Eac;tmr:
reandste,

lranersion of [dols It rivers, IaEes; Sea must b stopped,

“Poufing drainage waste in river water bs stopped

Dlsposing Corgrses in river, lake, well must be stoppad

Waahing Animals, ciothes, utensils in the river, take must be sloppad.
Bredging sands I‘mm dhvar, !akes sea are to he stopped.

Cenltral and  Stale f:mremments nzed slc:p the ‘echnology
upgradation funds' and other subsidies avtended b lhe 'I‘azmerh,s tekass
zare discharge lavel is abtained,

. Civic bodiss nead to follow sffective wagrs e recycle waste waler,

o Effective Inplementation of legistation o ban plasiics.

o Government must take imeasure to protect encroachment of river bed.
. v Traditionat management of water bodias.
Basle sululions

Eagislation

stitutions

Elficient and effective demgnmg of the treatimant pianlﬁ
Efflcient and technically skilled staff
Strict Imp!ementatmm of Water Acf

Use of advanced wastewalsr frealmant technnlo;‘;igg theouah
mambrane {itlration like Membrane Bloreactor (MBR), Advanced Dmdaﬂcm
Procasses (AGP).

Waler Polistion Controf Act for pmmpt and exempiary compensalions to
the affected people at the cost of the polhiders,

Amend the Enwronmant (Protection) Act, 1986 o link penallies fae
violatton,

Amend Environment Impact Assesamen] hotification where any activity
et would affact lha water bodies adverssly will require Enviranment
dearanes and ELA,

Enact Clean Watar Act toincdluds right ko water and protection of natural
water bodies.

Institufions involved in walor poliution confrel alst have for lis

manttoring funclon a committee with about 50% of the members from
oulside fthe government including NGO, affecled cormupily wmembars, .

media and aminant cffizens,
Fund should not he released mi!vaut faernakion nr such a cormmitles for

any progec,

Use of alt formns of plasiics and afumlinium fﬁi! must be banned right

away. _
Gavernmerd must come out with 2 policy in conjuncon  with

 manufectrers of botfies or suppliers for recycityy these plastle bollies.

nprovainent of fhe local transport fagitifiaa, _

Water narvestiog from the condabised water fram Alr candlilioner.

Sewane entaring he rivars has fo be chackad,

Water resources capacity augmentation by desiiting of dams, lakes and
ponds and investing in Rain watsr harvesiing struclures. -
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Agddress the issus of proper water supphy, dstilbulion and aslso waske
waler dealnage swstems 50 hal a corect basic design of iraatment pland
¢an be proposed, )

Recycling of waste water as ‘an alternale source of water ihat can be

" fraated ahd reused for non golable pumose opacated and maintained ty -

the cormsmunity.

Cosk rgcavery fram !he rertlsirig cﬂmmuni{y.

Agufer mappling. '

Information and extension programimne for *‘clc-“im:c appiicailan of agra
chericals. .

Usa of GIS and Reimote Senging based Daclsmn Supparl Syskams.

Increasa in the wasiewaler trealment capacily and ils” optimum
utitzation.

Requiations o deal with water poliiion fram housghofd@ ‘commorelal
infrastructure and sgrlcultural sactor,

Increase the water qualily monitaring network.

Wiakiizg e best avsilable fechnology for weaste water lreafment
affordable o tha Micro, Small and Medivm Enterprises (MSMEs). -

hMeasures instituted to sansitize the students about envtronment fasuas
including the nesd for preventing water potiufion, ‘

Incorporated varlous topics refaled to Water Poliglon and its preveniion
fof the Upper Primary, ¢eﬂ0ndaw and the Higher Secondary Stages Ly
MCERT.

Schoals have been advised o set up Eco Clubs vids Ciicular No. 16

+ dated 12.06.2001 by CBSE,

The CBSE Teachers' Manual an Environmental Cducatlon fiont Classes
1 to Vil has inciuded topics on dimale change and Global Warnting.

CBSE orfganfzed National Urban Water Awards.

Organizes CBSE Annual Selence Exhlibition wmch includes theme of
Walar Conzesvabion.’

Seweorage lrealman! plants for citles and wllage&

Canceflafon  of Licence, subsidy, permission dor not  having
sewarageiwater treatment plants for factores and induslrics.

Punishment to faclories owner for allowing contaminated water to Now
into stragmsirivers.

Trealmant plants far Solid waste in cliias, :

A concerled aliaaipt to mitlgate the tucride pollailon b dnnklng watar
as a walfare measure lo.inprove lhe ity of life and paople in Norh East
Region,

Afonitoring of all walor suppi\; systam ¢ minintiza lha potentiily harmii
favais before it ceaches common paopla.

Paltution prwentlon cotped wEth }oh nppurhlnft'f fo aliract more

Weods such as Haf [Hindl name} to be remaved to reduce watet
polkstion. .

Provont cectreing Incidénts of cloldburst by deplaying mnhlle vehicles
mounted with metecrolagical magnat © disperse Mimbasiratus cloudsfothar
clotids with inding sesding therain, -

Acrangernsnt for uninterrupted irdgatioh of crops in the indian reglon.

kdentify the places of water poliution out of garbage in cliies and do

watar aampimg o,
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~ Setup blological anks from bacteriasffossils useiul far biolegical war in
mnufacturing medicines by developing thelr casislance ook,

Seek suggesiions from $tucient$ -::1{ madtcaﬂeng;neermg collages to

tackle biclogical war.

Disposal of sewage of h|[;- GI[’hP“, at a dislance of mmimum T nAuilcsl
tnlies away in.sea wilh te hely of diedger ships.

Mest tha challenga of wator poEEutmn duc 1o exiiachuﬁ of mefal and
ietroleum from the sea
lndependent governmant syslems wrlh tatest cquipment Bl do rmt huckte
Lindar indusiial and political pdwears. '
Eminent persons In reapeclive fields to voluntarlly register wllh the Gaovl
and fe give feadback about the causes of polilition and possitie soltlion.

Poliution conliol offlee wnuslt cerlify an el waksite avery nanth aboud e

axpectod . qualily paramsters of indusinal efflusnt and actual qualiiy
paramelerof Induslial efiuent.

industrias to deposit cartain amount with the Govt. avary monili based on

the pra-decided criterla. Suilable fnvestigation / actlon be taken inchuding
forfeiting their amounts deposited in case of more than ten complaints by
grinent person.

Special emphasis on mportance of cleaniiness of water Ix:me.a nergonat
and social discipline to be followed to avoid pollulion of water bodies,
Practical Tralning snd visl to unclesn and poliuled places,

Retigious heads o aducate masses or change the exisling practices.

Ground water poliution

L

Find out ways of using natural ingredients in pes*tn:ides 'lﬁl'hich are not
hagmful 3o humans or anmals.

Froper machanism o check the arrandemanis baing pRit in place by
Indusiles before they get ficense and monitor !hezr activiies From tine ta
tima.

Proper sewage systent and its trestmant before lhat weater |3 releassd o
the naturat drainage channets, ’ .

Rivar Water Podution

Make a prolile of the river.

Slep the flowing of drains directly o tha river,

Making peaple aware abaout the pollutlon belng caused by cultural traditions
and evolving ways and modlﬁed rituals Hhat will :.atnafy the peaple
amoticnally. \

Consiruction of Six-lane Expressway.

Corgidar far inatallafion of Solar Panel.

Graan codldor,

Palythena baga should be latally banned all aver e counlry. -

all fhw house owners b constiuct Seplic tanks wikitin ihmr regpaciive
pref‘nises

india-wide prograinms io moblize communitios and Pan-:havats for
inclusive management of waler resaurme.

Gotstittling and promoling camimunity driven interventions or prugrams to
mitigate surfar:e and ground waiar polulion and encayraging wates
conservation.’

fromofing long farm pmgrammatln interventions for educafion, &WEHE‘BS
anid capacily buliding of loca mmmuntties

e RE T LTI Y]




Hyh

-237-

Sstting up of an ICT (tafarniation and Communlgation technningins) Hazed .

on kit (Managament information system} at villags, disfrict and state level,

Exploring different models of parinership In managing pofiution,

Regu[ar trafniag am:i capacily D{E!idmﬂ of the stakeholdeis Eiwaived a all
B -

- Mare slr!ngent clearances fke We absence: of any wator poliliion

poidsisources, full availabilly and, effeclive funconing of nstafied
apparalis for the trealment of the waste wategfadusbial wasta ete. should
bia gvaitable wilh the seller fur the bansfer fo lake place of Indusinal sef
ups.

Ratational monthly chock up of residentialicommercialfingustriat comipdexas
for checking the peababliily of leakages.

Conitroling elechicily for wbe well fanning according to the season -:.5? tha
crop o prévent the out of Erack sowing of crops by farmers.

lutaractmn and awaisness

" Annual  scholarshipfcompetition  regarding waler  rekaled

essaysipainfingsfdancelplays ate. compatitions.

Cieatlon of an onfme farum to bridge e gap and incrazse e publlﬂitﬁ-’ of
ditfarant water programs.

Infroduction of a nationalinternational water-fast where different rnmdo
mest, and where people can showcase their lalenis, research,
aceomplishments efc,

Promolich of g very powerli forca in the Ind!an culttire which is tha spirijual

"arganizations far spreading the massage.

Masl litporlant

Increased spending an Research and staidpmani int (s specific field, as
tha research involved is gne fima invesiment angd effschive cniiaborqun
with foreign govermmant or HGOs.

Creation of 4 separate agency of professionals for inviting different water
related projects.

The satting up of different varietics of plants wihich can purify pollutants
aceording to the different lave! of pui!utants prosont in differant parts of the
counlry.

Exducating the Public wilh regard to.

« Ihe problems due to watar paotlufian,

« e diferencas betwasn drain. mechanlsms - 33wagie, storm wafor
drain, Ganals. .

v siepsto pt"event Sewags !"rum reaching SHxm walar drain.

LI steps to reduce the amauil of sewage ganeraiad Lhmugh gra;
walar re-cycling.

» lseof every ;msa!hie mvechium o educate the phbirs
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Drafl Modet Bt for the Conservation, Protection and Regutation of
Crotlodiwvaker, 201 was etclosed, : .

f' : P?nple shauld he made aware u[ the destating quatlty nf wator and Js
growing demand.
_v . Environmental sublest be mducjed TIFPEE'SHI'EE_,* from class one o Post
Graduaiion, .

Changs in Life Siyvle

» sz pura water only when it s necessay.
° Use of plastics should be rolimized and disposed in such a niannge thai ri
does not antec mt:} ESENVOrS, rivers elo,

Gisposal gﬁ polluled water of the towns and Industrial units

v Pravant effiuants coming oul of Industrlat fastories o mlx in pure water.
. Framing sirict laws.
’ Plants to [real polited water be established at variqus placas.

_ Rolo of Panchayats in tha preventlon of water pollutlon

. Grany Panchayals should be glven an important roke to tackis the problem
- of poliugion I he ilages with guideihes, )
. Gram Panchayats should frarme schemes locelly for te prevenfion af
prilition.

_» _ Requlasly avalualing and reviewing the schemes by framing Gram Samit

. Making publle aware and providing proper assistance with voluntary 1amur
sariae,

. Panchayats should impart mempk‘:yad youly men and women a spegial
raining ak Penchayat levsi,

“Lang and Water conservation

. idaking wate ¢ shed. .
. Treatment of water by making big reservolrs of water and intensive farming.

Land excavation should be planned

Safe dlsposal of fhr ash

. Fly ash omanating frum tharmal power s!atmna s*wu!ﬁ ba pmpﬂrly
d[sposed .

Pmper dispnsal of effluents snanafing from Udustrial pianls ‘aid _impure

Ef_ate_tﬂtﬁl.i!ﬁ

o Strict ru!es shuuld ke rmade ad erdfniged and the -:ﬂniammated ﬁ.i.raler ba
!reai"ed phyﬁmally f,.h&mwa!if and-biologically,

b e i
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Limited use of pnesllcides and hsecicide chemicals i agricu Hurs produce

a2 of bio and heroat medicines be promoled.
Integrater Past Cantral tochaigue be adopted which i3 cheap and sinple.

ﬁwafg'ne*;s ahout watar poliution i religionus featiﬁals and jelas.

Rropey dlsnossa'i of waste nwlm sk left i big refigious iF"-‘.EWaih _
Speclal care shotld he akan about tha deanliness of bathing piaces of the
baek of hdly civers and rgsernveirs,

Estabilshing ‘MatlonalfNight Shetter and Conwnunity Kitchien Auﬂ".-:}rity‘
Give prionly 1o horliculture before indusiriatizakon,

Gardans should be developed in the  smal towns Ens!ea-:‘.t of distict. -
headquariers.

The Governmant should avaive fite mechanism to allow capﬁalfst class to
invest in hodiculiure. -

Arrangament for providing bio tailels It 13000 frains cunning across India,
There shoultd be tanks where used water of washbasin ¢otlid be stored and .
ytiliza it fiush toitats after lkealing .

Effective steps for arangsment of pofable waler I frains and passengers
by the Railway Organisation.

Appolnting Safaiwalahs {Saidfary Warkers}) in adergate numbers.

Mobile Toilet Battwooms showd be arragnged in every distiicls by the
Government which could ba used in sacialfreligiots occasion.

Separats sewage ine for he excrement of hotels efc. opening at sale place
away from the cilias.

+ Formulation of Law to encourage peap&e canstiuct sosk pit for tslr houses.

Uss of polythene should be barmed and garbage should net be dumped
hete a@itd hers,
Awareness of the peeple of the Ii- effects of polylthens and garbage.

Non-potabie waler should be supplied theaugh pipetined.

Drains linked directly to tivars should be treated by the conatuchian of
sewaoe freatmant plants.

Copper plates should be installad In § feet, 4 feet, 3 faet, 2 foct and 1 feet
deep mis and drainage wastes should be routed Into the dvers through
pipes.

PV plipss be wsed for drip irdgation and sprnkiing.

“Taps shoutd not be left running in the publis tollats.

Pulblic awareness programmes should be Grgaﬂized at city and stala level

- For dlcious Use of water.
- Baling of mIIk and waler i uui‘;r bags and piasﬁc bolts shauld be banned.

‘ﬁwarenesﬁ among the peaple and a fesling of publle weifare te depciiutd

lhe envirgnmertt putting aside all aur reservalions.

CEean watar under arti_-:!e Gtafg) of L!te_ Eﬂnsl:t_tuﬁ{m of Indla.

"~ Water shauld be used ds per requirements.

Brinking water should be well mvered

Peaply shmilti ok ba afiowed ta throw dead b::u:hes of animdis in the rhvers
arponda
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Plasii itoms should be banned at religious places which ara adlacen! ta
rive s, N
Mo habitation should be allowed on the banks of the fvers.

Companias makdachurlng various, producls of daity yee should enalie thal

© . Aheir preducts have no hasmiful chemicals amd aie Lotally ero-friendly, )
-Plastics prodyets should ba hannad iminediately and gresgn techiiolagy

sheukl be developed.

Labwuraes should not be alfowed to live on the banks of rivers and the.

adinistration stoukd areange for their habitalion,

Darns should not ba constrcied on rivers and affowed to flow without any

ttindrance.

Wnneesssary construction work shouid ol be carried allt o the h#nkﬁ of

rivers.
Use of soap by peopls hallvng in refiglous spots should be banned.

Plantation of trass whish soak sxira water like pine tiee which causas

el loss to the lznd should be stopped, _
Faople should ot be aliowed {o throw jewstisy and cain in rivers.
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AMNEXURE T

DETAILED NOTE ON THE MEASURES INSTITUTED BY THE OEPARTMENT OF
SCHOOL EDUCATION AND LITERACY 10 SENSITIZE THE STUDENTS ABOUT
CHVIROMNMENT | ISSUES INCLUDING FHE HEED FOR PREVENTING WATER
POLLUTION o :

The Nalional Councll of Educational  Resaarch and Tralsing are  apex
orgamizations M School bducation and the Centkal Buard of Sacondary Educalion under.
the aegis of Mamsiry of [iuman Resource Deuelﬂpmﬁnt Measures Instituted by bolh the
arganization are detalled as undearn: ,

A Nativhal Gouncii of E:Iu::aﬂonal Regearcih & Tr?alinlug (NCERTD)

Nationai Council of Educalional Ressarch & Tralntng (NCERT} has incorporated
various topics ogpecially related o Water Pollullon and s prevenlion at relevant
. chapters and 3aclan by the texthocks and other curcicular Inaterial developed by the
Deparment for the Upper Primary, Secondacy and the Higher Secondary Stages o
sensitize impressionable minds of slodants. A sk of Topics especlally refaled fo water
poilulian and its prevantion in NCERT's Textbooks 13 attached.

8,  Centra! Board of Secondary Education{CB3E)-

1. The Cenirai Board of Secondary Education has taken cognizance of (he
impottance of Environment Educaticn long badc The schools have been advised
to set up Eco Clubs 45 far hack as 2001 vide Clreular No. 16 dated 12.06.2012,
The-Board has given directions W all its affiltated schools to fmpart Enwvilonment
Education mtagrafed in different subjecls in &l classes from X through the
activily mode lo seneitize sludants to global warming ‘and olher envirenment
refated concerns.

2. Direcfives have been sent to schools from time o Ume to impar Educﬂtlor% to,
shitlants about environinental issues and concerns and Iniliate necessary action
ahout environmental prutac:hm Tha CBSE prescribes the syllabus in Emfimriment
Education hat has baesn prepared by NGERT

3. CBSE brought out the tve Mamuals as support materal to help teachers in
affetlive transaction of the curnicutum Le. Guidehnes for taachers Jor Claases |
to VIfi: An uctivity based manual, These Manuals cansist of graded aclivities
relatad o anvironinental issues and concermns.

4, Tha Teachers’ Manual on Environmenial Education frora Classes | to VIii has
the: following activilics on Climate Change and Global Warming (copies enc!:}sed}

a. Waler Cycle in Nalure {Page No. 71)-
b. Puiffying Water by Solar Energy: . {Pagedo. ¥1)
¢. How Plants Mudity the Enﬁrﬁnmenl {Fage No. §1)
d -Green House Effact CoL {(Page No. 87}

3 Elmﬂariyr in the Traiﬂiug Manlal For C!ass X thﬁre are varlaus aﬂElwt&es such
s .




a. Watar Conaarvation " {Page Mg 20

6. There is a seclion on Eca Clubs i the guatterly lowoat CENBOSES published by

tha Board. The Board sensilizes achaols about water management by providing

-usefsl links and information undar Hhis sécian. The CENBOSIC hsue Oclober-

Decomber 2008 - provided  Information regarding e India Water Portal

- {gpsow indiawalerportal.otg) which is an open, Inclusive, web-biased platform for

© sharing waler-magaiamant knowfedge amongst pracliioners and lhe gengral

public. It sims o draw on the storehouse of Iradifional and modden praclices, use

technology tools ke GIS and muttimedia to add further value fo it and then
disseminale il fc: a larger audiancc_thmugh the: Iternes :

7. The CBSE organized Mational Uthan Waler Awards {NUWA} in iha yaar 2010,
The oh;eciwas of lia progratme were:-

« Toensurs Waier Conservation and its ,Judlc:ious Uss

+ Tocreale owareness regarding Jafe drinking water and its upkeep

» Tocreals awarcness regaeding establishment of Water Harvesting Stuchure
+ To snsure Waste Wator Racycling in Schoals )

+ Tocreals awaraness regarding Conservalion of Green Spaces

8. The Board has aiso starled National Scheol Sanitaiion infilalive along with
Ministry of Urban Devetopmeni and GIZ. The programme encourages schoos to
practice ¥Water Consetvation through activilies such as Rain Waler harvasting and
Waterless Urinals. :

9. The CHSE oiganizas’ CBSE Annual Scisnce Exhiblion which often mncludns’
therne of Water Congervatiun. The exbibilion wiinesses many mwojects by smdenfs
on rsau{as rcialed fo Water avan from olher theimes.

1% The CB3E has also given weightngs o tho activitics condusted under Eco-ckibs,

Heaith and Weliness clubs and other exira-cwrricular aclivilies under the Scheal
Based Assessment This would, among other things, alse resull in promoting -
. various issues such a9 Water Conservalion.

1. As a result of these inliatives many schmis vy dzﬁ‘erent pars of the coundry h:ave

repaitadly starad activilios Ihat lead to water conservation,
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m - 1%.2: What is Sewage 211
- Activity 18.2 :
.:._. 3:Water Freshens Up - An Eyenbful ._9._.._.._3‘ 221-273
- Sewers and sewerage "
- Activity 18.3 on study of sewege E:E '
- Treatment of polluted water
- }n_uﬁﬂu 1£.4 on ﬂ:.ﬁ_m way om water "?u.a..m._n
W ' _ ,_P_\.# Wastewaler ._.qmw,,__ﬁ__@._.__p Plant . 223214
i - Detailed process of wastewater treatment . :
18:6; Betler House Keeping Practices N i
i - b - |
8. 7: Sanitatica and Disease [ 225-225
“ 19.38: Alternative }u.__.m,._mm.s:mﬂ__da Sevape Disposal 216
_ . N = - ' "
_ : 18.9: Sanitatior: at Public Places 226227
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[ = Visit of sewage c.mm”:._m_,n _uE:H _
| o . h.

AaE LN ——



=

: uopesdeing -
_ Fdieyos)p sARASS JO 5130347 -

LT A S AL ﬁ.._ m..__uc_ PUE 85EsT JNSIWD( ] "T0M
: _ : savsy o :
o . 123U0 511 pUzT URINIOG JFIEM TEIDL RIvswunatAaUg - 95§ I Jop ABojong |y
Tik g L SPIEUIES JFiem 1o TUliseT U £9t ._.._u._.Euu.q i
£97 guen 217 10 LONI0g Up WAL xog SannTIY '
) c Tleaney i . .
oo Uopnpoaid] | o jeswasbeuny - 1 ¥ 07 SUSDS | p
919 ‘piemas fapnsag ‘sissnIae - ) o
frai GO0 JR18M TL TR L !
- : ) . SINNUSIY - - ' :
LA Fnb .E_u_._E}_d EYEM OITRL TRIMEN - FL | ¥1JO) S3USIDE ¢ °E
' sueyd=ar jo diey A3 U c?ﬁ it U__.i.u.ﬁh_ U Taal 2 0] 1IS[A P13l -
IGi-1LT syoal A._ PUT S3LANDY - SUIWRE PRpUSINT .
_ (TN
i1 BUpIOAM uou; PUE 1ZRISWILIIA0E H_Euwﬁ "HUIOG I F A WORILIDD
jesocs D sdEMas o spoiflaud "uonned J31eMm IN0Ge SsauSIemE :
WEETL uo UGREFINTAL; RNl SEk urd s1oaloudl BurissBEns §reL Aaanoy - m
: Javoq 39 URD TRUA J6'TL :
: S L= B
_ Azplions ©a ar. S LI 3 SEIRA LD .._a,._u_.m.hﬁ:nu ue 2 et Aaaaow - 4
Ll nE Iy 3898 S| MO i SBIEM, m_n_ﬂcn_ S T2UM, 55
. EBuRg AL mﬁ un Apris ssey - m.
rE-GE IRRINYG] 320 120G 5200 MO 1L0gL m
o syueannod Jalep - | - _ ] |
1154 - T | uopnfIog Jsem 9ty -
' ’ Co- - JalepL pUE ) )
Do UCLIRNRRL IV Ry o e

7.

-

" - . ..-r.‘_..._..m...w..i..._. L .l....,,

3y Jo uonmeg - gt




S e e ‘.

T T — i . =

16.2.2: A Cose Siudy of Integrated Waste Water Trealmaent 27-20
. - Anintegraled mix of artificlal and pa; wral 7 ﬂ_uunmwmmm mu_‘ W e
' ﬂ.mwnﬂmgn in }Rﬁn California- - -
b, | Preject 3oalcin |1 - Elixir life - watar _.,_q&mnn_n_.. W lLer _us:cmni in a losaliby Z-3
Invironmentatl . ’ .
tdugation for
;' Class Vil _ _
| . .
! 7 .n?.... iect Beok In [ 7 - Qualfty of water | Froject o test polluted water samples 32-38
; .n_._f_S.nH_mﬁﬁmm _ . . -
Ecucaiien for - _ it
Class iX I
: _ _
B. | Project Bpok in | 11 - Waler bodies in | Projecl on sourcas of water pallulion’ 24-25-
Ervironmental | the _ _
education for reighbourhood
Cless X . .
4. | Teachers® 5 - Geosphere 3.3: Management of Gaseous, Solid, Liquid and, Hazardous Wastes HTESS
"Hafndbook on _ - S .
Environmental N 3.4z Air, water {fresh and rnarine), snil pollution - sources and 119-12
Education for canseguences | :
L Higher C . Lo
Lécondary 3.70 Stracegies for Reducing Poliution and Improving the Environmeant 137
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LIST OF ACRONYMS AND TECHHNICAL TERMS USED IN THE REPORT

COWB Central Graund WaterBoard - |
TCPGB Central Pollution (:ﬂnho[ Boald :
Cr, | Crematoria B
DPR . Detailed Projoct Report )
FAB Fluidized Aerated Bed
& | Interception and Diversion
INNURM Jawaharial Nehru National Urban Renewable
- |Mission_
LCS | Low Cast Sanitation
mid _ | Miltiort liters’ per day {a measure of water quantity).
MoEF | Ministry of Environment and Forests
MaltD Ministry of Urban Development
MoWR Ministry of Water Rescurces
MPS Main Pumping Station ]
NGRBA -1 Natiopal Ganga River Basin Authority
NLCP National Lake Conservation Plan
NRCH- National River Conservation Directorate
NRCF I National River Gonservation Plan |
Q&M ___ | Operation and Maintenance
1RFD River Front Development ‘
SPCEB | State Pollution Control Board
STP Sewage Treatment Plant B
SWM Solid Waste Management
UIDSSMT Urban Infrastructure Development Scheme for
- 8mali and Medium Towns _ n
UNEP” United Nations Environment Programme
WOAA Water Quality Assessment Authority
WQRC \Water Quality Review Committes ' |
Baseline |An essentlal part of water quality monifering
stations | systems, baseline stations aré established in areas

" taway from human mﬂusnve, these give dala. for :

compa rison purposes,
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Basin approach

River and lake basins are dynatnic over space and |
|time and any single management intervention has
Timplications  for the system as a whole. |

Increasingly, human activities are impacting. the
ecological integrity of lakes. Basin approach is a

way of thinking that assists Basin managers and

stakeholders - in~  achieving sustainabie

‘tmanagemenit of fivers and lakes and their basins.

it takes inlo account (hat rivers and fakes have a

great variety of resource values whose sustainable

development and uss tequire special management
considerations for thair siatic waler propérties.

-BOL

BOD is a chemical procedure for determining the
uplake rate of dissolved oxygen by the biological

organising in a hody of water and is widely used as |-

an indication of the quality of water,

Bio-indicators

Biological monitoring  goes  beyond  the
conventional measures of water quality to address
questions of ecosyslem function -and integrity. it
involves the measurement of species or a group of

species {ike invertebrates whose populalion is _

used to determine environmental integrity

DOFU

Domestic Dafiouridation Unit

DO is a relative measure of the amount of oxygen

that is dissolved or carried in the water body.
Adequate dissolved oxygen is needed and
necessary for good water quality,

Fluximpact .

" | stations

An essential part of water quality -monitoring
systems, flux stations determine fluctuations of |

critical pollutants front mfer basin to ocsan or
regional sea. -~ -

Keystone
specles.’

A keystone spemes [s a species. so Gl‘llic:ﬂl to. an
ecosysterm that its removal could potentially

I-dlestroy the entire system. The concept of Keyst:_:me
- specles  has become an imporiant issue in

consewatmn today as the loss or decime af
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keystone  species may have far-reaching]
canseduences for the structure and funct:ﬂnmg of
the aco- qutoms in which they live. -

T MINARS

'Non Pmnt

‘source pollution

| point sources are much more difficult to monitor |

Momtanng nf Indmn Nﬁtmnal fkquatir Reac-urres

it accurs when poliutani* are deliverad mdlrecﬂy
through - transport or environmental change. Non-

and control, Today they account for the majority of |
| contaminants in ground water streams and lakes, * |

Point . source|ll occurs when harmful substances are emitted
peliution directly into a body of watar. Point source poliutlon
is easier to moritol and-regulate.

TC Total Coliform which Is an indicator of pressnce of

| fecal matier I water.

 Trend stations |

An essential part of water quality monitering
systems, the purpose of trend statlons is fo test for
long-term changes in water quahty and |dent|fy’
trends of pollution.

=

UASB Upfiow Anaerobic Sludge Blanket, a technology for
treatment of effluents from sewage treatment
B plants.
| GAP Ganga Action Plan
RRL Regional Research Laboratories
|_F'PP - 1 Public Private Partnerships. : ,
CANR i1 Committee oh Allacation of National Resources '
'PCCs Pollution Contro! Committaes
E5S Environmental Supveillance Squad
CETF Coinman Effluent Treatrent Plant
EA Environment fmpact Assessinent
I NAEMA National” Environmental Apptaisal and Momtormg
- Authority
IPM integrated Pest Management )
FFS3 | Farmers.Figld Schoot
BWE Bureau of Water Efficiency .- N

PARM

Integrated Wafer Resources Management i
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{ Uniform Protocol on Water Quality Monitoring {

~ 229~

WQRG Water Quality Review Committees B
TOR's | Tettns of Condilions
WaMp Water Qusdity Mapagemeanit Plan i
WQRC | Water Quality Review Comimittees
S1.BMs Standardized Servico Lovel Banchmarks
WSS _1 Urban Water Supply and Sanitation .
HPEC 1 High Powered Expert Commitiee
NUSP National Urhan Sanitation Polic Y
con | Chemical Oxygen Demand _
NERUDP North .Eastern” Region Urban Development
. " | Programime .
CSMC ‘Ceniral Sanctioning and Mon:toun_; Committee .
QPR Quanrterly Prograss Report. ]
IR MA | independeant Review and Monitaring Agenw
iU Project implementation Unit
PMU Project Menitoring Unit B
§IPCC Investment Prograimme Coordinator Cell
IN&C National Stearing Committee
SIPMIU State lnvestment Proglamma Management and
L | Implementation Unit N
NRSGC Nationa! Remote Sensing Cenfre
| NPOF National Project on Organic Farming  ~
NPMSHIF National Project on Mahageinent of Seif Health & |
- -' Fertility
1DAG _Department of Ag ncuEtu re & Cooperation
SLL.TP Season Long Training Program
ICAR tndian Gouncil of Agricultural Research ]
SAlls State Agriculture Universities
DPPQ&S’s | Directorate . of Plant Pm’tectlan, ‘Quasantine &
1 : Storage's . :
DBT Department of Bio-Technology
MR Indian C:}uncll of Medlcai Resgarch
REKVY . Rashiriya Krishi Vikas Yojana ]
FNHM National Horticulture Mission
HMNEHS Horticultura Mission for North-sast and Himalayan
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Slates
D 1 Zerg Liquid Discharge ]

NEERI National - -Environimental  Frngineering  Research
L Chnstitute - 7 o _

PI!\S Pollution Invenlo rizaiiun Assessment &

B | Surveillance
| GPI " iGrossly Poliuting Industuee

NMCG National Mission for Clean Ganga ]

ﬁ‘PMGs State Programme Management (::mups ______ ]
1GKC Ganga Knowledge Centre . .

CMGs City Level Monitortng Comimittees '

SGRCA State Ganga River Conservation Authority

SRCA State River Conservation Authority

DBO | Dasign, Build & Operate

TP Third Party Inspection

PR 4 Feasibility Report

Lay Designated Best Use

ICT Information-Comimunication-Technology

DPMC Divisional Project Manitoring Cell

G|S Geographidcal Information System .

ULBs | Urban Local Badies ]
iCPOP Communication and Public Quiyeach Proglam
NYKS Nehru Yuva Kendra Sangthan

NEAC Nafioial Environment Awareness Campaign

[EC | Infermation, Education and Communication -

AESA ~ Agro Eco-System

CIPMGCs | Central Integrated Pest Management Cenires

NGOs Non Governmeantat Organizations _

Vs \oluntary Organisations ° - N

PRI .| Panchayati Raj [nstitutions

iy . Indian Institute of Technology

TSDF Treatment Storage Dsposal Facility

CCEA Cabinet Commitiea.on Econoniic Affairs,

PHED Public Health Engineering Department

CIPMCs Central Integrated Pest Management C{}ntr&b

1GSP City Sanitation Plan
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ChP C‘rty Deveiopment Pan

DA Land Development Aithorities

tAs Impl&mentlng f%gencleg

uc Utilisation Certificates -

NEP ‘National Environmeti Policy

IC Improved Cremalories
WHO 1 World Health Organisation ~ B
YAP - Yamuha Action Plan

WRIS Water Resources |Information System -

Memaorandum of Agreements

MOAs .
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